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LOK SABHR DEBATES

. LOK SABHA

Friday, April 18, 1969;Chaitra 28, 1891
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

SHRI SITA RAM KESRI : On a Point
of order......

MR. SPEAKER : No point of order
during Question Hour. T shall allow you a
supplementary.

weTaie ATt & arwew § R qe g
wifxat & are woer qafreTe

*1171. wt sywseT @it
v d &t T erey fwant ¢
ot Areraer vwww wAf

T ME-WT A qg T FY FA1
30 fir

(7) wearafe qEml F SR_wr
fraw F=im @t g Y e ¥
Tqr 378 ¥ GOF & a9 Ry gEwd
ufasry 7 % ;

(=) =7 A & fag st s
&fF® 9 aqr g W ¥ w7 A
o fear-fradt ufe & o € ;

() w AIFIT GOTEE &9 &
% ufw #1 a9 £0 F w1 9% fraie
Faft ; o

g?(ﬂ} afz a€i, A1 so% F7 FIO0

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b). The
information is being collected and will be
laid on the Table of the House.

(c) and (d). Ewven while a Minister is on
election tour, he continues to be in charge
of public affairs and has to attend to several
official matters. He can therefore, take his
Personal Assistants and peons with him on
such tours in order to facilitate the dis-
charge of his official duties. Such staff is
entitled to draw travelling allowance as
for journeys on official tour. The ques-
tion of recovering the amount paid to
the employees as daily allowance and
travelling allowance in connection with
these tours from the party in power does
not therefore, arise.

ot WiN werw @eh ;. wes
wgzm, & srar ggm § R oo

- wfvT AT g ar wegrafa gAat

FETRITRGE I AT ¥ WA
F1AFTE Y g A E IR AT
IA% Ty AA-FHIZ Hlo Ao Fo
ol qfeg & grdt S odAw =S
& wredt WA ¥ @Y g ww o
¢ forr ==t @A & &g seTes
qEf AT & ar waddeE A ARy
fear srar & 7

SHRI K.S. RAMASWAMY : Sir,
even while the Ministers go on tour for
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election purposes, they have to discharge
their official duties. They are not debar-
red from this. So, they take their P.As.
and Peons with them. So,” there is no
question of recovering the amount from
the Pgrty.

stwlw swm @wE) ;. §9 "R
¥ quiF gt oAy & @Y dEe)
e wrfe Fo ('ﬁq-ﬁﬁt) & W
a g, "I W' 9T ¥ A E 3w
faa & & 7@ afes 0 qw A
fasT #r ﬂemﬁoﬁa!ﬂ'(gr?rﬂ'*
gt AT § wafs ¥ Fam A F

SHRI SHEO NARAIN : It is their
duty to protect their Prime Minister.

SHRIK. 5. RAMASWAMY : Itis
the duty of the State Government to
protect the Prime Minister or other VIPs
who go on any tour. Officers accom-
panying them are not expected to take
part in the election campaign either
directly or indirectly. They have to be
impartial. There is no question of reco-
vering any amount from any party.

SHRI BAL RAJ MADHOK : I seek
your protection...

MR. SPEAKER : 'What I have
been able to gather is that there is no
question of recovering the expenses from
the Party.

SHRI BAL RAJ MADHOK : When
the Prime Ministcr goes on election tour,
she goes as Congress leader and the Cong-
ress has its own protection. We go as Jan
Sangh leaders and we have our own protec-
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tion. But when officials go in thousands and
hundreds, who makes payment for their
expenses 7 The Prime Minister may
take about one thousand people. But
who pays their expenses ?

SHRI K.S. RAMASWAMY
Government ~protection is given not only
to the Prime Minister, but also VIPs and
M.Ps...(Interruptions)

SHRI N.K. SOMANI : Whickt
M.P. is given protection ?
=Y WIW SETR @I ;. qers

agrem, & wfafes wH=a s
Tigar g1 weaTafy gATT # oqAm™
A=t ot wgi wgt ¥R g =wP
ITF qIY T TR Ho Wie Ho
&1 foraa w2 T W fRaET S9ET
qEAe IR AT HX IR qAeans
w1 ey etz ox g4 feaar
uEiE wraA 3fee & Ja1 @, a7 T
# g1 Ffere ?

SHRI K. S. RAMASWAMY : I can-
not say how many people accompanied

her on a particular occasion. But due
protection was given to her,

SHRI S. K. TAPURIAH : We seck

"your protection now.

MR. SPEAKER :
from me.

No protection

a™  sOEEW : WETH
Ageg, W gagaa & @E (§)
gfgu swd wfafes s qor ™
g wht wRw gaw Al
Enr el

MR. SPEAKER : After all, hey
may not know how many people w ent
with the Prime Minister, how many CID
and other staff went. They may not have
the information readily.

SHRI BAL RAJ MADHOK : But
this was the very question tabled.
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MR. SPEAKER : Even in answer
to that, he has said they are collecting
the information and will place it on the
Table.

AN HON. MEMBER : How long
they will take ?

MR. SPEAKER : Because® the
Prime Minister went to so many places,
naturally they will take time to collect
details.

st uAewen  famrd : wewe
qEI%T, TH FTAA A7 Al frwmaz
7 & i f—femmy & AwY wdq
a% I AEA F AT FAT AW
F1 it o fFaar gug wnfgn ?

¥t #gEy Fga § @ odwaw
&R 97 o fafaeed ot § ¥ S9 a9
afeqsd #1 FH FE F A amy €
afae dg ad FHIQ IR
H1T A HTEAEF & | X oA
Tgar g fF wa gym wedt R ax
¢ Y 4T 77 THFT T8 & OF wA
aAY & qHAA ¥ Ao FE A
Zodlo & wray WiFT UF wifewr ¥
3Tz fFar o Fw ¥ ogw A
wrew o faar, Ao § ot a3 i
g€ 7wy g iy g § AR
AT Jgar g fF faen s
AT E, T GCRTC IAR RO
ot ot & w9 & v FET A
TE w90 7 T AE w0 A1 fee
ar Ig+r qfcma gg A& g e
T H gOAFAr B G W
FT AF T ¥ AL &Y A 7

WG WwER ¥ Ten wA)
(et fuer wer qww) : & ofaga
=9 & &g a%a1 § 5 € g
wfesrQ & ¥ s Ad fear dar
fF AR 3T g WE |
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! gEA WY weWG :  IAEI
WTHA wEATT X ATAT R |

ot feor @ ges @ A zE
ge7 F@r g1 fER g gfe-
O vy Fw AF fwar oo

st Twerer faerdt ;- werw
gy, &3 gz qar ar 5 fram ®
gaw #1 Afe & ff, IR AHATF
ar Wt warm w4 foar @y mi w
faamT g =nfge ?

whamag ¢ fTarsga d 5
afeq® & 17 & fag 7€ Jafs ge=
# & Atfew faaerat § 6 999 9ot &7
gFT @ g Y {6 gan awra F19
#1 Fgt a9 Gar grar & ! K wAAr
argar § fF =T viww gEe § A%
FO FHrd ¥} g F@a 9U-
FAfHAT 7T § AT g TowAw HT I
qEH FAT §, A A N FA
FT )

= frar weor yaw - g AT
"TEg A IO FT gAd a1 fee @A
W Q& FT THAIE AET IS qTAT |

g A% wg faar @ fF o s A
FA argT I § R 9 A ag A
gar fe Rt &1 w9 § o s,
I HOHIQ 19 At FET IEAT 8, A
=¥ % fam & fag SR ge w1 @w
for & fag AR oz ag | gfF T
FGTFE 59 FE ¥ WA TW
& 7 glaargds X 9% gafag §9
e afawifal # sifs o% =%
F¥En § R ot X AT qmaAT )
a1 I w19 faoit w=rE WA g 98
g ¥ faafar 4 §f s @,
e & s & fawfey § ¥ omar
zlg'ﬁﬁim:ﬂﬂmi:mam&
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§ wigstawt 3 wgar g 2
AHFTCAAT § 1

SHRI RANGA : That is far-fetched,

SHRI PILOO MODY : Is he sug-
gesting that they do not work in Delhi ?

= ATCrqw wre i el W
zq F Wit #gr f5 uF fafrez g
e ¥ o< & Tgar § 1 Ty
foer & o gfm Y oY &Y agt o2
arew fafaeex &1 mfess #m s g9
At =i T g, S| aY #ré qar
adl afew e & geaew oY a@
9T W= &= 97 wgi ¥ fF e oo
Afer aga 1 A1, gaa . weyg. @
¥ goitfrmd 7 T ar ol &7 e
IUET q9 gU AT 97| THE Aiafw
agE N & awg § W w6 g A
Tl & arnT ¥ A4 M 337 "
s fau ww, guw HA A gRaT &
foe, ag 1a 4y &% & AfET oar &
g &M ¥ fag Wt 37 da1 @ FE
9%, T aIg FT o1 fag@ wOw a9
fear &, & o agm s s7 § w5
QAFTT TTEH A ) I TR FT 4R

T gEgATT A fwar s ?
=t fermrarce e i ¥R
Fasraagi g Hwg o

qTa & M H oAy E A a9
&Y Fq W FEATOTAT § FEiEY
fasit &% & ¥ o1 & wraEar
Tt 1 T ¥aw wuyw WA afew
faindy = & w1, HF A AAEEOAR
g 97 % ma N IAE I FA
AT ATY F, Ig AT F FEAT 9=
g1 AR A HT Fr@ 5 e
| w1 A fEar @ ag g
FT AW 47T WX &0 FT AR
FCr 81 fadard gt 9T §W
w1 &1 WA ¥ g WA K o
% At gEEw F q1F fawmAT SEAT
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f 5 %@ & geg o oft Togdiam
T I F fa¥ W s T oew
HIER ) LAAT AT 9911 4T
@i g fe frl orfadmaa & s &
falr ®TA1 9vT | I & TEww
FY fare UsTEETEF g |
T9d aFR &30 faas & s g
e fisg g=em &ear =fgd 1 99
¥ FUT /Y AN AETLE B AT A
a7 2% AE &)

st AToaw ey WAl 0 TEA
g St & wwm A AdY fear e
a1, ge afr A T 70 wfe
wF FAE |

MR. SPEAKER : 1 am not allowing
a discussion on it now.

N garem ¥ed . § 7y Jen
wrear § fs Y w0 AW F arar
o Al S FiTg N qTE F T
a7 faw z9 1 aXF & UG a1 ¥
57 7 39 Fr avAr & fodr g v
ar da1 wra 1 frar g 6 ad), sm
oz § fr 78 ?

it faat won qoew ¢ S AR S
Wi & ot % TR TR I
fad gasAt & @1 IEA @G IEE
maf fear 1wt 3 98 WA
7 A8 fxar

SHRI PILOO MODY : This Govern-
ment has become so shameless that it has
lost all sense of proportion in matters
like this. It has been published in the
papers that the Prime Minister’s expen-
diture in Bihar over and above the require-
ments of security was in the neighbour-
hood of Rs. 4—6 lakhs; her two-day
visit to Bengal over and above the req-
uirements of security cost Rs. 98,000.
Now, Mr. Chavan came to my constitue-
ncy during the elections and he was also
doing the same as I was doing; therc was
a motorcade of seven cars with officials
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and others going along with him. He was
only going to address a public meeting
seven miles from Godhra and return back
again and he could not possibly have done
any work on his way. But he had officials
of all types accompanying him; in addi-
tion steel helmeted policemen also. I want
to know whether this Government wants
to establish as precedent in this collntry
that anybody who has authority is allowed
to yse every type of mechinery of Govern-
ment in order to further his political ends
or are they even at this belated stage
going to lay down some code of conduct
consistent with human decency and decen-
cies of public life so that things like that
do not happen in future,

SHRI VIDYA CHARAN SHUKLA :
I am sorry the hon. Member did not pay
any attention to my replies and I shall
repeat them so that he can understand
what arrangements are made when Mini-
sters go on mnon-official tours like this.
Whenever Ministers go on non-official
tours the State Governments make arra-
ngements; it is not for any Minister or
Mr. Chavan to specify which officer should
accompany him or should not come with
him or how many policemen and security-
men should go with him; it is all to be
decided by the State Government. If they
decide to send some officials and security-
men it is not for the Minister concerned
to object to that. It is not unhealthy tra-
ditions are being laid by any such things.
A code of conduct had been laid down for
the Ministers that whenever they go on
non-official tours how many officials or
their personal staff can go with them and
who will pay for their expenditure. All
these things are laid down properly by
the Government......

SHRI PILOO MODY :
consistent with public decency 7

Are they

SHRI VIDYA CHARAN SHUKLA :
The principles we have laid down are
bealthy and we are following them.

SHRI PILOO MODY : Most unheal-
thy.

SHRI VIDYA CHARAN SHUKLA :
The only difficulty is, the hon. Members
are unnecessarily mixing up the functions
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of the Central Governiment and the func-
tions of the State Governments when the
Ministers go on tour.

SHRI PILOO MODY : Sir, just one
moment. 1 gave two specific instances’ in
Bihar and West Bengal, where expenditure
was incurred over and above the needs of
security. As a matter of fact, the Gover-
nor of Bihar was in a real predicament,
because he did not know whom he was
going to charge this money to. That has
not been replied to.

SHRI VIDYA CHARAN SHUKLA :
As far as this particular matter is concer-
ned, any bill which is not borne by the
Central Government or the State Govern-
ments will definitely be paid by the party
or by the Prime Minister herself. So,
there is no question of its being paid by
Government, (Interruption).

SHRI JAIPAL SINGH : Mr. Speaker,
Sir, in this cry of decency, code and every-
thing else, the basic issues are being
missed. Itis all a question of security,
whether it is the Prime Minister or the
Minister of Tourism and Civil Aviation,
Dr. Karan Singh. I had the privilege of
going round with the Ministers and hosting
them. MNow, the whole question is these
security arrangements are necessary Bot
only for those undeserving Ministers there
but are as necessary for Mr. Piloo Mody
also. The hon. Minister of State has made
it clear that the arrangements ,are made
by the State Governments, It is not that
the Prime Minister or Dr. Karan Singh
have demanded that there should be a
motorcade, a lot of vehicles or a cavalcade,

MR. SPEAKER : What is the ques-
tion ?

SHRI JAIPAL SINGH : My question

is this : this question should not be raised
here.

o JENNA  wBAW : OIE 9T H
IFT S !

st s fag : d31 1

MR. SPEAKER : Do not provoke
him, Mr. Kachwai.
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SHRI JAIPAL 'SINGH : My point is
this, and my grievance is this: that (b)
should have been answered. But at the
same time, this question of local arrange-
ments is a matter for the States. They do
nof arise here at all.

MR. SPEAKER : That is what the
Minister said. Shri Hem Barua.

SHRI HEM BARUA : Apart from
Ministers attending election meetings with
all the official paraphernalia, there are
instances of Ministers attending the AICC
meetings outside Delhi along with official
tour programmes. The Statesman of
Delhi has come out with a list of Ministers
who have dope it and with th: amount of
money they spent on official tours. They
fix official programmes round about the
city where the AICC meetings are held.
This is an instance of corruption of the
worst type. In view of all this, mayl
know—fortunately the Prime Minister
is not present—whether the Government
propose to instruct the Ministers concer-
ned not to misuse their official position by
taking official paraphernalia with them
when they go out on non-official business
like addressing public meetings in the
course of elections or attending the AICC
meetings 7 There should be some morality
in this.

SHRI VIDYA CHARAN SHUKLA :
I have already stated that instructions
already exist for such purposes, and I do
not think any misuse has been made. So,
there is no question of issuing any fresh
instructions.

As far as the question of attending the
AICC meetings along with some official
engagements is concerned, it is normally
not done. Somewhere it might have
happened that the Minister concerned
might have had to attend some official
engagement either on the way or the way
or necarabout that place. But that is not
done deliberately. .

SHRI PILOO MODY : What about
the Prime minister ?

. SHRI VIDYA CHARJ\?’I‘ SHUKLA :
" Well, nobody should try and comnect
these two things together, All T can sayis

APRIL 18, 1969

Oral Answers 12

that, as far as possible, Ministers should
try to avoid this kind of thing. Some Hon.
Membhrs ( Rose)

MR. SPEAKER : Shall we spend
the whole hour on this question ?

This is a question where he has given
his answers with which you do not agres.
He is not going to change his views now.

SHRI BAL RAJ] MADHOK : If you
are satisfied, we are satisfied.

MR. SPEAKER : It is not a question
of my being satisfied. Should we lose the
Question Hour in this controversy ?

SHRI RANGA : What about the code
of conduct for the ministers ?

MR. SPEAKER : If there is a code
of duct for the ministers, the minister
may later on give the information.

Foreign Collaboration in j-l}el Industry

*1172. SHRI BEDABRATA  BA-
RUA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that foreign
collaborations in Hotels have been ap-
proved in the past ;

(b) If so, what existing hotels in
India are run by foreigners and Indians
jointly ; and

(c) whether any good results have
followed such collaborations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI) (a) Yes, Sir.

(b) At present, only one hotel, the
Oberoi Intercontinental in New Delhi,
is being run by East India Hotels Ltd.
in collaboration with Intercontinental
Hotels Corporation of U. S. A.

(c) Yes, Sir. Hotels belonging to an
international chain are an obvious advan-
tage in the development of foreign tou-
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rist traffic as they stimulate the increased
flow of tourist traffic into the country and
also result in substantial foreign exchange
earnings.

SHRI BEDABRATA BARUA : There
are reports of fresh collaboration agree-
ments with Hiltons, Tata Intercontinental,
etc. I think we ought to have a .swond
look at the question of foreign collabo-
ration." By and large, foreign collabora-
wions have not helped our industries. They
have demoralised our engineers and
helped some people to make easy money.
So far as tourist trade is concerned, I am
prepared to examine it on merits. Will
the minister see whether it realy leads to
increase in tourist trade and whether we
are going to get much more foreign excha-
nge than what we spend 7 Can we justify
it on this ground ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : Yes, Sir. As I said in the main
reply, certainly an international collabo-
ration chain does have very definite advan-
tages. We have only one such hotel to
present in India Oberoi Intercontinental
in Delhi. This single hotal earns
us Rs. 1 crore a year in foreign exchange.
It is functioning at almost 95 to 98 per-
cent occupancy. More than 50,000 peo-
ple stayed in it during 1968.

SHRI JYOTIRMOY BASU : At the
cost of Ashoka !

DR. KARAN SINGH : The point is,
the investment that is made is basically
Indian investment. But we earn a great
deal of foreign exchange. Therefore, the
new collotborations—all the three of them
are in the Gatevay city of Bombay—
In terconinental, Sheraton and Hiltons—
will certainly result in a substantial in-
crease in foreign exchange earning and
alos in tourist traffic.

SHRI PILOO MODY : The answer
is incomplete. Shall I supplement it ?

SHRI BEDABRATA BARUA :
May we know something about the terms
of the collaboration with these foreign
companics, whether they include facility
for training, at least for the management
of Ashoka and other hotels and whether
actually we are going to benefit from °this
type of training 7 May I know whether
we have the capacity to use the training
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for other purposes like extending the
chain of hotels in our own country
and starting our own chain of hotets in
the Afro-Asian countries in collaboration
with them ?

DR. KARAN SINGH : The *point
about training is very important. In these
collaborations, it is expected that in the
private sector at least, there would be a
good deal of additional training as a
result of these projects coming up. These
collaborations have nothing to do with
the public sector. These are with the
private sector. Even in the public
sector, as I submitted on an earlier occa-
sion here we are trying to build up a
chain in the public sector, and for that
purpose we are at present in negotiation
with a foreign firm for some technical
expertese—not colloboration—in our buil-
ding up of a hotel chain. We hope to
sel up a training institute ultimately which
would serve the needs both of the public
sector and private sector so that we can
develop.

On the second point, with regard to
our own chains abroad, I entirely agree.
After all, if American chains can colla-
borate with us here there is no reason why
Indian chains cannot collaborate in foreign
countries.

SHRI PILOO MODY : In Ethiopia 7

DR. KARAN SINGH : Not nece-
ssarilly in Ethiopia. We can build hotels
in Japan, Australia and other countries
also. The whole point is, that will have
to be done in two ways, either through
the private sectar or once our public
sector gets established we can consider
that also.

SHRI S. K. TAPURIAH : Sir, I will
not at all hesitate in complimenting the
Government for the pragmatic approach
they have taken in building up new
hotels. But I am not very clear about one
thing that he said in his reply. In the
reply it was said that one hotel with colla-
boration is running. Probably, because
he used the word ‘running’ he did not
consider the three collaborations which
probably have been passed, according to
newspapers, recently. There are three
types of collaboration terms in vogue in
the country, One is a flat rate at which
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booking is given and the collaborator has
no participation in management. The
secoud is a persantage of profit and the
third is, according to the one granted
recently, in which the foreign company
wouldmanage the hotel and take a per-
centage of tournover. 1 would like to know
from the Government, since the Minister
mentioned that with collaboration only
one hotel has been working now, what is
the idea of allowing foreigners to manage
hotels in the country and, secondly, if we
granted more liberal terms than what we
have now will it not affect good terms
in our favour in the future ?

DR. KARAN SINGH : The question
was sbout existing hotels in India run
with foreign collaboration. There is
only one hotel and that is the Oberoi
Intercontinental in Delhi. The new
collaborations are in Bombay. One is
with Sheratans, a second with Inter-conti-
nental and a third with Hiltons. All the
three are in the Gate-way Cily of Bombay
which urgently needs hotels. The actual
terms of each vary because of the negotia-
tions which the Indian partner and the
foreign firm have entered into. There is
not any rigid pattern which we can impose
upon every collaboration. It is a negotia-
tion which takes place between them. For
example, on the question of Hilton itself,
they had negotiated certain terms and when
they.came to Government, the Govern-
ment rejected them. It is afler two years,
after Hiltons have agreed for depreciation
charges, interest charges and such other
charges to be deducted that we have
agreed. So there is no rigid pattern.
It depends upon the company concerned
and the Indian party and we naturally try
to get the best terms possible.

st wf waw : wsw W@y,
BT & W 4g giew) #Y Saedr Ty
gAY 1 IR AW & AWTE wE #
T Al gEt W ¥ aga wey
gl Jamy & | T g Ew AWy A
&AW F W7 FI ¥ F 2T & 9O
oIS ey # AT I F A ¥
g A dm A ar qar ¢ fe
Wiz fafufes @), we &, T @,
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FYHE qEF & AT AL, T F
fau w1 FHEET g0 FH TWE )
Iq% q1T grze qET A9 AfF gard,
A=l gt 9 AW owAr G@wa §
Fa¥ fau e SNt fear smar
& ( gFTLHERT ¥ A gwiT ggt @A
gafan sam 1 5971 T § e g agi
THH 200 F1X 300 AT 1T AT R 1.
gt ¥w #t wifgs frafy ot adt &
fr g f2feai 1 38 27 ¥ g
@ ¥ fAq 29 97 &7 § of
gad | & 747 AgEa § A9 & wreqw
& g woar Argar g ofF S ag
fazsit fFataq w1 AfEr g Fw R
Ig @R L AT 997 I F AMY &
ATr geedt faes w1 fyw ov fr g
wTfaar 21 85

e w9 fag : g g3 T A
Tgr ¢ fr ood fada) sea@ms @
aEmEwAr A E A A Ak fE

qéfre%wﬁiraﬂm 3] w9 0F A
gfer et § @ wH qafafadt aie
F1 g8 agaarw grar g | afeafadt faas
faw 6 gx wrel W w091 79 &/

7 agd § g v o4 ¥ wfa ofes-
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I A g Ard A1 AT EIET g
FrerzEar wAT ¢ ot fawmg
a9 # A &
I 1967 w1 @IA® |EAWA
1173. st gom wia ;

st JeTTe T W
- u}mhm:

ot AW AW w.

T wEd-w §AY 7 FATA AN

Fq1 70 fF

(¥) #ur a9 1967 & gu |¥FT
¥ geiw & A fgerfed A ong v
SAFT WY AT

. (") SAR AR §F AT w7 AT
afafwar § ; s

(7) =7 aT I FrAAE F7 o0d
g1

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) A copy of
the recommendations adopted at the Sixth
All India Whips'" Conference held at
Simla in October, 1967 was placed on the
Table of the House on 14th November,
1967 in reply to Unstarred Question
No. 199,

(b) and (c). The recommendations
are of such a nature as would require
consideration and implementation by the
Government and Presiding Officers of
Legislatures both at the Centre end in the
States. They were accordingly com-
municated to the State Governments and
the Presiding Officers of Parliament and
State Legislatures for implementation to
the extent feasible in their sphere of
functions connected with the working of
Parliamentary machine. Up-to-date re-
ports about their implementation are still
awaited from them. The position will be
reviewed at the next All India Whips'
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Conference. In so far as the Central
Government is concerned, some of the
recommendations stand implemented and
others are under active consideration.

ot g Am c faer Ft wwe
#1 uw fwaeeaa sz 97 fF fedmara
| & A, FHI-HEE & g A
o1 za% f97 oF aq afzdl 1 w9
o a4 4t | fedwaea & w9t gas!
neAt foatd 4 | & s T g F
w7 fedgaes %1 @@ & & fa7 7
FIT FAT FTA AT EI g 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SARI RAGHU RAM-
AIAH) : As the House is aware, in pur-
suance of the Resolution moved by Shri
P. Venkatasubbaiah in the Lok Sabha,
the Ministry of Home affairs have set up
a high level committee to examine this
problem. The report of that committee
was laid on the Table of the House on
18.2.69. Subject to allotment of time by
the Business Advisory Committee this
report is likely to be discussed after the
Demands are voted.

w1 g WA : T8 OF FRRREE
ag o oY f araidtaq 5t fFmngse
afzdi & W feew A & e
afrran Gfafadr s, afes 98
feudt fafaeer &1 gof femr @1 &
A wgied ¥ qeAT Wgar § s Ak
T # A aqr fa= g 7

SHRI RAGHU RAMAIAH : What-
ever recommendations are made regarding
opposition whips as well as regional whips
they are under very active consideration.

ot ¥w wawm ww A gl &
wRT Al Tw-azw ar fedwaew -
e # gq § I8 Ao Faw w@fq-
fad & fag azr wd = A1
AT Y qEAAL WA gg A fRew A
&% g g€ o IuH Fivwaq a6 M-
fraw 7z oY i 37 fedmae w1 w7
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T AF Fm | dar wN wERE ¥
ot =T 6 oF feid arg gi @
o 39 qT M A W@rd 1 FEY dar
T e fs gfs aFm ™ wia| |-
FTCHI Tg TA-TSH [ HIHAT T6w<
M RTEA gas fga 7@, za fad
WH A A @ AR I EIA
AaA FERT A @y 7

SHRI RAGHU RAMAIAH : 1 think
the Congress Party has suffered more on
account of defections,

Y wterg e - fagre & wraa
dTw

MR. SPEAKER : It is a two-way
traffic now. Previously, it was only one
way traffic.

SHRI SRADHAKAR SUPAKAR :
There are two ambiguous sentences in this
statement, Paragraph 9(b) says that
young legislators should be encouraged to
undertake study tours and paragraph
10(b) says that young legislators should be
encouraged to serve on various commit-
tees. May I know the age limit below
which Members are supposed to be
chicken-hearted and need to be encou-
raged 7

SHRI RAGHU RAMAIAH : I think,
my hon. friend knows that better.

SHRI RANGA : May I know whe-
ther at the last meeting, if not at the
carlier mecting, any consideration has
been given to maintaining decorum,
decency and order in the House and co-
operating with the Speaker with the co-
operation of the whip ? I am all in
favour of all the privileges being given to
the whips but, at the same time, there
should be certain duties also to be per-
formed by whips as well as their leaders
but most especially by whips because they
are in charge of maintaining discipline
among themselves,

Secondly, would any consideration be
given also to the need for the whips not
to-try to entice away Members of other

3

APRIL 18, 1969

Oral Answers 20

parties and if they were to admit anyone
at all belonging to some other party into
their own party would they have adeguate
consultations with the leaders of the

parties concerned and the whips con-
cerned also ? ‘

SHRI RAGHU RAMAIAH : A
oumbey of suggestions have been made in
regard to the first point raised by the
hon. Member, Shri Ranga, I might be
allowed to point out that the Conference,
while emphasizing that the privilege of
raising points of order should not in any
way be curtailed, recommended that such
a privilege should not be utilised merely
to catch the eye of the Speaker. This is
ope of the measures by which this Con-
ference tries to regulate decorum in the
House if I may say so. There are various
other things. It is already laid on the
Table on the House.

MR. SPEAKER : That is the most
important recommendation.

SHRI RAGHU RAMAIAH : As
regards taking away Members through
the whips and all that, whether it its done
through the whips or otherwise, defection
is defection and we are all against it. 1
have already indicated that the matter
will come up for consideration again,

Moo wi : fedmaw w1 Fwrd
SMTET 77 1967 & oo & I
gegi 8.1 % @R wfiw ¥ qaE
wigar g 5 g@ diw § fea fedmrea
w0 & & wurste mdfw 71 gu § W9
fear sQrraT o ¥ sivg

gud?
Y go g0 amfyar : g9 § w@H
Fgigrd?

HY Ro wo wt : #Y gaTH MATT
gz;nr% agY, fafrees grga & fem

SHRI RAGHU RAMAIAH : I do
not have the figures.

MR. SPEAKER : Shri Banerjee.
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St Ho Wo Wi : A FITH T FATH
agY e

MR. SPEAKER : He has said, he
has no figures.

st o Wo W : IAF AW qg
fered g fge | wrT Y SawT @ET
FY AT T THET A |

SARI RAGHU RAMAIAH : 1 have
already said that 1 do not have the
figures now because the figures go on
varying from day to day.

&t Ho Wo wi : X A1 "o aF &
ferd gar § | AR TAF 919 93
frd & &Y #47 98 HIA-9eA I @
Ty ?

WUR AT F9 A qAw #
AT

How could he give you the figures
when there were some changes only
yesterday ?

SHRI S. M. BANERJEE : 1 rem-
ember at this particular meeting, which
was attended by me along with my hon.
friend, Shri Kanwar Lal Gupta, and
others, we had a discussion on defections
and I said in that meeting itself that
defection had a long history, Vibhisana
was the first defector who defected from
Ravana and joined Rama. That is there
in the Ramayana. So, it is a very serious
problem.

Apart from that, there were many
recommendations, such as, that non-
officials should be chairmen of the various
committees in the States which are being
presided over by district magistrates or
officials. The entire committee, whether
the Congress side or this side, was unan-
imous and Dr, Ram Subhag Singh, who
presided over this conference, was also
of the view that Members of Parliament
or of State Legislatures should be given
adequate representation-and some respect
and that they should not suffer at the
hands of the district authorities who are
always chairmen of those committees.
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I would like to know whether this was
forwarded to the State Governments and,
if so, what is the reaction of the State
Governments.

SHRI RAGHU RAMAIAH,: This .
has been, along with other recommenda-
tions, forwarded to them. We have not
yet got a complete reply from all the
States,

fra sxrma gron swifwa sfyeng,

gfered awr sfxda

*1174. &t Wiy waw@: ¥
ferat awr gaw dwr 541 73 T w
Far w0 fF

(%) s°% sa=g g gwIfEa
afrwmf, gfEsri aqar  arfas,
wifas aqr oifs wfadzal €t qen
feadt & ;

(@) w7 & feay f7dr # WX
fa w9 o1 7 gvifg e ma §

(w) war fawe wfasy § g7 @t
sfasmel wk gfeEssl 1 w90
gar f@rdr a1 waret § wwfea
FEFAIETEEE

(m afzgl, AFaaF;

(%) afz 7, @t afxsmi @k
sfadeat &t st & gwifaa &=
' w1 Iedfnar g JAfE wa
TgEerF | ww s g I §, O

(%) g7 swmEl ® Gwonr #
gorfea wF wwaT & 67 1 wq
& wraay uifaca g ?

ﬁmmmhmimi
w0t (st v wiw) o (F) & (F).
faga & 92 9T T faar mr g
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farw

(%) ok (®). W wk
SHF Hag qq AfiAeq  srafagl
TF R wl v ¥ frerfafag
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waTal gt aws wew Wiy A
5 ot s frwre 1 frefr e
falre & wger # ¥@d gu fr smar
& Wit amrn Afr 77 W@ E e
fet amr wer wiedtg wmarei &

afrerd aefora #7 — SFIAT F dEwr aqg w
aifes  wdafew  fmfes aifas L]
Faa fgedt — — 1 2 3
fedt sie st 7 — 2 - 9
FIT G 21 3 7 2 33
gF 28 3 10 4 45

Th HEET GNG-ANG 9T a9y
24 ®7 § A9%  SFAA W Frer
T & dF Wy quae sdew
fawm gru dafasd ak dwsec
wrea mifafasr agr gafam a9-
qu‘q‘[ﬂmﬂfﬁﬁ, Wf'(m aar
amfas fade, wdig sdem framm
i g few, gfeed, s
wrer axfoat wifz | oftfesfa &t
AEAEEATE § AW A SHEA)
#1 eI gHG-GAT 9T qEAAT @A
AIRSLES CRLCR R

(m) w1 (9). ¥ afaswrd qar
W gETA W kAW wadiey
Iwm & g g d o o swfa
weafa® asAE gt &, a1 N Afw
et # faduni & fau @l darc frg
W §, ETHETATT Faw wA ¥ @
seifla fer s §1 ~wfag
afs®rd a1 qfeawTd, ot @€ der &
saag faaww & sgdw & dA%
#t art § fedt & ot wwfoa A
ot §: WX gt Twd @ oww

™ AT T WA § @
wFIferg @13 arer 33 ofyarsi § & -

—30 I @ weafuw v
TEIT T & a1 gaied @
T

— & Ema el A w
& fame g

(¥) o\ (9). w@ & gFraa
imfas o aed wifgm &
aewl & fAu qar gacdieda goam
#fac &

ot Wiy watx ;WY fagT AW
S 9T TET 197 § 99 § TAMT T4r
¢ fr R & nfes 1, mfaw 2
afawrd swifaa i &1 fgrdt W
Wt & wfew 7 Wi dwfew @
QY &1 ¥aw W A i 21,
ﬂimﬁw.‘i fuifas 7 Wi wifas
g & e v fa ¥ ag
g1 & 5 o B wwot F Faw
mmgwi%eﬁamﬂ‘l
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AT I # § @ g
g W T F @ wuEr quw
WY 9T qAT AI4 FT § GAF  GFAA
uR fre@ O €, 99 www qT-
aea gaaq faarr gra F2fFd o)
FIRET, MG Mfmfama 991 a9
fasm samm frwm g afade,
smifeemd aqr amfas faes, o
gamwm frmr g asAEY fady,
qfeasd, sarcarer arfoat wif
ofifeafs &1 wramwaml & wgaTC
T SHIAAT ¥ HEAT GHG-IHY 9T
aadt @A R 1A A g e N
A g

gyt & w33 afawrd
swifig &@ &1 T fad oem-
ety 7 & fae garfa fgr amar
21 " I f& ageeaw ST gARR
B ¥ A A A §, ag A
WTATE A §, Ay A A § &
TR AT WTEAT ey qdea
T § f& sus ferd 9@ €W
s & WY ey, 9%, o, sfer
¥, FE, ANgEW, ar, w@fe
N gl ot wrod § A fead
gfasa o=y &1 39 wfamas &
oA X ¥ ofFwd wear qEw
;rl;rt‘m X FT ¥ AT9FT AT

st W qiA AN §F aY
# gg Afa frfeaa t mf fs aforemy
wgqar A geas wifs wgar foid
Ffw fawi #) Jod & fau et §ag
qral § HaA ¥ g & At
g W\ W1 W 3w & e fAg
gt &, wuar xw F &Y Forewr sgAg
g AT g ¥ fiedt v wu st Ay
¥ s § 1 wow faaww § e
& & gy oftwrd ow & o e
fgelt & f wwifom & s &)
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wEEERaT 1 & agare T fRaT amar
g Fwmmar At §
S GuSr # SETEA g W E sEEr
FetET FY FruAr 51T ST ¥ Ao
fe faav ofis & sfes feedt &
seife & &%, A9 fe=r # At
awifaa & & T7ed fwar oo

ot Wy wE o qTEET aqr
& Wit I arel &1 e AR
AT AHT F ATAN ATHT T
g

st W W 'Sﬁiﬂ{ LLED|
FATT F 7w A4 A1 Tifgr 1 ag
FAREAT & Wil & @7 A7 FHAT §
% fraga s 9w fr o oFe #
a9 gFTAd 7 oA § T FaAW
Y A AT Fl & fFe e €

st Aeg wEw: GAA A
Tl T THET 4T F | '

WEIW WENW . ¥4 W7 GE
qerEd 98 |

st wreg wew : § sraAr STEa
§ % 18 wrma ¥ 6 g 1968 #t
@ wRw ard ey § 9T sE
oret w v A §, e A
wm? '

«t v oofq ;s & mreEn-
= #1 wigar g 5 g Amen
oi3w) F7 QI ag § AT fwar s
@ & T AAET gvE S
FT @I T A5 5 59 o
waTeai @ wigs grfa sT@r )

Wt Atmg swAw: WX W
guTeT gren & afyw, w9 afvw,
I, mify 1 geqraar £ oY fw
fe=dt & Aifen o wfefen s@ &
THT Tz I K JnEar f
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o e weiw i afz qF gEen

TAFT &Y A, qY gEFT FE W F 7

Z

Sty g Y 39T faar aar
& 39 §aT F Ao w7 Afaw
& 7§ & zan fg=d) A s )
wTfrsg wam & Foam g fs
et a1 g wrarg & sEAr
s § f5 fergmmm & @ gad
WTATE § 39% f6aT wFaT 8 § 1 A
wEd &' gz meaar & R awAE
s @isfefes ot awn @ a7 fas
ST AN AT ¥ fA0 granh aEd
g & 1 ¥91 fa ftsr ®Y w9 wwSr
# gwifea s &, s gal «w
Y IEIT AE gt & o Wi A
Ay § ? oS sy oWy owRen #
U § IaF) ZE0 s} A 3 w7
faa TR &1 919 gTA FA 7

st v gew: A gEat &
ot wff aar v f fgdt & foar
o=q AT st ¥ fEaw gwE
frg T & 1 ¥few g & a@eTm
argaT g fF faer sm w1 @ wfa-
¥z §, AfF uw agT W AEw R,
ITFT WIATE K FOT @A A
arqre} ¥ FAr AT 9w & @A
aragr ¢ oF wfem gz 5 aw-
Y ot qarfas qsrEen o o
gt o 9T § TH IIEy IEAT U qU-
avr g1 & @ g wafag sfemi A
W & g AT et ¥ 9
fa=m= faFgm s

o Afraw fag et - ot
iy { aamar § fF 33 ofrwd oY
. ¥aw g & ywifra @ § ¥ -
Y g1 #Y § Wi weRiEE 3v-
arr & fog § | 7 frY ® o -
faa et &1 & s wgar g e
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& fagr a@) @1 wHAT I
=l & fau gwifoa @dt §, s
T Za0 AraTd qrARA ATl & A
g I A 2 7 afe F A s
7o fedt & o gwifoa s &
qrs FAneh ¥

st ey o o B oqed )
HTEATHT 2 OHT § W IER F g7
g g fF gt & 9w fax
& garerr £ Sroedt Wi A ¥ wius
afas gFraat #1 fgedr & wwrfaa
T FY Fifaw A gt

THRI DINKAR DESAIL : There is
a feeling that the periodicals published
by the Government are very inefficiently
conducted, and as a result of that, the
circulation of these periodicals is very
small. May I know from the hon.
Minister what is the average circulation
of these periodicals ?

SHRI BHAKT DARSHAN : Sir, I
have not got that information just now
with me.

=Y o weey i ook Aifed §
TF AT AN AEAT § 1| 37 afsad@w
H oAgd ¥« gar g 196465
FaadFax ¥ d ¢ & i foe
¥ ¥ 10 9T g FEwr A4
g fr ox arT o fomt & gdf a0 &
Fa 24 Tedz fawl Wi 68 9vdeE 31
ardrm aw agf fast w a@ @
g § 39T ¥ oF A ¥ qg ot qqmr
T § fF o o= g g SR ¥
AT FAT W I 7€ Tt A 0¥
€ faF a8, 39+ £ fggma-feam
fiafigiag @ uw @ g §
2

& o wgaT g fF famet afem-
F9w oF @ ¥ oA g 99 9%
e 57aT @ g AR O AW ¥
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e feedt o= <@, feesht oA Y
fa&, fean wos) fasr sl feaar
oTeT gar ? &Y a9 o ¥ @ ¥ I
€ Ty ?

stowwW TR E AT
¥EE F AU g Gt U A FY I
arwfaa frar & o & S|+t 2= g
faar & § §g 7d Fg awaT g

SHRI N. SREEKANTAN NAIR :
May [ know whether these pub lications
are meant mainly for the majority of the
Indian people who are illiterates or they
are meant for the educated intelligentsia
of India from the various linguistic areas,
and if they are for the latter, may I know
whether the publications in Hindi are
meant only to cater to the fanaticism of
the Hindi protoganists rather than to
serve any uscful purpose 7

SHRI BHAKT DARSHAN : Sir, 1
do not think that this questions requires
any answer.

Y germiT sreat | gl AR
ot qamar @ fF oF @ H ¥FAw
st ¥ s @ ATy wETeA A
wear 33 & o gaw g e g f
T gEr A H fom § 1 wreTad &
fau gwifoad @ a1y AFEW FAN
arg & fadl wa @t ol ey DA
§ i fei ¥ fau swfm @/ o
sEroT &t gemr 33 @ ¥ s
srgan g fF fsm g & S q%T-
w7 § sar ¥ mfawrw fa2al & fao &
&, wrEad ¥ syw ¥ fav adi § 7
gadt arq ¥ sar wvgar g fe g e
ara o & f oot geqr g &
& o srdwn fraifoa fear oo @
&1 9% FWA F4T §, TART T wILET
qaTe |

oY o w  osie, fag ow=
& wgan g fe ¥aw fasit & fag
@ rafi g afew ¥ dmfaw Wk
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awdH fawg aga sfen E—a7 ¥
sarifaFe 79 a1 W A ad
gfoear & aga ¥ faar o #fsw
awder § 5 gas7 fedd T
Wamsfmfiw waog Yag
wf5ar€ &, aoar ey S ara A &

Adverse Observations against Former
C}Iud Justice of India

1117.‘/5/511“ GEORGE FERNANDES :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFA-
IRS be pleased to state :

(a) whether Government's attention
has been drawn to the recent judgement
by Shri P. B. Mukherjee of the Calcutta
High Court in connection with litigation
involving a Haridas Mundhra concern,
M/s. Turner Morrison and Co., in which
certain adverse observations have been
made regarding the association of a for-
mer Chief Justice of India. Shri B. P,
Sinha, with the Mundhra concerns.

(b) if so, whether Government have
sought any explanation from Shri Sinha;
and

(c) whether Government would consi-
dor taking necessary steps to discontinue
payment of pension to the former Chief
Justice in view of his employment with
the Mundhra concerns ?

THE MINISTER OF STATE IN
THE MINISTRY OE HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Government have seen the
judgement delivered by Shri Justice P. B.
Mukherjee of the Culcutta High Court in
the case referred to. The remark of the
High Court do mot reveal a a Prima
Jfacie case of misfeasance, frud or
other misconducts specified in section
388B of the Companies’ Act, 1956. The
Department of Company Affairs are,
however, being requested to examine the
matter further in the light of the provi-
sions of the Companies Act.
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(¢) In view of the proviso to article
125 (2) of the Constitution the rights of
a Judge of the Supreme Court in respect
of pension cannot be varied to his dis-
advantage after his appointment. It
would not, therefore, be permissible for
the Tentral Government to discontinue
payment of pension to Shri B. P. Sinha,
former Chiel Justice of India.

s}/ SO ¢ Tegw wENET,
w=uy gar FF 5 w@ea & wfqara
1 & mar agt o faar g0 & oA
wERT ¥ 78 qa wigar § & wm
fogw #% aqt & oifeariiz & wE
afafadt &, ofess cwdza afafa
7, uedriza afafs Mt ofms de-
e afafa & ot fawifed =80 &r
gfm ot wrax § 7 frome @
# arz faeit Fafaa) § Asfar 7 7,
EHE AT W AR F1 1S w9 A
Tt wifgr wWifs o 13 @)
FAFT I9AT @ AT T AEAU F
FopTd Aefeai 7 wd gu w6 feew
¥ fost =7 soafraY & 519 9w 9
& ? @y o= 77 wTrea ¥ A ag
Wt gaAtsw aAmrEw ¥ yEgd e
afees F a ¥ amem gw S &
A AT & A # AfaeE - § mw
F1E IEA TEAT FA F grawgFar
grat ag audw &k ¥t afefeafy
far sftgart oS ama 7 oy fr
A & AaTw @ & A% Jfezq
& ar § A1 vF wmrEa o9 fFew )
&1 feomaft w3, a7 ag 9 0 7

=t fenratn g . wAT aTE
F o gEwdd ¥ QA FEr & wwwn
£ 98 famgw 31 7gr § s woacafy
awEr Al § s F3 §F Ak
goa femt @1 ¥ e fedt ggde
FAT § A0 FT 9T a1 Swh Q)
awar § fs 19 ag A wafe &7 am
ffdg @ a8 § @ T®
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YT SFAET FTAT K1 FG FA2 AR
FE ¥ 3T & ggt A FT | AW
Q57 & fqw ggar o zeaere fean
¢ 9% o fawr gogd Y §ow
foreredft § 3% 3T ag OF wmE wE
2 fr faan gowe A wqafa o ag
feet Y wrzdT wed & few @9
Fag & an AEG TE
a5 | A AR qAF AFY FAT
1 A FX FHT § | IH AE W AF
gmA T e & gafam S s
Fuae 9 § IH 9T FIW FIT AN
e fEmR @R F @ 99 & A=<
AwE FTW T AT ag gATX A
TCEATE 3 § ITF THIAET FY gH
| ey § o afr ag fea) el
FrodY ¥ are & e felt A #
araeg I9F HIET HAg Wy 6k
1€ TEEE QT AT FgAEAT A g,
g gqufa @ @ § aEar ad
T

gt aF 999 FT A E I 490
sfed qae & | wgf aF 37 F U
F1 T g1 IFA FFE g, wfa-
aqm # agt ars frar mr @ fF SR
szraT 78 st gwar ¢ faaw f5 9w
T F JHATT g AR A TfAT @M
war § fF 3aFT exdaT F s R
aw  aArA GA | Ak qwE ¥
gra ¥, fed) oft & g ¥ ag
wifewre wr omq f6 9o & feme W
Faz @A A F AR T IE@H
For 92T & o7 g% ) 399 @ qwar
g fF a% & w7 % @ A
1 W= g1 fF g9 q|r w9 FE E
Fa% gae femt 7 & aw @R
EATd G wer Awdr g, @t IEET
waTar # qreT 9F gt g, ¥@fAC
wfgar & ag w7 frn o anfs ook
7T W Ug WAmEAT A g W@l a%
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™ T 1 g § 37 gARaqy ana
faa® art & v o IITAT MET §
wtdad Form F@ § fFoamw
A G T S B oaw gw
I %y gaqd fow gw welar F7
W @ at ¥ Fdard

o § ar a9 | .

* oo P ST WY YW §)
TR wAT S qAE AEE qF a1 AL
% § w1 it @ TE K a® 9@
w@r 1 fr sfgum & WY a4
T ¥ g fF ag oo freme @7 &
a1 AY # 7 FL ) IR A 9O
Ft sqaear §Y frad so) TR0 w0
FY I€TT 7§, 9 AW 9 °qT |

oo e § ag qgr wmgar §,
Iq qF AAHZ WHET ¥H 9T W9Y FT
fe wvot av femrddz A ore & gy
- O qEATE w1 AT W g oW
77 fawam #Y it & g9 I9diT F A
# ot ortw &% 5 o9% $17 wWw @
wraa g fs faad o= @ Foost
froei & svama #YE e ETH AT
I”Io*ﬂ‘oﬁ]@ﬁ'ﬂfm @.ﬁﬁﬁ'
agr faszr=T & a1 Arat g, g
# a1/ AT , 987 I gral A
w9 ga1 §, u% fow #rf 77 g0
TRE ?

it frer weor gywe - wsqer AgET,
ogT A% FoA FY AFA FT qATA §
femed # Iz 9% w49 ¥ oF
FIT ATFE FFEHR JAT  F1 TR
¥ aomar g & e o fom A1
¥ feme @ wf dfew 7 53, giw
#12 ¥ & ffezg w0 Tfge agaw
X IEH T § 1 T wWEAT
urHTgHE AT AT a1 4G FEAT
wifge 50 A § st aw ¥ o
IR TG w7 AGH & 1 T g
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ATEAT & FH ¥ FY T 9T ogER
g o &t g 7 & & v o At
¥ 9g 919 /A% FT FW FO7 | ZW
@tx & art § A fraw wqA T
s, ®fawrT §1 a7 IW A AW
Ifem 7& 7w 1 gR a1 37 forire
gET § o IR faderdt aree
I ATAATH FT HIEL FTAT AR |
¥ g g 5 @ axg A A qwT
g A

wgt 7F ITh qEL T FT §AE
& 3T JgT % THR AT § 7 T
fr g & o frfa g & ardeE &
IAFT AT IEATH FH 4% a7 F
A wifaw &1 & 5 g@% AL § =y FC
aFy § | TR e ¥ §3 @rar fE g
94 frga #1 2@, 99 A A
T gg wifTT & IF4 FT FHW AW
WIETIFY § 7 T I W g
frod U agw fF o g Foer v
fouréiz & o9 ¥ AR I Y fw
7z & f Fv9AT 1 FHA AT oA
oY I guT & oY a8 FEAE $T |
& g@d g F1 e € ATy
gfz o A AT @ AR g wEF I
€ g Q FHad T IR

SHRI JYOTIRMOY BASU : Wil
the Minister tell us how many High

Court and Supreme Court judges......
(Interruption)

SHRI S. M. BANERJEE : They
retire at the age of 65; it may be 70 some-
times. I don't know how they work
after that age.

MR. SPEAKER : Only some peaple.

SHRI JYOTIRMOY BASU: Will
the Minister tell this House as to how
many retired High Court and Supreme
Court judges have accepted employment
after retirement ? Will the hon, Mini-
ster tell us also what is the total value of
the salarfes and perquisites of this gentle-
mean, Mr. B. P. Sinha. That is part (a).
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Part (b) of my question is this : I want to
know whether Government’s attention has
been drawn to an Article, leading article,

published in a Calcutta Weekly, Darpan.

in its issue date the 28th March against
the former Law Minister Shri Ashok Sen.
He had taken advantage of his position
and had acted against the interest of the
Government and he took money from
the parties against whom cases are pend-
ing before the Law Ministry.

MR. SPEAKER : What has that to
do with the question ?

SHRI JYOTIRMOY BASU : His
action may be enquired into.

MR. SPEAKER : That portion the
Minister need not answer.

SHRI JYOTIRMOY BASU : 1 beg
your pardon, Sir. It is very serious.

MR. SPEAKER : That does not arise
out of this. It may be serious. You
may put a separate question. Offhand,
you cannot get up and put some question.

SHRI KANWAR LAL GUPTA : It
must be expunged.

MR. SPEAKER : The Minister need
not reply to that portion.

SHRI VIDYA CHARAN SHUKLA :
As far as the first part of the question is
concerned, there is no rule or regulation
by which the judges have to inform the
Government when they accept any private
employment. We do not have any
statistics about it.

MR. SPEAKER : Normal moral
conduct is there. They need not inform
the Government.

SHRI VIDYA CHARAN SHUKLA :
I said in my earlier reply that we expect
from the judges of the Supreme Court or
High Courts that they will maintain their
conduct in such a level so that there is
po public criticism in their conduct after
their retirement.

MR. SPEAKER : Sheo Narain.
SHRI JYOTIRMOY BASU: What
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is the total value of the salaries and
perquisites of them ?

MR. SPEAKER : He hasno informa-
tion, It may be Rs. 23,000; I may not
be quite correct; but I think roundabout”
Rs, 23,000 per annum is the pension for
Chief Justice, I think so, roughly.

SI‘-IRI JYOTIRMOY BASU : Sir,
that man is purchased at a far higher
value. *

MR. SPEAKER : 1 don't know.
Now, Mr. Sheo Narain.

SHRI 5. K. TAPURIAH : Why
does he equate everybody with himself ?

MR. SPEAKER : Shri Sheo Narain.

it weg'wm wATT ; OF AT A AT
¥ wrw &1 =77 =TT Awgar

MR. SPEAKER : 1 have called Shri
Sheo Narain already.

st qeg o wang - F g AE T
WE & A ¥ uF A1 FAT AT
gl

MR. SPEAKER : Shri Sheo Narain

is holding the floor. I cannot ask him to
sit down, Yes, Shri Sheo Narain.

ot e Arogw ¢ wWegE AEIRY,
qrca dwET A SRl m = E
grrifra g & 1 & F7FIT & W 48
faie o wigar § f5 @ afg
fearfc & s %1 gfa &, w7 a% w19
¥ ot gy fear, st awvar & F,
qg *T9A AET g, FH A A TE
fewiz & fF forrd Tl wwat f@r-
7T &, A1 7 I & N FAw &
ug. . g ar fafafecd & awaT &,
#1E g, ag fredt e s ¥ AN
T T T | TS frg G AT
w a & fagaradi ?

st frareTw s - & qEwAT
fr dfgem & wIEX W A@ W
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FAT 29 A& FATTFA | 9T A1 A
EH W a7 1 a7 o a9 § faw
¥ fr fat atg & Afawar &1 queg
T g, 9 o°9F g9 wma § W W
A FATTY

SHORT NOTICE JQUESTION
Failures of Generator Units at Baraumi

-
*15. SHRI S. K. TAPURIAH :
SHRI BHOGENDRA JHA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that there
have been frequent failures in most of
the generator units at Barauni during re-
cent weeks resulting in reducing the al-
ready exceptionally low supply of power
in North Bibar to about 25 per cent of
the normal;

(b) if so, the reasons therefore; and

(c) the remedial measures taken in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir. The reduction
in the availability of power was approxi-
mately 30%,.

(b) and (c). The failures were due to
breakdown in the insulation of one genera-
tor and some trouble in the economiser
tubes and draft fans of one boiler. Re-
pairs have been effected in one unit and
the other unit is under repair. Further,
two generating units of 50 MW each are
now under installation at Barauni. As
soon as the first 50 MW unit is commis-
sioned by end of June 1969, the power
shortage conditions prevailing in North
Bihar will be overcome. A transmission
line is also being built to connect Gaya
with Barauni via Mokameh so that break-
down of one or two generating units at
Barauni may not affect the power supply
in North Bihar.

SHRI S. K. TAPURIAH : As has
been pointed out, the reduction in power
supply is about 30 per cent and certain
reasons have also been given for the
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breakdown. I want to know whether the
large amount of breakdowns was only be-
cause of these failures or is it spread
aver a number of periods and one break-
down leads to another and so on ? What
is the ratio that you maintain in regard to
spare parts in order to see that spare
parts are available quickly and what are
your future programmes-to find out where
the major breakdowns take place and what
are the preventive maintenance steps that
you are taking ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : As
such the power shortage is already there
and added to that the three units that
were supplied by Yugoslavia were giving
a lot of trouble from time to time. Nor-
mally, we keep onc machine as stand-by.
The power generated by two machines is
not adequate. I accept it and that is why
the trouble was there.

SHRI S. K. TAPURIAH : The Minis-
ter just now said about the faulty machines
supplied by Yugoslavia, I want to know
(a) what compensation you have received
and whether you have applied for it or
whether it is under negotiation with the
suppliers, and (b) since such breakdowns
have become very frequent not only at
Barauni but in a number of power stations
all over the country resulting in the loss
of production especially in those units
where there has to be a continuous flow,
will the Government consider the ques-
tion of giving compensation to the indus-
trial consumers ? There was a time when
the private sector was running genesators
they used to pay compensation to the in-
dustrial consumers for the period of
breakdown in rsspect of the loss that they
have suffered. May I know whether the
Government will direct these generating
stations to pay compensation to the agri-
cultural and industrial consumers for the
periods of breakdown and for the loss
they have caused to them ?

DR. K. L. RAO_: These machines
have got a period of guarantee. During
this period the repairs have been done gt
the expense of the suppliers, namely,
Yugoslavia. But now the guarantee period
is over and any further repairs that we do
will be at our expense. Regarding the
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guarantee of power, it is not possible for
us to give because we do not have all-
India grid conmected with various sta-
tions.

For example, in Barauni, we are ex-
pecting to connect it with Gaya, as my
colleague has said. If that line is put in,
even if there is a breakdown, still power
can be supplied. This line is expected to
be completed in another two or three
months. When that line is completed, there
will be certainty of supply.

Similarly in other parts of India, the
guaranteed type of supply will have to be
postponed for some period till we are
able to have sufficient number of lines in
the country.

SHRI 5. K. TAPURIAH : That is not
the answer to my question, My question
says this : Just as it was doen in the past
in respect of compensation to consumers
for the loss they suffer because of break-
down will Government reintroduce this
policy of compensating the consumers, in-
dustrial or agricultural, for the loss they
suffer during the period of breakdown
due to lack of maintenance, repairs etc,
whatever it may be ?

DR. K. L. RAO : That is exactly
what I answered. I do not know what
exactly he has in view when he mentioned
about the past. In big cities like Calcutta,
Madras or Bombay, that is possible. But
when you are taking the country asa
whole, it is not possible to ask for guaran-
tee at this stage. First of all we must
have duplicate lines and then we must
bave connections with various States so
that if one power station fails, power
can be supplied from the others. There-
fore, it is not possible to guarantee for
anybody to pay compensation at this
stage.

SHRI S. K.TAPURIAH : If dupli-
cation was there, compensation will not
narise. What are they goiog to do now ?

o} weg'am TETX : WeqA MR,
T F@Y, Y A AIT IF FE
et a% I fagr & @1 w—A
OR A Y AW F @l w
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ST FY §13 6 AX ¥ FOF € FE R
FTaT FET O 9T fET T A fHaAaw
a1 gug a% Wi 9t wafs fedy #
IAHT LT A @A | R R oW
@ & 9\ G @ oww fawe
T AIQAT W Fq WAy | F arEr
qg-atg &Y, wafrad § W oqEr
afe 91 716 aTe T8 ) ag @ R
ImF N Ewa fF A1 a9 Aw-
=199 AET 91 | g|fag & e Srgan
g fo 7r w0 fagix cafgladt a@
F gg gwE I f§ sm e 4
feaf g fx 57¢ wamar A1 aw %
% & faaelt Y sond ¥ qy AT A
TEH ¥ gATI F T Srear w1 3 fE
wa w2 fawet it gt 3@ few
faseit ®fx G fza 4dY fasmit
a1 a7 foAl a% A o= faae a=
T arfE & SE & 9gER w
TAAT FT A | TTATAY I T gag
feest W Eolc ag ft A A1 A
H, orw #1 2% Ag ) gAy A A
ELE AR

DR. K. L. RAO : In North Bihar,
we are short of power as campared to the
demand. The transmission lines there are
also inadequate. In fact, we are having a
half bour discussion today on the subject

when I will be able to give more infor-
mation.

I quite appreciate what the hon mem-
ber has said. When the load is very heavy
specially during evening hours, this occurs.
I think the only solution is to introduce
more power and better transmission lines.

& qTY W FEW : WS AR,
#% g qer 91 fF T e e g
X fF 97 w90 &Y 97 oot gemg
# Taf F 9 aF F gEwt goer
gz ¥ & afsws F1 2 F, gaN e
w7 % f5 3 ¥ fem qa-erm §fFan
fa weaTE 3% W@t W feawr sndr
@ ?
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DR. K. L. RAO : That can be done.
We will find out.

SHRI BAL RAJ MADHOK : Though
the Government of India have taken cre-
dit for having increased power production
in the country very much, from the hon.
Minister’s ans., we find that that is not so.
In some States like MP, they have surplus
power and do not know how to* consume
it while in others, they do not have en-
ough of it. This Barauni plant is a ther-
mal plant, not a hydero-electric one. If it
were a hydro-electric plant, they would
plead insufficiency of water supply when
supply is cut down. But in Barsuni, there
is abundant coal supply, no dearth of it.
Will Government take particular care to
see that such plants are so managed that
this kind of reduction or failure of supply
does not take place because raw material
is there in pleaty.

DR. K. L. RAO : 1 have submtitted
already that Barauni station is an isolated
station; it is not connected with any other
system. The power also is very smiall
quantity compared to the needs of Bihar,
There are only three units of 15 mws
each. 1 accept that there has been a slip
in the provision of power for North
Bihar.

ot %o ATe foumdt : & & A
ATAAT FAGAT § | AT fagic # AwF
Sz & qra fawdt @ ot a4 7
at & s wigar § 5 e fewrs
¢ a1 fagre 71 7 feaet g &
N drire § § HareireT § WK et
O & 7

DR. K. L. RAO : There is no power
in Géndak available; a small station had
been constructed to supply power in the
project construction stage. When the
regular power station is completed and it
generates some power it will go to Nepal.
India will not get and power from the
QGandak project.

ot ®o 1o forardt : wrSTwA A2
wfeqr 47, UARL, TG B gATE
A& & Aaeen ¥ ol gee IO
¥ Mifaerd, afmr Wik g@d wmE #

CHAITRA 28, 1891 (SAKA)

Oral Answers 42

g FTREI A F Fr=T Fgar
gfe md faged fraet fearw @
ol fraet ged @ 7 ofs fameT
¥ wAeg FOr A fradt agt ¥ AR
tradt s A T 7 a1 o TR
O & @ senrd FO, W fraAr
femee § o faraet Ao & 7

DR. K. L. RAO : 1 thought I could
speak on this during the half an hour
discussion later on. In Gandak we do not
have any power. We have a power station
now to supply power for the construction
of the project there; there is a very little
quantity available which is being sent to
other places. Otherwise, it is not a-guaran-
teed power source. In Barauni we have
three units of 15 mws each and the total
power supply at present including some
other sources comes to 34 mws as against
the demand of 40 mws; there is therefore
this shortage. There is a proposal to bave
two machines to generate 50 mws and
when it is implemented there will be more
supply of power.

SHRI S. S, KOTHARI : Would the
shortage of poweraffect the production in
Barauni Refineries? Have the Barauni
Refineries put up any proposal that they
would like to generate their own
electricity ?

DR.K. L. RAO : The Barauni refi-
nery is actually generating its own power
and they are supplying to the grid about
2-3 mws,

Y qowowt : ¥ A Nt ¥
AT wgar g fF sgi wit gt ak
qr il WX wFat § fawe GoArg
FY 7 & agl &1 A T w@re § 7@
FIAT A 0T ¥ A g HAgw @
I9 I 7% A & gAY & faw
¥ fr 7t 7 T @ v 59 o R
¥ arge ok 39 soT A ¥ T
T A gu ¥ @AY W g
T A sATEEY § ag qew wafET
%1 fraw 3 FT IR AT WA AR
&1 Y w0 o 9w aTw wE &)

3
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¥ == feew w1 Feema s fassl &
w2 § fF ag wga ermr 93 & fag
T ¥ AT IO TN TAT ATZA B
AT 29 &, 41 AL A4y 7 Fq47
AWM 6 AT T FFT G aF aF faasr
T AR, 9 & s ag g fw
afen zigw # oe €99 aT AEA
aqifdts 1 fogaa 26T 99 &g
FFAT-FAFIT F24T 3T £ 1 A q@ FC-
@ gL {1 A% WIT [T AT ggy
AT 9T F9 T /F TAT gEATH WAL
Eilk xo i

-DR. K. L. RAO : 1 am not aware
of this ; I shalll make enquiries aboult it,

stwe fag wgme: ma.q fuz
faezw amp fear 201 fage & F9%
AT AT AT F1 AT A WA A
fopear a7a @ fag § 1@ IF1C T
fars faew miw gfegr & s a% ?

MR. SPEAKER : That is a different
question entirely. Papers to be laid.

WRITTEN ANSWERS TO QUESTIONS
Amalgamation of 1. A. C. and Air Indla

*1175 SHRI J. B, SINGH :
SHRI SHRI GOPAL SABOO :
SHRI SHARDA NAND :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that a large
amount will be saved if the Indian Air-
lines and Air _lndia are amalgamated ;

(b) If so, to what exient ;

© whether Government propose to
uul.mle these Corporation ; and

(d) 1f not, the reasans therefor ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.KARAN
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SINGH) : (a) to (d). While there is need for
close cooperation and coordination bet-
ween the two air corporations, which is
sought to be achieved by a common board
of directors, there is no proposal at pre-
sent to amalgamate the two, Amalgama-
tion, it is felt, may lead to unwieldiness
without commensurate gain,

2 F;dlty of Fharmacy

*1176 SHRI R. K. AMIN :
SHRI D. R. PARMAR :

Will the Minister of EDUCATION
AND YOUTH SERVICES bc pleased to
state :

(a) whether it is a fact that a separate
Faculty of Pharmacy needs to be intro-
duced in the Universities according to the
view held by the 20th Conference of All
Indja Pharmaceutical Congress ; and

(b) if so, reaction of Government

thereto ?

THE MINISTER OF EDUCATIO-
TION AND YOUTH SERVICES (DR.
V. K. R. V. RAO) : (a) and (b). The
Indian Pharmaceutical Congress, at its 20th
Conference held in December, 1968, has
recommended that for the development of
pharmaceutical education and research
along correct lines, there should be a sepa-
rate faculty for this subject-field in our
universities.

The recommendation is being referred
to the University Grants Commission and
the All India Council For Technical Edu-
cation for consideration in consultation
with universities.

Indian Iastiltute of Technology, Kanpur

*1178. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION
AND YOTH SERVICES be pleased 1o
state :

(a) whether it is a fact that 3,000
employees of the Indian Institute of
Technology, Kanpur are on daily rates
basis for the last three years ;
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(b) if so, the reasons therefor ; and

(c) the action taken or proposed to
be taken to make their service on regular
basis ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAQ) : (a) No, Sir. The Instituje had
2193 employees on 31-3-1969, of whom only
135 persons are working on daily wage
basis for the last three years.

(b) and (c). Since the Institute is
still in a developmental stage, daily wage
workers have been employed for construc-
tion, horticulture, sanitation and other
works recording to the actual needs from
time to time. These workers are consi-
dered for ragular appointment against the
vacancies available.

fedt amas & vl & &
gTr aqrefaa geasia

*1179. &t vt fag :
st & Areaw fay

1 li[q-mé 7FT gz FAT &
FAT FIA 7 :

(F) 7vazaw § f& it wew
fagrdt araddl & Hqex § owEw &
TE TA% I T OF farzAvee 399
fe ar qar s ag fawraa # Oy
f¥ faeeit wamem & wrat & ¥ed a@<-
F wfaa gEaeT &3t §;

(=) afz &f, @t faczwes ara
FT7-977 9T TH 7 o) w7

(7) 57 il & ary § farsewoes
*1 a1 wrraTaA fzar warar ?

TR wW wewrea W e e
(=t fograw gew) - (%) & (7).
wea fagrd arayd & Fge # awEw
& §a% gEed] 71 oF faszawed 1@
wd1 § e ar 1 faseaoes & fafe
faaai, @ af faeeht Fromfosr &
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fau amaEAt, 7% feedr awcarfasr
A faedlt war|A F 919 graey, faeely
yaraT & sfy ¥ g 71 gfe-
flr genfz, 9 #wq faEme @
T8 weAY 7 AR srEraw ol e
faeslt wargT & wrafrag ww=l &
¥ g # gfewg a4y 9T
quT FEEMIW T@r & WX @

Allotment of Funds for Social
Education

*1180. SHRI GADILINGANA GOWD
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the Plan-
ning Group at the Centre recommended
an outlay of Rs, 22.80 crores for Social
Education including expansion of Libra-
ries etc. in the States but the States have
only allocated Rs. 7.42 crores for the

purpose ;
(b) if so, the reasons therefore ; and
(c) the steps taken in this direction ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.
R. V. RAQ): (a) Yes,Sir, the Planning
Group had recommended an outlay of
Rs. 22.80 crores, but in the draft proposals
of the States the corresponding allocations
added up to Rs. 7.42 crores only.

(b) and (c). The reasons have not been
intimated to the Central Government.
Presumably, this is due to limited finan-
cial resources of the States and greater
emphasis on other branches of education.
However, the attention of the States has
been repeatedly drawn to the need for
speedier eradication of illiteracy.

wrea & fadst afee frrgeil
w1 AT

1181, «it wew fagrdt worddt
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T NV WY qg @I FT FAT
LEC R

(%) wrm & fadslt wifns frami
FT GUIIMT MIAIFHLW FF o1 faam
% 7q 21 auf § sfa a9 F9F @@
T I A F1 af Wi Iww
#qr ofcma fasen sk @ T &
ATET YA T ST A4,

(@) m 21 awt & i@ § fry
fadat oifos® foow afsg @R E wix
I "reaw & At faRat &9 wRa
# o

(m) wfr ag g7 e & g9
Wm & ¥ afeomw @ 8

(7) 71 st gfega A
9 ¥ wrow ox fae U wRoaf
g, A EEH T AT ?

TR wATHy § T ARl (s
fagreew qww 1) (F) w1 (7). fadan
g€ wf g=re gEAEl & Fudew
ATEIF ¥ gw wifa & fag wa
Fa9 T & 7% fad aefal #
wanfa & ot St fafires e
@ g waar faig agaT am g, 9
T #10 & fan I9ge Aty e
gt ag faarg &7 1954 & foar mar
a1 uw faaw fraw 99 1953 § wr@
% fadef farf o guTOR’ & @
Fark T § €9 § gWI-9EA 9T T@T
araT & | [geawren ¥ ww fear
tfwy wemr LT—806 /69] fadah
£aTE o A FoaET § AR
wit gE Y

wfrsy % g9 avas ® wAr AfA
T ATHW FA-F fFmIY
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(&) /9 1953 e § fadsy
W€ af gw@w ) ek an ¥
AT I94 A (F) F IR AT
81 T8 ugy ¥ a9l ¥ graey ¥ guAT
IgHeH TG £ | '

agl o fadslt o F1 g,
farf o gE  gearsl @ S
g & ¥t 7€ vfn &1 ARE-wwE
Jar & s ¥ aifecar At fwar wmar
& 1 ¥ g ¥ s At ufaat qmr
g “Frolt Tl F e W ) W
i & o oF 0T HowH-gA-
1, quid deqEl qur weq  sfeEa)
g wrferst w1 ST @ ST
T IO & w1966 =T 1967
¥ @ o ¥ F 4. oA, 480 F W9
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World Tourlsts’ Attraction to wild Jife.of
India

*1183. SHRI M. L. SONDHI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that only one
per cent of world tourists and 3.5 per
cent of the tourists in India are only
attracted by the wild life of India which
has fascinating population of wild ani-
mals and birds ; and

(b) if so, the reasons why proper
facilities are pot provided to attract
more tourists to wisit our National
Parks ?

THE MINISTER OF TOURISM
AND CIVIL AVWIATION (DR. KARAN
SINGH : (a) While no statistics of tour-
ists visiting game sanctuaries are kept,
it is undoubtedly true: that Indian wild
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life is viewed by far too small a num-
ber of tourists, both demestic and fore-

ign.

(b) Within available resources,
efforts, are being made to improve facili-
ties in game sanctuaries. A Pprovision
of Rs. 50.00 lakhs has been made in the
Fourth Five-Year Plan for this purpose.
Besides, as Forests is a State subject, co-
ordination with the State Forest Depart-
ments is also necessary,

faeet # fawiwx wiafmaw et
wCEETY
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Primary Education Commission

g57 TE I3

*1186. SHRI SHRI CHAND GOYAL:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the teachers of the
Primary Schools of the country have
demanded the appointment of a Primary
Education Commission ;

(b) whether there are problems of
the Primary teachers which need an exa-
mination ; and
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(c) the reaction of Government 10
the demand ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI .
BHAKT DARSHAN) : (a) to (c).
Teachers of Primary Schools have been
demanding the appointment of a Primary
Educatlon Commission ; but the func-
tions proposed to be entrusted to the
Commission have been different. The,
Kothari Commission has recently made
a comprehensive study of all the various
problems of education, including that of
Primary education. The appointment of
a fresh Commission for problems of
primary education is, therefore, not
considered to be necessary.

qifeeart S v &
nq af
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Police Excesses In  Minicoy

*1189. SHRI BABURAO PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) The names and designations of
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the Police Officers who practised repre-
ssion on the residents of Minicoy Island
and the nature of atrocities committed
by them with names of ten prominent
victims ;

(b) The details of the findings of the
report submitted by the Senior Police
Officers who inquired into the affairs ;
and

(c) the steps taken against the culp-
rits ?

THE MINISTER OF STATE IN
THE MINISISTRY OF HOME AFF-
AIRS (SHRT VIDYA CHARAN
SHUKLA) : (a)to (c). A statement is
laid on the Table. [Placed in Library.
See. No. LT 807 69).

India’s Membership In Berne Convention

*1190. SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :
SHRI RABI RAY :
SHRI SRINIBAS MISRA :
SHRI S. M. KRISHNA :
SHRI S. KUNDU :
SHRI YASHWANT

KUSHWAH :

SHRI RAMAVTAR SHARMA :
SHRI R. V. NAIK :
SHRI J. MOHAMED IMAM :
SHRI K. P. SINGH DEO :
SHRI LOBO PRABHU :

SINGH

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that U. K,
one of the principal beneficiaries of the
Berne Convention on Copyright, has decli-
ned to relax its copyright hold and accept
the concessions formulated by common
agreement for the benefit of the develop-
ing countries;

. L] .
(b) If so, whether the U. K. Govern-
ment has conveyed to the Indian Govern-
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ment that it did not intend admitting the
application of the protocol regarding
developing countries annexed to the-
Stockholm version of the Berne Conven-
tion ; and

o (©) If s0, whether the Government
of India have decided to discontinue its
membership of the Berne Convention.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) and (b). Yes,
Sir.

(c) The maftier is under considera-
tion,
Port Development Programine
*1191. SHRI NARENDRA' SINGH

MAHIDA :
SHRI MUHAMMAD SHERIFF :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
_ {a) Whether it is a fact that his
Ministry had submitted to the Planning
Commission a FPort development pro-
gramme to be included in the Fourth
Plan ;

(b) If so, whether the same has since
becn approved ; and

(c) The broad details thereof ?

MINISTER OF PARLIAMENTARY
AFFAIRS, SHIFPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :
(a) Yes, Sir.

(b) and (c). The proposals have not
yet been finstised as the Fourth Plan has
still to be approved.

T fasaro faform

feae ¥ wmwE w1 W

*1192. &t fyffer forwt - 7ar -
R At ag IaT N 5 56

(%) #mag g ¥t fF wsasda
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* (@) s aE g
Text Books in Indian Languages

*1193. SHRI SRADHAKAR SUPAKAR :
SHRI LATAFAT ALI KHAN :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) the progress made so far in the
preparation of standard text books in
Indian languages on technical and scienti-
fic subjects ; and

(b) what amounts have been given to
the Statesand the Universities for this

purpose ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) Presumably, the Member
is referring to the standard text books at
university level. Information is being
collected from the State Governments and
will be laid on the Table of the House.

(b) The following grants were made
available during the year 1968-6% to
State Governments for production of text
books at university level in regional
languages :

Name of Siate Amount of grant

Government Rs.
Rajasthan 5,00,000.00
Bihar 5,00,000.00
Uttar Pradesh 2.00,000.00
Haryana 2,00,000.00
Andhra Pradesh 10,00,000.00
Madhya Pradesh 1,00,000.00
Tamil Nadu 1,72,000.00
West Bengal 32,778.00
Kerala' 43,050.00
Mysore 5,00,000.00
Maharashtra 1,00,000.00
Assam 1,00,000.C0

Total 34,47,828.00
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No separate allocation out of this grant
was earmarked for production of standard
text books on technical and scientific
subjects. Subject wise allocation has to be
made by the State Governments in con-
sulation with the universities.

Programme of Conservation and Chemical
Preservation of Budda Images and
. Paintings at Bamiyan (Afghanistan)

*1194. SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA :
SHRI BAL RAJ MADHOK :

Will the Mintster of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) wheather the Archacological Survey
of India will carry out programme of con-
servation and chemical preservation of the
world-famous Budda images and paintings
at Bamiyan in Afghanistsn during 1969-70;

(b) if so, the details of the programme
chalked out with the estimated expendi-
ture ; and

(c) who is going to bear the cost of
the programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH  SERVICES ( SHRIMATI
JAHANARA JAIPAL SINGH) (a) Yes,
Sir, it is proposed to start the work of
conservation and chemical preservation of
the Buddha images and paintings at
Bamiyan during 1969-70,

(b) The programme includes : (i) stru-
ctural repairs such as diversion of the
course of water that flows on the rock-
facade, filling in of the cracks and fissures
in the rock-facade, repairing of the dema-
ged portions of the Buddha images and
the caves arround them and (ii) chemical
preservation of the paintings involving the
cleaning of the paipted surface, stabiliza-
tion of the plaster carrying the painting
included the filleting of the broken edges
and appiication of a preservative over the
painting. The estimated expenditure on
work amount to Rs, 20,30 lakhs,

CHAITRA 28, 1891 (SAKA)

Writ ten Answers 58

(c) It is expected that UNESCO will
assist in this project. The Afghan Govern-
ment is likely to bear the local costs.
Negotiations are a foot.

Age limit for recruitment to Government
Service

*1195. SHRI D. C. SHARMA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Administrative Refor-
ms Commission has considered the ques-
tion of revising age limit for recruitment
to Government service ;

(b) whether the entire question of
personnel appointments, transfers and
retirement and a number of suggestions
to improve the employment position have
also been considered ;

(c) if so, what are their recommenda-
tions ; and

(d) the recommendations accepted by
Government and the steps taken to imple-
ment the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to(d). The Administrative Reforms
Commission have not yet finalised their
views on these items.

Central pay scales t0 Himachal Pradesh
non-gazetted employees.

*1196. SHRI HEM RAJ : Will- the Mini-
ster of HOME AFFAIRS be pleased to
state :

(a) whether the Himachal Pradesh
non-gazeted staff through their non-Gaze-
tted Service Federation have represented
to the Centre for the grant of Central
pay scales ; and

(b) if so, the action taken by Govern-
ment thercon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA)
(/) Yes Sir.
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(b) The demand was not accepted.
Archaeological Investigations in
Central Asian States

*1197. SHRI R. K. SINHA : Will the
Mihister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government have any
plans for undertaking archaeological inve-
stigations in the Gentral Asian States ;

(b) if so, ~whether the concerned
Governments have been approached ; and

(c) their reactions thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATIL
JAHANARA JAIPAL SINGH) : (a) The
Archaeological Survey of India is investi-
gating the possibility of undertaking ar-
chaeological excavations at some prospec-
tive sites in Iran, Afghanistan and Soviet
Central Asia.

(b) and (c). The Archaeological Sur-
vey of India has informally approached
the Director Generals of Archaeology in
Iran and Afghanistan as also the Chairman
of the Soviet Committee on the Study
of Civilization of Central Asia and Dire-
ctor of the Institute of Asia, Academy of
Sciences of the U.S.S.R. Reactions of the
parties addressed are awaited.
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Arrangements Made During P. M.’s
Election Tours

*1199, SHRI S. K. TAPURIAH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) Whether his attention bas been
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drawn to the reports that during the
Prime Minister’s recent “election tours,
local authorities in wvarious States had
made certain arrangements like setting up
stockades, fencings ectc. and posting
policemen on round-the-clock duty;

(b) whether these arrangements were
paid for by the concerned State Govern-
ments; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OE HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir.

(b) and (c). Arrangements for the
protection of the Prime Minister and for
maintenance of order in any public assem-
bly are made by the State Governments.
Information regarding the expenditure on
provison of rortrums, lighting, loudspea-
kers etc. in connection with Prime Minis-
ter’s election meetings is being ascertained
from the State Governments concerned.

Recognition Of Past Government Service
Of Displaced Persons

*1200. SHRI B. K. DASCHOW-

DHURY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have any
scheme to recognise past Government
service of displaced persons from Pakis-
stan, who have had to come to India
under compelling circumstances, for the
purpose of continuity in service for pensi-
onary and other terminal benefits ;

(b) if so, how many cases of displaced
persons from West-Pakistan and East
Pakistan, separately since 1948, have been
considered ;

{c) how many more such cases from
both part of Pakistan are under consi-
deration of Government; and

(d) what steps are being taken io
expedite those cases and if no steps have
been taken, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). A statemment is placed on the
Table of the Houe.

STATEMENT

According to the information furrished
by the Ministry of Finarce who are
primarily concerned with the subject
matter of the question, the position is
as follows :—

(a) The permanent displaced Govern-
ment servants belonging to the former
Provincial Governments of Sindh or the
N. W. F. P. who migrated to India be-
fore 31st December, 1951 owing to pecu-
liar circumstances prevailing after the
15th August, 1947 in Sind and after the
Ist March, 1947 in the N. W. F. P, and
were appointed in the Government of
India before attaining the age of 55 years
have been allowed full pension calcu-
lated on the basis of qualifying service
rendered in Sind or N. W. F. P. combi-
n=d with the service rendered under the
Government of India whether in tempo-
rary or permanent capacity.

(b) Government of India have no
scheme for admitling to pension dis-
placed Government servants belonging to
the former Provincial Government of
undivided Bengal who opted for service
in Pakistan and who migrated to India
on or after 15-8-1947. No information is
available in regard to the number of
displaced Government servants belonging
to Sind or N. W. F. P. which were consi-
dered since 1948, These persons became
eligible for pension from the date of
retirement from the service of the Govern-
ment of India and the information will,
therefore, have to be collected from the
various pension sanctioning authorities
scattered all over India and will eatail
much time and labour.

(c)and (d). No information in regard
to the number of pension cases pertaining
to displaced Government servants from
Sind and N. W. F. P. which are under con-
sideration is available. The pension cases
of displaced Government servants like
other Central Government servants are
processed in the mormal manner in the
sense that action to finalise a pension
case is initiated before 12 months of the
date of retirement of the Government



63 Written Answers

servant. The pemsion cases are finalised
by the peasion sanctioning awthority
concerned.

Mining Engineers !uthz Employment
- Abroad.

€742. SHRI BABURAO PATEL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of Indian Mining
Engineers who have secured employment
in foreign countries during the last two
years, country-wise ;

(b) the number of Miwming Engincers
still unemployed in the country and the
reasons therefor ;

(c) the rate at which we are turning
out annually new Mining Engineers thro-
ugh.the various institutions and the steps
talen to check this supply seeing that
theze is no demand for them in the coun-
try ; and

(d) the reasons why Government do
not survey annually the requirements of
Scientists, Engineers and Specialists in
various fields and inform candidates and
their parents of the demand from year
to year ?7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) According to the -in-
formation available, no Indian mining

ngineer  has d ploy in
foreign countries during:the last two years
through the efforts of the Ministries/De-
partments of the Governmeat of India.

(b) 325 mining engineers were on the
live register of the Directorate of Employ-
ment on 31st December, 1968.

(c) Admissions to the degree course
in mining engineering were reduced to 77
students in 1968-69 as against 140 inthe

(d) The demand for mising engineers
is counstantly under review and admissions
to the institutions are being related as far
as possible to the estimated demand.
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Flying Clubs

6743. SHRI BABURAO PATEL:
SHRIR. K. BIRLA :
SHRI MANUBHAI PATEL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Flying Clubs in :the
country and their location with subsidy
and subvention paid annually by Govern’
ment, club-wise ;

(b) the names .and qualifications of
Instructors at these clubs, clob-wise, and
the number of licensed pilots turned out
by them annually and club-wise during the
last two years ;

(c) how many of such pilots were
absorbed in commexrcial flying during the
last two years ;

(d) whether any other Government
imstitute for :training- commesciai -pilots
exists in addition to these flying clubs,
and if not, the reasons therefor ;

(¢) the total expense of a tranee in
these clubs till he qualifies himself to get
a licence for commercial flying ; and

(f) the basic age and educational and
other 'qualifications necessaay to take up
training in commercial flying with the total
period of trainimg ?

THE MINISTER ON TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) There are 24 suhsidised
flying clubs in the country. A statement
giving their names, location and the amo-
unts reasived by them by way of subsidy
and subvention during ‘the wyears 196667
and 1967-68 is laid on the Table of the
House [Placed in library. See No. L.T.—
80869}

Flying Clubs have to do a :minimum
of 800 hours of Instructional flying per
year to be eligible for subsidy and subven- -
tion at prescribed rates as per statement
laid on the Tablke of the House. [Placed in
library. See No. L.T.—808/69] Where
the pexformance of a subsidised club falls
below the prescribed limit, due to circums-
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tances beyond its control, its fixed subsidy
is reduced pro-rara.

(b) and (c). Requisite information is
given in the statement laid on the Table
of the House. [Placed in library. See Mo,
L, T—808 |[69).

{d) No, Sir. At present, there js no
such institution in the country. However,
the question of setting up a fullfledged
training institution to train Commercial
Pilots and other categories of flight crew,
is under consideration of Government.

(¢) A candidate for a Commecreial
Pilot’s licence has to complete 250 hours’
flying within a period of five years imme-
‘diately preceding the date of application.
Flyiog fees are payable at Rs. 25/- per
haur, or Rs. 40/- per hour, subject: to
certain other restrictions on the quantum
of flying which can be done at subsidised
rates. Details thereof are given in the
statement laid on the Table of the House
[Placed in liabrary. See No. L.T.—808
[69]

Besides payment of flying fees, the
trainees have to incur expenditure on
their board and lodging and other inci-
dentals.

(f) The requirements for issue of a
C ial Pilot's li are laid down
in Section D. Schedule 11 to Air craft
Rules, 1937. According to these rules, an
applicant for a Commercial Pilot’s Licence
shall be not less than 18 years of age on
the date of application. No educational
qualification has been prescribed in these
Rules, but a sound knowledge of English
is necessary. He has also to produce, on
the prescribed form, a certificate of physi-
cal fitness from an approved Medical
Board, after undergoiog a medical exami-
nation, in compliance with the require-
mants notified by the Director General
of Civil Aviation, from time to time,

Cases referred to C. B. L
In Gujarat State
‘6744, SHRI S. M. SOLANKI : Will

the Minister of HOME AFFAIRS be
pleased to state :
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(a) the number and mature of cases
referred to the Central Bureau of Investi-
gation during the year 1968 in Gujarat
State ; and

(b) the number out of them decided
by the Central Bureau of Investigation
during 1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFEAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) 41 cases relating to various allega-
tions of demand for illegal grastifica-
tion, false claim of Overtime allowance,
misappropriation of Government money,
evasion of payment of duty, forgery of
import licences, misutilisation of stainless’
steel sheets imported on Actual User’s
licence, etc. were referred to the Central
Bureau of Investigation during 1968 in
Gujarat State.

(b) The position of these casas during
1968 is given below :—

(i) Cases recommended for
Disciplinary Proceedings 15 cases.

(i) For Appropriate Depart-
mental Action

(i) Sent up for Trail In Court
and Ended in Conviction. | case.

(iv) investigation ending at the

| case,

end of 1968. 24 cases.
Visas Granted to Tourists Coming
from Esrael
6745, SHRI BRIJRAJ SINGH

(Kotah) : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government are aware

" that no visas are eranted to tourists

coming from Israel en route to Nepa] or
the Far East ;

(b) the estimated- number of such
potential tourists that could be added to
India thus benefiting our country’s foreign

. exchange ; and

(c) the steps Gevernment propose to
take in the matter ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir. Our Missions abroad
do issue tourist visas to persans from
Isracl coming on private visits to India or
in transit,

“ (®) and (c). Does not arise.
Indian Council for Cultulal Relations

6746. SHRI BHARAT SINGH CHA-
UHAN : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state :

(a) whether it is a fact that receptions
and functions are arranged for foreign
dignitaries by the Indian Council for Cul-
tural Relations ;

(b} if so, whether liquor has over
been served to the invitees at the function ;

(c) if the reply to part (b) above be
in the affirmative, whether it was served
with the prior permission of Government ;
and

(d) the expenditure incurred on liquor
and other items served at the functions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V., RAO) : (a) Yes, Sir.

(®) Yes, Sir.

(c) No such permission is necessary
beyond observance of the normal excise
ragulations,

(d) A statement is laid on the Table
of the House. [Plesed inlibrary. See No.
L. T.—809/69]

Violation of Central Civil Services
(Conduct) Rules, 1964
6747. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of cases that have
come to Government’s notice of Govern-
ment’s servants violating Rule 4 of the
Central Civil Services (Conduct) Rules
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1964, during the past three years (year-
wise), i. e., pertaining to employment of
near relatives in private companies enjoy-
ing Government patronage ;

(b) whether a strict check is mainta-
ined to sec that there rules are fool-proof ;
and

(c) what other measures Government
have taken to sec that senior officials
of Government do not misuse their
official positions with regard to employ-
ment of their relatives or for their own
employment in private companies while
on the verge of retirement from the Gov-
ernment service 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHURLA) :
(a) The information is being collected and
will be laid on the Table of the House, as
soon as possible.

(b) and (c). Government servants are
expecied to observe scrupulously the
provisions in the Central Civil Services
(Conduct) Rules, 1964. Any violation of
the provisions for taking disciplinary
action against the Government servant
concerned. Such action is possible only
if any violation of the said rule comes to
the notice of the competent authority.

As regards Government servants seck-
ing employment with private firms while
on the verge of retirement orders have
been issued that no Government servant
should negotiate for commercial employ-
ment while in service without the prior
permission of the competent authority and
such permission should not be given
unless there are any special reasons for
doing so. Apart from this, under Article
531-B of the Civil Service Regulations
Officers of Central Civil Services, Class I
are required to obtain the previous sanc-
tion of the President for acceptance of
commercial employment within two years
of their retirement. Mo pénsion shall be
payable to any such pensioner who
accepts a commercial employment within
the said period without the prior sanction
of the President, in respect of any period
for which he is so employed or for such
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longer period as

the President may
direct. .

All requests for such permission are
examined with reference to well defined
criteria and decision taken after careful
consideration of all relevent aspects.

¥ wrain ey wfada
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Thefts in Chitra Gupta Road and Aram
Bagh, New Delhi

6749. SHRI P. ANTONY REDDY :
SHRI G. §. REDDI :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether there have been a number
of thefts and burglaries from the houses
at Chitra Gupta Road and Aram Bagh
area in New Delhi recently ;

(b) whether it is also a fact that a
Police Station is located very near these
areas ; and

(c) the action taken to prevent such
incidents ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Only one case of theft was reported
to the Police from these areas during the
period 1,1.1969 to 31.3.1969. There was
no case of burglary during the same
period.

(b) Yes, Sir.

(c) Patrolling is being done intensively
in the area consisting of Chitra Gupta
Road and Aram Bagh.

Issue of Warrant of Tickets to Employees

6750. SHRI P. ANTONY REDDI :
SHRI G. S. REDDI :

Will the Minister of HMOE AFFAIRS
be pleased to state :

(a) whether it isa fact that Govern-
ment had announced in 1956 that a
warrant of ticket would be issued to the
Central Government employees under
the Home Leave Travel concession ; and

(b} il so, the reasons why the
warrants of tickets have not yet been
issued ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(2) Yes Sir. It was stated in the
original orders introducing the scheme
of Leave Travel Concession to Central
Government employees that it was pro-
posed to make arrangements with the
Ministry of Railways for the issue of
special warrants or special tickets orders
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to enable the Government servants and
their families to whom these concessions
are admissible to purchase railway tickets
for the journeys at concessional rates.

Ib) This was considered and it was
decided not to pursue the proposal hav-
ing regard to the fact that the issue of
special ticket warrants will involve consi-
derable additional amount of work on
the part of the Railways involving censi-
derable calculations and employment of
extra staff (especially since the Govern-
ment servants availing of the concession
are allowed to perform the journey to
bome town and back by any mode of
travel and by any route.)

Installation of Radars during Forth

Plan
6752, SHRI RAMACHANDRA VEE-
RAPPA :
SHRI K. P. SINGH DEO :
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that eight
powerful radars are likely to be installed
in the country during the Fourth Plan
period ;

(b) if so, what would be the esti-
mated cost and capacity of each radar ;
and

(¢) by what time a final decision is
likely to be taken in the matter 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) A scheme for installation
of eight powerful storm-warning radars
alongthe east and west coasts of India
has been included in the draft Fourth
Plan of the India Meteorological Depart-
meat.

(b) The estimated cost of each
radar is Rs. 17.46 lakhs, These radars
are capable of detecting and tracking
cyclones within a radius of 400 kilo-
‘meters,
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(¢) One rader is likely to be instal-
led at Visakhapatnam during 1969-70. -A
decision on the installation of the
remaining seven radars will be taken
after the Fourth Five Year Plan alloca-
tion has been finalised.

Construction of Bridges in Tripura

6753. SHRI KIRIT BIKRAM
DEB BURMAN : Will the Minister gf
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether it isa fact that before
Tripura’s road system can become a
comprehensive, inter-linked and operable
net-work, at least ten major bridges are
required to be built ;

(b) if so,the steps so far taken in
that direction, the details of the pro-
gramme, if any, for the construction of
these bridges, indicating the location
thereof, and by what time these bridges
will be completed ; and

(c) the provision being made under
1969-70 plan and the Fourth Five Year
Plan for the purpose 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) to (¢). The information is being
obtained from the Tripura Administration
and will be laid on the Table of the
Sabha as soon as it is received,

Cases Pending in Judicial Commissioner’s
Court of Manipur and Tripura

6754. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that since
1962 at least a thousand cases relating to
Tripura have all along been pending with
the court of the Judicial Commissioner
of Manipur and Tripura ;

(b) if so, whether Government have
considered or arc considering the question
of setting up a separate court of Judicial
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Commissioner for Tripura and if so, the
decision, if any, in this regard ; and

(c) if the reply to part (b) above in
the negative the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)
(a) No, Sir,

(b) and (c). The question of appoin-
ling a scparate Judicial Commissioner
for Tripura has been considered by
Government but the work involved in
Tripura does not justify such appoint-
ment,

Arms Recovered in Tripura

6755. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Ministor of HOME
AEFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the Statement of
Tripura Chief Minister made in October,
1968 following the recovery of an arms
dump with Pakistan markings, in a
forest near Govindbari in Tripura, 1o the
effect that Sangkark members were recei-
ving training and equipment of Kacha-
long in East Pakistan ;

(b) the steps since taken to mop up
such clements and to liquidate their
activities ;

(c) how many persons have been
apprehended and prosecuted in that
connection ;

(d) the nature of arms and ammuni-
tion seized from them indicating their

probable origin ;

organisational

(e) whether their
headquarters

centres and operational
have been traced; and

(f) if so, where and whether any of
them are found to be in Pakistan ?

THE MINISTER OF STATE IN
THE MINISTRY OF [HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
() to (f). Information is being colle-
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cted and will be laid on a table of the
House.

Selection of Candidates for Overseas
Scholarships
-
6757. SHRISIDDAYYA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state ;

(a) the schemes formulated. by his
Ministry for the award of Overseas
Scholarships ;

(b) the procedure followed for selec-
tion of the candidates;

(c) whether it is a fact that only in
the case of the scheme for the award
of Overseas Scholarships for the Schedu-
led Castes Tribes and other Backward
Clases, the candidates are selected by
the U.P. 5. C; and

(d) il so, the reasons therefor 7

THE .MINISTER OF EDUCATION
AND YOUTH SERVICES ( Dr. V. K.
R. V. RAO): (a) The scheme relates to
the award of Overseas Scholarship to
Scheduled Castes, Scheduled Tribes, Den-
otified, Nomadic and semi-nomadic Tribes
for studies abroad.

(b) The scheme is advertised and
given wide publicity through the Press
and information is also sent to the State
Governments and Universities. Appli-
cations received are scrutinised and all
eligible candidates are called for inter-
view, A Selection Committee is consti-
tuted with experts in specific fields for
interviewing the candidates and making
recommendations, which are put up to
the Minister for approval.

() From 1954-55 to 1963-64, selec-
tions were made by the U. P. 5. C,, but
from 1964-65 onwards, they are made by a
Selection Committee set up by the Mini-
stry for the porpose.

(d) Does not arise.
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Difficulty Experienced by Tourists
Visiting Assam

6758. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of TOU-
RJSM‘AND CIVIL AVIATION be plea-
sed to state :

(a) whether Government are aware
that tourists visiting Assam have to under-
go much trouble going from Gauhati Air-
port to Shillong, the capital of Assam,
over 75 miles by road and on the account
often refrain from visiting the tourist
attractions in the region ;

(b) whether, in order to remove this
difficulty. Government are planning to set
up an aerodrome at Bara Pani, asa step
towards promotion of tourism in Assam ;

(c) the estimated cost of the scheme
and whether it would be included in the
Fourth Five Year Plan; and

(d) if the answer to part (b) above be
in the negative, the reasons therefor 7

MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). A proposal for deve-
loping the existing airport near Barapani
has been included in the draft Fourth Five
Year Plan of the Civil Aviation Depart-
ment. The project is estimated to cost
more than one crore of rupees and can be
executed only in phases. A decision regar-
ding the schemes to be included in the
Fourth Five Year Plan within the ceiling
fixed by the Planniog Commission is ex-
pected to be taken shortly,

(d) Does not arise.

Retirement of Class I and II Officers
at the age of 50 years

6759. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have issued orders to retire the Class
I and Class 11 Officers at the age of fifty
in the public interest, if necessary ;

(b) if so, the number of officers likely
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1o be affected in each Ministry during 1969 ;
and

(¢) the reasons which prompted Go-
vernment to issue such orders when Govern-
ment refused to accede to the request to
reduce the retirement age from 58 to 55
years 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) It has been decided to provide in the
relevant rules for (1) retirement of Cen-
tral Government servants in Class I and 11
Services/posts, other than those the age-
limit for the purpose of direct recruit-
ment to which is 35 years and above, on
attaining the age of 50 years, if it is nece-
ssary to do so in the public interest by
giving three months’ notice and to confer
a corresponding right on such Government
servants to so retire voluntarily; and

(2) retirement of Central Government
Servants in Class I1I services'posts, who
are not governed by any pension rules,
after they have completed thirty years of
service, if it is necessary to do so in the
public interest, by giving three months’
notice and to confer a corresponding right
on such Government servants to so retire
voluntarily. Orders in this behalf will be
issued shortly.

(b) The Ministry of Home Affairs have
no information about the number of offi-
cers who would attain the relevant age or
complete the relevant years of service,
during 1969. Collection of this informa-
tion in respect of such Government emp-
loyees throughout India will involve consi-
derable time and labour.

() It will be observed from the reply
to part (a) of the question that while the
age of supecrannuation of the Central
Government employees would remain at
58, only powers are being taken by the
Government to retire a Government ser-
vant after he has attained a specified age
or has completed a specified period of
service, if it is necessary to do so in the
public interest and to confer a reciprocal
right to the Government servant to s0O
retire voluntarily.
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Ahmedabad Mayor's Remarks

6762. SHRI R. K. AMIN :
SHRI D. R. PARMAR :

Will the Minister of HOME AFF-
AIRS be pleased to State :

(a) whether it is a fact that the Mayor
of Ahmedabad City said at the time of
meeting of the All India Mayors' Confe-
rence held at Baroda recently that one
should burn off the Constiution of India
because it favours only one per cent popu-
lation having large properties ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTTR OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SAUKLA):
{a) According to information received
from the State Government the Mayor of
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Ahmedabad did not make any such state-
ment in the meeting of Mayors held at
Baroda on 27th September, 1968.

(b) Does not arise,

Recrpitment Rules in Laccadive

Administration

6763. SHRI P. M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the rules governing the recruitment
of officials in all ranks in the Laccadive
Administration :

(b) whether the service conditions of
the local recruits and the recruits from
Kerala and other States are different; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Recruitment rules for posts under the
Laccadives Administration are framed in
consultation with the Uuvion Public Service
Commission by the administrative mini-
stries concerned in respect of Class I and
Class II posts and by the Laccadive Ad-
ministration in respect of Class III and
Class IV posts. These rules are notified in
the official gazetle as and when they are
promulgated. As there are numerous cate-
gories of posts which require various
types of experience, detailed information
in this respect is not readily available,

(b) and (c). The conditions of servi-
ce of the employees of the Laccadives
Administration are the same except for
certain concessions like Island Special Pay,
rent free accommodation, and free sea
passage with joining time during leave,
allowed to persons belonging to the | maip-
land and recruited from the mainland for
service in the islands or persons deputed
for service in the islands from State or
Central Government Departments on the
mainland. These c ions have been
sanctioned to attract qualified and experi-
enced persons from the mainland for ser-
vice in the islands, where conditions of
living are not comparable to those obtain-
ing on the mainland.
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“Damage to an Indian Tanker"

6764. SHRI SHRI CHAND GOYAL ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether an Indian tanker was
damaged in the collision with a Japanese
ore-carrier in Urage Channel in Tokyo
Bay ; and
-

(b) the extent of the loss caused ?

THE MIMISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING- AND
TRANSPORT (SHRI RAGHU RAMA-
1AH) : (a) The Indian Tanker M. T, “Adi
Jayanti™ suffered damage as a result of a
collision with a Japanese vessel M. V.
“Tomiura Maru" in the Bay of Tokyo on
the 5th December, 1968.

(b) The loss due to repair of the
Indian Tanker and loss of its cargo is
estimated to be Rs. 2,63,000/—.
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wfefras aar qg-%1d HAwT g W
ufufran ¥ wera sy f&dr oay
arRal & ogIem § (1) wer @
g&rAT #t f=f & wwifaa s,
(2) w34 Ant & Faafa) & Far
geawl #1 fg=dt § faew, (3) w9
14 97 7@ & s wfafa og-
Tl aar fgr evzfoe & axdt &
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faar afafom sty s fraas o
w7, (4) fedr sfasw Aaar &
w7 7997 FAady, 1961 #1 45 39 &
a'ﬁﬁlrr%aﬁ afgmfEl gy *4-
aifcat &Y fg=dt famr & fag srsw
Aare w37 (5) fgedt a7 a= F4-
Fifedl & for g s fgd
% ®on mfvard &1, (6) fe=dr ®
FEETH AW FH & A4 "I
fg=r wfma Maar £ feafraa w73
% far sgw afeql, syafaal aar
max afwat & g7 97 fgrdt o= ar
safwai #1 frgfes &7 & a1t & 7y
wTdarEr A1 2

(@) fem @rdEl #1 3@ A
&1 € o7 3k w1 ofam fawx §;
1L

(7) wa% wawm § ey faely
FEAET ® T FE F fag 1 w14-
ardr w4 %1 faw g ?

sar-ww fowm Wi Ategw awr
afcagn warem & Iwat (st pens
fag) : (%) ®lx (®). g9@-®"T 9T
W 93 wfefaw, 1963 & wg-
g § a7 FAr=a gy A fFr o
mEw A gagi & gAafa &5
T WY qur §97 Fifaa &5 0w
T (Faee) i 1967 9T
gratfa 6 gari, 1968 & FdrAan
T3 WIRAT F1 TH AAAG T 18 WA,
1968 #1 afowfaa fear | ser@
fairg AR 71 feafy g swrT d -

(1) 78 wareg & fei® 6-7-1968
% sfemfaa aftqan wkei & wgER
w¥eq, grarg waw, fqaaras, wfe-
g, smafre @i gEd foe,
%q faafaqi, g9z & @ f@a o
T FrrwT, faET, wUR, AR,
qxfwe, Afew i fafan & aqa A
gat 7 feelt QAF # ek amw
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a7fgd 130-9-68 Wiy 31-12-68 F W=
I A Anrfasi ¥ 9 ATHA ¥
faacw @z gfea 730 § 5 @@ wafa
¥ 8 gwey MT 90 wfggward ard
f&d 72 o7 § A1 was Wi fg=
¥ rd fw ooy

(2) 794 auit st % &ar |
gfagi § wfaey ¥ wfafezat G @
Y wifge 37 A99 ¥ qz AAAA &
W2 AT FTo Ao fEATE 14-8-1968
q9Y 9T TH AAFT §1 AL fAAT Wi
g1 & & wreq fear nar 21T 99 A4
gaisiter srffaa s & @Y w20
FET AT WEE 1

(3) waarEsi ax aEfesy
ufafce wammsami #1 geaiea fear
ar ¥ ¢ A gfuw €x 9=
FT AT 47941 T @ F FLX T
s fa=roda 20

(4) &ar #t grazgwara} & wdiT
aug-aag 9 fdy fasm diwar &
weata wiusifo st wdafat 51
gfererm 9T WS 77 § aqarA feafa og
g fe @y & ot 100 sufesdi &
gfereror meg &< faar 1 10 wfaerw
g1 @ & W oW 119 6wt
sfter & )

(5) 9/ fs Travwmer mfuafraw (qar
sanfed) # wqarfa R Femm &
aAia AARIT w0 & oy wwe a

fe=dt FT o R ¥ o7 eIy FIHIT

& saarfcgl 1 @=ar § va: 98 999
T & fe fgy a7 a saarfai
Y Tag 714 & foy Faw fgr ®
19 FET wfFaa foqr o

(6) fg=hr ®r wm, way afww,
39 gfvm a1 g3 afes i fagfe
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¥ fag w61 & w9 & qowragl fear
AT FwAT§ |

(n) za o & fgedt fadr
FIEaEw@ 4§ § W gafar A%
framear &1 we Adf IEAT 0

foar sneq & mﬂi!;i'l
. wiqerd

6767. it o @o Ty :
st vw Fag watams
st awTw AW
it graaTs g

#71 faem ot gue A HAt ag
FAE A 5 F fw

(%) =% vaag & swwfas
qIAT # W EHT FH FT @ WI-
wit afewifat aor g afoat &
sHaifal %t genr AT

(&) ¥ ¥ wggfea  ofaal
* gar syl fewr anfaat & wgam
afewrfaal qqr sEaqfE 1 &
feaet & o ¥ fem-fer wgwrt &
w0 FTEE;

() afz g7 a5 sawf" wg-
Wt ® wif wgwr wfewrd qan
s dama a8 g oar Ay e
AR F1 faarz 3 yarafTs wy-
AT ¥ &9 T 1 § @fe ¥ wfww
FITEOA a7 a6 W g sAate
sfaaw e 2 a% ; s

(7) aft =+t at ta® s T -

g7

firer awr guw dw WA (WM
Wto ¥o wWTTo Wo QW) :  WIYE HTA-
iy geeqi & AW WANG &
;:rm*rsrmi?&r feafas @ w¥1
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(%) sgam sfesrd — 11
a fuai &
FHITH —182

(&) s afywrd--+vE 247
geg sfoi & sdard —
aiqfaa wift & 9 #%-
ret & £, 401, £V
Yo W7o, (Fe-1 AT UHo
geT gFo WMt ® w1
FL @ &1 mEgha
mfew sifr w1 1€ F4-
I AE ¥

() & (). w@mrER g #@
wgfea wfa =k aggfa mfw
arfy & aafedi &1 frges & ¢
1§ araedt At ¢ | fagfeaar, foe
W aqr 3§ gy wiuwfal
JIAEAT ¥ AT F1 AT E

forar siwma #  wev frditem wad
6768. it 3to ®o f!l'(:

w17 fovn aw gaw Ay w4 gy
TAT T FOFOr

(F) wa% waram & gz fedl-
a7 ¥AF1 &F gy et @ ;

(=) 3% gggfes wfedd aa
wagfaa aifaw snfaal & safed) &
IUF-guE §OI7 foFadt ¢ ;

@) w@ E-wEd FAET ¥
W ¥ WA I ET FAAfAEr &
fau fraifa ®ter o #3 fagr qar
¢ W

(w) afz af, av sa% =
FOU O 7z F7 % qU 5 faaw
ST ?
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famraa gawe Jaw 7AW (30
w0 %o WITo Ao T : (F) 90

(@) wggfEaafa . 11
' vgafad mfzn afa - 1€
EEAfl

() s (7). Fdg afqam=a
fafes dar frzw, 1962 & =mgAie,
gac AT fafesi & af & 7 ay
&gt feag samt ) frgfeqar sam
(fadiwe foree) # mfre aafedid &
Fgar =7 & &1 aw@r 1§96
gat fafewl & a0 § weqrt wqEf
Tr frgferat @& ot ma AT
fafasi & &, max Ao fafes o1
FY F0qAT-F9 F AT 9T F AAT
g, g #0 & =7 @iz a7 1 0g-
Atfer Far 7t @ iz faed mgegey
agf army 9o gafan fagm S
W%, TH WA 9T Ap I 2

g1
sovafe et § fgrdt e son

6769. Y WiW SwTR W
ot 7w /T,
sit ABTA ANE

T qgwE WA 73 @ A\
Far 4

(%) =7% wwag Far WA
I & W FAemt & wgd-dar
¥ Fraifal & waww, soedisa,
@fa o awqe sarafas F1d
e fgdl § 30 & weaey W owdm
a1l F7 & Far FfzAEai §

() #71 3z N T g fe saw

HATAY & q9T W@ AHIT F 7
Hwal & waafts fawmi # A
arfrer feen &1 F1d fg=r & Al
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fEar ar wgr & #4ifF se1 far &
afqsrd e -faady § o w5934 @
wfagt #37 v gfaarot qex ¢ ;

(m) #1977 WA & qWA-
fas fermr & aeqad w14 fgedt & war
gfafema &7 Fr g3 fawc
iR

(a) afz g, arsa as ?

TEST HWtew A e WAy
(vt frmreew wwm) @ (7)) =
famq & wpia o & AR E
feedr-wrdy =i ® fega Fediq g
Fratal § #19 F@ a0 T74 G
& FHFITET &, Ta71 FY @A 7 Fafum
AT /I3, AT TF 74T HTA0-
% mza, TAq qic7 afaswi &
T AR gAEr gaEr-gfagi 7 o
afafezai fasdl & 14T

(&) 71 (). <Y =gy, A
aqifyr uwwrar wfafrge & a9
fpmfas draar # agaear T AE g
IgEF HEA FAG TS FAAD
AT FmEw & fAv f@y oar
qrA F1 gawr FIA % fAv oAw

g1
(7) 9= gafeqq 7€ gran
faee warem & Wt # wmafae gur
W & weay w1 anas
6770. it witw weT Y
ot ATCTaw Twws Tl
st T ey faamdt :
ﬂ"“legollfz:
Far qgend Wt @y FA
FIT F 7 ¢

(¥) #ar 3a%r eqA gWAMAT
Y AW ¥ Weqgq ¥ IA awAeq
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&1 o fearar war & fs faesit -
a7 & WA ¥ ¥ AIFC GO
wyfaq gevem fear a@T € A

(@) afzzi, At 3w qaFe
%Y 37 fafxar 3 7

. g W WAeT ¥ e A (o
frerew qws): (F) v af, faT

(=) fws famdi & faamg oo
q4r w741 gfagi & faadi F qeay
¥ WA AL A us graveg Afa
faaifea ot § fr faselt wam@T &
|19 IETET q4T EAWT F HIG hq-
g fear s T S& Awdig /71T
¥ oF wareg favm F €0 AT
AT AT | qFTL F1 faeel) & far
gfafer & garm & fedt garrms
AETAT Y FART AL R

o qfedfew, fes & e wt
srafa

6771. w0 WY swTe R
&t AN wmﬁ:
st T T fawret :

#71 form =t g & W A
FarT 1 a1 F40 v

(%) #ar ag a9 & f& o=
qifefems &, o faeelt worw gru
IETqT AT, TS GIAT I 1967-68
# grmafaql #f ufo w1 gmm ad
fovar war a1 gafe 1966-67 ¥ 3=
grrafa faadt 9 /i =% 1966-67
#t rfaw ol & 55 & 60 wfawa
AT WE AT g ;

(m) afx g, & 9 g &
At wary :

CHAITRA 28, 1891 (SAKA)
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(m) wmrag W A= § fF faeslt
9ATHA FT IATE IT TE 7T AN
qifezfersi & 4 faanfeai 1 am-
s #r afadi & g fear aar
q1 ;

() afzgf, @ wa Affas
¥z grA & A7 AIAH T T
F Fq1 T A AT AT AT IE
graafx %1 ufg #1 groaw T F
w7 0T f=re #2201 ; A

(%) afz &, & =7 graafaa)
T oymaE F4 aF 57 O #Y
garaAar g ?

forrr T g &t Awea § v
Wt (s s ) o (F) SrEr

(=) 13 ardi w7y g&r =97 92
qT TEY A1 0 [geweTew § W
@ mit | ¥fed se LT-810/69]

(m) raE

(%) 3T (5). aafoai &
afras w1 famn fauifea frawt &
g A @ & AT ow qifae-
fars aar gay NfEfEs § owd
YT AE Fr A g faeer
saET § grx fod & sgar i
gl & amal &1 qAfasE fear
AT FTE AT WA IF =T GrAv &Y
gragfadi w1 Ffma T R T

-
ity fr it frdesw gror st awn
frawmafedt wr s

6772. St WIW TETH TR
Mm.wﬁ:

st ATCTaw wweq Tl
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ot T Trey fasi v afedfers, foeet & ool & ge
= W A fermn arn

a1 fomr awr gus Amn we A
FAF I FAT FII 7

() #=N7 fedr fadareg &1
oE A% 99, YHMT AT g7 AAT-
T ¥ AR ¥ fau fead s aan
framrafeat srex g€ &

(@) 7 wox aa Frommafea
fog arim #1 sro7 gf off qur @R
# feadt waae w7k arfm Wor &
e

() #ur g sw § f& @%
TER § oyAEws faeva g g,
afz g1 &Y =91 TAFT e AYATE FH
FOg ¥ &F fay FrEEE A
I ; AT

(w) afz 7&f A ga% sq71 FTOU
g7

fr aur gwe Aw wArew ¥
TR Wt (st e TEA) 0 (F)
R (') 7 fedr e
1, A7MT A9 qAAlR FAWHT T
1961 & 1968 auf & = fafw
ardEl T AgaR & faw 582 gow
w1 75 fagmmafmar a3 gd 4
w7 aF 509 FrA_wx 62 Framrafaai
1 wfea #3F arfag Ao faar oo
¢ 1 amr wox e fagwrafami
g1z & fafwes mdiax €
. (m) = (w). ®aifF sra
FETTE o FEdl A faaril &
dafaa «fgardl, fragmafal ok
s o wm fafgax =fge
wifs F Ft farrerd frdsmag
71 &, zafac st fafwsr ol
AT A A 3 wgEE wH
#1 e qu &9 & faw, agT N
oifemadt 1 W §Y AIER T
qz 3% &1 fadia fearmar §)

6773. it witm wwTH O
=Y ATeraw Tywq Tl
oY Traewey faemdt -

%471 feran aw1 guw A tr!ﬁwz
AT FT FY7 w7 fF ;

(%) w7 ag 79 & f& gt
1968 # 37 @i & g% agw fem
AT o7 g srEer fegg o9 i
s ¥ oY faeelt e g T
g g At A AT g

(@) war gg s aw ¢ fs faged
& gaare 37 gl & foed givafa &
Wit & e Ad foran o

(m) afx g1, A 37 aral & faar
AT FF TE w9 Aver faar Fonm
"

(7) 379 wa 3% o5 ) ufn
7 Az S & Far Froaw § 7

e a1 wewrem §
e wet (st e aew) o (F) St
Erifcicic gl

(=) <t g, ¥ grr faed arrafemt
& et §, foen ges # mEn &
W g g & AT TEe wm #r o
wig 3¢ ifgm T QA

() sz (7). o arfom s
Leik i

wve A% w1 fawm

6774. gATQ wHET FATN
=i W SRTR ST
! ATCEV TAeq WAl
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& e faee
&t vy fag wrest

¥q7 qg-wT4 AAY Ig FATT X FAT
w3 i :

(%) 98 & gg% o7 &1 favw
T A FECH I DAy

* (&) afz g A IER w9 T
LL I8

(M F=a8 F @ " § ufegEt
TR FIT FT I AT THFA F
UFA & falr gowIT &1 #q1 FGATE
F1 w1 frarz ;Wi

(7) oifserr gadfsal w1 Fvg
& aua & Avq & ol # SraATEr 71
ar W g’

geTd WEmw ¥ vew WA
(vt froraew www) : () "% (|).
ATE ATHT & AgATL Feg &
¥ fasm & fan fafafas g9
LT AT &
T @

1. = gt #1 WA aur fawe
¥ ¥ YT AT )

2. AT WEAT |

3. fa=r€ =Y w1 frafar

4. geqn fa=rd gtse

5. geeg-qraT 1 faw

6. wYefTE SN £ FqTHAT |

7. gy I@M FEYEAT |

8. ot Trew & Avyfew fawa
frz & a9 #sg 1 f=mEr
(qae7 & g7 % §9Qm
|qTE) 1

9. g fag e |

10. s%% fawra 1

11. dfers qar e gfears &
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garz a1 3fg ¥ fan o
am o
g 8w

1. FTedT I7TME F1 faserdd o

2. FTEAT JHT SATILT &7 |

3. afes Ages Y g3 W g
w1 fagtor

(m) oy (7). #wrgoen @
grar e agr £y 0f & 9 AEHd qqr
fodft guds 1 Owx & fau wew
qLHEIL T AT %5y faw ¥ o= gfew
T q47 TAAC TFH F1 wear # gfy
Cil- 4

Private Business nm by Border
Security Force Personmel

6775. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that some
Border Security Force personnel are runn-
ing private business in colonies of Delhi ;

(b) whether it is permissible for a
Government employees to run private
business in the form of Coal Depot. etc.
under the Conduct Rules ;

(c) whether any complaints have been
received by the Department of Civil Supp-
lies, Delhi Administration against the per-
sonnel, who are running such business
without the valid permit or licence from
the Civil Supplies Department ;

(d) whether any inquiries have been
made on such complatnts and ; if so, the
results of such inquiry ; and

(e) what action Government propose
to take against these employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir, '
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(b) The Central Civil Services (Con-
duct) Rules, 1964, require that a Govern-
ment servant should obtain previous sanc-
tion of the Government before engaging
directly or indirectly in any trade or bussi-
ness. They further requirc that every
Government servant should report to the
Government if any member of his family
is engaged in a trade of business ;

(c) to (e), A complaint was received
by the Deihi Administration against an
official of the Border Security Force alleg-
ing that he was running a coal depot
without licence. Inquiries made by the
Delhi Administration rcvealed that the
wife of the official concerned was running
a fire-wood shop on a licence issued by
the Municipal Corporation of Delhi and
not a Coal Depot, as alleged, As the offi-
cial concerned did mot report about the
running of a fire-wood shop by his wife,
as required by the Rules, disciplinary
action is being taken against him.

FOCHAM ¥ woEl & weumwet
A A A

6776. sit wzs fagrQ) o
St ST T A
st o fag
=t gTo A
ot a9 W =

o€ wUAT
W FCATTAL :

77 fawr amyr guw dw AN 22
FrET, 1968 & mATKifeRa war Er
1710 ¥ 9% & gra+q ¥ ag aam4 &1
a1 £ fr

(%) I ARTH FIHT gAA 9
& fou sifrarg &9 & weqasl & a9
# & w210 fFy o & wywel & A
¥ gy fiw wiw g0 A 1§

(=) afz 7, @1 @ wiws
frarea g1 F 741 FTO0 § ; AR

APRIL 18, 1969
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() oz &, o Y qrd v sufeway
F A # A1 oad fang ¥ wrd-
TG FI s g7

fevert v g B Wt (w0 Wito
¥ wreo dto T) : (F) & (7). fom
12 fagr afwadi & fasg s ot
7t fafa & foe et & wemast &
Faaai % § wefaat 7 F Aqq B
fawra¥ wicr g€ Y w97 & 7 #r 7w
eI F ofrmm A gt A0 g
A RS ¥ farg fasmd @@
qrf 7€ Y | o I F Ay & feufs
gRq H AT A af .

wiwr © FE AT I ALY Y
fra® et X 9 F7 AT A% fF
fwad |gr 47 a1 77w

dtge : fyar afrar & geaw &
weTTFR "9 FY FraFdr afufy ¥
g ga fafw & fam w1 3™ &
aqfemg =q § wdi= #1 97| 39 gOF
& qfumy =Eq geqraEl 7 q9q g1
71 == fafa & fam w7 faar a1 #+
TH TFIT FIE 47 0F7 g1 A47 97|
neas F7 gfera aire & (A g
F A AT G T AT

g : frega Sie-agaE
a1 W g1 mderE ST &
qar ear ¢ f& wrem A faasaw,
1968 & wEAT & werrawi & ¥@AT A
¥ 10 w77 fam qw

g - yrfiaw aiwgzaE &
gar wwar § e faan ofodi Faga &
wemawi 7 vd g fafa & foo
a7 fear a1 | faeg ag ool T@ @
"% {5 weqe & #7€ wqtw F¥ 47 @7
wEAIqF] 7 FTAT gwar § oF fzar an
9§ ®TAT %7 S @7 A T qAHT |
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2. €@ dd9 ¥ g I AT AT
AT, WIF HF & AW =H T
& Fr

Y go o TR gTOr wTRET & Wit
¥ fowt mf qrve

6777. ot wzes fagrdt wrodat ;|

it WEATE T AN
. ot Twaile fag

»it T T e

St PN W

ot qW quw w

¥ ME-HTE AT A FATT T FA

w0 fs :

(%) ®ar qTETT F1 AT 26 WAY-
T, 1968 ¥ “wrqarga’ § wHfoa
W NI FI A AT o @ fF
o gAETT ot o dYo TTMA! T
sret & @17 # foet w gew H
aifes & gfesmm §1 ada 7331
T AT §

(=) ®| o qUAT w1965
ATE-TfF=NT F99 & o e
fargy moqm av; WX

(m) afz g, A =a% s &A@

ngww WAty § O WA
(st faerwn gam) : (%) @ @,
ST |

(=) o (7). wgrag |IFIT
Furm twr frwt & frow 30 %
usi7 8 faasaz, 1965 &1 »Y ve Hlo
TOAT &Y Ao fwar a1 W 2S
fegmaT, 1965 #Y fegr w7 fram

o) freem W qusit & fewfes won
6778. it wrw faprdt wrod ;

& WY T i

ot toiw Fag -

S TETINTS S
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it g A
o ww uw w.

¥qT MY AT qg FATT F g
st fe: (v) v oz av @ 26
FAar, 1966 #Y wY Frfaw, weEw
& gromas oY framw #1 gAY ¥
faryferer faram mar ar -

() #a7 7g fr o= & s $w
# FFICAT FAHT 9B &Y Yo o fo
Forfe yarT FT wwt el

(m) afz gt &Y ow fadeh #) e
T 9 agsft’ ¥ fegfe fen
aqr ?

ey weren § orw-aeA
(ot fewr wew 5pws) - (%) faeex
firaa ®Y 26 STy, 1965 #Y ‘g’
¥ frgfa o may v

(=) srat, sfarg

o (m) Wt ® fawr ¥ a7 H
fafrez Tl & fau faezy frams
Y ‘qoedY’ ¥ g fEEr onEr 9T
=it &1 gt gresTe 3 § A1 O
L A

smeeta g ot fewfr

6779. it wzs fagrdt arwgd
st WA T A
st oot fag -

St TR ST
ot g W
st A X AW o

w7 Aty ey afegr 54 3z
Tary v 30 fr -

(%) fee & gt AYaga § qur i
aifral aar AT FY AT A AT A wTIAG
Maza &1 o qar feafa war
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(@) #ar a7 WX F A0-
faw feafq aar mfgs zm = gfe
¥ Ty gu AtaeT § fadw fwrw aa
ﬁ'{m‘t%ﬁmﬁimﬂﬂlia;

() af gf, at 3a%T =T TN
& W
(7) afz ad), A o T HTTWE ?

HET-H1d Wi Atega oo g
st (sft TgTva) : (%) TR g,
1968 #1 fagsg & 2239V & &, fa
TYaga wTXerTaT 10 91e = & Afgw
FEH AT FT TAZAT 1T § A1 FAHT
TH & ALHEILF T0Eq T AT 7T
e | gfama g

gt a® AT AT GTq AT
MT @ifEi & ofagy @1 g7 §
Iqeeq AAITaN A Ay fa7 0y §

FHIAYTT QTATT -

oS . FafE AT HEET 9
w17 g7 AT rEw 9T G §F ad
| 9, FET @ AT 9T T &,
A AW §, qgT AG: WG g
ATEAX T A9 WG F AR
1T F |1z At 9 frafaa €0
g9 WT g1 1967-68 F I
WIRT & IR AT F FF A/TAT
497.91 wrer =7 4t faad ¥ 77.28
M TT WA AT ST v A
ST marEgtT way sfea w50
afewa & faeg sra 15.5 wfawa

arit . I sg arfra w
Faw @ & Al 9 ¢ walq
aead-qdT AHrFT, FETE-AAfEEr W)
FraE-aTaETE | 1967 & @9 ¥ Wit
dta Sgrr 57 At 9X T 98,684 vt
& T
adia qraaw -

W 1967 % qT X q¥ A
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qIATNT FT ArAT 23.14 AMEw T A Y
QU I WG g & ST
mliﬁ‘ﬂfﬂf’m 2801 srg =
qfedn @@ (3T 99 ") 7
mgmmﬁmmm
6.31 ez ot qw 22.5 wfa-
T AT

amat ;. d7 9T FaA qrEL-Ae,
wraf-grsg SR arh
¥IIC SH @ F ) g ww ware A
AT T A Y § 1967 A
8096|6m‘r%rrrqu =

(er}%(q). 'ﬂa"lﬁﬁgﬂ'*.w
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Central Advisory Board of Education

6782, SHRIMATI SAVITRI SHYAM :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
to state :

(a) whether it is a fact that Govern-
ment have recently constituted a 14-
member Standing Committee for the
Central Advisory Board of Education ;
and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) Yes, Sir.

(b) Atoms, objects and duties of the
standing Committee.

The Committee will supervise the imple-
mentation of the Resolutions of the Cen-
tral Advisory Board and the Natlonal
Policy on Education. It will help the
Centre and the States to work together
continuously in formulating and imple-
menting the Fourth Five Year Plan in
Education.

Persommel :

1. Union Education Minister—Chair-
man,

2. Dr. B. D. Nag Chaudhuri, Mem-
ber (Education), Planning Com-
mission.

3. Dr. D. S. Kothari, Chairman,
University Grants Commission.

4. Shri S. Chakravarty, Secretary,
Ministry of Education and Youth
Services. :

5. Educarion Minister, Andhra Pra-
desh.

6. Education Minister, Maharashtra.

7. Education Minister, Rajasthan.

8. Education Minister, Orissa.
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9. All Education Ministers in the
Zone in which the Committee
meets.

10. Shrimati Durgabai Deshmukh.

11, Shri K. P. Subramania Menon,
M. P,

12. Dr. 8. Misra,
Utkal University.

13. Dr. T. Sadasivan, University of
Madras.

14, Shri J. P. Naik, Adviser, Ministefy
of Education and Youth Services-
Member Secy.

Vice-Chancellor,

Term of Office :

The term of the office of the Com-
mittee will be one year or until the next
meeting of the Board, whichever is
earlier.

Programme of work for 1969-70.

The immediate work before the Com-
mittee in the beginning of the year 1969-
70 is to review the Fourth Five Year
Plans in education of the Centre, States
and Union Territories and to advise the
Centre and the States on their imple-
mentation.

Rural Universities

6783, SHRI R. K. SINHA : Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the criteria and considerations
fixed by his Ministry for starting Rural
Universities financed by the Central Gov-
croment ;

(b) in view of the largely rural
character of Faizabad Division in U. P.
and the absence of a University in the
Division, whether Government propose
to consider establishing a Rural Univers-
ity in Faizabad ; and

(c) if not, the reasoms therefor ?
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) There is no scheme in
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the Ministry of Education and Youth Ser-
vices for starting and financing of Rural
Universities. However, the Ministry
gives financial assistance to Rural Insti-
tutes set up under the scheme of Rural
Higher Education.

(b) and (c). There is no proposal
under consideration of the Government
ol'. Uttar Pradesh, who are concerned with
the setting up of universities in the State,
to establish a Rural University in
Faizabad.

In Uttar Pradesh there is already one
Rural Institute at Bichpuri and the State
Government have already under considera-
tion the establishment of a second Rural
Institute at Allahabad during the 4th
Plan period. There is no proposal under
consideration of Government at present
to establish a Rural Institute in Faizabad.

Appolotments Ia Laccadives

6784. SHRI P.M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased
to lay a statemsnt showing the following
details of the persons appointed in
Laccadive administration during the period
1962—65, rank-wise, i.e., Class 1, 1L, III,
and IV :

(a) the names, qualifications, any
competitive examination passed, mode of
appointment (direct or on deputation) and
the place to which they belong ;

(b) the number out of them who are
still on deputation ; and

(c) the number out of them who
have been made permanent ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) The information is contained in
Statement laid on the Table of the House.
[Placed in Library. See No. LT—811[69]

(b) and (c). The information is con-
tained in Statement laid on the Table of
the House. [Placed in Library. See No.
LT—811]69],
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Air-Indis

6785. SHRI PREM CHAND
VERMA : Will the Minister of TOU-
RISM AND CIVIL AVIATION ,be
pleased to state :

(a) when the Air India Corporation
was set up and what were the objects to
be achieved as a result thereof ;

(b) whether the targets of setting up
units and development targets were achie-
ved and, if so, when and how and, if
not, the reasons therefor ; and

(c) whether there are any difficulties
with which the Corporation is faced at
present and, if so, how do Government
propose to remove them ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Air-India was estab-
lished in June, 1953 under the Air
Corporations Act 1953 (27 of 1953) for
taking over the Air-India In'ernational
Ltd. and to under-take international air
transport services. This object has been
achieved, as Air-India has established
itsell as one of the foremost international
airlines in the world. The difficulties,
if any, are met by the Corporation and
Government as and when they arise,

Restrictions on Foreign Toorists in
Assam

6786. SHRI BEDABRATA
BARUA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it isa fact that foreign
tourists are not allowed to wisit the
plains of Assam except some specific
localities like the Kaziranga Wild Life
Santuary ;

(b) il so, the reasons therefor ; and

(c) whether Government propose to
do away with these restrictions ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Under the Foreigners (Restricted
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Areas) Order, 1963, foreigners desiring
to visit any place in Assam are required
to obtain special permits. Such permits
are granied liberally ' to tourists for visits
to- Kaziranga and Manas and Shillong
which are considered to be of tourist
interest.

(b) For reasons of security. -

(¢) No such proposal is under con-
sideration. ' '

Flying Club, Chandigarh’

6787. SHRI SHRI CHAND
GOYAL : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
to stale :

(a) whether there is a proposal to
start a Flying Club at Chandigarh ; -

(b) whether such a proposal "was
ever conceived and worked upon ;

(c) whether there is a persistent
demand from the people of Chandigarh
for starting & Flying Club ; and

(d) " if so, when it is likely to mater-
ialise 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH ) : (a) No such proposal has
been received by the Director General of
Civil Aviation.

(b) No Sir.

() Nosuch request has been recei-
ved by Government. g

(d). Does not arise.

Vacancies in Punjab and Haryana High

Court, Chandigarh
‘6788. SHRI SHRI CHAND
GOYAL : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) the number of “vacancies cxist-
ing on the Bench of the Punjab’ and
and Haryana High Court at Chandigarh ;
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(b) the dates from which the vacan-
cies have been existing ;

(c) the reasons for delay -in filling
up the vacancies ; and -

(d) the date from which an addi-
tional post has been created and the date
by which it is likely to be filled up ?

THE MINISTER OF STATE °IN
THE. MINISTRY OF HOME. AFF-
AIRS  (SHRI VIDYA CHARAN
SHUKLA): (a) Four.

(b Ist from 11.4.19¢8.
20d from 16.11.1968,
3rd and 4th from 2!_,1.'19_69,

(c) Proposals to fill the vacancies
are awaited from the State
authorities. '

(d) From 16th MNovember, 1968.
The post will "be filled after
proposals are received from the
State authorities,

Allotment of Plots to Journalists
in Chandigarh

6789. SHR1 SHRI CHAND GOYAL !
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the names of the journalists, along
with. the names of the papers or agencies
represented by themr who have been allo-
tted residential plots or plots for their
offices in the Union Territory of Chandi-
garh ;

_ (b) the price at which the plots have
been allotted ;

(c) whether scheme had been under
consideration to establish a Journalists
Colony at Chandigarh ; and

(d) if s0, the progress there of ?

THE MINISTER OF STATE IN
THE MINISTRY OF, HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). A statement is placed on the
Table of the Sabha. [Placed in Library.
See No. LT—812/69).
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(c) and (d). The erstwhile. . Punjab
Government had under its consideration
a scheme of setting up press colony and
of allotment of land for  residential pur-
poses to a leading news papers and its
staff but none except the Tribune responded.
Accordingly the Tribune Management pur-
chased land for the construction of press-
cum-office. Only six working joufrnalists
were allpted plots in  persuance of the
gecision of the erstwhile Punjab Govern-
ment. Thé ‘Chandigarh Administration
also approved a-scheme for allotment of
plots to journalists and approved the
names of (10) journalists for the purpose.
Qut DI'(IOJ five have since been alloted
plots. “Two jounalists mnameély §$S. P
Madhawan Nair and Capt. Anant  have
been allotted plots under a separate scheme
as members of Sahitya Academy.

Renovation of Dwarkadish Temple

6790, SHRI NARENDRA SINGH
MAHIDA : Wil] the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state :

(a) whether the work of repair and
renovation of historic temple of Dwarka-
dish at Dwarka has been taken up ;

(b) if so, the progress made in the
repair work ; and

(¢) if the reply to part {a) above be
in negative, the reasons for the delay ?

.- THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes Sir.
The work ef structural repairs, and not
renovation, of the. Dwarkadish Temple. at
Dwarka has been taken up.

(b) The repair works are in progress.
Expenditure of Rs. 25,214/~ has been in-
curred upto the end . of February, 1969.
The repair work will be continued during
the current financial year., The items of
repairs executed so far are removal of
accretionary. plaster from the pillars, line-
tels etc.,, on the ground floor; cutting and
removing decayed pieces of stome from
the outer face of the plinth; providing new
stones in the plinth of the required six

-
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duly dressed, moulded and finished . as per
the original, etc.

(c) Does not arise,
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Explosiom In Catridges Factory
Ia Delhi.

6794, SHRI HUKAM CHAND
KACHWAI : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether it is a fact that an ex-
plosion took place in catridges factory in
Delhi in December, 1968 resulting in in.
jury to some persens ;

(b) whether Government comducted
any inquiry into the explosion ;

(c) if so, the causes of the explosion ;
and

(d) the action taken to stop the re-
currence of such explosions in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Yes, Sir.

(¢) The police investigation revealed
that the explosion appeared to be due to
some accidential sparks within the steel
filling machine.

{d} A statement showing the .various
steps taken by Delhi Administration to
stop the recurrence of such explosions in
future is laid on the Table of the House.

STATEMENT :

1. It has been decided not 1o grant
such licences in congested loca-
lities of Delhi.

2. The Sub-Divisional Magistrates
concerned have been directed 1o
inspect the premises of such
licencees falling in their respective
jurisdictions, twice a year in order
to ascertain that rules and condi-
tions of the licences are not being
violated by the licencees.

3. All holder of licences in form IX
of the Arms Act have been
required to obtain licences under
the Explosives Rules in addition,
as the conditions under the latter
are more stringent.

4. It has been decided to grant such
licences in future only one the
production of trade licences from
the Corporation Municipal autho-
rities,

5. 1t has been decided that meetings
of the District Magistrate, Addi-
tional District Magistrates, Sub-
Divisional Magistrates and Chief
Inspector of Explosives, Agra
should be held periodically 1o
discuss ways and means 1o
improve the conditions of safety
in such factories.

Grants to Various Universities and
Colleges of Bihar.

6795. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state :

(a) whether grants have been given
by the University Grants Commission to
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the various Universities and Colleges in
Bihar during 1967-68 and 1968-69 ; and

(b) if so, the amount of the grant
and the names of Universitics and Colleges
in Bihar which have received ahese
grants ? :

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.-
R. V. RAO): (a) and (b). A slatement
is laid on the Table of the House.
[Placed in Library. See No. LT—813/69)]

Opealng of New Colleges in Delhi

6796. SHRI B, K. DASCHOWDHURY :
SHRI D. C. SHARMA :

Will the Minicter of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether there is any proposal
with Government to open new Colleges in
the Union Territory of Delhi in view of
the increasing number of students :

(b) if so, the number and location of
the new colleges to be opened ; and

(c) if not, the measures Government
propose to take to tackle the situation ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V.RAO) : (a) and (b). The Delhi
Administration has tentatively decided to
open two new colleges in Delhi from the
ensuing academic session. The question
of their location is under consideration of
the Administration,

(c) Does not arise.

Use of Maharshi Bhavan as Rabindra
Bharati University

6797. SHRI SAMAR GUHA : Will
the Ministsr of EDUCATION AND
YOUTH SERVICES be pleased (o state :

(a) whether many well known littera-
teurs of West Bengal and clder members
of the Tagore family objected to the use
of “Maharshi Bhavan’, the ancestral home
of Rabindra Nath Tagore, as the class-
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building for the Rabindra Bharati Uni-
versity ;

(b) whether they requested the authority
concerned to preserve ‘Maharshi Bhavan®
as'a National Museum with collections
fron? the days of Ram Mohan to Rabindra
Nath as reminescent of the glorious renai-
ssance period of Bengal and India ;

(c) whether request was also made to
use the garden of Maharashi Bhavan as
an open theatre stage; ’

" (d) whether Tolstoy’s House at
Yasnaya Polonia, Coethe’s House at Frank-
furt, Shakespeare’s Strat ford on-Avon and
residential Houses of othar international
genius of art and culture have been pre-
served as national museums of their res-
pective countries ; and

(e) if so, whether Government pro-
pose to shift the Rabindra Bharati Uni-
versity from Maharshi Bhavan to some
new site and preserve this Bhavan as a
National Museum under the control of a
Mational Trust, to be constituted for the
purpose ? ]

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) No, Sir. Only one of
the relatives of Rabindra Nath Tagore
objected to th: use of Maharshi Bhavan
for teaching purposes. A new building
was in the course of construction but due
to paucity of funds this has been delayed.
With the increase in classes, the Univer-
sity reluctantly decided to use the rear
portion of the Bhavan for holding classes.
This is only a temporary measure. When
the building is completed, these classes
will be shified there and the Maharshi
Bhavan will be used as a Museum.

(b) and (e). No such request has been
received. It is proposed to use the entire
Maharshi Bhavan for the expansion of
the existing Museum and exhibition
Hall, etc.
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(c) Yes, Sir. But the question of
seting up an open air theatre in the cam-
pus will be taken up when the Vishva
Bharati Publication Department vacates
properties it occupies in the campus of
Rabindra Bharati.

(d) The homes of Tolstoy, Goeth
and Shakespeare are being maintained as
Memorial Muscums by their respective
Governments.  Information -regarding
homes of other international geniuses of
art and culture is not readily available.

Qualifications and Allowances of Chairinan
of India Tourism Development Corpo-
ration, - Ashoka Hotels Ltd.. .and
Janpath Hotels Ltd. :

6798. SHRI BABURAO PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the qualifications of Shri Romesh
Thapar who was within a period of one
year from Ist October,1967 to 5th Octo-
ber, 1968 made  the Chairman of three
public sector enterprises viz., India Tou-
rism Development Corporation, Ashoka
Hotels Lid., and Janpath Hotels Ltd,

(b) the amount of allowances—by
way of Director’s fees, daily allowance
and travelling allowance—which  Shri
Thapar received from each of the three
undertakings so far ; and

(c) whether, as a Chairman of these
three public sector enterprises, Shri Tha-
per is entitled to free accommodation and,
if so, the details of accommadation pro-
vided and the rent payable per-month ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Shri Romesh Thapar is
an intellectual and journalist of 25 year's
standing.

‘(b) The only payments made to Shri
Thapar by. the three undertakings right
from october 1967 have ben as under :—

Sitting fees for attending Daily

Travelling
meetings of the Board of allowance allowance _ Total
Directors and Sub-Committees
Rs. Rs. Rs. - Rs.

India Tourism Deve-
lopment Corporation 525.00 916.57. Nil 1,441.57
Ashoka Hotels 1.td. 650.00 Nil Nil 650.00
Janpath Hotels Ltd. 175.00 il Nil 175.00
Total . . 1,350.00 916.57 Nil 2.266.57
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(c) No, Sir.

Appointment of Chairman of Air India
and Indian Airlines

6799. SHRI BABURAO PATEL .
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether it is proposed tb appoint
Shri Romesh Thapar as the Chairman of
Air India and Indian Airlines ; and

(b} if so, when ?

~ THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The question of
appointing new Chairman for the Air-
India and Indian Airlines Boards, or
reappointing the present Chairmen, will
arise only after the terms of lhc pﬂ:scnl
Boards expire.

Integration Councils At State Level

6800. SHRI B. K. DAS CHOWDHURY:
SHRI RAGAUVIR SINGH
SHASTRI :
SHRI Y. A. PRASAD :

Will the Minister of HOME AFFA!RS
be pleased to state :

{a) whether Goveroment have asked
the Chiel Ministers to set up Integration
Coungcils at the State level ;

_ (b) if 50, the reactions of the Chief
Ministers in this connection ; and

. (c) whether any pattern has been sugg-
ested for such Councils ?

.- THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(8). Yes, Sir.

(b) The State Governments of Maha-
rashtra, Mysore, Orissa, Manipur and
Tripura have set up Integration Councils
at the State Level. The matter is under
consideration in other States.

(c) As per scheme approved by the
Standing Committee of the National Inte-
gration Council, State level Integration
Councils may be broadly in the pattern
adopted for the National Integration Coun-
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cil, giving representation to the State,
district and municipal level leadership.
It has been envisaged that the Chief
Minister at the State Level and the Colle-
ctors/District Magistrates at the District
level could take the initiative for the pur-
pose. The major functions of the State
level Councils would be to give impetus
to activities of official and non-official
organisations and groups for promoting
national integration and to keep the Nat-
ional Integration Council informed of the
pace of implementation of its recommen-
dations at the grass roots, and the obstaclés
and difficulties, if any, cncountered in th.e
process.

. Home Minister’s Discretionary Fund

6801. SHRI B. K. DAS CHOW-
DHURY Will the Minister of HOME
AFFAIRS be pleased to siate :

(a) the total amount of grant given to
persons out of the Home Minister’s Dis-
cretionary Fund during the “year 1966—67
and 1967-68; and

(b) the names of the persons to whom
these grants were given and the reasons
for the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS :
(SHR1 VIDYA CHARAN SHUKLA):

(a) 1966-67
1967-68

Rs. 171,478.00.
Rs. 198,900.00.

(b) It has been our practice not to
disclose the names of the beneficiaries
with a view to avoid the embarrassment
that might be caused to them.

Communal Riots in Cuttack . -

6802, SHRI ONKAR LAL BERWA :
SHRI N, R. LASKAR :
SARI CHENGALRAYA NAIDU:

Will the Minister of HOME
AFFAIRS be pleased 1o state :

(a) whether it is a fact that there
were communal riots at Kendrapara, the
Sub:Divisional town in Cuttack during
1969.
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(b) the number of persons killed and
injured in the firing ;

(c) whether communal forces are active
in this town; and

(d) if so, the steps Government pro-
posc to lake to crush these communal
tandencies in the State ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to information received
from the State Government a communal
incident took place at Kendrapara on
30th January, 1969.

(b) Four persons were killed and three
persons injured due to firing by police.

(¢) According to information furnished
by the State Government such forces are
not active at present.

(d) The district authorities have taken

sleps to maintain law and order and to’

ensure peace among the communities.

Alr Services Agreement of 1947 between
India And Fraoce

6803. SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Go-
vernments of India and France have amen-
ded the air services agreement of 1947

(b) if so, the main points of the
amendments; and

{c) to what extent these amendments
will be useful to both the countries ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. The India-France

" Alr Services Agreement of 1947 was amen-
ded in July, 1967,

(b) and (c). Under the new arrange-
ments Air France was permitted with
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immediate effect to have three frequencies
a week through Dclhi and one frequency
a week through Bombay in lieu of their
carlier right to have three frequenc ies a
week through Delhi and ome through
Calcutta. It was also agreed that Air

France could operate an additional, i.e.

fifth, frequency through Bombay with

effect frém April 1969. In return Air-India

was given the right to operate immediately

fiive frequencies a week through Paris in,
lieu of their previous right to operate only
four frequencies a week. It was also ag-

reed that Air-India would operate a sixth
frequency through Paris from April 1969.

Air-India was thus given a frequency ad-

vantage in return for the right conceded to

Air France to serve Bombay in lieu of

Calcutta.

International Conference on Central
Asia

6804, SHRI B. K. DASCHOWDHURY :
SHRI SHIVA CHANDRA JHA :
DR, SUSHH.A NAYAR :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether an International Confere-
nce on Central Asia was held in New-
Delhi on the 11th February, 1969 ;

(b) the names of the countries which
participated in the Conference ; and

{c) the broad out lines of the matters
discussed and the decisions arrived at in
the Conference ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.
R. V. RAO) : (@) Yes, Sir. It was held
from the 11th to the 15th February, 1969.

(b) Afghanistan, Iran, India, ltaly,
Mongolia, Turkey, U. S. A,, U. K,, and
U.S.S. R.

(c) The main theme of the conference
was “Movement of peoples and ideas bet-
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ween the countries of Central Asia from
pre-historic times to the modern period"’.
Developments in  Archaeology, Historical
Studies, Literature and Arts in Central
Asia were discussed. The History of Ideas
in Central Asia received special attention
in papers and discussions at the conference.
As regards the decisions arrived at in the
conference, a statement indicating }he con-
clusions and recommendations is laid on
the Table of the House. [Placed in Library.
*See No. LT—814/69].

Awards to Government Staff Learning
Hindi

6805. SHRI SITARAM KESRI :
SHRI BHARAT SINGH
CHAUHAN :

Will the Minister of HOME AFFA-
IRS be pleased to state :

(a) whether it is a fact that Gowvern-
ment have decided to give awards to
Government Maff learning Hindi ;

{b) if so, the nature of awards to be
given ; and

(c) the amount earmarked for the
purpose during the vear 1969-70 ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS ,(SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The following
awards are sanctioned for the Central
Government employees learning Hindi
under the Hindi Teaching Scheme :

Cash Awards : Cash awards
ranging from Rs. 100 to Rs. 300 are
granted to non-Hindi knowing employees
who acquit themselves creditable in the
Praveen and Pragya examinations. Cash
awards are also granted to the employees
who pass the Hindi Typewriting and
Hindi Stenograpyy examinations merito-
riously.

Lump Sum Awards Lump sum
awards had been sanctioned in 1965 to
the operational staff who cannot be
spared to attend the Hindi classes, during
office hours, on their passing the prescri-
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bed Hindi examinations by their own
efforts. The scale of the lump sum awards
has been increased from December, 1968
examinations. The increased rates are :

Prabodh Rs. 250.00
Praveen Rs. 250.00
Pragya Rs. 300.00

A new Seheme of Lump Sum awards
has been introduced from  December,
1968 examination for passing of Hindi
examinations by such employees who are
posted at places where there are no Hindi
Teaching centres under the Hindi Teaching
Scheme. The rates of the lump sum
awards are the same as now sanctioned
for the operational staff,

(c) An amount of Rs. 1,75000 has
provided in the budget estimates for the
year 1969-70 for grant of cash awards.
The expenditure on the lump sum awards
is incurred by the Ministries/Departments
of Government of India concerned.

Development of Inland Water Transport

6807. SHRI YASHPAL SINGH
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether any amount has been
sanctioned by the World Bank for the
development of Inland Water Transport
in the country ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) No. Sir.

(b) Does not arise.
Ban on Recruitment to Lower-Level Posts

6808 SHRI D, C. SHARMA :
SHRI BENI SHANKER SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether a virtual ban on fresh
recruitment to lower-level posts in the
Central Government offices has been
imposed to tackle the problem of surplus
staff the number of which now rums into
several hundreds ;

<

(b) if so, the number of such persons
category-wisc and department-wise ; and

(c) the steps 1aken to absorb them
clsewhere 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SH UKLA) :
(a) In order to facilitate the redeployment
of staff rendered surplus as a result of
iatroduction of administrative reforms by
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forms studies conducted by the Staff
Inspection Unit of the Ministry of Fin-
ance, suo-mofo studies of work measure-
ment.and from abolishing and winding up
of permanent or long term organisations,
certain restrictions havc been .imposed
since 1966 on filling of all posts ; whether
by promotion or direct recruitment,
unless a_certificate is obtained from - the
Cell thal it hasno suitable candidates to
offer..  These restrictions do not, how-
ever, apply to recruitment to ministerial
cadres through normal channels like the
annual competitive. examinations- held by
the Union Public Service Commission.

(b) The total number of persons on
the rolls of the Central (Surplus $taff)
Cell as on 144.1969 was 63. The
category-wise and department-wise dectails
of these 63 persons are given below :

the Department of - Administrative Re-

Category

‘Department - - Total
. _ Classs I Class 1I Class 111
(i) Min. of Information — 1. 1 -
. & Broadcasting e
(ii) Min. of Labour — — 61 61
-Employment &
Rehabilitation
(Deptt. of
Rehabilitation)
- 1 62 6
"“(c) Out of 63 persons awaiting re- the Centre to create its own Special

deployment as on 14.4.1969, 37 persons
have been sponsored against Vacancies in
other organisations. The remaining 26
will also be sponsored as soon as suitable
vacancies are reported to the Cell, .

Creation of Central Special Police Force

6809. SHRI D. C. SHARMA :

SHRI BENI. SHANKER SHAR-
MA :

SHRI"HARDAYAL DEVGUN =
SHRI RANJIT SINGH :
.SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFF-
AIRS be pleased to state :

* ¥ (a) - whether the question of exami-
ning the constitutional permissibility for

Police Force to enforce its laws in the
States was under consideration ;

(5) if so, the outcome thereof J
and :

{c) the action proposed to be taken
in the matter ?

""THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS'
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). The Central Government are
examining the question whether ‘it would
be competent for Parliament to entrust,
by law, to a Central investigating agency
powers 'to investigate and prosecute offe-
nces under laws relatable to items in the
Union List, and certain specified *classes
of offences under laws relatable to ttems
in the Concurrent List,
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Nnﬁonlisnlinn of Shipping Ildnstry

6310 SHRI JYDHRMOY BASU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government's attention
has been drawn to a news-item published
in some daily papers wherein it hag been
stated that the revolutionary Government
of Burma have taken over 24 private
thipping agencies operating in that coun-
try ; and ’ )

(b) - if-sa, whether the Government
of India propose to take similar steps
here also ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) The news itém in
question has not come* to’ our notice but
we do have information otherwise that
24 private shipping agencies were nationa-
lised by the Revolutionary Government
of Burma during 1969.

(b) No, Sir.
National Policy on Education

6811. SHRI JYOTIRMOY BASU :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a} whether Dr. P.V. Cherian,
Governor of Maharashtra in his convo-
tation address of the Osmania University,
Hyderabad, has stated that ‘nearly 20
years have gone but we' have not been
able to agree even on a national policy
on education ; and_

(b) if so, the reaction of Govern-
ment in the matter ?

~“THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.
R: V. RAO){ (a) Yes, Sir.

(b) On the basis of the Report of
the  Education Commission and the dis-
cussfons held' thereon, the Govermment
of India has issued a Resolution on the
NMational Policy on Education which was
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laid on the Table of both the Houses of
Parliament on 24th July, 1968, -

'Gopal Sena in Kerala

' 6812. SHRI 5. K. TAPURIAH : Will
the Minister of HOME AFFAIRS bc
pleased to state :

(a) whether it has come to the
notice of the Central Government that
an organisation known as Gopal Sena
has been operating in Kerala for some
time past ;

(b) whether it is also a fact that
this organisation has set up training cen-
tres in different areas of Kerala and the
ciirricalumi for the trainees includes train-
ing in fire-arms and recitation of Maos
thoughts ;

()" whether Government have sou-
ght the help of the Kerala® Govérnment
in curbing the activities of this organisa-
tion ; and

(d) if so, the Kerala - Government's
reaction thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS  (SHRI VIDYA CHARAN
SHUKLA) : (a) Attention .is invited
to the answer to part (a) of the Lok
Sabha Unstarred Question WNo. 731,
dated 16th February, 1968,

(b) According to information recei-
ved from the state government the
volunteers are being given training in
squad  drill, lathi exercises, bayonet
charging, unarmed combat etc. They are
being given regular study classes by mar-
xist leaders. )

(c) and (d). The' state government
has given strict instructions to the police
to take action against those who violate
law.

Passenger Trnﬂ_c Carried by Road
Transport
6813. SHRI HARDAYAL DEVGUN :

Will the ‘Minister of SHIPPING AND
TRANSPORT be pleased [o state :
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(a) the passenger traffic carried by
road transport in 1961 and 1969 ;

(b) the total passenger traffic in the
country ;

(c) the total capital investment in the
Staté Transport Undertakings and the
gross revenue therefrom ; and

(d) the gross return on the capital ?

THE MINSTER OF PLRLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : (a) The estimates of passenger
traffic by road during the relevant period
are as under :—

Year Traffic
1960-61 57,000 million passenger
Kms.
1968-69 100,000 -do

(b) The estimated total passenger
traffic in the country (rail and road) is as
follows :—

Year Rail Road Total
1960-61 77,665 57,000 134,665
1968-69 113,000 100,000 213,000

(c) The total capital investment in
the State Road Transport Undertakings
and the gross revnue therefrom for the
year ending 31.3.1968 arc estimated at
over Rs. 208 crores and Rs. 200 crores
respectively.

(d) The gross return on capital for
the year 1967-68 is estimated at over 5%.

Central Ministers’ entry into Bombay
mot Allowed consequent to Border disputes
' Between Maharashtra and mysore

6814. SHRI YAJNA DATT SHARMA ;
SHRI SRADHAKAR SUPAKAR :
SHRI MOHAMMAD ISMAIL :
SHRIMATI SUSEELA GOPALAN :
SHRI UMANATH :

SHRI C. K. CHAKRAPANI :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI A. K. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether it is a fact that the Prime
Minister and her Cabinet colieagues were
not allowed to enter the city of Bombay
and in the presence of the Ministers, the
public over there were tear-gassed, lathi-
charged and firing was resorted to ;

(b) whether it is also a fact that the
troublesarose because of indecision on the
part of the Central Government to settle
the border dispute between the States of
Maharashtra and Mysore ;

(c) if so, the decision taken by Gove-
mment in the matter ; and

(d) the steps Government propose to
take in the shape of legislation or arrang-
ing conference with the States in the coun-
try in order to ensure that the Central
Ministers are assured freedom of move-
ment and the legitimate protection in the
discharge of their official duties ?

1

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFEAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) It is not correct that the Prime Minis-
ter and Members of the Union Council
of Ministers were not allowed to enter
Bomhay. According to information fur-
nished by the State Government, the
police did not use teargas or resort to
firing in the presence of Central Ministers
to disperse mobs. However when a riot-
ous mob was pleting stones on the convoy
of the Deputy Prime Minister, the police
resorted to canecharge on February 7,
1969 to disperse the mob.

(b) The Shiv Sena had announced an
agitation on the Maharashtra-Mysore bor-
der dispute.

() No decision has yet been taken
but Government are anxious to settle this
delicate and complicated matter as expe-
ditiously as possible.

(d) All the State Governments make
Decessary Security arrang t in
tion with the visits of Central Ministers
to States.
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Youth Activities

6816. DR, SUSHILA NAYAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the different youth activities pro-
posed to be handled by the new youth
services department of his Ministry ;

(b) whether, at a recent meeting of
the Education Ministers, some sugges-
tions had been made that more attention
should be paid to the development of
youth programmes ; and

(c) if so, the salient features of the
proposals ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) The following schemes
have been included in the Fourth Five :
Year Plan in respect of youth services
programmes :

Campus Works Projects.

. Planning Forums.

. Scouting and Guiding.

Assistance to Voluntary Organi-

sations working in the field of

youth services.

5. Exchange of visits by students
from one part to students in other
parts.

6. Assistance to Youth Welfare
Boards set up by universities.

7. National Service Corps and

National Sports Organisation.

o

This Ministry is considering prepara-
tion of a comprehensive plan the details
of which are being worked out.

(b) and (c). The Conference of State
Education Ministers held at New Delhi
in April, 1967 recommended inter alia
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that adequate facilities in NCC, WNational
Service Corps or Sports should be made
available to cvery student. Accordingly
a programme of Mational Service Corps
and National Sports Organisation has
been formulated for the purpose of
promoting national consciousness and a
sense of discipline and dignity of labour
among the university and college students.
The scheme provides that male student
in the first and second year of the degrée
course will participate in one or the other
of the three programmes viz. NCC, NSC,
NSO, though the NSO programme will
be confined to selected s(udents showing
marked proficiency in sports and games.
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(w) oz g, & 3@® sYq w@w o

wRfes wETE & @ 9T oo
g1y 9 THT FAE geUIeFE] FY
_gEiefa #t g 91X w7 4E w14 4fa-
a7 & wgeaz 16(1) o (4) &
fasg adi 8 ;

(&) afg g, & %7 38§ @7
fag gmr & & v aur s
@ gater gy & faaa &
TR AT ATEATHT FT QL AE AT
IR ;

(1) war ag o ww e ad
1947 & 39 ST 1 GI&HC AU
Aot # qErfaay & sra ¥ ek
a1 W gewaras  sfafafe
Aifs & ofcammease geafa gt
¥ gt ofa & 200 & wfas
gfeez wfafes @as weams afaT
amE; R

(v) afz g, @ D=fE
A ¥ 3w 200 % wigs g sfafm
|aE v sl 37 feoee ¥ 9«
a1 @ formai g 73 &
wafeT AAEE & gy & Tig 9%
FT I FT FTHAE F 0§ R ?

form aa gaw A wM (l’!u
Wto ¥o wreo de ) : (F) ¥ (7).
Ta &R ¥ wifem g oer
o @ R xR o w-
a9 @ &t o |

feeeft worafam gfew wiaT W
o gy wan wer
6820. =Y TTEATT WEAL:  w®@T
TE-TE T 4 T A g F N fF
(%) war g o= @ s faeelt wrar-
O qET FHATS 7 A g ]
uF 19w qegA fear g

LFR 14

(7) IR Wi ENF FEH F
fae a<FTT 7 W FrEETd ¥ T
g waar ¥ &1 faae g 7
" g e ¥ e R (s
femr wm qyww) © (7)) oA
T |

(&) o= (7). oo 4 I3 1

Inter-University Board of India
and Ceylon

682]. SHRI MADHU LIMAYE :
SHRI SHASHI BHUSHAN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state :

(a) the functions of the Inter-Uni-
versity Board of India and Ceylon and
what the Board has done since its incep-
tion ;

(b) thé¢ amount of grant given by
his Ministry and how it has been utilised
by the Board ;

(c) in what Capacity did the Board's
Secretary undertook tours to the U, S.
A., Australia and Hong Kong within a
span of one and a half years ;

(d) whether his visits have in any ’
way contributed towards the improvement
of higher education in the country ; and

(¢) when the Chairman of the Board,
who is actively associated with the admi-
nistration of higher education did not
represent the country abroad, while the
Secretary, who is not concerned with
influencing higher education, was sent as
India’s representatives ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.
R. V. RAO): (a) A stalement giving
the functions of the Board is laid on the
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Table of the House. [Placed in library.
¥ See No L.T.—B15 65]

The Board has been undertaking
various Programmes and activities in
keeping with its functions.

(b) The following grants were paid to
the Board to meet a part of their main-
tenance expenditure during the last five
years ‘—

Rs.
1964-65 10,000
1965-66 28,000
1966-67 46,843
' 1967-68 50,000
1968-69 50,000

The Grants were utilised for the pur-
pose for which they were sanctioned.

(c) The Secretary of the Board was
invited to visit the universities in U.S. A,
by the Danforth Foundation in 1967. In
August, 1968, he attended the Tenth
Congress of Commonwealth Universities
held in Australia as a Member of the
Indian delegation. The Secretary’s visit

. to Hong-Kong was undertaken in a pri-
vale capacily. In all the cases, his visits
abroad were approved by the Board.

(d) The visits have helped the Secre-
tary and consequently the Board in under-
standing the present trend of changes
taking place in higher education in other
countries, It has also helped the Board
in keeping a linison with sister institu-
tions/agencies for exchange of informa-

1, lion.

(¢) The Secretary of the Board who
was formerly a University teacher is acti-
vely associated with the programmes of
higher education in the country. He how-
ever, did not represent the country during
his visit to the U.S. A. For visit to
Australia he was nominated by the Board
as a member of the Indian delegation.

Encounter with Rebel Nagas in Monglhan
in Manipur

v 6822, SHRI BALRAJ MADAOK :
Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether a large gang of Naga
hostiles armed with light machine guns
and other automatic weapons surprised a
village volunteer force post at Monglhan
in the Northern part of Ukhrul sub-divi-
sion of Manipur on the 29th January,,
1969 and took away eight rifles and
ammunition from the post after a briel
gun battle ;

(b) if so, the details of the incident ;
and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). On the 29%th January, 1969
about ten armed hostiles suspected to be
Mizos/Kukis attacked the pest of the
Village Volunteers at Monglhan in
Sadar sub-division of Munipur and took
away 8 rifles and some ammunition. The
gang was chased and intercepted oo 4th
February, 1969. Six of the eight rifles
were recovered along with some of the
ammunition and two hostiles were captu-
red. A case has b2en registered by the
police. Three persons have been arrested
and further, Investigation is in progress.

Clandestine Radio Transmitting Statioas

6825. SHRI BALRAJ MADHOK :
SHRI BENI SHANKAR SHARMA:
SHRI RANIJIT SINGH :
SHRI D. C. SHARMA :
SHRI HARDYAL DEVGUN :

Will the Minister of HOME AFF-
AIRS be pleased to state :

(a) whether he is aware that there
are clandestine radio t itting i
or instruments in India, which transmit
secret information to foreign countries,
especially to Pakistan from time to time ;

(b) if so, the steps taken to unearth
the same and take suitable measures to
deal with them ; and

(c) if no steps have been taken, the
reasons therefor ? .
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THE MINISTER OF STATE INTHE
MINISTARY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to  information furni-
shed by the State Governments of Andhra
Pradesh, Assam, Bihar, Gujarat, Haryana,
Madhya Pradesh, Maharastra, Mysore,
Magaland, Orissa, Rajasthan and West
Bengal and from the Union Territories no
such clandestine transmitting station or
equipment has come to notice. Informa-
tion from the Stale Governments of J. &
K., Kerala, Madras, Punjab, U. P. and
the Union Territory of Himachal Pradesh
is awaited.

(b) and (c). Do not arise.

Recommendations of Education Commission
on Development of Science Subjects in
Higher Seéondary Schools

6824. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

\a) whether all the recommenda-
tions of the Education Commission per-
taining to the development of Science
subjects in Higher Secondary Schools in
the country have been implemented ; and

(b) il so, the salient features thereof ?

THE MINISTER OF EDUCATION
AND- YOUTH SERVICES (DR. V.K.
R. V. RAO) : (a) and (b). This is the
concern of the State Governments to
whom ths recommendations of the Com-
mission were forwarded for the comside-
ration and implementation.

The Ministry of Education and
Youth Services has helped the States in
strengthening  science  laboratories of
secondary schools and in-service of science
teachers through an assistance of Rs. 6.78
crores during 1964-69. This scheme has
been transferred to the State Sector in
the 4th Plan. The National Council of
Educational Research and Training has
prepared model sylabi and some text-
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books for existing higher secondary
schools ; and these have been forwarded
to the States for such use as they think
best.

i WY e dafer e
R A, 7 feew

6825. &Y wy'w fag watfaar -
At WigTe "1E A4

T Tg-wT4 FA qZ TA FT FAT
w{ fa

(%) s ag g9 ¢ fs ‘w@ AT
oA ddifhe FraEd,’ AE aE
FEQLAT A & qUM qqT  THF A0
FEFATH FT gL qgi & frarfaay
# afa w=gr A&l & ;

(=) afz gi, @1 9% =afeasi &
faeg T FEAE! FEH T GEICH
famz g

(m) afex w1 widad @+
#1 fo= &, & wF s A

(7) 7ar a7Fre &1 fawx 9
AT F1 AT F3 F1 § ; AR

(%) afz afl, 9t 9% w7 SO
87

Tg-e Awew ¥ guedt (st
&0 gHo TrATETHY) : (F) T /AT H
oF famaw s gE &

(=) #¥& (7). FegRar L #;
AN FeqTW FEAAl ¥ ¥ oF oW
AR g4 A EIE  ggEn
wfufy & forasr w57 1966-67 # gTrt
Feqr weqr 7 gfaer qvqr &F €
¥ faa mar 4v | g ¥ afafa & srd
FATR] GTO Faq T AAF qIGIL
& grary & o fasraa s g ot
| TFrC FY fasraal &1 AT A
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HATHRA A17 G, war fed oF
&7 ¥ uF ¥ afas seqmd 5« @ &)
Hfe afufa axwed sz se ad
FTT & q9T MGG WiF TG R, A4
F§ F1ear w37 &1 faaT ad &

(%) ®¥ (%). s (=) =T (M)
& IO FT F@T g w9 ALY TFAT
. e yaW A qiaw &

6826. st o Wo Aifww: ¥m
qiz® aqt wEfAw gy 74 ag @A
T Fur w0 5 ;.

(F) #ar aFreEr  fa=ne =)
quadty Qaar # 7oy RA ¥ §H AL
AR THew dvx AT FA F
¢

(&) afz &, at ¥ afes ¥ frg-
fea o oz woifee fRdr sdd o
3% T - g ; AR

(7) FIFR F1 FF IF TH AT
w1 frnfeaa 31 71 AR ¢ 7
(wto woifag ): (F), & (v) =ter
g9adfa g H, @qudl, e
fraet ot @it &1 gufen fawre
W 1 wAfaq &9 ¥ geE fvar
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FIQW asg 93w ¥ fdl A qhew
FE1 & fawmm &1 F1% ye@rd a@

wen qiw ¥ gfeeaw fafes afwa)
wreata watafe fm/areta
gfe s & wiwwifeal wt dem

6827. &t o wo A : Fa
ng-eTd HA g @ /T FO FOA
fF :

(%) 31 w7adr, 1969 F1 w=xy
gw ¥ gfreq fafasr afaw, wwm
saTafrF ¥ar qar wrwa gfas Far
F fray afewrdr

(=) s% & wgiwa nfagi qar
aggf=aa arfew arfagt & fraa-fead
afasa 7 ;

(m) #ar wggfea arfagt aor
wggiaa afew aifdt & sfewfal
%1 g&ur 3% fay frag #12 & wgev
d; ok

(w) afg adl, @t o H
FAT FTHAEY FT T WY !

TEEW wEead Tew WA (s
fagrn ) @ (F)

wreEg fafae dar & 8;

Ty gaEtaE &4 & 205;

T gfee ¥ & 173;

mar g aeAt & ofciifee @ & (=)
:}ﬁ'ﬁﬂ agfa mfew
adl & anfadi &
A<ty fafas &ar
WG gorafTs ¥ar 12 3
AR gfea &ar 10 3

() #R (). wrdw i
¥ oiX AT ofew ¥ar A et
ot & w1 § sggles ofaai, w9
g orfew anfeal & folr sreerw
e wredtg wae 9 fear s

2 7 f& woma ) frg g9 awt #
Faa wdf, g% oo ar<fas fefeaat
N gaATaF FT AT G 1 IT WA
e safwal 1 smqufas geur, Ts7
2T FT WS FT AT & )
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wwq gdw § gUEwE wEaw A
wur wn

6828, WY To wo ANfww : FAT
frer T gaw ¥ At ag T A
W?ﬁﬁﬁ:

(§) a1 aF 1967-68 X
1968-69 # wew w3 W qUAEAT
wFer wqar gaTg w14 ¥ & wfww
gae f6y T 7

(=) afzel, @t foa-fea el
T ag ¥4 mwew fRar mar ar 9
% Fq1 afcam fasy

(m) afzx adi, @ @w@F T
FIWE ; W

(7) 7w awR @ A T
w2u ¥ Ader W@y swma@r My A
FAFITEHT 1 MO FA T8 ?

ot @an qaw Jan WA # 99-
HAY (st wgTwTa s fag)
(%) 5T (&), 196768 ¥ M
W & QU F9HW A FAGYL
fad & qawgel N &9 FEA
TiE-TE § A1 @ W) qrE g
¥ AW AT A Y GUATHT
&Yy A STAT| w4 F 1968-69
# 2 o T @ agr 9T 4y,
g7 Fal & A " 93w ¥ e
WA T ARG & A e
gragerg &1 $1§ &7 9w T
faran mam

feg o, 9z s & f®
1967-68 F T THEA FTAA AR
IUATTF WIREE qEAH, T E
wgegm & ane faew-faaeg, W
fasw famafaaea oo = fagd
fore sraeqx w1 Faw, faen 9
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Fazd Frwidr) [ oAETEE #
o sfaa fiE @t quae
1967-68 & g¥rfaqg &Y g¥T g | TAE
geTaT, I gOae fam W/ ae
fagafreen @1ar 2, U@ &
qaar AT g5da fadl & eEw-gEE
eqrT 9T GaTE HY € 0V |

" famafaareg @ 1968-69
% duT Fagdt Femd ardy it
g geqrel (wafrdl) gra feg g
F1at F gafrer &

(") W@ & quac qdem A
weg 53T { w WY FE g T
s wifF agi Faa oF @ W
ot g7 fog¥ &1 a9l & S wa
Frawul ¥ quf w7 § sqew oY)

(v) fraga w@ & guasa
AFeRw F1 06T FE qEara g o
weq 3w § €
6829. =t Wo wo difwe: T
ag-ed §N g FAR A FA R

f5:

(%) ad 1967 & 31 w74,
1969 as 7e=q w37 # femwr arwwn-
faw &7 gu aar 3% frad safe A
™

(@) % F@RT ¥ Qg w9
TS HEIT & ATR & s T H
A 717 F1  ; R

(1) weEdt gl ¥ fasg afz
i wraard) 1 ok §, @ qeedt
s T 7

TeeW  Haen ¥ ew W
(%)
FIFICH TG gAAT F WA 1967
¥aam # 28 fagwa, 1967
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Haal fasr & ==qr & 2 qaww, 1967
wt; weafe # 19 =T, 1968 =,
@A # 9 WYT 10 gd=, 1968 F:1
iz = # 31 fzgray, 1968 ¥ 3
Fad, 1969 aF FIEAEIfa® g0
gt & wuzai & 9 afes 7
HITT 747 |

(=) stz (7). S90FT g
di gz & faafay § 99 syferq)
¥ fasg qwe® w@g M3 § S
azA & graew § A\ wiwe o fed
| qied gzTAT & ey § A
drg gve wfgar & =ruw 188 qur 287
& guta 319 suf|m =T Tve gfwr
gfgar & frares Syaeel & gdi 32
safey firegmre fed o

Hippies in India

6830. SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) the total number of hippies
who have come to India since 1967 uptill
now, with the names of their counties of
origin ;

(b) the source of their income and
bow they maintain themselves ;

(¢) how many of them are men and
how many women and what is the pur-
pose of their visit to this country ;

(d) whether Government have any
report as to whether any of them is in-
volved in any spying activities in India ;
and

(¢) whether there is any report of
any of them indulging in any wup-social
activities injuring the moral health of
the surrounding people ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
{(a) to (c). MNo separate statistics are

CHAITRA 28, 1891 (SAKA)

Written Answers 146

maintained of the arrival eic., in India
of Hippies, which term presumably refers
to foreign nationals who do not conform
to the normally accepted standards of
dress etc. The information asked for is
not, therefore, available.

(d) No Sir.

(¢) Some such foreign:rs have come
to notice for certain unlawful activities
like illicit possession of drugs, unlicenced
arms etc.

W NN ¥ QI YT g
e swTx

6831. 1t TAIGIE WTSAT ;1
e T 30 weT, 1968 ¥ wa-
wifFa S5 T%ar 6618 F o< ¥ g9
¥ g aam #t $9r w00 v -

(%) #av qg e g fF el
1 AN g3 F G g FE IWG-
aft2draf ¢ ;

(@) #7ar ag it a7 ¢ fs wrm
g3 1 (¥=H7 afaw) s sfafafe
quT ¥ TAE wer Ay fear @ aar
€ we g "NEH] W A ATt
a oft g faQe fear @ WR

(T) FF-ATTAT FT WALATT FH

I U fa0dt saaEdl G
gqafa R A F amr T § 7

TEwd wATET # qew W
(Y fremew qew) : (F) Famn s
¢ e qredy v avnfas aar  faar
araedt w14 ¥ fag wiyr &

(=) wen afma dawae &Y ard
gfafafe @ ok 9 ww ga2
spferl ¥ g% Ty g3 ¥ 3y o
fadre fawar, S| Tqm@T S@EATE

(7) a9 v U fradt afa-
fafeat sara & adf wr &1
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Curtailment of Distance between
Bikaner and Delbi

6832, DR. KARNI SINGH : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

.

(a) whether Government are aware that
for the ben:fit of tourists and other road
traffic, the distance b:tween Bikansr and
Delhi can be curtailed by about 60 miles
if the gravelled portion of the road about
28 miles long from Jhumpa (Haryana)
and Hissar (Haryana) was tarred and
completed in all respacts for diversion ol
traffic ; and

(b) if so, the steps Government pro-
pose to take to remove this obstacle 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI 1QBAL SINGH) : (a) Yes, Sir.

(b) The construction of the Jhumpa-
Hissar portion of the road as a black.
topped road has already been takem up
and 50%, of the work was completed up
to December, 1968,

Murder of a Harijan in Bangalore

6834. SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that one Hal-
appa, a Harijan member of the village
panchayat of Kyaasnakre in Bangalore
was murdered 22 days after he had appe-
aled for protection sensing danger to his
life ;

(b) whether it is a fact that the said
Halappa wrote to the Prime Minister and
the Union Food Minister on the 6th
September, 1968 secking their protection ;
and

(c) if so, the steps taken in the matter
by the Central Government and the State
Government 7
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). Facts are being ascertained from
the State Government.

WA qae fawm & wiarfoal
%1 fytg feole fewt aran

8835. st fova e et © w0
fovar aar g dar W 7 Tard A
Fqr w0 fF ¢

(%) 7 ag a9 & f& sy
giqq fawm ¥ Fad A1 & wla-
Fifeai w1 g wdarfal #r aifos
meArg oo faaa w1 wfaw we3
g wafs grafrgg $AId 9% =
¥ gga aga AX § qar ¥ W9
= sHIfE F1 #1E Wrar graw
g grar A} sfE @ FATIfA F
1§ Y g qaT oW FHF
fak w7 aga & wowfam qar 9w9-
ofe afasd fagam § ; 51T

(=) #ar ag afFar qg-F10 w711-
a1 & feais 31 wazax, 1961 &
FiAG  AOT gEqr gH—51/14/60
wefawaie (T) &1 #few & wgaw)
&1 e T gl wLdr, forwd g @@
o F A TE g 5 Faw ad
gfgFrd w9 1 N o
fom awar & faad w7 ag $9=Td
Y 74 Far &Y, 7 g ag whywrd
gerafaa & A9 FI=IiA ?

faer @ quwe dw wenea §
W AW (St wem ame )
(¥) =t aw, &0g = (A
aétar) & swrd wiwwrfeal oa
& ity @ F W gEEd &
Moy foig faw o 7 sar @
g wiife fafw fofax wfewfal &
wee sers @7 ¥ fafax <=1 & w99
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gIT I WA WA § 1 HEdA
(afFw) srafaal o7 T sEfadl
F Al ¥ o gt war &1 qrew e
orar § wet W 3w fAgaw AW
ntes gasF fore fama €

(=) fawrm &1 wgRw I w1
fag 7q & fF g wfaey & g Fxem

¥ FAEY AT qEAT UH-51/14/60

wew (g), famis  31-10-1961 &
IqaeET T FIAT ¥ qre FT |

Writ Petitions filed by officers of
former Madras State

6836. SHRI A. K. GOPALAN :
SHRI VISHWANATHA
MENON :
SHRI K. ANIRUDHAN :
SHRI K. M. ABRAHAM :

Will the Minister of HOME AFFA-
IRS be pleased to state :

- (a) how many writ petitions were
filed in the Kerala High Court by the
officers allotted from the former Madras
State to Kerala consequent on the re-
organisation of States ; and

(b) how many of such petititions have
been disposed of ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The information is being
collected and will be laid on the Table of
the House,

Construction of Tuticorin Harbour

6837. SHRI S. XAVIER : . Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the progress made so far in the
construction of Tuticorin harbour ;

(b) the amount which has been spent
so far in this respect ;
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funds for

(¢) the. allotment of
1969-70 ; and

(d) how long will it take to comp-
lete the construction ?

L]

THE DEPUTY MINISTER IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) The progress of works is as fol-
lows @

Preliminary and Shore Works :

The preliminary works such as Field
Investigations, Land  Acquisition, ap-
proach roads, iniernal roads, roads to
quarries, railway siding to quarries, 1st
and 2nd stage of quarters (232 guarters),
temporary offices, water supply, sewerage,
electrification, filling in low area etc. have
been completed.

Off-shore Works :

1. Construction of North Breakwater.

The work on the construction of
North Breakwater for a length of 1215 m
out of a total length of 4142m from shore
has been completed. The work on the
reach 1215m to 1365m is in progress,

2. Construction of South Breakwater.

The work on the construction of
South Breakwater for a length of 1143m
out of a total length of 3767m from the
shore has been completed. The work
on the reach 1143m to 1321m is in hand.

3. Approach Arm._

The work of reclaiming the ap-
proach arm ‘from chart datum to —2m is
complete,

(®) A gross expenditure of Rs. 960
lakhs has been incurred on the Project to
the end of March, 1969 from its incep”
tion.

(<} Rs. 300,00 Lakhs,
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(d) The work is being progressed on
basis of annual allocations for the pro-
ject which are made from vear to year in
the light of the resources available and
in consultation with the Planning
Cummiss.ion.

Attendance in Post-Graduate Classes

6838. SHRI D. N. PATODIA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that heis
reported to be credited with the view that
it is no longer essential to insist on attend-
ance in the post-Graduate classes ;

(b) whether his views reflect any
Government move in reforming the ex-
isting system particularly in the Central
Universities ; and

(c) if not, whether the desirability of
implementing the suggestion has been
considered in collaboration with the Vice-
Chancellors of the Central Universities ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). A suggestion 1o this
effect was made by me while inaugurating
a seminar on cxamination reform and
compulsory attendance in the University
of Delhi on March 1, 1969. In my
opinion, abolition of the present system
would be one useful way for promoting
the efficiency of higher education.

(c) No, Sir.
Deployment of C. R. P. In Asansol

6839. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that the de-
ployment of the Central Reserve Police
had to be resorted to in the coal mine
arcas in Asansol during the last six
reonths ;

(b) if so, whether as a result of the
stay of the C. R. P., the situation in the
coal mine sreas has improved ; and
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(c) the circumstances which had
nscessitated the deployment of the C.R.P,
and what extent those factors have bzen
mitigated ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA) :
(a) to (c). Information is being col-
lected frorh the $tate Government and
will be placed on the Table of the House
when received.

werwtr & frwz qrfeenfrai
T gwds
6840. wt wifwre wrw dTwr: war
e A ag q@A A wr
fr:

(%) Fragax & f& 6 =+,
1969 ®t aifsenifadl &1 oF =
sasar & fawe wi@-nfesm @i
9T, AT AT § a9 FE F
FAT ¥OT Y FES ¥ 097 ; WK

(&) @ "7 9T FMT T AR
|rar gear et &7 geuy feadr @ 7

TE-e1d WAey § v WA ot
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Grants to Universities In Orissa

6841, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state :

(a) the amount of grant allocated to
Utkal, Sambalpur and Behrampur Univer-
sities in Orissa separately for the year
1969-70 ; and
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(b) the names of projects for which
such grants have been allocated for these
three Universities in Orissa ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) The University Grants
Commission does not allocate grants to
universities on yearly basis., This is,
however, done generally for a plan period
on the recommendations of the Visiting
Committees, which are appointed to assess
the development requirements of the
universities. Grants are released in the
light of the progress made in the imple-
mentation of the approved projects and
the expenditure incurred on them.

The Commission on the recommen-
dation of the Visiting Committees appoi-
nted to assess the developmental needs of
the universities in Orissa has allocated the
followings grants for the five year period
ending 1970-71 :

(Rs. in lakhs)
Utkal University 78.92
Berhampur University ... 31.70
Sambalpur University ... 48.26

In the light of the likely allocation of
the Commission for the period 1966-67
to 1970-71 the Universities have been
advised to indicate schemes which could
be implemented within 70 percent of the
above allocation. While the programmes
of the Utkal University, to be 0-
dated within 70, of the allocation, have
been accepted by the Commission. the
same from the other two universities are
still awaited.

The Commission has allocated grants
for the appointment of additional staff
for Departments in Science subjects, Hu-
manities and Social Sciences, Library
books and Journal; equipments, depart-
mental buildings, students hostels and
other amenities, staff residence and certain
other miscellaneous programmes.

National Highway No. 39

6842. SHRI M. MEGHACHANDRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) the amount sanctioned for the
repair of the National Highway No. 39
for both Nagaland and Manipur sector
during the vears 1967-68 and 1968-69 ;

(b) the amount actually spent out of
the amount sanctioned during’the said
period by the P. W. D. of Nagaland and
Manipur ; and

(c) any amount surrendered being un-
used during the said period ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND MINISTRY OF SHI-
PPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The in-
formation is as follows :

State  Amount san- Amount actu-
ctioned during ally spent during
1967-68 1968-69 1967-68 1968-69

Rs. lakhs

Nagaland 8.00 24.00 -8.68 Actuals not

yet available,

Manipur 7.00 10.04 1257 —do—

(c) A sum of Rs. 25 lakhs was origi-
nally earmarked for allotment to the
Government of Nagaland during 1968-69,
On receipt of intimation in this regard,
the State Government reported their final
demand at Rs. 24 lakhs, which was san-
ctionsd. The balance of Rs. 1 lakh was
diverted elsewhere.

National Highway No. 39

6843, SHRI M. MEGHACHA-
NDRA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether it is a fact that the
National Highway No 39. was blocked
with hecavy land-slide during the year
1968 for many days and usual traffic was
consequently dislocated ;

(b) if so, whether any measure has
been adopted to check the same road
block this year :

(c) whether the Manipur State Trang-
port had to incur heavy expenses in
transporting thousands of food bags for
Manipur at an exhorbitant rate of trans-
port per bag ; :
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(d) if so, the total number of bags so
transhipped and the amount spent in the
said transaction during the days of road
block ; and

(e) whether the transaction was
handléd by the M. 5. T. direct or by some
firms on contract ?

THE DEPUTY MINISTER IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT ( SHRI IQBAL
SINGH ): (a) Yes, Sir. Some portion
of the 42nd mile of National Highway
No. 39 in Nagaland.

(b) The section from Piphima to
Kohima falls in a geological fault line
and is subject to frequent subsidence and
slips—the most vulnerable portion being
between the 40th and 44th miles. Imme-
diate relief was provided for by repairing
the byepass constructed. in this area
during the World War II, and by making
it suitable for jeeps and 15-Cwt vehicles.
Subsequently, estimates amounting to

Rs. 14 lac were sanctionsd ' for carrying -

out further improvements, including
realignment of certain miles and strengthe-
ning and widening the rest, to make it
suitable for normal traffic:

The realignment of the whole section
is also under consideration in consultation
with the Geological Survey of India. The
reclaimed byepass would continue to be
maintained, however, in a serviceable
condition.

(<) Yes.

. (d) (i) about 9,500 bags.
(i) Rs. 30,300 nearly.

(e) By a comtractor only for transhi-
pping.

Package Toars
6844. SHRI LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether package tours from Ger-
many and other countries in Europe. do

APRIL 18, 1969

- i5 booked to capacity, do

Written Answers 156

not include India becausc the Indian Air-
lines cannot assure bookings for 60 per-
s0ns on a weekly tour of places of inte-
rest in India ; and

(b) why the Indian Airlines, which
not allow
foreign crafts 1o continue their charter
flights which would bring foreign exchange
from other countries 7

THE MINISTER OF TOURISM
AND  CIVIL AVIATION (DR.
KARAN SINGH) : (a) No, Sir. Package
tours from Germany and other countries
in Europe do include India. During Jan-
uary this year, 7 tourist charters have
operated from Holland, Finland, Russia,
West Germany, Bulgaria and Denmark.

During January to March 1969, Indian
Airlines accommodated over 480 tourist
groups averaging 23 passengers cach.
Out of these, thére were 20 groups with a
membership of more than 50, and such
groups were accommodated on scheduled
flights, in combination with additional

flights.

(b) Normally, no country likes to
allow foreign operators to operate
betwean  points within its territory.
As a rule, therefore, Indian Air lines also
do not allow foreign_aircraft to continue

~ the charcer flights through tourist sectors
‘within the country.

If this were done,
such charter flights would created vacuum
on the Corporation’s tourist sectors. How
ever, as and when required, the Corpo-
ration does operate additional flights to

accommodate large groups of tourists.

Development Loans for' Tourist Hotels

6845. SHRI LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose to
raise loans for-the development of tourist
hotels on the model. of those established
by West Germany. in East Africa, which
combine investment from different foreign

‘sources with local investment ; and

(b) whether Government are going to
provide moderate rate accommodation
in places of interest to package tourists ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : The Hotel Development Loan
Scheme was evolved after studying various
such Schemes and, in the opinion of the
Government, is best suited to conditions
in india.

(b) A number of tourist buffgalows
have been setup both by the Central and
€tate Governments where accommodation
is available at moderate rates. On acco-
unt of limited recources, Government can-
not do very much in the matter and the
gap has to be filled by the private sector
to which liberal incentives have been
provided.

Fus Service at National Highway No. 39

6846. SHRI M. MEGHACHANDRA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the naturc of the Bus Service ply-
ing at the National Highway No, 39 from
Dimapur-Manipur Road to Imphal and
back ;

— (b) the reasons for not having lst and
2nd class bus service at this Highway ;
and

(c) whether Government propose to
have such service in public interest ?
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
"AND TRANSPORT (SHRI RAGHU-
RAMAIAH) : (a) to (c). The required
information is being collected and will be
placed on the Table of the Sabha when it
is received.

Disposal of Cases in Judicial
Commissi ;

's Court, Manip

6847. SHRI M. MEGHACHANDRA
Will the Minister of HOME AFFAIRS be
pleased to state : .

(a) whether it is a fact that there has
been a protracted delay in the disposal
of cases in the Court of the Judicial
Commissioner, Manipur, so much so that
ever applications for leave to the Supreme
Court arc pending beyond a year or so ;
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(b) if so, the number of cases pending
in the Court including the applications
for leave to the Supreme Court ; and

(c) The steps so far taken. to avoid
delay in the disposal of the cases ? ,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YIDYA CHARAN SHUKLA) :
(a) There has bezen some delay in the
disposal of cases in the Court of Judical
Commissioner, Manipur.

(b) 396 cases as on 1-4-69 including
two applications for leave to appeal to
the Supreme Court.

The latter two applications -have bzen
fixed for disposal on 23rd and 24th April.
1969.

(¢) Priority is being given to old and
urgent cases with a view to ensuring timely
disposal. s

Special Translation Staff in Ministries/
Departments

6848. SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is propose to have
special translation staff in all the Minis-
tries and Departments of the Central
Government by the end of March to
ensure that Hindi is progressively adopted
for official purposes ; -

(a) if so, the steps taken so far in
the matter ; and

(c) the additional expenditure involved?

THE MINISTER OF STATE IN THE

- MINISTRY OF HOME AFFAIRS (SHRI -

VIDYA CHARAN SHUKLA): (a) There
is already some staff in each Ministry/
Department to attend to Hindi translation
work. This is being’ ‘further strengthened
to the extent necessary.

(b) Each Ministry /Department has
taken or is taking necessary action to
create additional staff for the purpose
according to their needs. The position in
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this regard is watched through the quar-
terly progress reports received in the Mi-
nistry of Home Affairs.

(c) According to the information avai-
lakle in the Home Ministry, the additional
expenditure on the translation staff sanc-
tioned after 6th July, 1968 is likely to be
Rs. 5.6 lakhs approximately per annum.

Improvement in the Waterway Between
Kakinada and Cuddalore

6849. SHRI S. K. SAMBANDHAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any proposal to
‘improve the waterway between Kakinada
and Cuddalore :

(b) if so, the details thereof ; and
{c) if not, the rcasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) to (c). Pre-
sumably the question refers to the impro-
vemeni of Buckingham Canal, which runs
in the States of Andhra Pradesh and
Tamil Nadu, and provides a navigable
route between Kakinada in the north and
the Markanam backwaters in the south.
Cuddalore, which is further south, is not
connected by this canal.

During the carlier plan periods, dred-
gers were purchased and some improve-
ments such as construction of wharves,
rest sheds for boatmen, bathing places and
compound wall etc. were carried out by
the two State Governments against the
grants given by the Government of India
for meeting a portion of expenditure in-
curred thereon.

In regard to the proposals 'in the
Fourth Five Year Plan, the State Govern-
ments have been requested to formulate
schemes for running commercially viable
river services. The proposals from the
State Governments of Andhra Pradesh
and Tamil Nadu are awaited.
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Benefit to officers Transferred to
Border Roads Development Board

6852. SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question Nos. 1278 and 1279
on the 26th July, 1968 regardiog the
Border Roads Development Board and
service conditions of quasipermanent
Government employees respectively and
state,
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(a) the number and particulars of
such officers from each of the Ministries/
Departments who were entitled to get
the benefit of the Home Ministry"s order
in the matter of fixation of their seni-
ority ; f

(b) whether all of such officers have
been given the due benefit according the
Home Ministry’s instructions ;

(c) if not, the specific cases still not
covered and the reasons therefor ; and

(d) whether immediate steps are
proposed to be taken to accord justice
to all officers equally without any discri-
mination ?

THE WMINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Ministry of Home Affairs have
no information, since the respomsibility
for the implementation of the orders
issued in this behalf by the Ministry of
Home Affairs is that of administrative
Ministries/Departments concerned.

{b) and (c). No specific case has been
brought to the notice of the Ministry of
Home Affairs were the instructions issued
by them have not been followed.

(d) Does not arise,

Inter Se Senlority of Government
Employees

6853. SHRI P. R. THAKUR : Will
the Minister of HOME AEFAIRS be
pleased to state :

(a) whether there are any principles
and procedure laid down for the fixation
of inter se seniority of the Government
employees in cases where reservation is
maintained in the matter of confirmation
of the persons belonging to the Scheduled
Castes and Scheduled Tribes ;

(b) if so, the details thereof ;

(¢) whether his Ministry has ecver
advised any Government Department to
the effect that the recruitment roster
showing reserved vacancies for the Sche-
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duled Castes and Scheduled Tribes would
not be taken as a basis for seniority and
also that the roster for confirmation of
such employees would not regulate their
inter se seniority ; :

(d) if so, the details thereof ; and

(¢) whether there is any provision for
assignment of national scniority to officers
actually confirmed later over those confir-
med earlier ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). Seniority of Scheduled Castes
and Tribes candidates confirmed against
the reserved vacancies is determined accor-
ding to the orders laid down in Home
Ministry's Officc Memorandum No, 9'45/
60—Estt (D) dated 20th April, 1961, a
copy of which is placed on the Table
of the House. [Placed in Library. See No.
Le.—816/69).

(c) and (d). According to the instruc-
tions issued by the late Home Department
in August 1946, seniority of Scheduled
CasteTribe candidates is not required to
be fixed on the basis of the Communal
roster, because the object of the roster
is merely to give effect to the proportions
in which candidates belonging to Sche-
duled Castes|Tribes are to be recruited
and it is not intended to regulate seniority,
Therefor, the Ministries/Departments who
consulted the Ministry of Home Affairs
in the matter were advised accordingly
frome time to time.

() In accordance with the general
principles of scmiority evolved by the
Home Ministry in December 1959, which
are now in force, seniority in a grade
amongst permanent employees is regula-
ted in the order of confirmation, There-
fore, a person confirmed earlier will be
senior to a person cenfirmed later.

The question of grant of national
sendority would arise where a junior emp-
loyee is confirmed erronmeously from a
date carlier than the date his senior is
confirmed. The principles of seniority of
December, 1959 referred to above do not
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contain any provision for assignment of
notional seniority. Such cases are consi-
dered on merits, having regard to the
facts of the case.

Indian Judicial Service

6854. SHRI P. R. THAKUR. Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether replies have been received
from all the State Governments in regard
to the proposal for constituting an Indian
Judicial Service ;

(b) if so, the naturc of such replies ;

(c) if not, the names of the State
Governments which have replied so far
and the nature of their replies ; and

(d) what steps arc being taken to ex-
pedite the matter for arriving at an ecarly
decision and the formation of the Service ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Replies have been received from all
State Governments except Uttar Pradesh.

(b) and (c). The Governments of
Bihar, Haryana, Kerala, Orissa, Punjab,
Rajasthan and Tamil Nadu are agreeable
to the proposal for the formation of an
All India Judicial Service ; the Govern-
ments of Andhra Pradesh, Assam, Guja-
rat, Jammu and Kashmir, Madhya Pra-
desh, Maharashtra, Mysore, Nagaland and
West Bengal are not in favour of the
proposal.

(d) A decision will be taken after
the reply from Uttar Pradesh is received.
The State Government is being reminded
regularly.

Development of Tourist Spots in Bihar

6855. SHRI BALMIKI CHOUDARY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of the tourist spots pro-
posed to bedeveloped in Bihar under the
Annual Plan for 1969-70 and also in the
Fourth Five Year Plan ;



165 Written Answers
(b) the cost of each scheme ; and

(c) the Central assistance in the form
of loans or grants to be given for imple-
mentation thereof 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) It is proposed to under-
jake the integrated development of Bodh-
gaya-Rajgir-Nalanda in Bihar during the
Fourth Five Year Plan. Work on the
installation of an aerial ropeway at Rajgir,
which is a spillover scheme from the
Third Plan, is to b: continued during the
Annual Plan for 1969-70. In addition,
the State Government propose to provide
more accommodation and transport facili-
ties at selected places of tourist interest
during the Fourth Plan period.

(b} Details of, tourism schemcs to be
taken up during Fourth Plan, including
their cost, can be finalised only after the
Plan Qutlay has been approved.

(c) With effect from 1-4-69, the system
of grants to State Governments has been
abolished and all Plan tourism schemes
will be cither wholly finance by the
Centre or wholly financed by the State
Governments.

Curtailment of Governors’ Powers

6856, SHRI GANESH GHOSH :
SHRI K. RAMANI :
SHRI UMANATH :
THRI A, K. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention
has becn drawn to the statement made by
Shri P. Sundarayva, General Secretary,
Cummunist Party of India (Marxist)
advocating the election of Governments by
the legislative Assembly ;

(b) if so, the reaction of Government
thereto ;

'(c) whether Government would con-
sider the proposal to curtail the powers of
Governors ;

(d) if so, when ; and
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(e) if not the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government have secn press reports
of Shri Sundarayya”s statement.

(b) Government do not think that
any change in the existing constitutional
provisions regarding the appointment of
the Governor is called for.

(c) to (¢). The Home Minister dealt
with these aspects in the reply in the
House on 31st March, 1969.

e # garf ayt e faww

6857. wiY wizTENS WM wAT
Tz aar wifre Igaw A oy 3aE
1 F9T wH fF

(%) g & gar{ wgEl &
famrg agr gur @ F for
Faadty @war & ferar w9 faad
faar mar ¢ ;

(@) soge ufr & & J9q
zart ag &1 fawg a9r ge w3
¥ far fpaar 9= fraa foear mar &

(w) wagx garé wg ¥ faww
AqT GEIX ¥ g1oAT #Y wREr
r g ?

e an wéfre IgEw WA
(z1e wwifag) : (F) & (7). gar
wgt # e & fa¥ A frows
fraaq a7 wfg avea wra-
a i fafe garé wgl 9% wrew fer
g fafg st & g )
f&d o &1 AR fawmw faoma &
fr & Torer™ H—arag, I2aqT
s 2y & A1 fafaw g0 wg &)
FAYGR ¥ GEA qTATIE KT THoHT oMo



167 Written Answers

30 % worga FTH W1 FEF W AT
faemry & fau yfw or7 #7779
19 ) IR F gET A9 F
faea ud 3% Awgd av ¥ geray
9, 3¢ T faama fom £ St
T # wmfes & & fag fax
fearar@r

Disnashkodi Pler

6858. SHRI SHASHI BHUSHAN :
Will the Minister of SHIPPING AND
TRANSPORT be plcased to state :

(a) whether it is a fact that the
construction of Dhanushkodi pier is go-
ing to be revived on the recommendations
made by the Temil Nadu Government ;

(b) whether, while reviving it, aspects
‘conmected with it such as nature’s fury
to Dhanushkoti on the basis of past
experiences, handling of Interuational
traffic and inconvenience caused to it has
been taken into consideration ;

(¢) if so, the total amount io be spent
on its revival ;

(d) whether the Railway track from
Rameshwaram to Dhanushkodi is also
to be redeveloped ;

(e) whether other better sites such
as Mandapam North and Rameshwaram
are also under consideration ; and

(N if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to
(c). In September. 1968, the Government
of India, in consultation with the Govern-
ment of Tamil Nadu, sanctioned an
expenditure of about Rs. 17 lakhs for
redecking the pier at Dhanushkodi to
facilitate the reception of repatriates from
Ceylon. This has been considered to be
the quickest arrangement for restoring
proper landing facilities.

(d) It has been decided not to restore
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the railway line between Dhanushkodi
and Rameswaram.

(e) and (f). In view of the decision to
renovate the Dhanushkodi Pier the
question of considering other sites does
Dot arise.

Jurisdiction of High Courts in Presidency
Cities of Bombay, Caicutta and Madras

6859. SHRI RAM AVTAR SHARMA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there is any proposal
under Government's consideration to end
the original jurisdiction of High Courts
in three Presidency Cities of Bombay,
Culcutta and Madras ; and

(b) if so, when ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) Does not arise.
Coantrol Tower at Palam Alrport

6860. SHRI O. N. PATODIA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the
public has been put to great inconveni-
ence because the Control Tower at Palam
does not convey the exact time of arrival
of planes at Palam to the Civil Aviation
Authorities for being passed on to the
public ;

(b) whether any ingiury has been
made to find out why the Control Tower
suddenly became apathetic to this public
utility ; and

(¢) when the normal conditions will
be restored ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) The control tower at
Palam is manned by the Civil Aviation
Department and it does mnot directly
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communicate such information to mem-
bers of the public. Expected time of
arrivals and departures and bay number
on which the aircraft will be parked is
passed on by the Briefing Centre o the
concerned airline offices at the airport.

(b) and (c). Do not arise.

i

Unserviceable Aircraft with I. A, C.

.686{. SHRI D. N. PATODIA :
SHRI RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER

SHARMA :

SHRI BAL RAJ MADHOK :
SHRI K. P. SINGH DEO :
SHRI R. K. SINHA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that some
of the aircrafts with the Indian Airlines
Corporation have become so old that
their continuous use has become unremu-
nerative and is leading to huge losses to
the Corporation ;

(b) if so, whether any assessment
has been made of the number of such
planes ;

(c) what is the sale value of these
aircrafts and the losses that are incurred
on them annually during the last three
years ; and

(d) whether Government propose to
dispose of these aircrafts and, if so,
when 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The3 DC4
(Skymasters) aircraft have been grounded
and 5 DC-3 (Dakota) aircraft, at present
being used on internal scheduled services
of the Indian Airlines are proposed to
be replaced over the next year or two
by HS-748 aircraft manufactured by
Hindustan Aeronautics Limited, Kanpur,
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{c) There is very little demand for
piston engined aircraft like the DC-3 and
the DC-4 and it is difficult to assess the
price they will fetch. The losses incur-
red on the operation of DC-3 and DC4
aircraft during the last three years®was
as follows :—

1965-66 1966-67 1967-68
(Rupezs in Lakhs)
DC-3 233.709 326.74 275.32
DC-4 2147 30.35 26.18

(d) Efforts are being made by the
Indian Airlines to dispose of these air-
crafts.

Dayal Commission’s Report

6862. SHRI BHOGENDRA JHA :
SHRI RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA :
SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFF-
AIRS be pleased to refer to the reply
given to Unstarred Question No. 2084
on the Tth March, 1969 regarding Dayal
Commission’s Report on the Communal
riots and state :

(a) whether recommendations by the
Dayal Commission requiring action by
the Union Government have since comsi-
dered ;

(b) if so, the result thereof ; and

(c) il not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). The matter is still under
consideration.

Legislation for giving immunity to repro-
duce and broadcast Proceedings of
State Legislatures

6863. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased
to state :
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(a) whether the Central Government
have urged upon the State Governments
for initiating a legislation on the basis of
the Parliamentary Proceedings (Protection
of Publication) Act 1956 for giving immu-
nity <o the Press and the All India radio
for reproducing the proceedings of the
State Legislature in @& represcntative
manpeér ;

(b) if so, the reaction of the State
Governments thereto ; and

(c) the names of the State Govern-
ments which have passed the legislation
in this regard ?

. THE MINISTER OF STATE IN
THE MINISTRY OF HOMF AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
{a)and (b). The views of the State Govern-
ments were called for on a proposal
to enact the necessary law to extend the
protection under the Parliamentary Procee-
dings (Protection of publication) Act, 1956,
to newspaper reports all over India con-
cérning proceedings of State Legislatures.
All the State Governments except Assam,
Madras and West Bengal agreed with the
proposal. As a law extending the protec-
tion available under the Act of 1956 to
the publication of reports of the procee-
dings of pnly some of the State Legis-
latures might be impugned as discrimina-
tory, the contemplated legislation could
not be taken up.

(¢) Orissa and Mysore. The Maha-
rashira Legislature have recently passed a
similar Bill which has been received re-
cently for the assent of the President.

Hindustan Shipyard Limited

6864. SHRI TENNETI VISHWA-
NATHAM : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

.(a) whether the management of the
Hindustan Shipyard Ltd. issued a commu-
nication No. PD/I0/138 dated the Sth
December, 1968 to the Presidents of
their (i) staff assaciation and (ii) Labour
Union intimating. to them .that “Lecave on
loss of pay will not be granted to any
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employees including the office bearers
Committee members to attend to the
work of the Union™ ;

(b) whether this communication is
not at variance with the policy of Govern-
ment to encourage inside Leadership and
also at variamce from the practice obtai-
ning i the Post and Telegraph and Rail-
way Departments which are considered
essential services. v

(c) whether the election by the La-
bour Union of an honorary President,
who happens to be an employee of the Hi-
ndustan Shipyard Lid., was objected 1o
by the Management on the ground that
the elected person is not an outsider ; and

(d) if so, the action Government pro-
pose to take in this connection ?

THE DEPUTY MINISTER IN,  THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND MINISTRY OF SHI-
PPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir. However,
the management have, on reconsideration,
decided to grant to one office bearer each
of the Labour Union and Staff Association,
special leave without pay for a maximum
period of 15 days in a calendar year for
tra e union activity.

(b) Railway Administrations are em-
powered to grant casual leave to a railway
servant, who is a representative of a re-
cognised trade union, to atend duly cons-
tituted meetings of the union subject to
exigencies of work and also special casual
leave to representatives of Labour Union,
when they are invited to attend the mee-
tings convened by the Railway Board.
As regards the Post and Telegraph De-
partment, special casual leave upto a ma-
ximum period of 20 days per anoum is
allowed to office bearers of unioms for
attending the Union Conferences, Execu-
tive Committee Meetings and interviews
with Chairman and Ministers. The gques-
tion, whether the present decision of the
management would require any change,
is proposed to be examined in consulta-
tion with the management of the Yard in
the light also of the practice obtaining
in other public sector undertakings.
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The Shipyard have also decided that
if the Association/Union desire to utilise
the services of an office bearer on a full-
time basis, the management might agree
to his deputation for a minimum pe-
riod of one year on foreign service terms
to the Association/Union as in the case
of Railways and Post and Telegraph,, De-
partment.

* (c)and (d). Yes, Sir. The rules and
1egulations of the Hindustan Shipyard
Labour Union do not permit of a person
employed in the Shipyard to be elected
as the Honorary President of the Labour
Union. Hence the Shipyard Management
did not recognise the concerned employee
as such. This question is, however, being
examined further by the Shipyard in con-
sultation with the Registrar of Trade
Unions, Andhra Pradesh.

Admission to LL. B. Course in Delhi
University

6865, SHR1 ONKAR LAL BERWA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) how many candidates were admi-
tted to the Law Course of LL. B. Ist year
(Evening Classes) in the Faculty of Law,
University of Delhi upto 31st July, 1968 ;

(b) number of seats reserved for the
Scheduled Caste/Scheduled Tribe Candi-
dates ;

(c) how many seats were filled up
out of the total reserved seats ,

(d) whether it is a fact that full quota
of reserved seats was not utilised from
amongst lthe Scheduled ' Caste Scheduled
Tribe applicants ; and

(e) if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.
R. V. RAO) : (a) 2200,

(b) 44
(<) 32
(d) Yes, Sir.

(¢) Out of the 44 candidates selected
against the reserved seats only 30 accepted
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admission and actually joined the Course.
Another two persons were later selected
for admission from out of the students
kept on the waiting list. In addition, 7
Scheduled Caste/Tribe students were ad-
mitted on merit from the general pool,
making a total of 39 Scheduled Caste/
Tribe students admitted.

Verification of Antecedents of Kerala
People

6866. SHRI VASUDEVAN NAIR :
Will the Minister of HOME AFFAIRS

. be pleased to state :

(a) how many candidates belonging
10 Kerala State had been selected for jobs
by the Union Public Service Commission
and the various Ministries of the Union
Government during 1968 ;

(b) whether they were all subjected
to a separate verification of character and
antecedents by the Home Ministry apart
from the one done by the Kerala State
Government ; and

(c) whether any persons selected were
refused employment on the basis of weri-
fication reports and, if so, how many ?

THF MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The information is being
collected and the same will be placed on
the Table of the House as soon as
possible.

(c) The State Government have mnot
issued instructions to the District autho-
rities to verify the character and antece-
dents of candidates selected for employ-
ment to the posts under the Central Go-
vernment on the basis of the revised cri-
teria adopted by the Ceatral Government,
Hence, the Central Government have to
use their own agency to conduct verifica-
tion of character and antecedents of such
candidates, belonging to Kerala State,

Sending of Central Government Emplo-
yees to States

6867. SHRI VALMIKI CHOU-
DHARY : Will the Minister of HOME
AFFAIRS be pleased to state
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(a) whether the Tamil Nadu Govern-
ment have stopped taking of Hindi-spea-
king and Hindi-knowing officers from the
All India Services ;

.

(b) the rules for sending such and
other Central Government officers 1o the
States ; and

(c) whether it is necessary to consult
the State Governments concerned befor
sending any officer to different States ?

THE MINISTER OF STATE IN

THE MINISTERY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Government of Tamil Nadu
have not refused to take Hindi-speaking
or Hindi-knowing All India Service offi-
cers allotted to the State by the Central
Government.

(b) and (c). The allocation of mem-
bers of Indian Administrative Service/In-
dian Police Service/Indian Forest Service
is made by the Central Government in
consultation with the State Government
concerned under Rule 5 of the 1. A. 8./I.
P. S./I. F. 8, (Cadre) Rules. Central
Government officers are very rarely sent
on deputation to serve under a State
Government which invariably is with the
consent of the State Government con-
cerned.

Introduction of Designation Similar to
Section Officer in Attached and
Subordisate Offices

6868. SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there are posts in the
Attached and Subordinate Offices of the
Government of India where a designation
similar to that of the Section Officers of
the Central Secretariat Service Scheme is
used ; and

(b) if so, how is the anomaly pro-
posed to be removed 7
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). In the CSS Scheme in addi-
tion to the Ministries and Departments
of the Government of India, most of the
Attached Offices are also participating.
Accordingly, the existence of the posts of
Section Officer in the participating Atta-
ched Offices is within the frame work of
the CSS Scheme. There are, howevei,
some Attached and Subordinate Offices
which are not participating in the Scheme
and which have posts designated as Sec-
tion Officer. But this has not created
any anomaly.

Central Flying Training School for Trai-
ning Commercial Pilots

6869. SHRI S. K. TAPURIAH :
SHRI C. CHITTYBABU :
SHRI V. NARASIMHA RAO :
SHRI RAM AVTAR SHARMA :
SHRI1 D. N. PATODIA :
SHRI R. K. BIRLA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that G. C.
Arya Commitiec has recomended imme-
diate cstablishment of a ‘Central Flying
Training School’ for training commercial
pilots ;

(b) the salient features of the report ;

(c) the reaction
thereto 7

of Government

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) The salient recommendations
relating to the setling up of a Central
Flying Training School for training of
Commercial Pilots are as follows :

(I) The Flying Training School
should be a full fledged training
institution with the pecessary
expert staff and training facilitics
to cover various aspects of - Civil
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Aviation as detailed ip the list
below :

(i) Flyingt raining upto Commercial
Pilot's Licence.

(ii) Flying training for Instrument
Rating. N

(iii) Flying training for Instructor’s
* Rating.

(iv) Flying training for conversion on
basic twin-engined aircraft.

(v) Ground training
Transport Pilot level.

upto Airline

(vi) Training of Flight Engineers.
(vii) Training of Radio Telephony
Operators.

(viii) Training for Aircraft Maintenance
Engineers.

(ix) Training for any other crew cate-
gory required for the Industry.

(IT) Considering the needs of Indian
Airlines and Air India, and those
of the non-scheduled operators
and the Flying clubs, but exclu-
ding those required for crop-
spraying, the School should be
capable of turning out 50 quali-
fied Commercial Pilots per year
each with a flying experience of
250 hours. This may be reviewed
from time to time according to
demand.

(c) The Commitiee’s report is still
under consideration of Government.

ATe # %o Wto Wto & wWAY
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Display of Portraits at the opening of
Renovated Palam Airport

6871. SHRI YAINA DATT
SHARMA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to stale :

(a) whether it is a fact that the
newly renovated Palam Airport had been
opetied after its completion by the only
woman pilot in the country and a number
of portraits of the Prime Minister,
Shrimati Indira Gandhi, had been dis-
plaved over there ; and

(b) the number of such portraits,
the expenditure incurred thereon and
the purpose of such display ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The terminal
building at Palam Airport, after renova-
tion, was formally commissioned by the
only woman commercial pilot in India.
Sixteen portraits of the President and
the Prime Minister have been displayed
at Palam Airport at a total cost of
Rs. 704.00. These portraits are display-
ed at aerodromes as a matter of general
practice of displaying portraits of the
serving Head of State and Head of
Government.

wg I, g guin awr sqwafae

6872. it T Ve waeam® : Far
farert a9t quw Aw w-ﬂarsﬁmﬁ
mr'lrt?rﬁﬁ. St
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. ;tppoht-ent of Principal, Punjab Engl-
neering College

6873, SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of
EDUCATION AND YOUTH SERVI-
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CES be pleased to state :

(a) whether it is a fact that the post
of the Principal, Punjab Engineering
College, fell vacant in November, 1967 ;

(b) whether this post has been filled
on an ag hoc basis by a non-Engineering
person which is against the qualifications
prescribed and the rules laid down by the
affiliating University ; ‘

(¢) whether it is a fact that the
requisition for filling this post was sent
1o the U. P. 5. C. and subsequently with
drawn because the U. P. 5. C. advised
p ion of engineering qualificatiors
which the present Principal does not
possess ;

{d) whether it is a fact that the
present Principal is not permitted to parti-
cipate in the proceedings of the Senate as
he does not posses the requisite qualifica-
tions and consequently the interests of
the students are being adverscly affected ;

(e) when will the post be filled on
regular basis and the reasoms for the
delay ; and

(f) the number of staff members pro-
moted by him on an ad hoc basis, their
and the r for tion ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND ~ YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) Yes, Sir.

(b} The post has been temporarily
filled by a senior Professor of the College,
who is a specialist in applied science, but
he does not posses a formal engineering
qualification as prescribed by the Univer-
sity.

(¢) Yes, Sir.

(d) Since the University has not
yet recognised the present Principal, he
has not been able to participate in the
proceedings of the Senate. The Principal
and other members of staff of the College
however, are serving on the Faculty of
Engineering and the Board of Studies of
the University, where they are able to
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look after the interests of students ade-
quately.

(¢) The post will be filled on a
regular basis as soon  as the question of
qualifications to be prescribed is finalised
in ‘consultation with the University and
the U. P. S. C. _

3

(f) No member of staff has been
promoted on an ad hoc basis by the
Principal, but the Administration has
made such promotions, in consdliation
with the U. P. 5. C. in the interest of
teaching work in the College.
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Increase in Hotel-Bed Capacity

6877. SHRI MUHAMMAD SHERIFF :
SHRI BRIJ RAJ SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the steps Government propose to
take to increase hotel-bed capacity in the
country to provide accommodation to
tourists expected to visit the country in
the years to come ;

(b) the number of present beds avail-
able for tourists ; and

(c) the incentives offered to hoteliers
in the matter of land, electricity, excise-
duty, loans and procedural problems ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (c). Government have
offered special incentives to the private
sector to encourage the flow of capital
into the hotel industry including sub-
stantial Income-tax relief ; liberal de-
preciation rates ; grant of development
rebate ; priority consideration for needs
of the hotel industry ; sale of Govern-
ment-owned land in the Delhi area at
concessional rates, and a Hotel Develop-
ment Loan Scheme for financial assist-
ance. In the public sector also, both the
India Tourism Developmrnt Corporation
and Air India have plans for Hotel con-
struction during the Fourth Plan Period.

(b) 15016 hotel beds in ome to five
star category hotels.

Toll Roads and Bridges

6878. SHRI MUHAMMAD SPERIFF:
Wwill the Minister of SHIPPING AND
TRANSPORT be pleased to state :
whether Government are considering
the idea of toll roads and bridges to find
additional money for their constructions ?

THE PEPUTY MINISTER IN THE
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MINISTRY OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : The Govemn-
ment of India have no such proposal.

Programme of containerisation

6879. SHRI MUHAMMAD SHE-
RIFF : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the Government of India
propose to find finances for helping the
shipping industry in adopting to the
phased programme of containerisation ;
and

(b) if so, the details thercof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) and (b). Government’s
policy on introduction of containerisation
would be decided after the results of the
studies recommended by the Seminar held
in December, 1968 become available. Steps
are being taken to initiate the necessary
studies, The extent to which finance
would be required for helping the shipp-
ing industry in adopting to the phased
programme of containerisation and the
source from which the finance could be
found will be known only after the pro-
posed studies arc completed and Govern-
ment decision taken thereon.

West German Lectures at Indian
Universites

6880. SHRI S. M. BANERJEE :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number and places where
West German lecturers are stationed at the
Indian Universities ;

(b) the agreements under which they
arce posted in India ;

(c) whether Government are aware
that the West German institutions includ-
ing the West German Embassy in India
are continuously interfering with out
Universities in internal matters ;
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(d) whether there are cases of Indian
lecturers of German Language at the
Delhi University being subsidized by
West German organisations like Max
Muelier ‘Bhavan although in full time
employment in Indian Universities ;

(¢) whether functions are organised
and large quantity of printed material are
distributed to our students at the Delhi
University on behalf of West German
organisations without the University
authorities knowing about this ; and

(f) if so, the action proposcd to be
taken in the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) and (b). Information is
being collected and will be laid on the
Table of the House in due course.

(¢) No case of inteiference has come
to the notice of the Government.

(d) There is only one case of an
Indian Lecturer in German who was inni-
tially permitted to take part-time teach-
ing work at Max Muller Bhavan for one
year. He however, continued to do
teaching work at the Bhavan beyond the
period of one year without informing the
University. This matter including the
question of the remuneration received by
him from the Max Muller Bhavan is
under consideration of the University.

(¢) Cultural and literary functions
are organised by the Departments of the
University at which literature appropriate
to the occasion is sometimes distributed
to the audience by the University. These
functions are organised with the approval
of the Vice-Chancellor.

(f) Does not arise.

Crisis Faced by Private Airlines

6881, SHRI MOHAMMAD ISMAIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to-state :

(a) whether it is a fact that due to
reduced flying condition, non-availability
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of spare parts, import restrictions, high
cost of operation due to devaluation efc.
many of the private airlines in the country
are facing considerable crisis and notably
the Airways India and M’s. Jamir and Co.
Ltd. are faced with imminent closure;

(b) if so, whether it is also a fact that
Government have a proposal under consi-
deration to absorb the employees of such
private -airlines in the Indian Airlines in
the event of their closure ;

(c) whether Government have - any
proposal under consideration to effect
complete nationalisation of the - private
airlines in the country ; and

(d) if so, the time by when and the
details thercof 7

.-THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) A statement showing traffic
figurgs in respect of the threc main non-
scheduled operators viz. Kalinga Airlines,
Airways India and Jamair Co., is attached.
The figures would not indicate that they
are faced with imminent closure. )

Traffic figures for 1968

Passenger Cargo
(Kgs.)
Kalinga Airlines 10,356 31,73,056
Airways (India) 14.392 33,14,841
Jamair Co, Ltd, 48,277

52,51;600

(b) Does not arise.

(c) and (d). No such proposal is undér
consideration of Government.
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Arrest of Lal Sena’s Members in
ndhidham (Kutch)

. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that three
memb:rs of the Lal Sena have been arres-
ted in Gandhidham in Kutch during the
month of March, 1969 ;

(b) if so, the reasons for their arrest ;

(c) whether any incriminating mate-
rial or documents have been found on
the person of those arrested ; and

(d) if so, the details thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). According to information fur-
nished by the State Government, there
is DO organisation called ‘Lal Sepa’ any-
where in Gujarat. However, three boys
were found to have put out threatening
posters written in the name of the ‘Lal
Sena’ and bearing the mark hammer and
sickle in red. They were arrested on March
16, 1969 in connection with offences under
sections 507, 436 and 511 IPC registered
on the basis of complaints made by some
prominent citizens of Gandhidham. No
incriminating material has been recovered
from them.

Discovery of Ruins of Indian Civilization
in East Asian Countries

6884, SHRI SAMAR GUHA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that recently
ruins of the India civilisation of a magni-
tude of Ankorbhatt in Cambodia and
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Bordodur in Java have been discovered in
Malaysia recently ;

(b) whether these ruins of the Indian
civilisation are awaiting excavation amd
prescrvation in a proper way ;

(c) whether the Government of
Malaysia have asked for the collaboration
of the United States for performing this
historical work ;

(d) whether, in view of the fact that
the whole relics relate to civilisation and
history of India, the Government of
India, will offer  collabo-
ration for joint endeavour  in
excavation of the ruins and their preser-
vation as a place of great cultural impor-
tance ; and

(e) if so, the plan of the Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) to (c).
Government is not aware of the discovery
nor of the steps which the Government
of Malaysia intends to take for excava-
tion and preservation of the sites.

(d) and (¢). In the absence of any
proposals from Government of Malaysia,
it is not possible to say anything in the
matter.

Arrest of Girl Pick-Pocket in Delhi

6885. SHRI MAHANT DIGVIJAL
NATH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact thata girl
was arrested on the 12th March, 1969, on
the charge of pick-pocketing in Delhi ;

(b) if so, the valuables recovered
from the lockers in her name ;

(c) whether some more arrests have
been made in this connection ;

(d) whether this girl is ome of the
members of the inter-state pick-pockets
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functioning in running Railway trains ;
and

(e) the steps which Government are
taking to uproot such gangs in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
Girl was arrested on the 9th March,
1969, on the charge of pick-pocketing in
Delhi.

(b) Ornaments and cash worth about
Rs. 20,000, were recovered.

(c) No, Sir. '

(d) and (e). The case registered by
police in this connection is still under
investigation.

Service Conditions of Persons of Andaman
Domicile

6886. SHRI K. R. GANESH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the term “persons of
Indian domicile” includes persons born
in the Andaman and Nicobar Islands ;

(b) if so, whether persons of Anda-
man domicile specifically recruited/depu-
ted from the mainland for scrvice in the
Istands will be entitled to joining time
and free sca passage during leave ; and

(c) if not the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(@). to (c). The concessions of free
sea passage and joining time once a year
during leave arc admissible to certain
categories of Government sarvants ser-
ving in the Andaman and Nicobar Islands
in terms of Supplementary Rule 144 read
with Supplementary Rule 294-A. These
concessions are intended as an attracti
or incentive for securing personnel from
the mainland for service in the Islands,
although the term “Government servant
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who is of Indian domicile” occurring in
Supplementary Rule 294-A would appa-
rently include persons born in the Anda-
man and Nicobar Islands also, the question
whether such persons, if recruited from
the mainland, should be allowed these
concessions, involves interpretation of
the intention behind the rule, which is

under examination.
L]

Deputy Prime Minister's Letter to Kapoor
Commission

6887. SHRI MADHU LIMAYE:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Deputy Prime Minister had in his letter
to the Kapoor Commission said that Shri
Balukaka Kenitkar had written no letter
to the Late Shri B. G. Kher about the
likely attempt on Mahatmaji's life ;

(b) whether it is also a fact that in
his evidence he admitted that a letter
was received by the Late Shri Kher and
although it was not shown to him, the
Late Shri Kher had conveyed its contents
to him ;

(c) whether Shri Desai's letter would
be laid on the Table of the House ;

(d) if not, the reasons therefor ; and

(e) it the replies to pm's (a) and (b)
above bein the affirmative...how do Gov-
ernment explain the contradiction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
*HRI VIDYA CHARAN SHUKLA) :
w and (b). The said Commission have
‘pated that the information sought in the
question is in respect of a matter which
is being inquired into by the Commission
and upon which the Commission may have
to pronounce its finding and that it would
not be proper, at this stage, to make any
disclosure in regard to the correctness
or otherwise of the queries.

(c) to (e). Do not arise.
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Transfer of I. A. C. Staff from Calcutta
to Gauhatl and vice versa

6890, SHRI BISWANARAYAN
SHASTRI : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the total expenditure incurred
by the Indian Airlines Corporation on
account of transfer of staffl from Cal-
cutta to Gauhati and vice versa during
the year 1968-69 ; and

(b) the reason for frequent trans-
fers ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The total ex-
penditure on this account is Rs. 22,237.63
out of which a sumof Rs. 14,936.50 is
on movement of Engineers due to ope-
rational requirements. The balance of
Rs. 7,301.13 is spent in line with the
normal transfer policy for Gauhati sta-
tion, evolved in consultation with Workers
Unions, and includes temporary transfers
as leave replacement of technical person-
nel. )

Coltural Activities between
Soviet Union

. 6891. SHRI BENI SHANKER
SHARMA : Will the Minister of
EDUCATION AND YOUTH SERVI-
CES be pleased to state :

(a) whether the Soviet Minister of
Culture, Madame Furtseva, has sugges-
ted that there should be greater dissemi-
nation of information about the activities
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of people who returned after training in
music, dance and other cultural activities
in each other's countries and ways and
means should be devised to bring the
cultures of the two countries to the
masses ;

(b) whether the need for greater
exchange of films was also emphasised ;
and i

(c) if so, the action proposed to be
taken in the matter 7

THE MINISTER OF EDUCATION
AND YOUTH SERYICES (DR. V. K.
R.V. RAO) : (a) and (b). Yes,
Sir.

{c) Such exchanges from the subiect
matter of the Cultural Exchange Progra-
mme agrecd to after discussions between
the representatives of the Indian and
Soviet sides. Every year efforts are
made to increase cultural activities in the
succeeding years. Follow-up, wherever
possible is ensured by suitable Agencies,
if they exist, or by Government.

Shelkh Abdullah’s Speeches

6892. SHR1 BENI SHANKER
. SHARMA :
SHRI D. C. SHARMA :

Will the Minister of HOME AFF-
AIRS be pleased to state :

(a) whether his attention has been
drawn to the speeches made by Sheikh
Abdullah to the refugees in Jammu about
the Gajendragadkar Commission report ;

(b) if so, the reaction of Govern-
ment thereto ; and

(c) whether any action is proposed
to be taken in the matter 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). Attention is
invited to the statement made by Home
Minister in Lok Sabha Jon 6th March,
1969, in response to a Calling Attention
Notice by Mahant Digvijai Nath and
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others and the supplementaries arising
therefrom and also to the reply given
in the House on 11th April, 1969, in res-
pect of Unstarred Question No. 6170.

Appointment of West German Firm as
Consuitant for setting up Hotels

6893. SHRI K. P. SINGH DEO : |
SHRI D. C. SHARMA :

*  Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Govern-
ment propose to appoint as their Consul-

tant a West German firm which runsa

chain of hotels ;

(b) whether it is also a fact that Go-
vernment have offered to build hotels in
the neighbouring countriés ; and

{c) if so, the details thereofl ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (c). Government are
working out some proposals for co-opera-
tion with the Government of West Ger-
many for the development of Tourism in
India including a consultancy service for
the improvement of Public Sector hotels.

(b) No, Sir.

Memorandum from Students of Technical
Training Centre, Kota (Rajasthan)

: 6894./§HRI MADHU LIMAYE :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have received
any memorandum from the students of
the Technical Training Centre (Kota) with
a covering letter dated the 22nd March,
1969 from an M. P, ;

(b) if so, what are the main points
of the memorandum ; and

(c) what action Government has taken
to so revise the Scheme so that the stu-
deats get real and useful practical training
and the nation derives lasting benefit from
the Scheme ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) Yes, Sir.

(b) The main complaint of the stu-
dents is that the programme of training
at the Kota Centre does not give adequhte
practical experience, and that it is more
theoretical.

(c) An Officer of the Ministry of
Education and Youth Services and an-
other officer of the Ministry of Irrigation
and Power have visited the Training Centre
and reported that the programme of train-
ing has been designed on the best lines
possible, and is devoted mainly to practi-
cal work. The complaint of the trainees
is unjustified.

Suspension of Schemes for Higher Studies
in Agriculture and Economics in
MNetherlands

6895, SHRI G. Y. KRISHNAN : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have sus-
pended or stopped the wvarious schemes
of higher studies in Agriculture and Eco-
nomics in Netherlands and if so, the rea-
sons therefor ; and

(b) if not, the reasons why the reco-
mmendations of the State Governments
during the previous two years have not
been considered for sending candidates
for higher studies in Economics and
Agriculture in Netherlands.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R. V. RAO) : (a) and (b). The informa-
tion is being collected and will be placed
on the Table of the House.

Motor Accidents Claims in Delhi

6896. SHRI P. M. SAYEED : Will
the Minister of SHIPPING AND TRAN-
SPORT be pleased to state :

(a) the pumber of cases pending on
the file of the Motor Accidents Claims
Tribunal, Delhi (Tees Hazari) as on the
31st March, 1969 wherein the victims of
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the motor accidents in Delhi have filed
claims for compensation under the Motor
Vehicles Act, 1939 ;

(b) the number of such cases which
are pending ;

(i) for more than six months ;

(ii) for more than one year ;

(iii) for more than two years ;

(iv) for more thao three years ;

(v) for more than four years ;

(vi) for more than five years separa-
tely ; and

(c) whether it is a fact that the pro-
ceedings before the Motor Accidents Tri-
bunal, Delhi are of summary nature and
whether Government have fixed or propose
to fix a minimum time limit within which
a case of this nature is finally decided ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND

TRANSPORT (SHRI RAGHURAMATAHY):

(a) and (b). The information required is
being collected and will be laid on the
table of the Sabha, when received.

(c) Under Section 110C of the Motor
Vehicles Act, the Claims Tribunal may,
subject to any rules that may be made in
this behalf, follow such summary pro-
cedure as it thinks fit. Government have
pot fixed a time limit within which a case
may be finally decided by a Claims Tribu-
nal, nor is this proposed to be done.

Motor Accidents Claims in Delhi

6897. SHRI P. M. SYEED : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the Motor
Accidents Claims Tribunal has no power
to recover the compensation awarded to
the claimant from the driver or the owner
of the motor vehicle involved in the acci-
dent and whether no such provision has
been made in the Motor Vehicles Act
thus rendering it infructuous so far as
payment of compensation to the aggrieved
party is concerned ;

(b) whether Government propose to
amend the Motor Vehicles Act so as to
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empower the Motor Accidents Claims
Tribunal to recover the compensation
awarded by him from the driver and the
owner of the vehicle involved in the acci-
dent ; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes,
Sir. Section 110B of the Motor Vehicles
Act, 1939 require the Claims Tribunal to
specify the persons to whom compensa-
tion shall be paid and also to specify the
amount which will be paid by the insurer.
Section 110E is the enforcement section
under which a claimant can recover the
compensation payable by the insurer only
by way of arrears of land revenue,

(b) Government have already under-
taken amending legislation and the Motor
Vehicles (Amendment) Bill, 1968 has been
passed by the Rajya Sabha. Clauses 60
and 63 thereof seek to amend the afore-
said sections of the Act to achieve the
Object.

(c) Does not arise.
Motor Accidents Claims in Delhi

6898. SHRI P. M. SAYEED : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that a large
number of cases are pending with the
Motor Accidents Claims Tribunal, Delhi
wherein the victims of miotor vehicles
accidents have file claims for compensa-
tion under the Motor Vehicles Act, 1939 ;

(b) the steps Government propose
to take in order to settle the compénsa-
tion cases under the Motor *Vehicles Act
within the shortest possible time ; and

(c) whether Government propose to
appoint District  Judges/Additional
District Judges of Delhi as ex-officio
Motor Accidents Claims Tribunals ‘in
Delhi in order to reduce the hoge arrears
pending before the Motor  Accidents
Claims Tribunal ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (a), (b) and (c). The in-
formation required is being collected and
will be laid on the Table of the Sabha,
when received.

National Highway Development and
Extension System

® 6899. SHRI VALMIKI CHOUDH-
ARY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether as a step towards affe-
cting Mational Integration any programme
to link all parts of the country by a
National Highway system is proposed to
be launched under the Fourth Five Year
Plan ;

(b) If so, the details of the bew
links to be provided under the National
Highway Development and Extension
Scheme under the Fourth Five Year
Plan, and which of these would be in
Bihar ; and

(c) the total length of these links and
how much of it would be in Bihar ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
PARLIMENTARY AFFAIRS, SHIP-
PING AND TRANSPORT ( SHRI
IQBAL SINGH) : (a) to (c). There is
already a National Highway system
including about 15,000 miles of roads
linking various parts of the country.
Out of about 15,000 miles, 1167 miles
fall in Bibar. Within the available funds,
steps are already being taken to dewvelop
this system to cater to the needs of
traffic and action in this regard will
continue to be taken in the Fourth Plan
period also. Besides, it is proposed to
consider making some new additions also
to the existing National Highway system
in the Fourth Plan period. Proposals
in this regard are, however, under for-
mulation and details can be indicated
only after the Fourth Plan Allocations
have been finalised as the extent of these
new additions is dependent upon the
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funds which might be made available for
this purpose under the Fourth Plan.

Disfiguring of Statues of Leaders
in West Bengal

L]
6900. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that soon
after the announcement of the mid-term
poll results in West Bengal, the Statue
of Netaji Subhas Chandra Bose was
decorated with Red Flags and Insignis at
the crossing of Shyambazar in Calcutta ;

(b) whether almost at the same time
the ‘head’ of the statue of Dr. B. C.
Roy at Durgapur was severed ; and

(c) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA) :
(a) According to information received
from the state Government it was repor-
ted that the statwe of Netaji Subhash
Chandra Bose was decorated with For-
ward Block flags and with red scarfl
around the neck after the announcement
of mid-term election results in West

Bengal.

(b) According to information received
from the state government, on 16th
February 1969 the residents of Viswa-
karma WNagar, Durgapur noticed that
the head of the statue of Dr. B. C. Roy
had been severed by soms unkmown
miscreants.

(c) In connection with the damage
to the statue of Dr. B. C. Roy a casc
under sections 427, 489 and 379 of the
Indian Penal Code was registered at
police station Durgapur. The investi-
gation of the case is in progress.

Techno-Economic Sunrvey of Himachal
Pradesh
6901. SHRI HEM RAJ : Will the

Minister of HOME AFFAIRS be pleased
to state :
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(a) whether any Techno-Economic
Survey of the expanded Himachal Pradesh
after the reorganisation of Punjab is
proposed to be undertaken ; and

* (b) if so, when ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUNLA):
(a) and (b). There is no_pmposal to
undertake a techno-ecomomic survey of
the enlarged Himachal Pradesh.

Museum in Memory of Late Dr. Rajendra
Prasad In Bihar Vidyapith, Patna

6902. SHRI HEM RAJ; Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government are aware
that Shri Jaya Prakash WNarayan has set
up a museum in the memory of late Dr.
Rajendra Prasad, the first President of
India, in Bihar Vidyapith at Patna ;

(b) if so, whether Government pro-
pose to take it under its own management
to perpetuate his memory ; and

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) Yes, Sir. A museum
after the name of late (Dr. Rajendra
Prasad, the first President of India, bas
been set up by the Rajendra Smriti
Samiti in Bihar Vidyapith at Patoa
of which Shri Jaya Prakash Narayan is a
member.

(b) No such proposal from the Sam-
ity has been received cither by this Min-
istry or by the State Government.

(c) As such the guestion of taking
over the management of the museum
does not arise.

Assistance to Maeists from Chinese
Embassy in India

6903. SHRI RAM GOPAL SHAL-
WALE : Will the Minister of HOME
AFFAIRS be pleased to state
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(a) whether the attention of Govern-
ment has been drawn toward the news
that the Embassy of China has provided
arms assistance for the Maoist revolution
in Kerala ;

(b) whether it is a fact that according
to the Trivandrum Radio rcporter a
lettef of complaint has been handed over
to the District Magistrate of Calicut in
which the attack made on Pul-Pally and
Tellicherry in MNovember last has been
discussed ;

(c) whether Shri Kunnikkal Naraya-
nan, the first accused in the attack, had
direct connection with the Embassy of
China ; and

(d) if so, the reaction of Government
in the matter ?

THE MINISTER OF. STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YIDYA CHARAN SHUKLA) :
(a) Government have seen somc press
reports regarding the charge-sheets sub-
mitted in the cases in connection with
attacks on pulpally outpost and Tellicherry
police station in Kerala in November,
1968. The State Government are being
requested to furnish copies of such charge-
Sheets.

(b) The exact list of the news-item
broadcast by the Trivandrum Station of
All India Radio is being ascertained.

(¢) According to information received
from Kerala Government, during the
course of investigation relating to the
attacks on Pulpally outpost and Telliche-
rry police station it was revealed that Shri
Kunnikkal Narayanan was having contacts
and regular correspondence with the
Chinese Embassy in New Delhi.

(d) The cases relating ‘to attacks on
Pulpally outpost and Tellicherry police
Station are sub-judice.

Teaching of South Indian Languages
in Schools

6904. SHRI V. NARASIMHA RAO :
Will ‘the Minister for EDUCATION
AND YOUTH SERVICES be pleased to
state :
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(a) whether the Government of Uttar
Pradesh have any proposal to introduce
the teaching of South Indian languages in
Ihe_ Schools compulsorily ; and

(b) if so, whether Government would
commend the example of U, P. to the
other States in the interest of national
integration ? .

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) No such information
has as yet been received from the Gov-
ernment of Uttar Pradesh.

{b) Does not arise.
Coatrol of Bhakra Dam

6905. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Central Government
have taken any initiative to resolve the
question of control of the Bhakra Dam
between the concerned State ;

(b) whether the Government of
Haryana bhave recently offered to talk with
other concerned States on this issue ;

(c) if so, progress which has been
made by the Central Government in the
matter ; and

(d) il oo initiative has been taken so
far, the reasons therefor 7

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). No offer by the Government
of Haryana to have talks with other con-
cerned States on this issue has been
received by the Government of India. As
there has been no agreement so far bet-
ween the Governments concerned with
regard to the procedure to be adopted for
resolving this issue, it has'not been pos-
sible for the Central Government to take
any initiative in the matter,
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Naxalite Posters in Delhi University

6908. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS
be pleased to state :

L

{a) whether Government's atiention
has been drawn to the press report appear-
ing in the “Indian Express” dated the
7th March, 1969 about the activities of
Naxalities in the Delhi- University in
bringing about Maoist revolution by past-
ing on the walls posters with the slogans
like ‘Power grows out of the barrel of a
gun’. “Think for yourself” ‘Down with
rank imperialism’ ; and demanding release
of the Naxalite leader, Kanu Sanyal ;
and

(b) if so, the reaction of the Govern-
ment in regard thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Government have seen the Press
report.

(b) Inquiries were made, but the per-
sons responsible for the display of the
posters could not be traced. Strict watch
on the activities of extremist elements is
being kept, and wherever necessary
appropriate action under the law would be
taken.

Thelt of Jewellery in Indian Alrlines
Flight from Delhi to Hyderabad

6909. SHRI D. B. RAJU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any complaint was receiv-
ed regarding the theft of jewellery in
Indian Airlines flight from Delhi to
Hyderabad on the 29th November, 1968 ;

Ab) if so, the total value of the

jewellery ;
(c) the steps being taken for in-
vestigation ; and

(d) the special steps Government pro-
pose to take to check such thefts ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (a). Yes, Sir.

(b) The value of gold items declared
lost was given as 49 sovereigns.

(¢) Reports were lodged with the
police,beth at Delhi and Hyderabad, but
the lost property has mot been recovered
so far.

(d) Under the baggage Rules passen-
gers are required to declare the saluables
carried as part of the baggage. This was
not done in the present case by the pas-
senger.  Supervision by the Traffic Staff
and security personnel has been tightened.
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Fellowships to Students of Space
Engineeriog and Rotketry

6911. SHRI KARTIK ORAON:
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Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have deci-
ded to give any Post-Graduate Fellowships
to the students under-going training in
the country for Space Enginecring and
Rocketry at the Institutes appro:ed by
Government ;
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(b) if so, the number thereof, Inst-
itute-wise, during 1968-69 and 1969-70 ;
and
sanctioned  per

(c) the amount
student ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) Yes, Sir.

Indian Institute of Science, Bangalore.

Birla Institute of Technology, Ranchi.

(b) :
Number of fellowships sanctioned
1968-69 1969-70

10 In adition to continuing the
fellowships awarded to the
students of 1968-69, up to
ten fellowships will be
awarded to  new en-
trants.

8 In addition to continuing
the fellowships to those
students who have to

complete the course, upto
ten fellowships will be
awarded to new entrants,

(c) The value of the fellowships at
the Indian Institute of Science, Bangalore
is Rs. 250 per month in the first year of
the course and Rs. 300 per month in the
second year of the course. At the Ranchi
Institute, the value of the fellowships is
Rs. 250 per month in each year of the
course.

Developmeat of Buddhbist Tourlst
Centres

6912. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether separate allocations have
been made for the development of Bud-
dhist tourist centres in the country during
the Fourth Five Year Plan ;

(b) if so, the amount allocated [for
the purpose ;
(c) the amount that has been alloca-

ted to Orissa for the development of
Buddhist tourist centres in that State ; and

(d) the names of such tourist centres
and the money allocated ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (d). A sum of Rs. 65
lakhs has been proposed under various
heads for developing tourist facilities at
the major centres of Buddhist importance.
The detailed allocations will be made
after the Plan has been finalized.

Tourist Spots in Rajasthan

6913. SHRI BRLJ RAJ SINGH
KOTAH : Will the Minister of TOURISM
AND CIVIL AVIAION be pleased to
state :

(a) whether Government have ever
surveyed tourist spots, apart from  those
being frequented by tourists at present, in
Rajasthan ;

(b) if so, the details thereof and the
steps taken to develop these places ; and

(c) if not, the reasons therefor ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Government are
aware of ths tourist potential of places in
Rajasthan other than those now popular
with tourists. However, due to scarcity
of resources in the Fourth Plan, it is not
possible to give high priority to their
development,

Commercial Helicopter Service in Bombay

6914, SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government propose to
start a commercial Helicopter service in
Bombay at Nariman Point ;

(b) if so, the broad outlines of the
scheme ;

(c) if not, whether there is any other
scheme by some private firms to do so ;
and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) :

(a) No. Sir.
(b) Does not arise.
(¢) Mo, Sir.
(d) Does not arise.

Air-India Plans for Touching Scandinavia

6915. SHR1 BRIJ RAJ SINGH
KOTAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Air India has any plans
for touching points in Scandinavia ;

(b) whether any survey is being done
to explore feasibility of doing so ; and

(c) if not, the reasons therefor ?
“THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). A survey team of
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Air-India recently visited the Scandinavian
countries to assess the traffic potential
into and out of Scandinavia. The report
of the team is awaited,

Hotels in Bombay

6916. SHRI BRIJRAJ SINGH KOTAH :
will the Minister of TOURISM AND
CIVIL AVTIATION be pleased to state :

(a) the number of new hotels that are*
being planned to be located in Bombay ;

(b) the names of the hotels and full
details of their collaboration ;

(¢) whether the Air India is also
putting up one Hotel at Santa Cruz ; and

(d) the dates by which thesz hotels
are expected to be in operation ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (d). A number of new
hotels are being planned in Bombay,
including two by Air-ladia—one at Santa
Cruz and another at Juhu Beach. These
projects are likely to be completed in the
Fourth Plan period.
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Recogaition to Rowing Boat Expedition
Team to Andamans

6919, SHRI BENI SHANKER
SHARMA : Will the Minister of EDU-
CATION AND YOUTH SERVICES he
pleased to state ;

(a) whether the two-member team of
the rowing boat expedition 10 Andamans
which completed the rowing successfully
has been given any recognition ;

(b) if so the details thereof ; and

(c) The steps proposed to be taken to
encourage such expeditions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a)and (b). The Mini-
stry of Education and Youth Services has

a lecture tour of Lt. George
Albert Duke and Shri Pinaki Ranjan
Chatterjee to important university cemtres
in India. The tour is now on. The expen-
diture on this travel is being borne by
this Ministry. The expenditure on board
and lodging is either being borne by the
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State Government coneerned or by the
university concerned,

(¢) This Ministry would be prepared
to  give encouragement to expeditions of
this nature, the actual steps for the pur-
pose to be determined on receipt of speci-
fic proposals and in the light of available
Fesources.

Air Raid Exercise in Delhi

6920. SHRI BENI SHANKAR SHA-
RMA : Will the Minister of HOME
AFFAIRS be bleased to state :

(a) whether an air raid exercise was
held in Delhi on the 23rd March, 1969;

(b) whether it was a successful experi-
ment ; and

(c) the arrangements made to hold
such exercises in other principal towns of
the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) Yes, Sir.

(b) The exercise was successful to a
large extent.

(c) The State Gevernments/Union
Territory Administrations have been advi-
sed to hold such civil defence exercises
in selected towns once in two months.

Delhi Administration Sabordinate Minis-
terial Executive Service 1967

6921. SHRI RAGHUVIR SINGH SHA-
STRI : Will the Minister of HOME AF-
FAIRS be pleased 'o state ;

(a) whether Government have recei-
appointment/promotion, fixation of senio-
rity etc. in the newly constituted ‘Debhi
Administration Subordinate Ministerial
Executive Service, 1967 ;

(b) if so, the broad details thereof ;
and

(¢) the action taken thereon so as
to do justice to the affected persoms ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Tentative seniority lists of the
four grades of the Subordinate Ministerial
and Executive Services of the Delhi Admini-
stration were prepared by the Adrginistra-
tion and circulated for inviting objections.
Most of the representations received rela-

*ted to the fixation of Inter Se seniority
of the officers and their absorption in the
Services at their initial constitution. Some
reptesentations were received from the
officers who were supersed for promo-
tion in the next higher grade.

(c) The representations received have
been/or are being disposed of by Delhi
Administration in accordance with the
provisions of the Deihi Administration
Subordinate  Ministerial/ Executive ~ Ser-
vice Rules. 1967,

Use of Foreign Money in Mid-Term
Elections

6922. SHRI YAJNA DATT SHA-
RMA : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether Government have ascer--

tained the extent to which foreign money
has played part in the recent mid-term
elections in the country ;

(b) whether any enquiry is proposed
to be conducted into this matter *

(b) if so, the details of the proposed
enquiry ; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government have no information
regarding the use of foreign money in the
mid-term elections.

() No. Sir,

(¢) and (d). Do not arise.
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Bridge om River Ganga at Patna

6924. SHRI V. NARASIMHA
RAO : Will the Minister of SHIPPING
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AND TRANSPORT be pleased to
state :

(a) whether it is a fact that the
Bihar Government have remewed the
requ?t to include the bridge over the

river Ganga at Patna in the Fourth

Plan ;

(b} whether it is also a fact that
the scheme for the bridge was first moot-
ed in 1913 and has been considered
several times since then ; and

(c) ifso, at what stage the scheme
is at present and whether it is proposed
to take it up in the near future ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS' AND IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS,
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The Bihar
Government are concerned with the pro-
posed bridge over Ganga at Patnma as it
would fall on a State road. It is already
included in the State Government's Fou-
rth Plan but they are unable to finance

it from their own resources. They have

therefore, been pressing for financial assis-
tance for it and have  reiterated this
request recently.

(b) Yes, Sir. The proposal made
in 1913 was, however, really for a railway
bridge at Patna. which, on expert advice,
could not be accepted. Subsequently,
the State Government have been pressing
for the construction of a road bridge.

() The State Government's request
is being examined.

Firing by East Pak Rifles

6925. SHRI N. R. DEOGHARE :
SHRI MADHU LIMAYE :
S_HRI C. K. BHATTACHARYA :
SHRI D. N. PATODIA :

SHRI RAMESH CHANDRA
VYAS :

SHRI R. BARUA :

Will the Minister of HOME AFF-
AIRS be pleased 1o state :
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(a) whether it is a fact thatthe
East Pakistan Rifles opencd fire on the
Indian Border Security Force' in the
Bamungola sector in Malda District on
the 22nd and 23rd March, 1969 ;

(b) ifso, the number of casulties
on both sides ; and

(c)* the action Government propose
to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes, Sir.

(b) Three Indian police personncl
sustained bullets imjurics. The casualties
in Pakistan side are not known.

(c) Protests have been lodged by
the Sector Commander, the Inspector
General, Border Security Force and the
State Government with their counter-
parts in East Pakistan. The Border
Security Force is carrying out vigorous
patrolling and maintaining constant vigil
in the arca.

Payment of Salaries to Teachers of Alded
Schools in Delhi

6926. SHRI N. R. DEOGHARE :
SHRI SHASHI BHUSHAN :
SHRI MUHAMMAD SHERIFF :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state : ' '

.(a) whether it is a fact that the
teachers of aided Schools in Delhi have
not been paid their salaries for the last
three months ;

(b) whether it is also a fact that
the teachers have threatened to plan an
agitation to draw the attention of Govern-
ment to their grievances ; and

(c) if so, the action Government
propose to take in this connection ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI



221 Written Answers

BHAKT DARSHAN) : (a) No, Sir.
(b) It has been so reported in some
sections of the press.

(c) It is understood that a memo-
randum submitted to the Chiefl Executive
Councillor, Delhi by a deputation of
Government Aided Schools’ Teachers
Association is under the consid¥ration
of the Delhi Administration.

Murders in Delhi

6927. SHRI N. R. DEOGHARE :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of cases of murder,
attempts to murder in Delhi during the
year 1968 ;

(b) the number of persons involved
and punished ; and

(c) the average per day of murder
cases in Delhi during the year 1968 ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Murder cases ...86

Attempt to Murder cascs...76

(b) A statement is laid on the Table
of the House. [Placed in library. See
No. LT-818/69]

(c) 0.24 cases approximately.
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Lighting Facilities at Airports

6930. SHRI NARENDRA KUMAR
SALVE : Will the Minister of TOURISM
AND CIVIL AVIATTON be pleased to
state :

(a) the number of airports im the
country which lack lighting facilities ;

(b) the reasons for the lack of such
facilities at airports ; and

(c) the steps taken by Government
to provide these facilities at such air-
ports 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) None, Sir. Though some do
not have electric lighting but only goose-
neck flares.

(b) and (c). Electric lighting facilities
are costly, but efforts are made to provide
these as and when funds permit.
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Dialogue on Centre-State Relations

6932, SHRI MADHU LIMAYE :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Prime
Minister has shown her inclination to
open dialogue on the Centre-State rela-
tions ; and
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(b) if so, the concrete follow up ac-
tion proposed by the Central Govern-
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS.
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Prime Minister had
indicated at the last meeting of the 8tand-
ing Committee of the National Integra
tion Council that the question could be
discussed by the Committee on the basis
of some working papers. It was also indi-
cated that the Government were awaiting
the report of the Administrative Reforms
Commission on Centre-State relations.
The Commission have been requested to
expedite their report.

Indo-Burma Ploneer Misson in Manipur

6933. SHRI M. MEGHACHANDRA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Indo-Burma Pioneer
Mission, an American Mission applied
for land in the town of Imphal in the
name of running a College ;

(b) whether the said Mission has
disbanded the Sielmat Christian College
at Churachandpur without any reason
being shown to all concermed including
the Government of Manipur ;

(c) whether the Government of Mani-
pur have given any ad hoc grand to this
College in the past ;

(d) the action Government have taken
to look into the deals of this Mission dis-
banding the College and applying for
land in-the town and such activities of
the Mission which are not in the interests
of this country ;

(¢) whether Government have already
granted land to this foreign Mission in
the heart of the new Lamppelet Town ;
and

(f) if so, the reason therefor ?
"THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
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BHAKT DARSHAN) : (a) Yes, Sir. An
application for the grant of land in Khu-
man Lampak, Imphal was received by the
Government of Manipur on 27-11-1968
for Sielmat Christian College run by the
Indo-Burma Pioneer Mission and =the
Independent Church of India which are
both Indian and not American Missions
with headquarters at Churachandpur.

(b) Yes, Sir.

“(c) Yes, Sir ; Rs. 22,000 in 1966-67
only.

(d) An enquiry was made by Manipur
Administration which revealed internal
disputes among members of the Mission
about the ownership of land and property,
but no activity against the interests of
the nation, The application for the allot-
ment of land is pending with the Manipur
Administration.

(e) No, Sir.
(f) Does not arise,

Misuse of Government Grants by Private
Educational Institutions in Delhi

6934, SHRI K. M. ABRAHAM :
SHRI A. K. GOPALAN :
SHRI MOHAMMAD ISMAIL :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state

(a) whether Government are aware
of the misuse of Government grants to
private educational institutions like the
Manav Sthali Higher Secondary School,
New Rajinder Nagar, New Delhi ;

(b) if so, the steps Government pro-
pose to take in the matter, and

(c) Whather any steps are pro-
posed to be taken to grant the class IV
employees of these private institutions the
same scale of pay as is given to class IV
Government employees ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) Yes, Sir. A
complaint alleging the use of school furni-
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ture and science equipment by Manavs-
thali Higher Secondary School, New
Rajender Nagar, New Delhi in one of
the unrecognised schools run by its mana-
gement was received by the Delhi Admi-
mistration.

(b) A departmental enquiry bas been
instituted by the Delhi Administration.

(c) The scales of pay as in Govern-
ment Schools are already applicable to
their counterparts in aided schools,

LC.S/LAS[I'A and A.S.
Officers in Public Undertakings

6935. SHRI GANESH GOSH :
SHRIMATI SUSEELA GOPALAN
SHRI' NAMBIAR :
SARI K. RAMANI :

Will the Minister of HOME AFF-
ATIRS be pleased to state :

(a) the number of Public Underta-
kings to which 1. C. 5., LA, 5., and I, A,
and A. S. officers have been deputed ;

(b) the number of such officers in each
of the Public Undertakings ; and

(c) the number of Public Undertakings
to which no officer of the above cadres
has been deputed 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) 50.

(b) As per statement laid on the
Table of the House. [Placed in Library.
See No. LT—820/69].

(<) 34,

Amount or National Scholarships and
Ceatral Scholarships Surrendered

6936. SHRI NATHU RAM AHIR-
WAR : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) the amount of National Scholar-
ships and other central Scholarships for
educational purposes actually used and
surrendered, separately, by each State
during 1965-66, 1966-67 and 1967-68 ; and

APRIL 18, 1969

.

Written Answers 228
(b) how the above amounts were
used ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) This Ministry
operates only three National and Central
Scholesships Schemes through the State
Governments as given in three statements
laid on the Table of the House. [Placed
in Library. See No. LT—821]69).

(b) The amounts were used by the State
Governments for making payments in regard
to fresh scholarships and remewal of
scholarships awarded in previous years.

L A. S./I. P. S. Officers of M. P. Cadre
on Deputation

6937. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the names of Officers of the
Madhya Pradesh Cadre of I. A. S. and
L. P. 5. who have been on deputation to
various Ministries/Organisations of the
Government of India for more than
three years ;

(b) the assignments held by them ;

(c) the names of Officers out of
them who have been holding the same
assignments in the same Ministry/Orga-
nigsation for more than three years and
whose tenure had been extended more
than once ;

(d) whether the continuance of
these Officers after a period of three years
in the same Ministry/Organisation is
contrary to the orders issued by his
Ministry in the matter ; and

(e) if so, the reasons for extending
their tenure ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YIDYA CHARAN SHUKLA) :
(a)and (b). A statement is laid on the
Table of the House.  [Placed in Library
See No. LT-822]69) .

() to (e). The periods of tenure
prescribed under the rules vary from 3 to
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5 years. There are no orders which requ-
ire that an officer must be given a change
of assignment after he has held a post
for 3 years.

Retrenchment In 1. C. C. R.

6938. SHRI BHARAT SINGH
CHAUHAN : Will the Ministtr of
EDUCATION AND YOUTH SERVIC-
ES be pleased to state :

(a) whether the Indian Council for
Cultural Relations proposes to retrench
some of its employees before the close of
the financial year ;

(b) if so, what arrangements have
been 'will be made to provide the surplus
or retrenched staff with alternative jobs ;
and

(c) what are the rcasons for retren-
chment of staff ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V. RAO) : (a) to (c). The staff
position in the I. C. C. R. has been exa-
mined by the Staff Inspection Unit of the
Ministry of Finance : certain surpluses
have been located ‘in the staff. The
recommendations of the Staff Inspection
Unit are being examined by a Committee
set up by the Governing Body of the
I. C. C. R, The Governing Body is the
final authority in the matter.

Threat of Chinese Infiitration in NEFA

6939. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether it is a fact that there
is a growing danger of Chinese infiltration
into N. E. F. A. ; and

(b) if so, the steps being taken by
Government to counter the move 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.
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Pro-Peking Publications in Kerala

6940. SHRI HEM BARUA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that ths
Chinese Embassy, Delhi had written to
a pro-Peking Publishing house in Calicut
seeking the reaction of readers of Kerala
to certain Maoist publications ; and

(b) if so, the details of this incident
and whether the letter in the original is
in the custody of Government and if so,
whether Government propose to lay a
copy thereof on the Table 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) According to information received
from the State Government, among the
papers seized by the police during the
course of investigations relating to the
attacks on Pulpally outpost and Telliche-
rry police Station was a letter dated 19th
May, 1967 from the Embassy of the
People’s Republic of China in India
addressed to ths Marxist Publications,
Calicut, in which the reaction, if any,
among the readers in Kerala to certain
articles had been sought.

(b) The original document is not
in the custody of the Central Govern-
ment. The cases registered in connec-
tion with the incidents referred to in
part (a) are pending trial before the court
of law. :

12-14 hrs.
PAPERS LAID ON THE TABLE

AUDIT REPORT (CIVIL) 1969 AND
APPROPRIATION ACCOUNTS (CIVIL)
1967-68.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : I beg to lay on the
Table :

(1) A copy of the Audit Report
(Civil), 1969, under article 151 (1) of the
constitution.

{2) A copy of the
Accounts (Civil). 1967-68,

(Placed in library. See No. LT—802/69]

Appropriation



231  Papers Laid

NOTIFICATION UNDER ESSENTIAL
COMMODITIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI DERING :
On behalf of Shri Annasahib P. Shinde,
I beg to lay on the Table a Copy of
Notification No. G. §. R. 919 published
in Gazette of India dated the 2nd April,
1969 undersub-section (6) of section 3 of
the Essential Commodities Act, 1955,
rescinding the Madhya Pradesh Coarse
Grains (Export Control) Order. 1964,
[Placed in Library. See No. LT—803[69]

NOTIFICATIONS UNDER INTER-

STATE CORPORATIONS ACT

THE DEPUTY MINISTER IN THE
MINISTERY OF HOME AFFAIRS
( SHRI R. S. RAMASWAMY
On  behalf of Shri Vidya Charan
Shukla, 1 beg to lay on the table a copy
each of the following Notifications under
sub-section (5) of section 4 of the Inter-
State Corporations Act, 1957:

(1) The Council of Homoeopathic
System of Medicine, Punjab (Reconsti-
tution and Reorganisation) Order 1969,
published in MNotification No. §. O. 1301
(English version) and S. O. 1304 (Hindi
version) in Gazette of India dated the
31st March, 1969,

(2) The Punjab Labour Welfare Board
(Reconstitution and  Reorganisation)
Order 1969 published in Notification No,
S. 0. 1302 (English wversion) and
S. 0. 1305 (Hindi version) in Gazette of
India dated the 3Ist March 1969,

(3) The Punjab Bhudan Yagha Board
(Reorganisation) Order, 1969, published
in Notification No. S. 0. 1303 (English
version) and 8. O. 1306 (Hindi version) in
Gazette of India dated the 31st March,
1969. [Placed in Library, See No. LT—
804/69]

ANNUAL REPORT OF SCHOOL OF
PLANNING AND ARCHITECTURE,
NEW DELHI

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JATPAL SINGH) :
Ibegtolay onthe Table a copy of
the Annual Report of the School of
Planning and Architecture, New Delhi,
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for the year 1967-68 a long with state-
ment of accounts. [Placed in Library, See
No. LT—805/69]

PUBLIC ACCOUNTS COMMITTEE

FORTY-SIXTH AND FIFTY-FIRST
REPORTS
SHRI DATTATRAYA KUNTE
(Kolaba) : 1beg to present the follo-
wing Reports of the Public Accounts
Committes :—

(1) Forty-sixth Report on action
taken by Government on the recommen-
dations contained in their Fifty-seventh
Report (Third Lok Sabha) on expenditure
incurred by the External Publicity Divi-
sion of the Ministry of External Affairs.

(2) Fifty-first Report on action taken
by Government on the rccommendations
contained in their Fifteenth Report on
Appropriation Accounts (Defence Services)
1965-66 and Audit Report (Defence Ser-
vices), 1967.

COMMITTEE ON PUBLIC UNDER-
TAKINGS
FOURTY-SECOND REPORT

SHRI G. S. DHILLON (Taran
Taran) : 1 beg to present the Forty-
second Report of the Committee on Pub-
lic Undertakings on Mazagon Dock Limi-
ted, Bombay.

12, 16 hrs,
STATEMENT BY MEMBER UNDER
DIRECTION 115 AND MINISTER'S
REPLY THERETO
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THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH) : In the
Notice under Direction 115 it has been
alleged that I tried to mislead the House
by making false statements deliberately.
In that connection, it has been stated (i)
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that [ continued to bea Director in the
Himalaya Paper and Board Mills (P) Ltd.,
Calcutta, even after I became Minister,
and (ii) that I was relieved from the
Directorship of Messrs, Card-Board
Printing and Processing Industries Igd.,
4, Clive Row, Calcutta-1, from 1st Septem-
ber, 1967, and that the Registrar of Com-
panies was duly informed about this vide
letter No, 883 of 29-9-1967.

Re. (i) : It is true that in the statement
made by me on 23-4-1968 I stated that I
had resigned from the Directorship of the
two Companijes, namely, the Himalaya
Paper (Machinery) Private Ltd., and the
Himalaya Paper and Board Mills (P.)
Ltd,, before contesting the elections. It is
submitted that this statement of mine is
correct only in respect of the Directorship
in the Himalaya Paper (Machinery)
Private Ltd., as I ceased to be its Manag-
ing Director with effect from the 10th
January, 1967. However, it is regretted
that due to inadvertence the Directorship
in the Himalaya Paper and Board Mills
(P,) Ltd., was also mentioned in the
statement made by me on 23-4-1968.

Re. (ii) Regarding my Directorship
in the Card-Board Printing and Pro-
cessing Industries Ltd., Calcutta, I had
already clarified that I ceased to . be a
Director of the Company with effect only
from 1st September, 1967, though my
association with this Company cecased
after 1st February, 1967. In that con-
nection, I produced a true copy of the
letter dated 7th February, 1969. This
letter speaks for itself, What has been
stated by the Hon’ble Member is mostly
a reproduction of what is already stated
in the letter dated the Tth February, 1969.
So far as this is concerned, there apopears
to be no need for any further clari-
fication.

In the circumstances, it is submitted
the allegation made against me that I
tried to mislead the House by making
false statements deliberately is entirely
without substance.

SHRI1 RANGA (Srikakulam) :
He has expressed his regret. It is for the
House or the Spsaker to se: whether the
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[Shrf Rango)

regret is satisfactorv or not and whether
it can be accepted.

MR. SPEAKER : [f there is any
further inaccuracy, any hon. member can
bring it to my notice,

Now, we will take up the demands of
the information and Broadcasting Ministry.

DEMANDS* FOR GRANTS Conid.

MINISTRY OF INFORMATION
AND BROADCASTING

SHRI S. M. BANERIJEE (Kanpur):
3 hours have been allotted for this, The
Minister of Information and Broadcas-
ting is also in charge of Communications.
We think the demands of the Department
of Communications may not be discussed
at all and may be guillotined. Therefore,
I request that the members may be permit-
ted to raise certain points regarding
communications also during the debate
and the minister may be asked to reply
to those points. The time allotted may
also be increased.

MR. SPEAKER : Yesterday in the
Business Advisory Committee, nobody
suggested it. Otherwise, I would have
discussed it with other party leaders also.
There is also another point. Nobody has
given any cut motion to the Demands of
the Communications Department.
Therefore, it will not be proper for me
to say offhand that if will also be inclu-
ded.

The House will now take up discus-
sion and voting on Demand Nos. 62 to
64 and 122 relating to the Ministry of
Information and Broadcasting for which
3 hours have been allotted.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the serial
numbers of the cut motions they would
like to move. They will be treated as
moved if they are otherwise admissible.
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DEMAND NO. 62—MINISTRY OF
INFORMATION ADN BROAD-
CASTING

MR. SPEAKER : Motion moved :

That a sum not exceeding Rs.
19,82,000 be granted to the President
TO COMPLETE THE SUM NECES-
SARY TO DEFRAY the charges which
will cdme in course of payment during the
year ending the 31st day of March 1970,
in respect of ‘*Ministry of Informatior
and Broadcasting’.”

DEMAND NO.93—BROADCASTING

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
9,93,82,000 be granted to the President
To cemplete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March 1970, in respect of ‘Broad
mtiml."

DEMAND NO. 64—OTHER REVE-
NUE EXPENDITITURE OF THE
MINISTRY OF INFORMATION

AND BROADCASTING

MR. SPEAKER : Motion moved.

“That a sum not exceeding Rs.
5,39,81,000 be granted to the President
To complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March 1970, in respect of ‘Other
Revenue Expenditure of the Ministry of
Informamation and Broadcasting'.”

DEMAND NO. 122——CAPITAL
OUTLAY OF THE MINISTRY
OF INFOSMATION AND
BROADCASTING

MR. SPEAKER : Motion moved,

“That a sum not exceeding Rs,
4,31,70,000 be granted to the President
To complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March 1970, in respect of ‘Capital
Outlayof the Ministry of Information
and Broadcasting’,”

3 hours have been allotted for this

*Moved with the recommendation of the Presidents.
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ministry. We have got 2} hours day—
half an hour in the forenoon and 2 hours
after lunch from 2 to 4 p.m. These
2} hours are available for members
to speak. At 4 p.m. private members,
business will start. The half an hour
which remains will be taken by the
Minister for his reply on Monday. On
Monday, no more speeches ?il.'l be
allowed.

*oH A wr o+ (gfRgR)
fafret wis FER¥TT gw ame-
gifee §t @t gwafese fafredt &0
wiwe & =igar g f5 e orgw
qrer |1 Wik 737 faar @rg )

MR. SPEAKER : It cannot be done.
Mow, Mr, Imam,

SHRI J. MOHAMED IMAM
(Chitradurga) : Sir, the Ministry of
Information and Broadcasting plays an
important role in the national integration
of the country and also in ensuring the
safety and integrity of the country. It
is a wvery powerful means of communi-
cation for dissemination of information
and news and also for educating the
public,

Sir, the Ministry of Information and
Broadcasting mainly deals with three
modes of communication. They are:
broadcasting, newspaper and films. Broad-
casting is the most important one. But
at present our broadcasting is confined
only to sound broadcasting. Television
broadcasting is still in its infancy and it
is confined only to Delhi and its suburbs.
On the other hand, mere sound broad-
casting is supposed to be archaic and out
of date. So to come to the level of other
countries the Ministry should take care
to sce that there is a powerful set up of
television.

This Ministry, no doubt, has been
trying to disseminate information to a
certain extent and also in educating the
youth of the country. But I must bring to
its notice that there is a growing feeling
among the public that this Ministry is
being taken advantage of by some Com-
munist countries to spread their own

.
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doctrine and thzir own ideas in this
countiy. They have been taking advan-
tage of the softness of the Government
of India.

12.27 hrs. .
[MR. DEPUTY-SPEAKER in the Chair]

I may substantiate my point with
some events that have happened in this
country, Perhaps the Minister remembers
and recalls to his mind the commeotion
that was created in this House when the
question of the agreement entered into
with MNovosty by the Government was
raised in this House. There were a series
of questions and the Minister was asked
to declare and elucidate under what prin-
ciple he entered into this agreemeat with
Russia, It was said that it was on an
understanding that Indian literature
should be circulatzd in Russia and Russian
literature should be circulated in India. I
would like to know how much of Indian
literature has been circulated in Russia
and with what advantage, what effect has it
got, to what extent has Indian life and
Indian way of living been reflected in
Russia and what effect it has on the
Russian people. All these were uncalled
for. But, on the other hand, I must say
that Russia has taken full advantage of
the opportunity that has been given to it.
Every Member of this House will agree
with me when I say that the entire coun-
try is flooded with Russian literature.
They are circulated in every nook and
corner of the country, in the villages and
in all languages. They are circulated in
the form of magazines, booklets, pamph-
lets and so on. We have given them the
best occasion to impose their own ideo-
logy, to impose their own formulas on
our people. This has been going on
unhampered, unbridled, unchecked and
unscrutinised. Hundreds of copies of
literature are brought in by Russians.
Has the Home Ministry or the Law Mi-
nistry cared to scrutinise them before
they are published here ? They are full of
Russian jdeologies. I am sorry the Go-
vernment has not realised the danger of
such widespread Russian literature in this
country, unless they want that Com-
munism should come into this country,

I may give you another instance
where this Government is almost a party
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to this kind of Communist propaganda.
There is a society called the Films Divi-
sion Society. It has entered into an agree-
ment with Russia to produce a flm
called Black Mountain depicting that
India is a land of elephants, that India
is a land of tigers, that India is a land of
Maharajas and so on.

It also contains many events, many
views which are not complimentary to
Indian life and this is being done with
Russian collaboration. Shooting will be
done partly in India and partly in Russia
and the director will be a Russian. What
was the object of entering into zn agree-
ment and preparing a film for the sake of
children on Russian lines with Russian
collaboration 7 T am sure, the Russians
will not be interested in such a wenture
unless it helps them to spread their doc-
trine, Lenin once said : catch hold of
the mind of the children; they will become
good permanent Communists. That is
what is happening. This film is bzing
shown in India and other countries. I
know what kind of impression this film
will give to the minds of people of other
countriecs. When the children see this
film it will create a permancnt impression
in their mind which cannot be effaced.
Is this not an attempt that is being made
by the Russians through the Government
of India to spread communism ?

I will give another example where
the Government of India is actively
encouraging communistic propaganda.
Recently there was a talk in
“Spotlight” of All India Radio by
one Shri C. R. Das, who is an avowed
Communist. 1 do not think the Home
Minister has seen the script of that talk.
I have it with me and, if so desired, I
can lay it on the Table. In that talk
there is nothing but wholesale condem-
nation of the Central Government for
their attitude towards the Bengal Gov-
crnment. It extols the Bengal Govern-
ment, supports the Bandh movement
and holds the Government of India
responsible for all the ugly developments
that have taken place there,

SHRI J. B. KRIPALANI (Guna) :
If they do not mind it, why do you mind
it ?
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SHRI J. MOHAMED IMAM : It is
a wholesale condemnation of the Central
Government. He has held the Home
Minister entirely responsible for all these
happenings. Why was such speech,
which is not only pro-Communistic but
also anti-Indian and anti-government
propaganda, allowed to b: broadcast
through the All India Radio? Since
under the rules every script is scrutinised
before broadcast it is clear that the All
India Radio is actively helping the Com-'
munist philosophy.

SHRI DHIRESWAR
(Gauhati) : Should it
Swatantra Government.

KALITA
help only the

SHRI J. MOHAMED IMAM : No.
I did not say that. But I can assure you
that the country is safe in the hands of
the Swatantra Party but not in those of
the Communist Party,

I do not know how such things can
happen. The Central Government may
think that it is chummy with Russia,
they are great friends in spite of the fact
that Russia is helping Pakistan with arms.
The same thing happened to the friend-
ship with China. You must understand
the mentality of these people of the
Communist countries. They are more
loyal to their ideology than to their own
country ; they place the communist
movement or ideology above the country.
They condemn imperialist countries. But
we must beware of the dangers of com-
munist imperialism which is spreading
its sphere of influence. It is attended
with grave consequences and danger to
the adjoining and neighbouring develop-
ing countries.

SHRI J. B. KRIPALANI : If it
comes to that, the Ministers will join
that party.

SHRI J. MOHAMED IMAM : The
Government of India must realise that a
grave situation has developed in one
part of our country which is under
communist domination. Communists owe
allegiance more to their organisation and
party than to the country. On account
of your negligence and indifference it is
not unlikely that a time may come when
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a Communist bloc may be built under the
suzerainty of China. This is not the first
time that an attempt is being made in
that direction.

What about Russia 7 It has become
an imperialistic country. The whole of
Eastern Europe has become the satellite
of Russia. .

It is because of their Communist im-

“perialistic policy. 14 capitals have been’

wiped out and now they are satellites and
dependencies. If they want to come back
and adopt the democratic way of living,
they are not allowed to do so. The same
thing will happen here and we must take
care. The Goveroment ‘should not flirt
with the country which pretends to bea
friend and under the guise of friendship
which wants to spread its own doctrine
here.

I now come to brodcasting by All India
Radio. It is true that All India Radio has
been doing good work. Its effect is being felt
throughout but one or two things must
be said about it for which I have been
fighting. All India Radio is now entirely
*Owned by the Governmeni® means owned
by the ruling party and run by them. It
must be quite impartial and just to every
section of the people and to every party.
This cannot be secured unless it is conver-
ted into a corporation. In fact, there has
been a demand in this House that All
India Radio must be converted intoa
corporation. The Chanda Committee has
also recommended that it should be con-
verted into a corporation. This demand
is unamimous. There are ever so many
recommendations in order to make it in-
dependent as AIR should be and as it is
in England and other countries. In Eng-
land the entire system is run by the
British Broadcasting Corporation. But the
Government still want to have their grip on

the AIR. The reason is that the Govern

ment wants to impose its own policy on the
people through the ATR. The All India
Radio must be run on such lines that
every party, every institution, every reli-
gion, every section will have confidance.

At present it may do harm or good.
I will mention two or three instances to
show how they can spoil the integrity of
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this country ; for example, the sudden
switch-over of the timing of the news
broadcast, advancing the Hindi news from
8.15 to 8 o'clock in the moming. From
time immemeorial the English news was
broadcast at 8 A, M. and the Hindi asws
at 8.15. Why was that suddenly advanced
to 8 A. M. and the English news trans-
ferred to the nw timing ? What was the
advantage 7 What arc the reasons ? Are
there any administrative difficulties, except
that they wanted to give preference to
Hindi ?

SHRI S. XAVIER (Tirunelveli) :
The Madras Government has addressed
the Central Governwent to change the
timing to what it was originally and the
Central Government has kept quiet so far.
Let them change the timing.

SHRI J. MOHAMED IMAM : It
created so much of unnscessary commo-
tion and bitterness. Why did you do it ?
When you do a certain thing, when you
aim at a certain policy, it must bring in
some substantial results or benefit,
What results or ben:fit did this.
bring, except it be to undermine the con-
fidence of the people in the South, that
the Central Government is only anxious
to propagate Hindi, to promote and en-
courage Hindi ?

Again, you must be impartial regard-
ing the languages. All India Radio deals
mostly with Hindi. That is the complaint.
You must be judicious regarding other
languages also.

Then, they must treat the employees
of the All India Radio in the same way
as they do other Central Government
employees.

Regarding newspapers, our newspapers
are really good ones ; some of them can
help a lot. They have been responsible in
spreading culture and education through-
out the country and for enlightening the
public. The newspaper reading public,
since independence, has gone up ten times.
That means that there is greater responsi-
bility on the papers and they must be fair
to all these people.

Only one thing more. In these days,
when the minorities are vulnerable, the
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newspapers may spare them and not pub-
lish statements which may be prejudicial
to them. For example, I read in one news-
paper that the Muslims are a national
misYortune in the country. That will have
a very bad effect on the public. In another
newspaper, we read that an elderly Mus-
lim Minister had married a young girl.
Such things involve a very wvulnerable
minority. I think, in the interest of national
integrity and other things, such things
should not be published. Of course, our
newspapers are doing commendable work
and, I hope, they will continue to do the
same,

MR, DEPUTY-SPEAKER : Shri
Nar Deo Snatak.

ot seTER wEeR (g19E) ¢
IqTEAS WEIEA, TH qg AT FTAT
¢t fo oas fa daw e gt Fr aww §,
Tafae ang Y@r @ @ifF  @aw
wRIRE fwar o1 9% 1

MR. DEPUTY-SPEAKER : You are
perfectly right. 1 would request Members
on this side to take 5 to 7 minutes each.
We have only about 3 hours. The Minister
of State is also inmtervening. That time
also will be debited to this side. So, only
5 to 7 minutes each.

st TAY Tnaw (W )
JUTEW WERA, FEAT KR FHRA
HIET ¥ SR & g § gR
frArserog g f5s cwaw o
& arat §1 aga 9@ mronEl fae 0
2—4A, e, W A9 "9 oY
a7 47 ¥ fa=mr §, w®. o W7 -
I 9 Fg T WX A I ST s
¥ form § 1 T@ NI FY AR ATy
T WHY gy gt g e
£aFT i aga wdse frmear §
¥y g g, =R ¥ oW
Wy ¥ Y fF ag s wH @
d AT & g A g9 g
@ |
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gy T8 a1 & growr, St °wr-
w9 gUIR AT fired = @ §, 9%
TR F agarar wrgar § | faasm
gei e gATe W X E W@
fesmm & ®rea st gara Sfer @, &
gara grar-faee ol &Y gurd
geaar @, depfa §, oW wrv@ ogen
g suw fo-afa-fer e grow
fe ®1 WIgq qEET § 1 @ FQ
faRat feelt @ wdat fasd o gt
T A ot § 9 9T w0 Wy AE 8,
o 7€) &1 5@ e A faew o
Fun, NA, TR AR s FH
! fear &, w7 wx fgaw @
Fifgg ) #g7 & fF wg o= ¥
fafas swr &, o swg dar 7@
&1 s vEEr ofaqw ag g g fF
it fer gt &gEl s FEEl A
I TA TSN Tl AT B gy WK
@Y @Y &1 gE TN APy ¥ fAE-
T FETE | ITCAH AL, WIGH
qTeqw ¥ A AEET ¥ Ag weAr @
f§ ag #7 & 0 @ faamml & a9y
waT frrw @ o) ') w9 art

faw e g2t @t , waww g §,
9q fer gt femr o @R &,
fammmel &1 7Y == wfge 1 S@w
gfea ag & 5 ga a=x Wiy fam
AT Tl BT FTHS F gy § A wgAl
# gifady 3T farmrel & =% I §
o F4 gifgd W T F@ Wk
fegz awt foramsil § 43 WY &
oay AT & 5 #7 & w9
fadmr 1 9 gy § ag 4 T AEE
gded oy wH §, TR
frdag g =ifge =it @@ +3F 97
TR FY A A A @A Iy 4 AN
¥ qgar fewe wdf faemr Tfge 1 dan
fray e &t & amwar § e g
qw &1 afor ol g qWw & T
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Fx I3 wrdr faw g 20-22
qE R T, g i ararT ag g
g9 I¥ AT FT IqAW AE F Q@
§ Ja®1 @ A I @ §,
99 gaEr  Ww @ €,
f gw Wl od wRAT & wE T
arwREl g8 dw g v et oo
et &7 5= W SER geT, 9%
“gi 7 § 5 OEw SAEd & A
WA H ATy g, q@w oqie AR A
Ta % g AW ¥ B 9Cg T
m'taarnﬁ"rﬁm?rt usw'\
gr wifen f o feedt felt & §,
ﬂ%qmw.w«r&ﬂ fe=st
¥ @ Qarwfgy ) du ooy A
gy #9 ggugE @ ST
g & =iy

g g & Wed & gy ¥
sgr g g wg diw ¢ e fed
F gy § Aedt 7 §uTC A w@IC
femr @ o ¥ mrgae & amx §,
qaE & qry § fF odAeg ¥ @
wary § T #1719 Ty AN
e # Wt & fow amar § e e
¥ G197 ST FIN OF ag ¥ A
&1 gark ot fafase safe fadwi
WA § ¥ gL g9 AT R -
ofg fadmt & o § &) o7& a9 A
AT T, AR A A E, ¥
fooga Ao § & @9 WA N
o § ol ar i A
£ | faas ot gurER @9 § 59 wa9
¥ 213 § o 34T SHA H & ywww
frgramar & | FU Ao AgAN g 5
g fafiree safem fadat # oy §—t&
S917 #fY, Tegafy ar g@l WA av
g7 W AAaq & wqA7 faegr
wTgw i — ot K gwwar § 5 e
arq wEEt F oA f@d & |/
it ard 1 gk fafaese safeaal & are
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Y FH AR A FJF A F, A
gra fer & & foma 3w & &
I T GF A T qE |

e ara 73 & 6 gy g @
¢ fF Weadt & W & farer & srvey
g frast guisa & @ § s 20-22
g g T gt W N HIWIR g,
9t Sida At § faer @ @
T 1 o dto dWre WA & ATAW
¥ gat 791 ®1 wI9 fommdr oy
g frrfigaframgfFr 20 &
arz S g HqE F g a4 @ 9N
safaas gt wwe< 99 7% | @t
s mgagrasar § f5 a@ 3w
WMIR A F aragz A A« ¥
W | W frdew 3z ¢ fr feet
AT & fra St s F &
&Y w7 Sidig wrard § A fear
& fau sae 3, g0 oW ot 0 A
w41 §1 W IR I09 g1 | afeT |
& wr g & do dto &to wvaw & g
wE & SR @ @R R E
g afe 4t #g7 onar § @ 99% fag
e Ag) fear wrar g1 AU WTOw
fAcrifrsr ¥ s sl #
?fa:smﬁnum-ig g faem

mmﬁ ar aga
Q widt ¥ feed w1 ww
|

%gg

TF ° I qT09 48 $EATE
f& g7 wwa &t 493} aqTH
qYAYT T 2T § IH A=A H OF
Uedt Ruag ot wgud gET R |
IAH! TIAT FF qEAL § qg CF YT
w8 & g ag & swiew W S%
) a3 ¥ AE T G | T AIA
¥ wmy fedtow & o §, g,

AR gty qar feedt wifz ot 0@

T FWT 1 AR A wAT W
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[* 77 T

T & fag ot agt o Wew 2w
FAIAT 4T 9 gaAT w9 a5 g fE
I YT qET F A A AL T T
grav o wny faw & fearan
Iy T F fear 9y a1 wR W
g § fFag gg =9 T a1 W
T 99X F7 AL F ag 3-4 FT
FT &7 qrgRr B FIT FT TH N

UF ara W1 & FgAr Trgar § W
sgugdfrog v et A g
stdrg wrams & d@iq gaa § 1 9T AR
#a1 &1 96 e & g Qar g1
JT-HA T 9T FH X TH FTHS
g} fgrgmm 1 aar # AR W
faxr wifs wi-g9m 3@ 3@ F AT
SIaT § W A+ gepfa aF F )
-9 w1 TAFH @ 75 @Y

Iam ¥ fgfs W &
M ¥ FH I AAY ®|oAOrT wI
, wa gEar ST gafy
g =g =t F g Tad
afae § g W sERw
¥ wgEel w1 gEda san

*§22]

ot wrw ey wgw (W)
IUTSqE  AEIRY, HAAT qOT NATAT
dareg &t winl &1 ¥ fady Faar g
wifs g@ fawm F 3w A owar F
fag, sy @@ & weadid w9 N 0T §
% TG TEATU & Y, W AW A
T FA A AEEA YEIE | A
wana wrer gfear e, foow
fedfiaw, 1 gz g fediom Wik
9 TEET S, e g §
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T A W F gra W wgRa w7
oM T AR @w wgar §
HArg w1 g faaga & swean-
TF g 1 T OAAEE ¥ WA,
gaarr, Frgfeat o, o=fei &
o g ¥ & mEA A
ST A wfm @ A owg 9w
fawrfon ox it a5 v 7 fear
1T 39 fawfal § oF s
gwE ag o1 & wrw gfear Wear
1R TffasT §1 @7 qow wREET
FIERAT AT AT | 9 99
eFT & W g% wAA § A A
@ TEr s g @ 6 oag
www amaa ww gfear e ¥
WAl T g A AEAT . W
wq g agl & i ;EA F gEAr
qqT SUTAr #1 oF freqer qear ¥
® F W T TN Age A e
@ ¥ I F Iar F ey FuTE
adr 7 A A ar @r &

qauT qqq § wafe 3w & &€
g faea-faer Tomfas &t ara
wrfaa §, Wt ofcfeafa & srer sfemr
Wedt 71 frd=w uww ToAfaw &«
& frgaw ¥ @, wg sfaq =) wqr
ST SFAT W I Y aver g HIar-
WA ¥ of@faa fear s ifgd
s o ifeqr Wegt faves W
7 Afagt &7 s FT oAET F49T
gm @ wifs ¥ § sidw & oqrE
2 frae & AR o @ Fumfy
qNd ¥ W " gfewm Wedr ¥
FHg & o ¥ gwx fewr afs
Wedt v1 @9 FFaT F ¥ F Tw@T
gl

gwifasita gt smaifs 29 &
Wedt qar Ffom oF 99F wiRl-
e Frarew g foewr g &
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fradrw Yo Agidar g1 e
wrEe dto 2w &Y fasyw, war, fare,

@ firy g w a foa o § 1

of T § fOet v & wrewy &
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¥ 99R F FF | ¥@ HAAm ¥
FATY T ATHT & I T97 FAT
§ oy o Sfem w2 aff 9o ) =g
2w gdary derfa & ofeqn &1 o6
gepfaa) &1 auvag &G ¥ o gEed
®E

IuTeas wERy, w4 § 3@ fawma
¥ 39 AT T OR @\ fG"mET "Ear
g fm¥ gro W@ & Aadd &
frafa s %1 mar fFar smar § wR
ag framr @ faega feew avarea)
=41  fau o facga foeqm a= g
AT § 99 & A § AANy F71 G
faerrr g1 feewY &7 SR wre
& FagaF-Tagafaal 3 avay ¢ g
afew oz @ &1 w19 F 30 ¥ foew
T w1 AT A wiwwmitE T g

oI ¥ 59 §HE WUE & e
H g gl g faaar e as
g F At Fama g1 el A
Frat & wg¥, fedlly gk, TAER
¥t A% 7 wElHAT qrETEAT] T TR
WA F 9« &4 1 @
TE-TE, A § TaT, Fard 9g-
amar, wgt % fF 9w FrEE W
wfer gt feent &1 s qr @7
& wdm eed & fr W
FEaT § 99 ®T WAL TG qiETSw 9T
83 TTdT & WA AT )

TH 3.9 § s @ T s i
% odr w7 ¥ feey & scadi g
wafF w1 2 § a=u1 7 g &
fag ot sy Poewe el dame
gt § sifs agroar s ST
q=g AT T H

13 hrs.

& wrq & grOr WA wERw F1 A
F W T gEgy faer o e
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[+t s fag <)
s W | faRay § O foed
et § foad Tt ¥ g ¥ @A
gegfa & wfy ag o g
agt ar frx afafy s ey d—<d¥
1 dar’ faad =y & qETw A}
ST § “arara wrda” s & g,
TF TEHT I OF TF! & e o=l
Ao A e A §1 wRow mi
o fer @ @} g—=w
AIET | A “HE WIS OF a9
T 94T ¥ HIRIC FET FIAT AT
T W EF TwEwm g@ I
7g wler #T0 T T ewfa
9T | I 9FT M1 § AT AT W |
Tg FFA § TF gt F, 9T THH AT
¥ qaemr o g fF o & oW
HETTST, grat 3 AE | 9T AT
Tyanfadt $ a@T e F e &
gruwEi WY AN g gv-adiy
QETHT & a1z o gare ¥ oW a@g
w9 A1 2T & av«1 §1 wa fzaEman
STETm a1 wT g T@r %
ar ? A FF ag §  ahdt ok gw
FULT goaf A qEgrwar AY A ¥
AT I W AT A e fF
g feem =1 W g a=-far gfafa
fa¥ 2w Y s ¥ & 99 fammr A
wue & “faat & o oot & 977
®g & qnil TIndwE & gy faesy
arw-fax afafa 7 ag o= fedar
wTEg # arr § o o a feew
frle N agmar & =t § ot S«
frer #Y sy, "AR, Te-FAT foew
sy & sfawd 3R §, e s®
€\ H9g & o9 gT=dl A At T At
wTET | g &g 39 feew 1 4w
*Y wafa fawdt ) =F qreRa”
AT #Y waafa ¥ F gEAr T QW
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"o & wwadl ¥ fedt ¥ g9 T
qam |

gl Iew@ g I feedi 8t Y
gATR A Amafaal ® ST ¥ 9%,
I FT FAAT T TF | ofeq g
Fow g ot faamwe ' wegar #
ama-fax afafa & w=ay, du-wfw
W ATTAY fred aard | a e oy
99 ¥ AR A wgAEd
I &1 Fmew § Caaaw’ feew T
fa¥ 3frw ¥ gafaw qra-fox w1 w=-
Wy goee faem | Cowa”’ feew
# #00 grar #1foaw &, Cqeme #
%e’' # gHE WFEC & T A
Fget 8, R gARE A OF a5 A
woAt AT & fag oo faaly & e
# wErt &, T A ¥ vt
“YgE, ey, CgeEdEE’ T
“ggre wu F A § feed g ) QY
fewel 7t wgwl’’ us few 7 st
# wgr”, fow ¥ @@ EeE -
qfF To TSE ¥ER & 7 wigAg
foFar a1 | “ye-afw” § faardf 7 faas
& wdr gvavy femmd 7@ 4 T faar-
w7 T gt fired aord af o | Ffew
1962 & & a=-faii ® = frar
ST AT |

T oo § 37 foeq) w1 It gAR
Fyarfaai & @ % @, 99 &7
FARST FT % | fod 9y §ar 7
oRE ¥ A @ @ T
frerw fedtam 3 @re oAy ¥
ar ¥ feew qrs | =Y gagre AT,
=t sefaee Olw, 3 & wr faw &
ez &, afz sAd At % feel & Y
Twal & AT TE HAw § Joafe Ay
WTEAT IYWT &P WX Ig AE-HT T
femr, N v 2w @ E w0
e fpel aramt aifgd foeg e
R A w ¥ afd AR &
AT I Y |
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TH quf wren § fe g T @A
T HATHT & AT FAAT S wq ATUAW
fag 7 7% U7 A S TEEA

, FAT oI W A A A
o w4 aaah fowd sy ¥ F9
ey, smifas wigwal, foas 7
foen & g8, 91T &1 | a8 WA @
Fa FY Fig F2 fF ¥ foed o &
A A€ AF fqAY AR AAIEHAA
W@ ek o W H faw fgase
& aar feg SF<F NETET 1 Ha-
E;iufmgmm #I fipelt T ¥

|

oI H aI K qawag A & 0§
aY 3w F1 Aiasy weNFHT  ATEn
W gw w50 £

TH 9T F WAT 7 T,

gt & faom &)
13.05 hrs.

The Lok Sabha adjourmed for [unch
till Fourteen of the Clock.

The Lok Sabha re-assembled aftér
Lunch at Five Minutes past Fourteen of
the Clock.

[SHRI THIRUMALA RAO in the
Chiar]

DEMANDS FOR GRANTS. Cord.

MINISTRY OF INFORMATION
AND BROADCASTING Contd.
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SHRI INDER J. MALHOTRA
(Jammu) Mr. Chairman, Sir, before
1 start with my observations regarding
the Ministry of Information and Broad-
casting, I would like to bring one thing
to your notice. Though the Ministry is
now known as the Ministry of Infor-
mation, Broadcasting and Communi-
cations, I do mnot know whys the
demands of the Ministry of Information
gnd Broadcasting and the demands of
the Ministry of Communications are
kept separate, so that we may not be
able to make any observations regarding
the demands of the Communications
Ministry.

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND INTHE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : I think
1 might remove this wrong impression.
The Ministry is not one. It is known
as the Ministry of Information and Broad-
casting and a separate Department of
Communications, so far as the Cabinet
order goes. Only the Ministers are. the
same for both.

SHRI INDER J. MALHOTRA : I do
not agree. The Ministry of the Govern-
ment of India is a composite one and
Ministers are put in ‘charge of wvarious
subjects. 'When one Minister is in charge
of so many departments ; we have got
every right to make observations about
all those deparrments under the charge
of that Minister.

SHRI SATYA NARAYAN SINHA :
You have every right to express your
views. But do not expect me lo reply
to those points. That is all.

MR. CHAIRMAN : [am trying to
understand the position. Is the Minister
responsible for both the departments 7

SHRI SATYA NARAYAN SINHA :
The demands are separate. When those
demands come, we will answer those
questions. How is it possible to refer to
that department when the cut meotions
have not been moved 7

MR. CHAIRMAN : So, when the
Department of Communications comes
here for discussion, you will have an
opportunity to discuss this.

.
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SHRI INDER J. MALHOTRA : The
Department of Communications will
never come for discussion. I am sure it
will be guillotined. That is why I have
referred to it.

-

MR. CHAIRMAN : I can not help
you there, because demands of so many
Ministries will be guillotined for want of
time. The Minister will reply only to
those points which relate to the demands
and cut motions which have been
moved.

SHRI INDER J. MALHOTRA : So,
with this protest, I will give my obser-
vations only on the department of
Information and Broadcasting.

As my hon. friend has just now pointed
out, the role which this Ministry of In-
formation and Broadcasting can play in
strengthening national integration and
projecting the image of the country within
the country and also outside through its
various medias like All India Radio,
Publications Division, Press Information
Bureau and wvarious others  is very
great,

Regarding the performance of the
media units and of the Ministry as a
whole, I think, to some extent they have
done fairly well but I would certainly
like to say that still much improvement
can be made and with whatever money
that we are spending on maintaining and
on the working of the various media
units, much useful work can be done.

As far as the administration of this
Ministry is concerned, itis in a rotten
state. I would, therefore, appeal to the
senjor Minister as well as to the Minister
who is directly in charge of information
and broadcasting, Shri Inder Gujral,
that their first task should be to put the
administration of the Ministry on the
right lines.

A few years back this Ministry cre-
ated the Central Information Service,
This House was told at that time that
this Service was being created so that the
functioning and the efficiency of the
Ministry’s various media units could be
improved.
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Talented young men came into this
cadre through competition through the
UPSC and they were promised—this
cadre was promised—that whatever emo-
luments and other facilities that are being
given to the IAS and other Central
cadres, this cadre would also get. But
because in this Ministry there is a clique
of bureaucrats at the top, this cadre has
not functioned as it should have been
functioning and this cadre has not
received the proper, just and sympathetic
treatment from those people who are
in charge of administration in the
Ministry.

They have created a system of ad
hoc appointments. When this cadre has
been created and people are there in this
cadre who can man any kind of job in
all the media units, I do not understand
why you need this ad hoc appointment
system and why you need people from
outside the cadre. Ifa person to doa
particular job is not available within the
cadre, certainly you are at full libertv to
have persons from outside the cadre.
But there are examples when persons
were available in the cadre and they were
ignored. When the question of pro-
motion comes, the cadre people are
ignored. This is my information. I do
not know. The hon. Minister knows
better than I do. The Departmental
Promotions Committee, I am told, has
not met for the last seven years., Ido
not know how promotions were being
decided upon in the Ministry. So I would
request the hon, Minister that he should
pay special attention to this because un-
less the administration of his own
Ministry is improved and the Central
Information Service personnel are satisfied
to a reasonable extent, the efficiency of
the Ministry which is suffering will suffer
still more.

Now, 1 would like to come to the
All India Radio. As I said in the begin-
ning, the All India Radio has done fairly
well in the past. It has considerably
improved its performance in news cove-
rage and in the presentation of other
features. I am very happy to know that
the commercial service has been started
from the Delhi Station of AIR. I would
like to urge upon the hon. Minister that
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from other AIR stations also such com-
mercial service should be started.

SHRI S. M. BANERIJEE : It will be
horrible.

SHNI INDER J. MALHOTRA ! I
I would like to have a clarification on one
or two points. Shri Jadhav also made
a reference to one of them. Speakers to
speak on special subjects from variouy
walks of life are invited by the All India
Radio to give talks. I would like to
know on what basis it is dope ; who is
the authority who selects these people,
who chooses that such-and-such a person
should be invited by the All India Radio
to give a talk on such-and-such a subject.

Then, 1 would certainly like to cong-
ratulate the Ministry for establishing an
experimental television station in New
Delhi. I do not knmow how far this
period of experimentation will continue,
I would like to request the hon. Minister
to tell the House what is their future
programme for expansion of television
network in the country. I would urge
upon him, as it has come in the news-
papers, to set up a television station at
Srinagar. The sooner they do, the better
it will be.

Regarding the programmes on the
television, there is one programme for
which I have got great appreciation and
that is about agriculture. Regarding
other programmes, I think, much improve-
ment can be effected and I would request
the Minister to urge upon the television
people to pay attention to this.

There is the Song and Drama Divi-
sion of the All India Radio. I do not
know what useful work they are doing.

AN HON. MEMBER : It is a racket.

SHRI INDER J, MALHOTRA : 1
have scen people who are connected with
this Department moving around in New
Delhi in big imported cars. I have never
seen their performance equivalent to the
facilities which they are enjoying.

ot amak weARaw (T afem) ¢
TAw Ioq 497 aTAT W R, I
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MR. CHAIRMAN : Order, order.

SHRI RANDHIR SINGH : This is
very bad......(Interruption)

SHRI SATYA NARAYAN SINHA :
«Is it proper ? (Interruptions)

SHRI RANDHIR SINGH : Is it
parliamentary 7 He should withdraw it.

MR. CHAIRMAN : You should not
interrupt like this.

st AT RO T Siforr )

MR. CHAIRMAN : I must tell you,
you cannot interrupt like this, Please
resume your seat. I do not think it is
fair to use that word. You can be equally
forceful without using that language.
This is very unfair. It should not be
repeated.

SHRI S. M. BANERJEE : He used
the national language.

SHRIMATI SUSHILA ROHATGI
(Bilbaur) : Sir, it is an aspersion on
the national language.

ot e weReRte  afee arfes
¥ T H o wiw g g 9, WA
T & T |

SHRIMATI SUSHILA ROHATGI :
After Mr. Fernandes apologised......

SHRI GEORGE FERNANDES :
Apologiscd to whom ? Weqesy &Y
T A | gafag 8 awm i
ot g1 Ia% fag 7y

MR. CHAIRMAN : I sit here as a
representative of the House. Whatever
is done is passed on to the House, Mr,
Fernandes, you can be equally forceful
without requisitioning the service of
those wrd:_:.
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SHRIMATI SUSHILA ROHATGI :
Sir, after that, Mr. S. M. Banerjee said
that he was using the national language.
That is an aspersion on the national

language. He said that the wprd
‘Badmash’ is the national language. The
word ‘Badmash’ cannot be called the
national lm;uaqc.

ot ATH FANW : ITH FTATAT
F ar ¥, forat a8, Ak ank §
TYA AT ¥ g1 W AW A
2t | agt & FEE fadmw 98-
fordY Y FaT-AmT grew gt § SEw
TET ¥ ATRA AT AT WY T ¥ o«
& A hy L =

SHRI S. M. BANERIJEE :
point of personal explanation.

On a

MR. CHAIRMAN : That is over

now,

SHRI S. M. BANERIJEE : My res-
pected sister said about the natiopal
language. I never meant any offence.
Suppose he had used the word ‘scoun-
drel’ ?

MR. CHAIRMAN : I don't allow
you to reopen it. The matter is closed
now. You are cutting into his time.

SHRI INDER J. MALHOTRA : 1
would submit to you very humbly that
when the points of order and interrup-
tions go on it is the Chair"s time, not my
time. These interruptions are allowed by
the Chair. '

MR. CHAIRMAN : The time is
fixed by the House. It is not anybody’s
time. Please try to conclude now.

SHRI INDER J. MALHOTRA :1
made a mention about the functiofiing “of
the Song and Drama Division so that
the Minister can pay his personal atten-
tion to sce that if there is really some-
thing wrong, the house should be put in
order.

1 was still on All India Radio. There
is a mention in the Report regarding
broadcast to border arcas, I come from
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a State where we have always this border
problem. There are two Radio Stations—
one at Jammu and the other at Srinagar.
The Jammu Radio Station is not that
powerful to cover large areas not osly
within the territory of our borders but
beyond our borders also, because, that is
the real intention of  this
border broadcast. The Chinese Radio and
especially the Pakistan Radio are so power-
ful that, all over Punjab & all over Jammu
and Kashmir, their broadcast can be heard
without any interruption and with a very
good reception. Therefore, to counteract
this, I would like to appeal te the hon.
Minister that these Radio Stations in the
border States should be made more power-
ful, so that our broadcasts can become
more effective,

MR. CHAIRMAN : The hon. Member
may conclude,

SHRI INDER J. MALHOTRA : Be-
fore I conclude, I would like to mention
one thing. A few years back the employees
of the community listening centres of
Jammu and Kashmir State were taken
over by the All India Radio and at that
time those employees were promised that
their emoluments and other things would
be on par with the other employees of
that nature under the All India Radio.
But, for the last seven or eight years, no-
thing has been done in their case. They
have sent hundreds of representations.
I would apeal to the hon. Minister to pay
attention to this,

In the end I would like to say that 1
am happy that Babu Satya Marain Sinhaji,
who was previously also associated with
this Ministry, has again taken charge of
this Ministry. T am also happy that my
young friend, Shii Gujral, who takes a
lot of interest in Press, public relations
and All India Radio, has joined that
Ministry. Therefore, if I presume that
henceforth something useful will come out
of the media units of the Ministry of In-
formation and Broadcasting, I think I am
not wrong in presuming that.

SHRI K. ANIRUDHAN (Chiray-
inkil) : I am constrained to oppose the
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Demands for Grants of the Ministry of
Information and Broadcasting. At the
very outset, I would like to say that this
Ministry is utilising all its cells, including
the A. I. R, the Press Information Bu-
reau, its D. A. V. P,, the institution of
Registrar of Newspapers and the Drama
and otber institutions for a particular type
of propgganda. Allow me to say, Sir,
that they have even started propagating
against the elected democratic governments
in some States inside the country. This
Ministry has earned a very bad name—
excuse me, Sir, for saying this—both in-
side as well as outside the country. This
Ministry has now started even the pro-
paganda—particularly a section of the
Congress—about the intolerable and un-
pardonable activities of that section inside
the Congress too. It has come to such a
level in one of the biggest democracies of
the world after 20 or 22 years of demo-
cracy. The Ministry with all these Depart-
ments, all these cells, like the DAVP and
the Press Information Burcau are all doing
the some. I am afraid I will not be able
to go into details. But let me say some-
thing about one or two branches which
I mentioned now,

Recently the Diwakar Committee sub-
mitted a very powerful report regarding
small newspapers, It has recommended
many things for preserving the freedom of
press, and also the methods that Govern-
ment should adopt for protecting the
small newspapers. Moreover, the Govern-
ment’s declared policy is to curb the
monopoly newspapers in this country
which are having a stranglehold just
like an octopus is having on the
ordinary innocent population and also
over small newspapers. These monopoly
newspapers are connected with big busi-
ness houses and most of them have already
been linked with foreign agencies. Those
foreign agencies have already an eye to
molest the modesty of this country and
these agencies are very particular of indul-
ging in the internal affairs of the country
utilising the influence that these big

newspapers are having. The Diwakar

Committee and some other powerful
Committees have recommended for its
curtailment and to see that these big
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n:wspapers do not expand more and
more.

In the past decade throughout the co-
untry—I do not have the exact latest figure
with m:—the Registrar of Newspapers
has reported last year that not less than
800-900 periodicals including daily news-
papers have ceased their publicatiop. Even
in a small State like Kerala from which

. 1 come, newspapers which were having
their existence for the past so many years
and which took part boldly in the Free-
dom Struggle have stopped their publi-
cation. An important pewspaper entitled
‘Malayalee® which started its publication
before 40 years stopped its publication
very recently though it has been taken
over by a leading persanality, Mr. Mannath
Padmanabhan who was awarded ‘Padma
Bhushan'. So many Chief Ministers of
our State have started newspapers. Mr.
Pattom Thanu Pillai who was once the
Governor of Punjab and Andhra, had a
newspaper entitled ‘Kerala Janata’, but
it is no more now. Another Chief Minis-
ter Shri R. Sankar, one of th: leading
congressmen, had a newspaper entitled
‘*Dinamony’. But it is no more now. Our
Law Minister, Shri Govinda Menon, had
a mewspaper from Emakulam, called
*Deenabandhu’ That has also died. An-
other important cashew king started a
newspaper. That has also died.

More than one dozen daily newspapers
stopped their publication during the past
decade. Such is the type of help, such
is the type of subsidy, such is the type
of patronage that our DAVP and the
Registrar of Newspapers and the Govern-
ment are giving to the small newspapers,
though the Diwakar Committee hu re-
commended strongly for that.

AN HON. MEMBER : They may
be selling the nzwsprint.

SHRI K. ANIRUDHAN : You are
ignorant of the fact that the small nsws-
papers are not selling the newsprint.
During the last Budget session, even the
Minister said that most of the newspapers
are not even lifting the newsprint because
they do not have enough attraction for
it. The small newspapers are not interes-
ted in selling the newsprint. On the other
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hand, the big newspapers are selling the
newsprint. They are having a machinery
also to sell it. Iam afraid they may
even sell newsprint to some other co-
untries. It is regarding these newspapers,
Sir, the Government should take parti-
cular attention. Sir, Government should
be interested to see that at least the
existing newspaper do not die due to
financial difficulties.

Sir, therefore, I submit that we
should declare that a newspaper having
at Jeast 10 years of continuous and unin-
terrupted publication shall not be allowed
to die in this country for want of any
type of positive assistance which can be
given according to the recommendations
of the committee and the declared poli-
cies of the Government,

Then, Sir, I want to point out that
we should take steps for arresting the
growth of monopoly newspapers in this
country, This is a more dangerous
phenomenon. Even though the D.AV.P.
has started releasing some advertisements
to the small newspapers recently, I under-
stand, more than 60%, to 70%, of the
amount by way of advertisements are
going to the big pewspapers. They are
a handful of 7 or 8 newspapers. They
are managed by big business houses and
subsidised by outside agencies. And
their papers are thriving pow. This
matter should be veiwed very carefully.
I hope the hon. Minister will have a
patient look in this matter,

The next thing, Sir, in this newspaper
industry—especially the big newspapers—
very recently, the workers— both work-
ing journalists as well as other emplo-
yees—come forward with their legitimate
demands, The small and medium news-
papers, with their meagre income, satisfied
the workers and paid their wages. But big
newspapers refused to entertain their
legitimate demands and refused to obey
the decision of the Wage Board. Even
then the Information and Broadcasting
Ministry came in to their rescue by
allotting more and more newsprint and
giving more and more advertisement. It
is an interesting phenomena. This atti- .
tude is to corrupt the newspapers. They
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are purchasing these pewspapers for their
own political and personal ends.

Some years back, before Bombay
State was divided into the two States
of Gujarat and Maharashira, one Mr.
Sait started a crossword puzzie series
enterprise. He carned enormous money
by this. There was an entertainment
tax due of mot less than Rs. 16 lakhs.
And this Mr. Sait knowing that Mr.
Morarji Desai was the then Home
Minister of Bombay and that he would
be putting restrictions on the crossword
puzzle, suddenly shifted his business from
crossword puzzle to the newspaper indus-
try. He started one pewspaper in
Ahmedabad and another in Baroda. One
is Loksarta from Baroda and the other
is J from Ahmedabad. Knowing
that the new newspapers are supporting
frantically the linguistic chauvinism for
the division of Bombay into two States,
Mr. Morarji Desai and his agents got
hold of this man and asked him to be
with Morarji Desai’s group and support
his congress friends. He changed his
views subsequently. In that Rs. 16
lakhs due by way of entertainment tax,
Morarji Desai agreed to give some con-
cession and also allow instalments. Out
of this, I understand that Rs. 8 lakhs
is still dve. Now he is coming with a
new proposal for a loan or granmt or
subsidy or something else for Rs. 25
lakhs for the existence or for the conti-
nuous publication of these two small
pewspapers. Why ? The Ministry has
taken a decision to give him 25 lakhs
of rupees without consulting either the
Press Council or any other responsible
organisation or even the Parliament, This
is the type of help that is being given.
This will affect the position, the prestige
and the identity and the individuality of
these newspapers, and this will also affect
the freedom of expression of the Press,
ina free and democratic country like
ours.

Regarding the All India Radio, I
want to point out...
15 hrs.

MR. CHAIRMAN :
conclude your speech now.

You have to
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SHRI K. ANIRUDHAN : Regarding
AIR, I want to point out...

MR. CHAIRMAN : [ cannot give
you further time. You have to conclude
now.

SH§1 K. ANIRUDHAN : Allow
me to cemplete my sentence, Sir. Re-
garding AIR, lot of complaints have
been received from Staff Artists about
their pattern of work and working condi-
tions. I hope Shri Satya Narayan Sinha
will look into these complaints. Today
decent workers find it difficult to work
in some stations ofthe AIR. If they
refuse to yield te the whims and fancies
of the superior officers, they will get
frequent transfers and even demotions.
Sometimes their cortracts also will not
be remewed. This is how mailters are
going on in some of the stations of the
AIR. Most heinous in certain cases.

I would once again request the Hon.
Minister that in the interests of smaller
newspapers, the growth of monopoly
newspapers may be arrested. 1 also hope
that the Hon. Minister will see to it that
reasomable wages are paid to the workers
who are working in the newspapers as
well as in the AIR.

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUJRAL) : Sir,
1 rise to intervens in this debate with a
degree ofanguish and that anguish is born
out of a Cut Motion which I have noticed
this morning. This is Cut Motion No. 98.
It is something which I would like to
read to the House for consideration, It
reads thus :

Need to stop the spending of
money and labour on Gandhi Centen-
ary programmes.

Sir, in this year which we are proud to
call as Gandhi Centenary Year...

AN HON, MEMBER : Who has
given that Cut Motion 7
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SHRI I. K. GUJRAL : This Cut
Motion has been given by Mahant Dig-
vijai Nath. In this country where we
are privileged to live and which land was
hallowed by that great manm whose cen-
tenary we are celebrating this year and
whose memory continues to illuminate
our hearts and souls and of whom we
all feel proud, the fact that sofhebody
should have the courage to move a Cut
Motion like that in this Parliament of
ours, is indeed a matter of shame.

I would like to start with a state-
ment about what this Ministry in its
own humble way has been trying to do
whatever it could to bring to light
Gandhiji's blessings and feelings to this
country and to this world. We have
tried to project films on Gandhiji. There
is a great and long film—many Hon.
Members have seen it—on Mahatma
Gandhi called ‘‘Mahatma™ which lasts
for 5} hours and whoever has seen it
has appreciated it. On the basis of that
film, we are taking steps to make shorter
films on Gandhiji. Mot only we are
making those films, we are taking steps
and we have taken some steps to see
that all these films on Gandhiji covering
the entire national struggle are exhibited
in every village and town for the benefit
of the people. The Gandhi Centenary
Year also coincides with the Fiftieth
Anniversary of the Jallianwala Bagh and
these will revive our memory about the
heroic struggle for freedom undertaken
in the past.

Talking of Gandhiji, I would like to
say that not only are films being made,
but in the Audio-Visual Publicity section
we have brought out a number of publi-
cations like Gandhi Diary and twelve
paintings on Gandhiji’s life. We have
also produced a number of books om
Gandhiji. Publication of the com-
plete workers on Gandhiji, have been
planned in 72 volumes. We have al-
ready published 30 volumes and we want
to complete the work in 72 volumes—
all on Gandhiji's works. Also, in addi-
tion to that we have published Mahatma
Gandhi by Romain Rolland : The
Message of Mahatma Gandhi, Bapu ki
Ashirvad, Mahatma Gandhi Album and
The Gandhi Story,
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SHRI I. K. GUJRAL : I may not be
able to give the price off-hand for «his.
But by the time this debate is over, I will
be able to get the information.

&t <f T (32) : g T
STEE 1 e #F AT 71

WK SRR AT S FT
faimgst s arfs g« a9t
T §% |

SHRI SAMAR GUHA (Contai) :
We are giving subsidy to so many things.
1f you subsidise this publication, it will be
worth while,

SHRI I. K. GUJRAL : All these publi-
cations are subsidised publications. Some of
the items which are still remaining to be
released this year are Story of Gandhiji,
Gandhi Album, etc. This I am mentioning
to show that we are making concentrated eff-
orts to make the Gandhiji Centenary Year
a success. Not only these publications,
Our Field Publicity organisations have
gone round the villages and smaller towns
in the country. 120 Scminars and
Symposia have been held on Gandhiji.
307 film shows and 49 film festivals have
been held. 96 Essay and Documentary
Contests and also 37 lecture series have
been held.

MR. CHAIRMAN ": It is for the
whole country ?

SHRI I. K. GUJRAL : Yes. I have
said all this in order to draw your
attention to the fact that this Ministry is
paying particular attention to the Cente-
nary Year. We are also paying special
attention to the Jalianwalla Ardha
Shatabdi that is going on this year. We
pay special attention to this because
this was a turning point in the course of
struggle for Independence and im our
national life, From that time onwards
the liberation of the country became
possible, in the cause of which everyone
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shared, In Amritsar as also elsswhere,
the Radio, the T. V. and Films Division,
the song and Drama Division, the Ex-
hibitions Division—everyone of them
indlvidually-participated in the functions
held to make this event a success.

Coming now to the Press, a mention has
been made here of the press and its role.
I am quite at one with the Members who
expressed their views here that the dyna-
mics of participation has to be ina way
reflected through the functioning of the
Press. The Stronger the Press is the
stronger will be our democracy. We are
all honour bound to see that not only
our Press is strong but it should be free
in expression, it should be free in such a
way that no outside influence or inside
influence which is pon-journalistic will
have any effect on it. We are keen that
not only our Press grows but it is also
protected from such influences.

I wish to inform this House that the
number of periodicals and mnewspapers in
this country is growing. The figures have
becn mentioned in the Report of the
Registrar of Newspapers. In 1968, the
total number of periodicals and news-
papers was 11,678 as compared 1o
10,977 in the previous year. In 1966 the
total combined circulation was 2.52
crores. The circulation of Dailies was
only 67.5 lakhs. It has risen by 11.49%,
from 1962 to 1966.

Sir, my hon, friend just now mentio-
ned about the common ownership of
papers. I have mentioned repeatedly in
this House that the Government is con-
cerned with the common ownership
question and it wants that this is some-
how or other contained so that the smaller
newspapers and medium newspapers can
grow and the Editors and the working
journalists can have more status. We
are not so much bothered about the
ownership of papers; we are bothered
that the freedom can be preserved only
if the working journalists and the Editors
are able to get their status and are able
to say what they want to say, without
any hindrance from anybody else and
without being influenced by those who
control their salary etc. I am sure that
the freedom of the press will grow fur-
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ther. Although we are taking about the
common ownership of the newspapers,
I would like to point out here that ths
trend of common ownership of papers
has been increasing. For instance, in
1967 it increased by 409 as compared to
1959. 1In 1967 it went up by 6.8%, a
rate never achieved in the past five years.
Themymber of papers owned by a com-
mon chain is also increasing. In 1962 it
was 130 and it was 159 in 1967. Eight
major units owning 30 Dailies controlled
67.3%, of total circulation of all Metro-
politan Dailies and 31.49, of total cir-
culation of the entire Daily Press, I feel
that this is something on which this
House should pay attention. We had
referred this to the Press Council so that
they could make a study of this. They
are making a study of this question,
There are many ways of meeting this
problem. One such way of strengthening
the small and medium newspapers is by
following a favourable policy in news-
print and also in giving advertisements,
We have been trying to do our bit in
this  direction. Although my hon.
friend has expressed a fear that
smaller newspapers have been dying,
and doubted if we are giving assistance to
them in the way we should, I would like
to point out that so far as Gowvernment
are concerned, we are trying out bit to do
something.

I will draw attention to our advertise-
ment policy. The total expenditure on
our display advertisement in big news-
papers has been brought down from 47.7
per cent in 1966-67 to 34.71 per cent in
1968. Correspondingly, that for the
medium and small newspapers has gone
up from 52.3 per cent in 1966 to 65.29
per cent in 1968,

Not only that. We have also been
paying attention to the papers brought
out in Indian languages and have been
resarving more advertisement quota for
them. In 1966-67. we had paid a total
of about Rs. 45 lakhs to English news-
papers ; this was brought down to Rs. 30
lakhs till 31st December in 1968-69.
Hindi and other language newspapers
which got about Rs. 32 lakhs advertise-
ment from us in 1966-67 got Rs. 34 lakhs
till the end of December, 1968-69.
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We are keen that not only the small
and medium size newspapers should grow;
we are also anxious that more papers are
brought out Indian languages because it
is only through this medium that
people can get information, and the better
informed the public the stronger will
be the growth of democracy, in the
country.

Shri Mohamed Imam and Shri Sam-
bhali brought to our attention the trend
of communal press and communal utte-
rances. Everyone will, I am sure, condemn
any such tendency growing in this country
which will result in building up commu-
nal hatred, Government have also been
very keen to curb this trend. Particularly
after the National Integration Conference
in Srinagar, special steps have been taken.
Special studies have been initiated. The
Press Council has been receiving comp-
laints against some newspapapers which
have indulged in such propaganda. But
more than that, Iam glad that the AINEC
has adopted a code of ethies. only three
lines from which I will quote, which 1
think serves as a very good guideline for
the growth of a national press.

“It is the duty of the press to
help promote unity and cohesion in
the hearts and minds of the people
and refrain from publishing material
tending to excite communal passion
and inflame: communal hatred.”

Everyone in this House irrespective
of party will agree with the need not to
publish anyting which rouses communal
hatred and this is a thing which should
not be encouraged, because if this tendency
were to grow, it would constitute a wvery
big danger to the unity and integration of
‘the country. Only by curbing and elimi-
nating this trend can we sustain our inte-
gration and the type of democratic institu-
tion we are trying to build up in this
country.

As regards newsprint—to which refe-
rence has been made in some of the cut
motions—I would like to state the posi-
tion. The newsprint position
is, unfortunately, difficult in the sense
that we produce very much lesser
than what ye need. We have got only one
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factory at Nepa which is producing news-
print in addition to some white printing
and writing paper. Last year, we had to
import 1,20,000 metric tonnes newsprint
from abroad. Nepa give us about 30,000
tonnes of newsprint and 20,000 tonnes of
printing and white writing paper which
were made available and allocated.

The demand is considerable. We under-
stand Nepa is going to increase its produ-
ction by 40,000-45,000 tonnes, There are
to new projects being considered, one in
Kerala and another near Bhakra. If they
come into being, it would be easier for us
to meet the considerably growing demand
for newsprint.

Some hon. members said that
some small newspapers were ignored in the
matter of allotment of news print quota.
I strongly assert that the small and
medium size newspapers receive preferen-
tial treatment so far as newsprint alloca-
tion is concerned.

And we are keen that small and medi-
um newspapers should not starve in any
case for want of newsprint. Therefore, if
any particular case is brought to our
notice, it will receive our attention.

Now I come to another aspect which
has been mentioned here by my hon,
friend Shri Imam. When he was spea-
king he mentioned about MNovesti.

SHRI E. K, NAYANAR (Palghat) :
But what about the Central Government’s
giving of quota to big monopolist
papers ? ’

SHRI I K. GUJIRAL : I have just
now given the figures in percentage.

SHRI E. K. NAYANAR : Iwant to
know about the big monopoly Congress
papers which are being given the news-
print quota.

MR. CHAIRMAN : He has already
dealt with that before you came over here,
If you want, you can ask him privately
about that.

SHRIE. K. NAYANAR : This is
not a private Affair.
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MR. CHAIRMAN : He has already
dealt with this.
SHRI 1. K. GUJRAL: Abaut

Novogti ; a reference was made by Shri
Imam. In fact this reference is being made
from time to time. And so I want to uti-
lise this occasion to clarify some doubts
which may be in the minds of some hon.
Members. An agreement was entered
into between Novosti and the P. L. B. in
1967. The salient feature of the agree-
ment are :

“In so far as the material recei-
ved, by the P. I. B, from Novosti is
concerned, this is not distributed by
the P.I. B. but is placed in the
Library for reference purposes only.”

Any articles, any materials etc. recei-
ved from Novosti by the P, I. B. are kept
in the library for reference purposes only.
Anyone can make use of them,

But, Sir, as regards the articles, photo-
graphs and other materials supplied by the
P. 1. B., Novosti hasinformed the P, I. B.

that it is regularly including the
material supplied by the P. 1. B. in
the International Information

Bulletin circulated by Novosti to 900
Soviet newspapers and psriodicals, There-
fore, Sir, if there are any doubts on this
accounts, they should be removed by what
1 have said.

Another aspect about which concern
has been expressed from time to time is
about foreign publications in this country,
I would like to say something about the
anxiety that has been expressed by hon.
Members about the publication of various
journals by foreign missions. In India,
an exhaustive study on the subject has
been undertaken by the Registrar of News-
papers. May I, at this stage, pointout that
out of 76 countries represented in India
through Diplomatic Missions, twenty four
brought out 103 periodicals in 1968 with
a total circulation of 12,71.295. A large
chunk that is, 11,65,775 is shared by the
U.S. S. R. and U, S. Embassies, The
U, S. S. R. had 46 journals with a circula-
tion of 6,51,994 while fourteen publications
of the U.S. A. had a circulation of
5,13,781, From 1963 to 1967. the circulation
of Foreign Mission journals increased by
39.19,. During 1967, the circulation increa-
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sed by 5.69,, that is, that went upto 67,189
as compared to 1967,

Another aspect which may be kept in
mind is that the total circulation of for-
eign Mission publications which stood at
12,04,106 in 1966-67 is 5.5%), in volume
compared to total circulation of the entirc
national press during that year. Eurther
studies continue and as I collected fur-
ther information I shall be able to inform
the House.

it ®o ATo frardt (3fam) @ 7o
Qo Qo WITo WX To THo To #§
wqy feqgy difciferss sy §,
oo axgdmT ¢ R ot wr e
e friy?

st Agwfeg WAt (7%E) ¢
w feay sk H § 7

SHRII. K. GUJRAL : Since this
Ministry does not look after the foreign
publicity of India, it is difficult for me to
give the figure. A studyi s being undartaken
on this subject. Since some information
has been received, that will be available.
Further studies, as I said already, still con-
tinue. As studies will be completed, we shall
be able to offer information, Hon. Mem-
bers will appreciate that these studies
involve considerable labour and informa-
tion has to be collected from various sou-
rces where it may be readily available.
We are keen that these studies should
continue and we should be able to know
how foreign influence is brought to bear
in this country and how we can meet it.

1 had meationed about the small and
medium newspapers last time when the
question of Loksarra and Jamsatia
came up before the house. Some doubts
were expressed as to whether Government
should give direct aid. At that stage it was
felt that we should take the opinion of
the Press Council on this issue and the
matter was referred to the Press Council
which has sent its report. Government
are studying it but have not come to any
conclusions and as soon as some decision
is reached, I shall state definitely what
the position is.
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I think Shri Sambhali and others refer-
red to the role of the communal press.
Any communal preaching by any press
does cause strain to national integration
and it has to be condemmed by strong
public opinion—not so much by Govern-
ment action. I think all parties sitting
here owe it to the nation to create an at-
mosphere in the country that only such
papers that are good far the whole nation

« may flourish.

An hon. Member from Kerala referred
to the report of the Diwakar Committee,
By and large almost all the recommenda-
tions of that Committee have been imple-
mented. One recommendation of that
Committee comes to my mind and it is
under consideration. It was suggested that
for the benefit of smaller newspapers
which are not in a position to contribute
to news agencies, we should be able to
give out a bulletin on the radio at dicta-
tion speed so that they are in a position
to get Central news and publish it in their
newspapers. After Examination if we find
it possible, we might undertake it in the
near future.

That is as far as the problems of the
Press were concerned. About films, we
feel that the film industry has a wvery
vital role to play in the building of the
nation. We have to realise the poten-
tiality of the films. Unfortunately we
have not been able to make full use of
the medium. If we can do so both in
the sphere of artistic expression and for
other nalional purposes also I am sure a
great deal of benifite will occure. Govern-
ment have concentrated their emergy on
docurnentaries and small short films and
those efforts have generally been well
received. Last year eleven documentaries
produced by the Films Division and its
collaborators—some  people who are
making such films—received national
awards. Generally speaking, wherever
these films had been shown they had
received appreciation. This year we are
concentrating more on different types of
films—motivational films. We try to asso-
ciate scientists in this process. For ins-
tance, we want to make more and more
agriculture oriented films so that with the
help of those who are doing research work
on agriculture, we can meke more films
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which would benefit the rural farmers,
Last year we made some films and we
hope to make about fourty films so that
there can be more and more motivational
films. Now we are associating scientists and
professors and those people who are

t “, associated with qll al resea-
rch and agricultural teaching.

it wgem fag wreat . w9 &
uitFsaT faerg 71 feve faga a
BiF TE €1

15.25 hrs.

[MR. SPEAKER in the chair)

SHRI I. K. GUJRAL : Also, in
the same sphere, I would like to say that
we are concentrating more and more on
films in the educational sphere, in the
health sphere and in the sphere of family
planning. I would also like to say that in
this country, unfortunately, film, as I
said, has not been made much use of,
and we are, therefore, concentrating on
creating such opportunities like encoura-
ging film socicties and Sunday cinema
movement for the youth so that films can
be made more use of. In Delhi and else-
where, we are now undertaking the study :
in the schools where projectors and halls
are available, we should be able to appoint
film officers who can take charge of spe-
cial films for the schools so that these pro-
jectors can be made better use of : also,
in the premises of those schools and in
the college halls, we should be able to
build a youth cinema movement for Sun-
days to make cheaper and good films
available to young men of this country, so
that they can see the films more convenie-
ntly than at the moment.

We are also this year going to bave an
international film festival in November
and December and I think this festival
will go a long way to creat an atmosphere
for making better films. Also, as I men-
tioned once before, we are considering
very actively to bring before this House
a legisltative measure for the setting up
of a Film Council, because he feel that a
Film Council is very important not only
to meet the problems of the films industry
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but also to create posible opportunities so
that better and more purposeful films
could be made,

I have almost finished so far as films
are concerned, and I would only like to
take a few minutes more to say two
things ; one is about the Publications
Division. In the Publications Division,
the emphasis this year is to create and
generate more and more activity in the
regional and national languages and also
Hindi. Woe are going to bring out n=xt
week or in ten days’ time the Tamil
version of Yojana magazine and it will
be again followed by the Assamese and
Bengali version of Yajana.

As a result of the recommendations
of the National Integration Council, we
are actively considering the possibility of
publishing the Indian Digest in all the
Indian languages so that this journal is
made available to many in this country
to build up popular interest in natiomal
integration.

You might recall some years ago we
had set up the Indian Institute of Mass
Communication. This institute has done
a lot of good work in making special
studies and imparting spscialised educa-
tion for the experts in mass media. Not
only has this done good work, but we
are now using the services more and more
to undertake impact studies of the various
mass media, because it is no use having
films and radio only if we do not simul-
taneously undertake impact studies. With
the help of this institute, we are under-
taking many studies which are being made
much use of.

One point more and I will have done.
My friend Shri Inder J. Malhotra had
mentioned about the Central Information
Services and their conditions. 1 would
only like to say onme thing : that the
Central Information Service constitute
the backbone of this Ministry, and the
Central Information Service is manned
by persons who by and large are such,
whose intelligence, capacity and equip-
ment we very much value and are proud
of. If there are any difficulties in their
service conditions, we shall definitely
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look into them with a great deal of care
and also with a great deal of sympathy.

But this I can also say not only
about the Central Information S:rvices
but about all the media cadres. And [
think the type of jobs which the media
cadres in this country have to undertake
is very" difficult, particularly because of
the situation and circumstances which
sometimes do come up before us.

Before I finish, I would only like to
mention one point to which my friend
Shri Ishaq Sambhali has drawn our atten-
tion, and that is regarding our talks with
the Minister of Information of West
Bengal. Day before yesterday, both my
senior colleague and myself had talks
with Mr. Bhattacharya and when we met
and when we parted, we had the impres-
sion that we met in the most cordial
atmosphere, and in the discussions that
we had, we were always motivated by the
basic theme that we should create an
understanding between the functioning of
the West Bengal Publicity Department
and that of this Ministry, which can help
in national integration.

SHR1 S. M. BANERJEE: What
about the advisory committee of AIR ?

SHRI I. K. GUJRAL : Every advi-
sory committee of All India Radio has
to have an all-India pattern. It is not
possible for us to have one pattern for
Bengal, another for Kerala, another for
Punjab, etc. Last year, Mr. K. K. Shah
the former Minister, undertook a rather
arduous task. He discussed it with al-
most all the Information Ministers and
Chief Ministers of the various States and
evolved a pattern for the advisory com-
mittee, which was very different from the
previous committees. For the first time
it was acccpted that the Information
Minister of the State should be the
Chairman and other members will consist
of M. L. As, M. Ps. and about 12 experts
in various activities like science, culture,
art, etc. These committces have to be
set up by the Government of India be-
cause whether we like it or not, All India
Radio and the Information and Broad-
casting Ministry is being run by the
Government of India. Therefore, the
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pattern which was largely acceptable has
been evolved for the whole country. We
pointed out to Mr. Bhattacharya that
this is the pattern for the whole of India
and we got the impression that he agreed
toit. lonly say, let him tryit. He
has not tried it. After seeing the results
of its working, it can be re-examined.
For the time being, this is the Battern
-for the whole country,

Y AT GRAV ;| OB ghAT
fedlam & art & it g9 aard |

SHRI 1. K. GUJRAL : The Song
and Drama Division came into existence
only a few years ago. It has expanded
as a result of its various activities. Ob-
viously, where so many persons work
together some tensions do arise and they
can be looked into and resolved. 1 can
assure the House that the purpose of the
Song and Drama Division is to create a
healthy atmosphere, where all the artistes
can work in close collaboration. I can
say to the credit of the Song and Drama
Division that the latest performance they
have put wup in Jallianwalabagh in
Amritsar has been very well received.
Mr. George Fernandes brought to my
notice some difficulties of some people.
I am giving attention to them,

MR. SPEAKER : Hon. Members
may now move their cut motions,

SHRI PRAKASH VIR SHASTRI :
I beg to move :

That the demand under the head
‘Broadcasting’ be reduced by Rs. 100.

[Disregard of Hindi in the national
programmes broadcast from A. L. R.
(6)]

That the demand under the head
‘Broadcasting” be reduced by Rs. 100,

[Lack of co-ordination in whatever
Hindi programmes broadcast. (7)]

‘That the demand under the head
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‘Broadcasting’ be reduced by Rs. 100.

[Inviting some particular indivi-
duals only for the programmes
broadcast from the Delhi Station of
A.I R. (8)]

That the demand under the head
‘Broadcasting’ be reduced by Rs. 100.

[Failure to set up powerful trans-
mitters so far. (9)]

That the demand under the head
‘Broadcasting’ be reduced by Rs, 100.

[Giving special encouragement to
some particular ideologies in the
news broadcasts. (10)]

That the demand under the head
“Other Revenue Expenditure of the Minis-
try of Information and Broadcasting’ be
reduced by Rs. 100.

[Heavy expenditure being incurred
on personal transportation of emplo-
yees on Delhi Station of A.I.R.
(151

That the demand under the head
‘Other Revenue Expenditure of the
Ministry of Information and Broadcast-
ing’ be reduced by Rs. 100,

[Lack of definite policy regarding
promotion of employees. (16)]

SHRI YASHWANT SINGH KUSH-
WAH (Bhind) : I beg to move :

That the demand .under the head
‘Ministry of Information & Broadcasting’
be reduced by Rs. 100.

[Failure to create a separate sub-
division for broadcast in Hindi. (19)]

That the demand under .the head
‘Ministry of Information & Broadcasting’
be reduced by Rs. 100.

[Retention of anti-Indian clements
in the Communication Service. (20)]

SHRI OM PRAKASH TYAGI
(Moradabad) : I beg to move :

That the demand under the head
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Ministry of Information and Broadcasting
be reduced by Rs. 100.

[Partiality shown by All India
Radio in selection of birth anniver-
saries of Mational Leaders. (22)]

That the demand under the head
Ministry of Information and Broadcasting
be reduced by Rs. 100.

[Failure to set up powerful trans-
mitting Centre for the benefit of
Indians living abroad. (23)]

That the demand under the head
Ministry of Information and Broadcasting
be reduced by Rs. 100.

[Failure to stop the favouritism
in All India Radio in regard to broad-
cast of news about various political
parties. (24)]

That the demand under the head
Ministry of Information and Broadcasting
be reduced by Rs. 100,

[Failure to lay down any difinite
policy in regard to review of parlia-
mentary proceedings instead of leav-
ing it at the mercy of reporters.
(23]

That the demand under the head
Ministry of Information and Broadcasting
be reduced by Rs. 100.

[Failure to check the favouritism
prevalent in  All India Radio in
regard to Hindi-English programmes
(26)]

That the demand under the head
Ministry of Information and Broadcasting
be reduced by Rs. 100.

[Neglect in preaching Vedas over
All India Radio. (27)]

SHRI YASHWANT SINGH KUSH-
WAH : 1 beg to move :

That the demand under the head
Broadcasting be reduced by Rs. 100,
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[Failure to give adequate time and
importance to Hindi broadcasts.
(28)]

That the demand under the head
Broadcasting bs reduced by Rs. 100.

iscriminatory policy towards the
Hindi “speakers while jnviting them
for giving a talk. (29)]

SHRI OM PRAKASH TYAGI: 1
beg to move :

That the demand under th: head
Broadcasting be reduced by Rs. 100,

[Use of the words “All India
Radio’ in place of ‘Akashvani’ in the
Urdu Programme of All India Radio.
(34))

That the demand under the head
Broadcasting be reduced by Rs. 100.

[Use of the words ‘Kashmir Radio”
in place of ‘Akashvani’ from the
Kashmir Broadcasting Station. (35)]

That the demand under the head
Broadcasting be reduced by Rs. 100.

[Failure to set upradio stations
in each linguistic and territorial unit.
(36)

That the demand under the head
Broadcasting be reduced by Rs. 100.

[Failure to set up radio stations
keeping in view the peculiar location
of Indian Islands. (37)

SHRI J. SHINKRE (Panjim) : I beg
o move :

That the demand under the head
Ministry of Information and Broadcasting
be reduced to Re, 1.

[Need to allot more Government
advertisements to Hindi newspapers
in Western and Southern India and
to Southern language papers in East-
ern and Northern India. (40)]
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That the demand wunder the head
Ministry of Information and Broadcasting
be reduced to Re. 1.

[Need to form a Committee of the
parliamentarians belonging to the
*“Fourth Estate” to do a comprehzn-
sive study regarding the establishment
of a corporation in Public* Sector
which can take the task of publishing
dailies in all the States’ capitals.
4n]

That the demand under the head
Ministry of Information and Broadcasting
be reduced to Re. 1.

[Need to provide long term
Government loans to small language
papers at low rates. (4_2)]

That the demand under the head
Ministry of Information and Broadcasting
be reduced to Re. 1.

[Need to provide, on credit, news-
print to small language newspapers,
through newsprint cells. (43)].

That the demand under the head
Ministry of Information and Broadcast-
ing be reduced to Re. 1.

[Need to lay down definite policy
to protect the small newspapers and
particularly  district neEWs-papers
against the competition from mono-
polist” chain papers. (44)]

That the demand under the head
Minister of Information and Broad-
casting be reduced to Re, 1.

Need to lay down definite policy
regarding allotment of advertiserent
to newspapers. (45)]

That the demand under the head
Minister of Information and Broad-
casting be reduced by Rs. 100.

Discrimination in allotment of
programmes to the artists and
scholars in A. I R. Panaji, Goa.
@M1
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That the demand under the head
Ministry of Information and Broadcasting
be reduced by Rs. 100.

[Need to make a thorough
inquiry about the non-selectiop of
Parliament Members and Goa Lagis-
lative assembly Members for broad-
cast through A.L.R. Panaji (48)].

That the demand under the head
Minister of Information and Broad-
casting be reduced by Rs. 100.

[Failure to issue commemora-
ting stamps in the memory of Shri
Dada Rane and Mr, Francisco Luis
Gomes at the time of their birth
centenary. (49)]

“That the demand under the
head Ministry of Information and Broad-
casting be reduced by Rs. 100.”

Failure to issue a series of the
stamps with the gravurse of fauna and
another one of flora of India. (50)].

That the demand under the head
Ministry of Information and broad-
casting be reduced by Rs. 100,

Failure of the Government to
take due note of the criticism level-
led against the partiality of the
authorities in A. I. R. Station at
Panaji, Goa. [51)].

*“That the demand under the head
Ministry of Information and Broad-
casting be reduced by Rs. 100.”

[Need to transfor all the present
staff of A, I R,, Panaji, Goa, and
particularly Goan officers in view of
their Partianship approach regarding
linguistic controversies viz,, Marathi
and Konkani. (52)).

“That the demand under the head
Ministry of Information and Broad-
casting be reduced by Rs, 100,”

[Need to provide the Radio
Station at Panaji-Goa with a pow-
erful transmitter. (53).]

“That the demand under the head
Ministry of Information and Broad-
casting be reduced by Rs, 100.”

[Need to revise the decision
regarding allotment of Government
advertisements to “The Nav Hind
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Times”, “Gomantak™ and *“Rashtra-
mat" dailies of Goa belonging to
Goan min=-owners, in view of the
one sided propaganda carried by
them over mining industry, (54)]

“That the demand under the head
Broadcasting bz reduced Re. 1.

Need to entrust A1 R. Panaji with
the work of broadcasting news and
features in Portuguese and Spanish
languages. (55)]

“That the demand uonder the
head Broadcasting be reduced to
Re. 1,

[Need to provide substantial time
to broadcasts in Hindi at ALR.
Panaji-Goa. (56)]

“That the demand under the head
Broadcasting be reduccd by Rs. 100.™

[Need to allot 75 per cent. of the
time to the broadcast in Marathi at A.
I. R. Pamiji of which the time for
relays shouid not exceed by 25 per
cent. (58)]

“That the demand under the head
Broadcasting be reduced by Rs, 100.”

[Need to give preference to Goan
Artists and writers at A.I.R,, specia-
lly in programmes regarding Goa's
political and social life. (59)]

“That the demand under the head
Broadcasting be reduced by Rs. 100.

[Need to provide sufficient funds
to A.LLR. Panaji, Goa so that station
can engage the services of the Goan
artists residing outside Goa. (60)]

“That the demand under the head
Broadcasting be reduced by Rs. 100."

Need to transform A.LR. Panaji
station into a firstclass station as Goa
is known all over India as a Home of
Fine Arts, (61)]

MR. SPEAKER : The cut motions
are also before the House.
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IER AN D R K mw g e
gw wgF # ot fafre omar § sar
T AT T2 faar s &1 W A
fear ST &, =g A0 @ww ¥ oAd
qTaT g |

oF WA §AET : SAHHAA AT
wYT =9 T

st go qwo W : ¥ g Ad
Fga fF TF AN ¥ U R CE AN
T Y W TG wear s W
Q@ g Ty T s Fo Fo TR
¥ aga weor v fewran) 9@ =g
dz=r @ U, &2 ) AT A IR} Afow
g far mar A gEt @1 gt A

ot grerare f@d  (Femwmen) ¢
ot e §, g0 & A AE &

&Y Qo Qo wrwt : ¥ AT §
ag gt §

Tg WEEAT agA A€ § WA
aga @ AT ¥ A CF AR
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FCIT VT | A ¥ oA S0 A9
i ogt A At ag & e wew gat
qEwal 1 ag A8 @, 9% ¥y feard-
¥z §, 791 wgFAT 9 T &1 T OF
UHGYE AEHAT & | Agt CFHUL FTH F1
T ¥ g wre gg @ gha al”
R amy & SR E ¥ ¥ @
AT A FHTU FTH HIEFAIT &
/19 AT 99 WA | AT FHE A
famfar &t 4t fF @ F FrO91-
T 1 w9 2 frar sy 1 e s
A8 FTTFA § A FH-HI-FT @R
HTTH! OF TS §E41 F €9 & 1 v
ifgq | @WF W F Wit TF o
#1 aTs ¥ F1€ Sawr A gur )

ot wfadza =y far g sER
Y @ @) IEN g gegd AR
#gwd ak ) 3g T faar g
Ffer & srrar g e o worgw &, Y
ws mfew §, oY giafrma ordfes
E ar gE AW §, IAE Fey faFad
g et g A e wr a2
99 9T ot wdt QU wew T gur
R i mgglFa forgie
QTR o 7 = ghww w1,
A dmagiag v w g &
vagR ¥ g faRat ATl ¥
fag sy fagm s @ § gEl
&t F ot Awfae §, 97 forz s
g1 o w7 & fag, W F3
¥ w9 ¥ g oo RagTaa 3FT Sl
! FEE § 1 W FEA AT A,
S AN Al & gt
Tg § w9 W A AW § TR
wgt aF qar g—ume AN AEEa
A gt I TEH QI g —ITEy
W WA= &7 feoaT 3 &, I a1y
qter.atx a9 &1 SR W FW@ §,
afeT qgt v g ¥ ot for Y
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X § | TEET STW g Uy W@
T  fF agt i qeafa 9 § o
areT ¥ St A w fade e amar @
w1 guF ar g ¢ fe wfesn-
uTfgear ¥ Aoy GF g9 A §
UL Y W 9qT AT & fE 9w ay §
WX i st 9 & fae dae @
wWe fegaw & T8 gTew W
I @Y @R, TN WO AT
BT 1| F¥ gat wgenl ¥ for ziz g
& 3 & a7t o o R A ag I
dragyaa w g & A
g & sTIT wE AT F W S%E
Fr ot fotd @ o8F a ¥ 9w F9
T Tg GEWT T ¥ T FC |

&9 3w § omifr #3 @ &, -
v aur smfas wnfm 1 @ §,
UF A7 WF ¥ A & E@HT FE
=¥ wifaw F3 ® § 99 wawar # gl
ot Hify @ Sewr S ag ¥ WWiE
IR WA FT GrAEEAT g | 0F faw
¥ gf @ @ 5 gawr Swm diw
&Y AT | FMH w1 IR IwCH
qToET FaET § 1 agt §9 @ wmwaw
g foad 72 ol T ¥ aegEe
T Y 9% ¥ | a9 4g 9T aar
e ot A7 ggu amw I« faam
# fraqr mar | 79 avg ¥ £¥ FH OO
A F g &7 7w P Ay Aga &
Az ¥ q@ g1 gErdr Ao oger
fagifa & wifge sk 99 Afy &
HET AT S9N FTF 97 A1fEY,
wrif A fafem fenr s oafgh
Faer MArer § T8y @ v Afgw
AT Away wTw s e ) @
aF A 9= ¥, mgrenaid, ofig
Age, WH AT 9 918, @RI
o ¥, g T[T WET 9 | w9 9oy
g9 a9 SO %7 ¥ | " § g
o H §7 &) gwar a1 gEE A =
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[!ﬁ‘ THe THo JNEM]

Fa ¥ | AfeT WA IAE g H A
W g A § ) 39 7w
w9 7€l § | TR g 7T ST Wifgw
ol Wt & gHwy e werm g K
Bgar § v ot § qar 78 W =t
faet ® T=r Ty & wifow O
il

¥ wrEt dar @R §, S g
gt sraT | I sarer ofeafadr 23
¥ Fr ¥ wret A awa § oo e
TR A § 7 7 w0 Tfew fr
T ify war @, fagia wv g, <k
Y &7 gEEET § 9 IAR FAT qwT"
2, Ta% a1t A qamar w1 AT Oy
w1 agt g & Jur g A A g
WM B AR A ArwTd W ag Aw
qE ¥ 7 31 & 1 woww N & wrowy
HIOFT WA w2 F X F @@ T
a9ar § | g™ wa@v § 14-15 arde
N & ggumg war 9, Sgt AW
g 2! W1 ag 16 arde 31 ag &
fa=t 57 T GREE T AT FEF WRR
Iast 79T gAY 1 gR Awr fawr
¥ ux aret tedt swe =y
Wedt arx #7a1 2 @ § Afer oud
Fg Wt 7¢ TaTAT 9« fF w0 W2 Wt
g gt @t | de U9 w= wrew
fafreex ¥ g9 w1 @) w2 ag oy 141
M &7 7 @ 97 JA A ¢ ek
¥ T T WY Fg g I a7 SEY
HTH AL TAAT | KW AE & WO 94010
at fora¥ faq gv g da1 &% 5@ &,
FHHT QU ITERT AET &Y &7 |

wFgeAw afadw & aX ¥, fadw
Tt oY Far § 9w Y H, 7% 79 O
a1 FEAT 1 @A ;g awran v
fadw waTew ¥aT F v 21 wmaTeY
¥ for# 6 wretw wer] § TR-
Tig Wk oF Farn @ cfew W
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efery @t ofer & A H—feget—
30 ez, a9if-15 famz Wik arf a<g
¥7 TEY a<g ¥ faar @ 1 A wraT
garar 45 faae & fag 31 ot Y
AT # Y yErw far § gz faw 45
frrzgar ) & st wmgan g fs
1 A A oF & A @ T wwd
g sud f¥fe, s wift &
wTeTe wedt § W} §e oftmr § aga
X FOE S @ A fod o
s afi ey § 1 AT A
HE! A ffafaw S ww g fe
T @AY § agt F Wi A, w\
gAY & 1 S FE F T A vy oo
LI #, & sgm f5 g
et AT At agw W A g W
TET ST TW SR TATF § IHHT 74
TG 3% a7g ¥ AT aF A¢ GAAT & 1
AT @waR ¥ oo § w@Ar Wfgw
st v rfrea Y 1 g gk oEk
FiumT AR SO AW S E Y g
TqF afgar 2 ¥Fx § O W
Tt #X A g i T ST FW
FgT T3 W va% frg gat
graa gt T1fge 9 fs ) &, Y %
&40 | ¥7.ga7 & s i e F S
TaX AT} IS N g9 wW fE
&, =t g & wEfaaT dEw § oA
AT T § SEH FH §F qas0 §
791 fear T § 1 g e TG § ) W
g m@ARET ST AT 1 A
zferm w1 afig gt ofar & art &
TETQ F1 FH 5T W § ™ AR
gy I ¥, WR FE-HAAT Y 6
W=y I T FY, W FAET T®
T FT TfEW I T LI
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gar f& @ ga fafgoe wemew
oifeaT § 97 99 9 wEad & 9y
T T ufr 9y g A & faa fr
wie afewfadt &1 & #7 & wr )
agt ot ©F wor fawmr ¢ @A
mﬁ!ﬁﬁ%ﬁtﬁmﬂ’l’(fp q
TEY T, farei & FefrereT ¥ o) gt
« AT T S8 fFar ? ag A
9% W T 9T 4T & ¥ faw
T ! Wy I AT @R, A®
#ur 9w @, wH At ¥ ¥ s
TR |

oF T W1 g wg e agt
ferfr e s § o1 Tdw
AT §, T1g g e w7
g, 979! wfmad @ % s s
Tfge, &A1 AW IS faw wha-
a0 @ | W A AT HGA AT ATy
Eo et & 7 N grEwwa

T ¥ TaT § W1 fas W arrar
& SE) T oF T § 7 i v
T8 1 THH g FTAT MR |

mER H Faogi A ¥ oF
T FY FT GCT AGW {ATT FLT
gag N ANT F AT § UAT
TaArdw #1 ¥ & Ay a2t oF sy T
T g oo gElE e, wEmd
o 99 famd W qg W @ -
¥z gdvzy §, ag W TadRE w1 0F
BHAT g, TAFT Y wAC WY AG fHAT
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Tt ¢, a8 & o agan § 1w
A Y o o wwe ooy Adf @
g ¢ ? g geiEgfess § At
e @ e Mammr .

W ORI ¥ g ¥ A W
qUTT F@TF |

MR. SPEAKER : Shri Samar Guha.

stimer i M o g fF
et gy zrgw e @) sEd ¥
¥ 52 w9 9t # ¥ o ¥ oE
wer fafres & ardr...

W A 1 § ar s !

Wt dweT Wi a @ G 3
afer g N e fre wifye
=T 2TEH qar Sfarg

SHRI RANDHIR SINGH :(Roh-
tak) : This is something very reason-
able. We have nothing to say against the
Ministers. Kindly take into consideration
a very ger:uine request.

MR. SPEAKER : As to what Shastri-
ji said, from what I see here only -twp
people have spoken from the Congress
Party Shri Tulshidas Jadhav and Shfi
Nardeo Snatak.

. SHRI PRAKASH VIR SHATRI:
Shri Inder Jit Malhotra also.

MR. SPEAKER : All right; three
have spoken from the Congress side, I
am exhausting the list of Opposition
speakers by giving them 5-6 minutes each.
If two Ministers take one hour, they take
the Congress time; I cannot give the Op-
position time to the Ministers.

SHRI RANDHIR SINGH : Our
time may be reduced but we may be gived
& chance.

W g7 Wy wwi . gow wEEy,
W oad @ e e W oA
afwg
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MR, SPEAKER : All right. Later on
let us see.

SHRI S. M. BANERJEE :1 have
only one suggestion. Shri Verma wants to
speak and Chaudhuri Randhir Singh wants
to speak.

MR. SPEAKER : What about Seth
Achal Singh ? His name is first now.

SHRI S. M. BANERJEE : If they are
not allowed time to speak, at least it
should be announced by All India Radio
that they were not allowed.

SHRI RANDHIR SINGH : That is
too much,

MR. SPEAKER : The Minister must
take care to see to that,

SHRI RANDHIR. SINGH : We may
be allowed to put questions in case we
are denied time.

MR. SPEAKER : All right; I will do
that,

stim w'y wwt: werer wEEm,
A A T E ) A ma g
7% | gR @ Irew wifge ¥ fa
@ o TRw Wy Ry | PEe
"o 797 faar @Y g5y o agw WK
T& zrew Afwg )

MR. SPEAKER : How can I help
him ? Before his name there are three
other names. Let us not lose time now,
Shri Samar Guha.

SHRI SAMAR GUHA (Contai) :
Mr. Speaker, Sir, I want to begin with a
word of thanks to the Minister of Infor-
mation and Boadcasiing, particularly to
Shri K. K. Shah, the former minister,
bacause he did a service by bringing out
in 14 Indian languages the brochure on
Netaji and Azad Hind Fauj on the occa-
sion of the Azad Hind Fauj Silver Jubilee
celebrations.

He also arranged for a special pro-
[ on that ion. I mention this
because I had information from very res-
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ponsible officers of the All India Radio
that for the last 22 years the instructions
were there with the officers not to include
any speech or song or any item about
Netaji Subhash Chandra Bose in the pro-
grammes. But it is good that the Govern-
ment has changed its attitude. I request
the present Minister and also the Minis-
ter of State to follow the line that has
been accepted by their predecessor.

I have also got information that with
the Simla monitoring office there are many
speeches of Netaji Subhash Chandra Bose
made during the time of Azad Hind Fauj
struggle. They were going to destroy them
last April but some officer intervensd. 1
am told that these documents are still
there. I would request the Government
to collect and preserve those speeches of
Netaji and, if possible, publish them.

During the time of Sardar Patel, a
documentary film on Netaji, that was
based on the documents collected from
South-East Asia and Japan, was shown
all over the country. That is the only
documentary film on Netaji. But, unfor-
tunately, that is missing. I would request
the Government to see whether that film—
there is no other copy—can he restored, I
do not know where it is missing.

I would also request the Government
to have a documentary film on Netaji
and on Azad Hind struggle in South-East
Asia and Germany. There are still many
important documents on Netaji and
Azad Hind stroggle lying in the Archives
with different Governments, like, Japan,
Germany, etc. I would request the Gove-
rment to serd a team and collect the
documents and, possibly, publish them
through their Publication Department.

Sir, the Ministry of Information
and Broadcasting commands the most
powerful media to influence public opinion
in our country. But, unfortunately, it is
not being properly used. The words used
just now by Mr. Gujral were that their
main objective is to build the nation for
a copstructive purpose. But the films, the
radio, the Publications and other Depart-
ments are lacking in positive perspective,
effective orgenisation and also the drive
that is necessary to create a semse in the
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minds of the people that they must
build a new nation with a new perspective
in our modern era. That is lacking.

There are many aspects to deal with.
I will not be able to deal with all of
them because the time at my disposal is
limited. I would draw the attention of
the Government to one aspect. It is the
opinion of all the psychologists that at
*least 50 per cent of the audio-visual
effect on the young mind is retained. The
most powerful impact is that of cinema
and the radio. One of the reasoms of
the students unrest and other mass unrest
that we are witnessing today is, I should
say, the disastrous effect of the wulger-
type Western films and also of the
Bombay films and the cinema posters.

I have been a member of the Central
Educational Advisory Board and I have
seen, Vice-Chancellor after Vice-Chance-
llor, professor after professor, expressing
alarm about the effect of the films and
the cinema posters on the mind of the
youth. 1 think, the Government of India,
taking in view the anxiety expressed, have
framed a qustionnaire about the procedure
of censorship. That has been circulated
to Members of Parliament also for
opinion. I found that the whole objective
of this questionnaire is to introduce an
element of emotional realism in the films
and the radio. I do not know what is
meant by realism. I am sorry to say that
ifI quole the sentences and words from
the q ire, the Members will feel
uhl.mad Rﬂll.lm in reality is animalism
of the jungle age. Culture means expan-
sion of mental horizon; and culture further
means elevation of moral, acsthetic and
spiritual tastes. Unless the Government
have a very strict censorship of the films,
they will spell disaster in the minds of
the youths of our country.

SHRI S. S, KOTHARI (Mandsaur) :
He is only philosophising ; he is out of
touch with reality.

SHRI SAMAR GUHA : In the name
of introducing emotional element, they are
just giving, 1 should say, encouragement
to erotic aspects and others several urges. I
know, everybody of us is an amimal in

-
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some sense but that animality should not
be encouraged.

SHRIL K. GUIRAL : It is a ques-
tionnaire only. .

SHRI SAMAR GUHA : If you form-
ulate a certain questionnaire in a way
that you wanted to drive the person to
answer in a certain pattern it clearly
reflects then the mind of the person who
has framed the questionnaire.

SHRI L. K. GUIRAL : Some Mem-
bers of Parliament are on the Committee,

SHRI SAMAR GUHA : What is the
production of Western aspects of vulgar-
ity 7 They arc Hippies, Gippies and
Beatles.

We do not want to encourage growth
of hippies and Gippies in our country.
In this aspect I would
request the Government to institute an
inquiry to see that children’s films and the
radio programme are effectively adopted
to influence the minds of our children, the
students and the youth in a particular
way, in a way for building our nation
with a constructive outlook, with a positive
outlook of creativity and national cultural
heritage.

I would, in this context, say that
there is an association called the Children's
Film Society, I am really alarmed about
the report of its activities, This has been
sent to me by no less a person than Dr.
Kunzru, Government has under-taken,
in collaboration with Russia, a film for
children called ‘Black Mountain’. Such
scripts are usually passed through the
Eduemon Ministry, the Mm:su-y of In-

told that this script has not been approved
by any of these Ministries. Government
is offering Rs. 2 lakhs for the production
of ‘Black Mountain® film for children,
The entire script goes to show that India
is still a land of Maharajas, elephants and
tigers and poverty in villages and among
the Mahuts ; cruelty and bloodshedding
go hand in hand. If such films are shown
all over the world, I think, those people
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[Shri Samar Guha]
will think that the image that was drawn
by Mr. Kipling and Miss Mayo is still
existing in India. This *Black Mountain'
wikl be a black spot in our children’s
films. I would request the Government
to scrap this script.

I would olso like to say that 50 per
cent of the amount of Rs. 35 lakhs which
bave been sanctioned for the Children's
Film Society of Bombay, are being used
for administrative purposes, and a number
of irregularities have also crept in—
misappropriation of money and all that,
There is one Mr. Jain who misappropriated
many projectors worth about Rs, 20,000
given by Russia ; but I do not know why
no steps have been taken against him.

I would like to draw the attention of
the House to one or two more points. I
have gone through the report of the
Ministry of Information and Broadcasting.
I am constrained to say that the attention
of the publication and the advertisement
departments has been equitably given to all
Indian languages. I would quote a few figu-
res. Rs. 20 lakhs have been spent on adver-
tisement out of which only Rs. 13 lakhs
have been spent for the 13 Indian languages
while Rs. 6.4 lakhs have been spent for
Hindi only. After April 1968, 96 publica-
tions have been brought out by the Depart-
ment, of which 38 are in Hindi and only 58
in the other 13 Indian languages. For
family planning Rs. 4.6 crores have been
spent and I have been told that such
advertisements have not been distributed
all over the country on population basis.

About Vividh Bharati programme,
complaints have been raised from many
quarters of our country against over-
emphasis on Hindi songs and Hindi pro-
grammes and about not paying attention
to programmes covering other languages.

MR. SPEAKER : He may conclude,

SHRI SAMAR GUHA : I will just
finish, .
Qur broadcast, papticularly in East
Bengal, is very important, 1am one of
the regular listeners of the programme,
and 1 would say that the programme
needs overhauling and guidance. I would
request the Government to appoint a com-
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mittee of experts so that they
can guide the programme in a purposive
and also effective way.

&Y sy waf (gAITgR) @ g
wga, & wowr v wug g fw
"R % 7@ Afn qT dew w1 A
fear 1. & fafaeed are gredaT o
AT ®F a5 AW 1 AT
A & ol @ gur § | waw gy K
qg FgA1 AgAT § 6 §9@ qwwd w
f‘mnﬁw‘(ﬁ‘ﬂ%mﬂh%em
7 T W TEH N gg ofEdT I
fR—3 o @ = oA §
#fer & w9 qEarwar [ fe
IR @ dv ¥ 39 fafred) w1 =@
ot fifw S @ | g K gAw g F
maA st geEaraay fag o) s
TAT St A ) ATt ox, g6
Afy o wi T F wifgw F@0
HAEE ¥ qga wegr WK qgeaer
s frm g afme i gmag sg fe
ot g &% ¢ 3 73 117 T it
¥ oF I/ HT9F WIHA T@AT ARATE |
ATy 7Y ag foid 1 i gmer A
ot wERT #1 Ag T} wWifs T
fodtE 9% o § 9gd #) AR #Y
gig! =@ ol 377 149 o @&
Ered ® 20,000 1 &% § | TOH A
Tarn § fr ofmfedr foioe frost
FT &1 T Fga € I+ 45,555 afeafady
fesiorer 7 § foraii st Wi wreeh
gt W mfvw §  afe aqmel
EEFT SR WA § 65,5551 gEH fiw
A FT 5% § | ¥ wwar g ag agw
T AT § 1 I F AR ) o
¥T F X IZ FE AR e g
gifgy a@ife feedt s & w1 Tem-
gt qEr A |
16 brs.

F @ TH ofeded & AR &
st &1 Tga ard afeadew |
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 Rfema & s & 'ﬂ'ﬁ'r!s
UHSIH FHST FF A1 foaiE @ S
AT

“The departments concerned do not

give adequate publicity regarding the
availability of publications.”

fex wmirsga & ¢

“The physical verification of the

s!ock of publications and the reconci-

b the ity ledgers

and the price ledgersm not done
regularly.”

TEy &% WTfRT gar & fF g
gicaba gt § 1 ofidarg fawd)
T E AR ¥ wWh A AFa F =
st € 1 wEfag 30 gofa @ e
qfedaea & T H F|r A fF 9w
X feamr ==t war & 1 o ofew
TFTIEE waE ¥ i § vud W
i ¥ faeare ¥ e &1 & s
f& 74T wgeg woX FAem & A H
WwIaa#H aqm T WG fF o
qTHEAT § |

oF Sg 9 ag @At mar g fF
Wqﬁqﬁﬂoﬁoﬂﬁn,go
U0 WTEe F 65 AT ToaT &A frar
T PR W I WE @A
&Y &, I W A wnfgy HfeT aw
& Ty TW @ &7 S ST & A9
s1fgy e sg & fefesfaaaT 7 g
T " e @ ' 9 #T
[ Ay Argw v fv gud aerage
%% &1 TEH WATAT gH AN AW Q@
t sud um ofwdt w1 @ s
g1 arT A rig

uraeisaiic & grFA d W 99
Tz g §, § W Agem & S
wTg fiF 65-66 66-67 WY 67-68 & Y
9T w9 TR ¥ Iu & feaar @
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guT W fommT 997 1 wmE ST weAy
R A FUF | WE WG
THAEgFET e 5 wmard ¥ ¥
WA dga wifew A g, frew zw
T AT FI A g AfeT I
gEq agT @A § | W a9 @Y
@R weart § s 8 g ¥ wiws
EIHFIP@ALAITTAN T ®
€| IF Frvw WA A N
Fagm fF a0 wEey @ A A
agt X gF faard fe & g i
FO 1 AT ARl gAIR WIA 8,
TIATA HTES FT WY gAY gARET
g Aoviesm i fF @ dwa &
a9 §, N g S @ g IERr
WA w4 s e fam, @@
AR T NI § T T A
awy §1

wh g A =, e
T AT A s gfvear Wear
F A F orer av w7 TI”AT
g1 86 Qo dTo fro #Y 77 I ¥ ATI-
ATET FE@T A1MEQ 1 T& W @15 g
g IR & T ¥ ;AW AW
arfgy | TEEEA SO W AY I
¥ w9 1 wrawasar g | fgrgeaet
ATaHT & gway & fag ff SR ¥
FqTeT, *g1 f6 W19 wiNT aWi & fAg
F@ § &g 30 g

TF I WR TgE AR |
a1 9T F2 & fag g Wer
W% g9 9§ ¥ qamr g afe
ggard & Amw § A s a¥
fawrfedl §Xdt § 9% gat HArey -
TN E I AN F AR H wF
FuEr oY qra w1 9¢ | ¥ i g
%t fafreg} § ag @ wowww ¥ @t 7@
Wt § ) wEfag & w5 s A
fr wEard & e § AEiad, I
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[#t §7 975 Fwi]

W g@d wpfmd &3 & fag o
g ow g7 9w &t fawfar
g § o 9u% FT WA AgEy N
Gt 7Y & a8 eI 2 Wifgg—
gl fewt fafaegY &1 9o 1€ zaw
wE g Tfgy ) W A v A
w1 #fade & ¥ ord arfr ag fafeed
S8 1 g0 T ¥ 9EET 2 EE |

g ghag g sy &
T AT ¥ 26 B9 § | S9%
vy ¥ §g WY wgmar Agf mar g
I 9 TR FE § wrEawsar g |
I FAST T F7 BT AT g
TEF WATET A1 W FHAT qATE 1Y
7g ThfFea g1 Tifge aifs w19 w%
T | Fawr gafag 1€ FHE 780 a7
sifgn fr feet #1 B FC &)
o i1 § 77 wgieT o fawfas
-5 7T A

a1a ot /YT 3% fean, s fag
& qrowr giwar s @ §)

ot i fay (Vgas) @@=y
wgx & A wgew v gfe e
v § f6 aER dgw e
gfear eat Ra w7 7 I w3
§1 o o T ) § e g
aran it ot gE € @ ) gEd
T 92 ¢ fF wiFeaT Nwm # arg-
fea & ¥vwd @y A -
IR & g ¥ W) gEd -
T IEF X § s A7 anfs
‘faramil W STRT ¥ SWIRT WGRT 9T
gF 1 TEE  wEET W qEmEdr
T § 7g @ a1 9 W[ ¥ fag
itfaue fFar o | 9g W Agd
dgarle § afer guwr argw fas 40
e 1 @ 4 1 Towr TTEw awdve

O Y ¥ FH CF TR 6T W | 79
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AT 99, FWT Afd Fargat & w9
T § T A T oW & A=
wrew [ & fag gaman smn

WE gomar swenfafadr &t o
T ¢, gforl ot dvad W ¥
g9 frerr & fag oF s g frar
qA | W O ¥ g Sg-any,
o gEd N A § T s e
& e 9 @ifs soww swae
W FY FCQE IAFT INTT WHT
et & afd & wr s aw |

Wl Wi T4 F1 AY S g,
T g g ¢ e § gad v
TR g | A Ao Suver ¥ A
Wga F fewml, giwmdAl s
TEl B Y @ SAEr e §afew
a7 wrfg, fe & &k T o
IAHT W F9 ¥ AT | 5@ A®
& AN G W a¥ g g AR A
= gafeew €

THE AEET BT WrEEl & SEn
o @™ AT 9T m-wiw, wranA-afs
0 FET F TN W GG A
g wifgy faad & ga sggddl &
S W aggd 1 oSw@r @
fea} & gfwar art v =8 3 &)

¥ famrs 1 9 W
S 99qT ¢ IR A gA g W
fegem 1 axw & o IEw =W ¢
ag it g1 § few g aga AT an
¥ BT AT ARW 9 &g g
wifeq 1 $z 1 F9@ Teq T ¥ AT PRI )
wWow dqow # ww T @ifs g
7y fip fgmgearit Wt g'g @ waa &
S § | SEw ¥ Ay 9, Wt #
ot gt =rfgd |
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wiferdt I g & fv ww fesr
ot wErE IAAT @ I AT FU ATH
o gfama & 9t orf. gr. @ F
40,000 ¥97 3w & fau @t & I
Iy wrfRe 3 1 WRAEH I =
faamr & el & 9dT F1F faaw
Ffd & aefil o feard 1 K9
& a3 aEt 9T TR T

it wew fog (umrar) @ AAER,
o fae g § 5 o) meiter feew
W T R § SEEr aWg ¥ R
29 & HHET & AT a9 gEr A
Wil Fagmfs zawa=
JMq W TS T A A1 FH
* S wrEr WY gaer fAar § 9w
¥ e Ffawar ol w=E)-w=E Al
% TgT IEE § arfe gw gaw! FIaw
@ §% | foed) §1 @7 g wa%
qgar § =41 o< fF IE% a=¥ W
o)z 7rg £ 91 § | gafag w=E-a=a
foedt amdt s

ara @ Fargm 5 v § oF
et Ra7 TP A § Iw Y
g1

ot sewee et (g9 ) ¢
e Wy, & Y v Q@A A9mgar
§ WY aF FgH AEATE |

qger ¥ T a8 & fF e ag
it ¢ v ggfee Yediemw &
gafaw & & a1s aewre frg o §
Tg @R & A A ¥ F e
wTT & agh qX o4 § 7 A oY 22 a9
& arg ¥ar wiw  gfowar edt &t
. w fearft g @7 @z fadw
faarita § ar wfrafieg w1 frdw
g?

@ a@ & 9g AT WA g
fr 97 v & frgea & @t Wem
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e ‘g e tfeear e ¥ @
SHTTHT GI9AT FT E A s E
edt Rew § vag Hear soiic g
QT FTH F FIR FT AT ¥ (AF
fammy &Y T wgiav !
TE OF § 4 Sre s F Weadr
Hoe § 7 cmwr W Hw g ?

ol aa gRag wgr g fe Y
s wfafs 9. d.wf, g @
wit, @@ frawr d sgfem g § s
q1. &. wr€. FY 55 AT AT GHW
AR aara & fog fear g g AL
arf #t AR A To fear g Afww
“FETIT WIE' Wi “ferge G-
T Y AT wraTHT & Arsaw ¥
& mfre W doy & wregw ¥ -
9 R FT FAAH AT @ § ITHI
et w1 50 goy, el #1 75 g .
whwmaas ed@t 2 @E,
TE AT TE 1 W ONFR & Wl
ATCHNT ATATHI F AAEA T A &1
yafa g gaw i Afa § w57 a5
e’

o faig I A & FgAr SrEar
FRmEefFaufagt & 1 qw-
IR garf@ R § wrae afrd e
Ia% fag #r¢ fady Afa freifa &1
FhifE Wil T2t w99 | weqae, 99
HT OF WINW GHT | NTOHE & AF
gofer ¥ 99 wvw # §9 ww yaifa
f&t o HI Ia¥ @iz 99 9T fawmr
¥ oF wfewrd 7 g gt §
s waf 7t fs aF aar & weaw
%7 7g wray #31 yafa fear man
afcare ag g % e aa st & feeft
gafer ¥ ag wey garfor wE gar )
(wrwww) 1 % 7g AT AR g R
Tad areafawar waT d 7 WA ag
W I&C 1 wfgwrd § O &@w g
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¥ weqe ¥ WT9W § W AT AFATE |
=™ awg %! fegfa w91 e gfear Weat
TR AT I @ra?

TEEd I § gy A AR g
¥ 7z wfew wita s il &
gaif@ & & ok e @ fesdt |
g v faar | afes am gg ad
& fF gast ot gafery & wfaw arag
FAHY FALFQ §, I% gral # faar
gwr 1 formrt et ST Y srAsTd
fet Y adi & 1 7 gg 9o @ o9
T & G179 qEo fHar a1 |re |

sfeaw a@ ot & vga1 @A §
agag fr 1962 % wra & fwmm &
g i far o T fgedr & s,
NET, 57 §F § GFae9 § UF S
gfre @R sl | Swd fag g8
wfas wigwfal & fagfs s
grir | &fE v & A A @t
AT 78 FroET 29 FT & 7€ W IF
FT w¥e w9 o F wfgwd g &
| SEg ¥ fag & sgar TEan
g fesw agr av dfeq samge &=
IgE o yu A ¥ a7 TN s
a7 5 &% a1 F fedt & gy
fentfesr arerraTat o2 it W ot
wrfed arfs 9o ¥ fisdt gerc w1 ag
af@dq 7 & | 3fFF ggt WA 0w
graTeETaT AT sfear Weat w1 § WK
IEEY W FE TR AL AT g
) wafe a9 & 11 weERemET
W oF fodt T vo Wre WIRe
T ¥gi dsAT L) QYA A GEER
fert & qa @ W &4 ¥ W@
ardt & ATe § ?

ot Al wAew AT
AFTEEIC qredt ot ¥ gere ARy &
AW F I H o T § IEE AT
WIERT A
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SHRI 8. M. BANERJEE : Sir, I don't
want to put any question. But, I would
like to say that il the script was there
and it had been cut down, then serious
action must be taken against those who
had done this,

SHRI 1. K. GUJRAL :1 am in agree-
ment yith the hon. Member. But, I
don't think that anybody in the Depart-
ment would have the audacity or courage
of being disrespectful to you and to this
House. We will look into this.

Secondly, a reference has been made
here about the film, THE BLACK
MOUNTAIN. This is being produced
by the Children's Film Society in colla-
boration with Russians; the Russian
Director, Mr. Zguridi is directing this film.

Sir, you may remember that the
PAC had passed some strictures on the
accounts of the Children's Film Society
and on account of that some cases had 1o
be instituted. Some of th: office bearers
of the Society, I think, are passing on
some information to the Members. I
would request them to be a little careful
in this matter.

When there was Russiadn Film Festi-
val here, one film depicted the mother-
liness in animals. It was appreciated
much here. The central theme of the
Film, THE BLACK MOUNTAIN, is
the discipline and devotion of the com-
munity as revealed in an elephants' herd.
This is being pictured in Mysore jungles.
As my hon. friends are aware, it is noth-
ing pew 1o our country to tell most
effective stories through animal characters.
The entirce PANCHA TANTRA is full
of such stories. Telling story through
the character of elephants is not deroga-
tory to our natiopal life. The script has
been written by an Indian, Mr. Khwaja
Ahmad Abbas. The film will be distri-
buted throughout the world. Whatever
carnings are obtained in India will go to
the Society and the earning abroad will
be on 50 : 50 basis. It will be exhibited
in Russia and other countries.

SHRI J. MOHAMED IMAM : Why
should it be partly shot in M ysore and
elsewhere ?-
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SHRI L. K. GUJRAL :
shot in Mysore,

It will be

MR. SPEAKER : You can also
witness the shooting.

16.18 hrs.

CONSTITUTION (AMENDMENT)
BILL*

[Amendment of Article 39 (Bill No. 33
of 1969)]

ot witm swm @ (JIREE) ¢
weqy wgEw, & s w@n g fF
A & dfqgw & W g @
T faggs 1 4§ 1 wgafa &
o7 |

MR. SPEAKER : The question is :

“That leave be granted %o intro-
duce a Bill further to amend the
Coastitution of India”

The Morion was Adopted

it SR SwT ST e AT
¥ fadgas T s g

CONSTITUTION (AMENDMENT) BILL®

[Amendment of Article 39 (Bill No.32
of 1969)]

ot Wiw FeTH &nit (FUTRRE) ¢
worw wgeg, & sena s § f
W/TCE & dfgq & WY GOIET
Ty fadas = 3T & w1 wgafa &
AT

MR. SPEAKER : The question is;

“That leave be granted to intro-

duce a Bill further to amend the

Constitution of India"

The Motion was adopted

ot " S T T TEE
# fafas N AT FQTE |
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IDENTITY CARD BILL *

&t wgrow feg Wt (@) ¢
weqer wgrew, & weara F3a1 § fv ot
AATEATH] §1 GFIE-07 JIX FARF
fw Juaw F7 T fadgae 7 I
w3 #Y waafa & srw)

MR. SPEAKER : The question is :

“That leave be granted to intro-

duce a Bjll to provide for the issue
of idemtity cards to all the voters™

The Motion was Adopted
st wgrow fag wreht : waw
7§, & faqas N qw F@r g

SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of sections 4, 5, etc.)

it qTETE wrewTs (TR -
fywmm s & dagaewi &
¥ aur wa wfafrww, 1954 F arir
T § ary fadaw w7 dw sy

#Y wgafa & sg)
MR, SPEAKER ; Motion moved :

“That leave be granted to intro-
ducc a Bill further to amend the
Salaries and Allowaoces of Mem-
bers of Parliament Act, 1954,

SHRI S. M. BANERJEE (Kanpur) :
Itis my painful duty to oppose the
introduction of this Bill. Let not Shri
Barupal or anybody e¢lse in the House
misunderstand me.

SHRI SONAVANE (Pandharpur) :
Was it painful for him to accept the
enhanced salary ?

SHRI S. M. BANERJEE: I am
one of those who are alrcady suff-
ering. I was a Child of adversity and I
am still facing the same adverse circums.
tances (Interrputions).

You remember that 8 Commitiee was
appointed under your guidance which went
into this question and submitted a report.
The representative of my group, Shri

* Published in Gazatte of India Extraordinary, Part II, Section 2, datad 18-4-69
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Vasudevan Nair, and Shri Rabi Ray have
among others, appended minutes of
dissent. I will quote from Shri Vasude-
van Nair's minute of dissent :

“As far as amenities and facili-
lities are concerned, I could not agree
with many of the recommendations
such as Rs, 100 per month for
stenographer, first class pass with
P.T.Os. and attendants” passes and
still further concession in house rent,
water and clectricity charges™.

1 am convinced that there is justifica-
tion only for such amenitics and facilitics
which are absolutely essential to help
members to discharge their public duties
more effectively. 1 was assured by my
hon. friends that if any legislation was
brought in, it would have in it only the
agreed recommendations of the Com-
mittee. Now in the statement of objects
and reasons of the Bill sought to be in‘ro-
duced by Shri Barupal, it is observed :

“A  Joint Committec on Salary,
allowances and other amenities to
members of Parliament was nomina-
ted by the Speaker of Lok Sabha
and the Chairman of Rajya Sabha
to get into the question of providing
further amenities and facilities to
members of Parliament in pursuance
of a motion adopted by Lok Sabha
on the 26th April 1968".

Perfectly right.

“The Committee, in their report
presented to Lok Sabha on the
7th August 1968, have made a number
of recommendations in respect of
amenitics and facilities to be provided
to members of Parliament".

He has not meationzd that notes of
dissent were appended. I am glad that
Shri Barupal in his Bill has not sought
to raise the allowance from Rs. 31 to
Rs. 51.

MR. SPEAKER : Do not go into
details at this stage.

SHRI S. M. BANERJEE : I have
two or three objections.

APRIL 18, 1969
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He says :

“A member shall be provided with
a free furnished A type flat with a
servant quarter and a garage”,

Members of Parliament come from
rural and urban arcas and represent the
commen people.

MR. SPEAKER : He wants some- .
thing and does not want something else.

AN HON. MEMBER : He can forgo
what he does not want,

SHRI S. M. BANERJEE : That is
not the point. I am making an objective
analysis,

He says that a free A class type flat
should be given. Then he wants a ser
vant quarter and a garage. Members are
so poor that they canmot pay Rs. 16 or
Rs. 17 so he wants a garage. For keeping
what 7 Goatg? If you can purchase a
car, you can pay Rs. 16,

MR. SPEAKER : No details at this
stage.

SHRI S. M. BANERJEE : I am oaly
trying to convince the House, I am mot
repeating anything.

Then he says :

“Every member shall be provided
with one free non-transferable pass of
the highest class which shall entitie
him to travel at any time by bus in
his State™,

SHRI RANGA ( SriKakulam ) :
Why should he be allowed to take such a
long time, going into such details at this
stage 7

MR. SPEAKER :I know it. If prof.
Ranga is opposing introduction of a Bill,
he can also take three or four minutes.
1 allow only one member to oppose intro-
duction. I do not want to be taught
procedure. 1 know rules (Interruptions).

SHRI S. M. BANERIEE : “Every
Member shall be provided with one free
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non-transferable pass of the highest class
which shall entitle him to travel at any
time...oooevens™

The Lobby has been cleared.,
The question is :

“That leave be granted to introduce
a Bill further to amend the Salasies
and Allowances of Members of Parlia-
ment Act, 1954",

MR. SPEAKER : Don"t bring this
at this stage.

SHRI S. M. BANERJEE : There are
only two classes—one is the highest, class
and the other is the lowest class. Highest-

« Class can only mean on the top of the

The Lok Sabha divided.

bus. -
Divislon No. 13 ] [ 15-32 brs.
Sir, 1 this Bill.
ir, 1 oppose this Bil AYES
MR. SPEAKER : We do not want Achal Singh, Shri

any discussion please. (Inferruptions).

wit wh s (sed zfe):

WSTH FEEY, WY 5 gL A a9 & |
g%tgf‘mthﬁinﬁﬂw
I

MR. SPEAKER : Nobody will be

allowed at this stage to speak. Only one
has been allowed according to rtules to

oppose.

Now I put itto the vote of the

Amin, Shri R. K.
Anjanappa, Shri B.
Arumugam Shri R. S.
Babunath Singh, Shri
Barua, Shri Bedabrata
Barupal, Shri P. L,
Besra, Shri S. C.
Bohra, Shri Onkarlal
Chandrika Prasad, Shri
Chatterjee, Shri N. C.
Chaudhary, Shri Nitiraj Singh
Dasappa, Shri Tulsidas

House,
Deo, Shri K. P. Singh
The question is :— Deo, Shri P. K.
N A Deshmukh, Shri Shivajirao S,
*“That leave be granted to uce . . :
a Bill further to amend the Salaries Dinesh Singh, Shri
Dixit, Shri G. C.

and Allowances of Members of Par-
liament Act, 1954".

I think ‘ayes’ have it.
SOME HON. MEMBERS: The

“Noes” have it.

MR. SPEAKER : Division. Let the

Lobbics be cleared.

SHRI S. M. BANERIJEE : Sir, let us

hear the Finance Minister.

SEVERAL HON. MEMBERS : No,

Dwivedi, Shri Nageshwar
Gopalan, Shrimati Suseela
Gupta, Shri Lakhan Lal
Kamble, Shri

Katham, Shri B. N.
Kavade, Shri B. R.

Khan, Shri H. Ajmal
Kinder Lal, Shri

Koushik Shri K. M.
Kushok Bakula, Shri
Kushwah, Shri Y. 8.
Lakshmikanthamma, Shrimati

o Laskar, Shri N. R.
MR. SPEAKER : The doors are Mabadeva Prasad, Dr.
closed. Not even the Prime Minister can Majhi, Shri M.

cOme DOW.

Malhotra, Shri Inder J.
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Marandi, Shri
Master, Shri Bhola Nath
Mody, Shri Piloo )
Pahadia, Shri Jagamnath
- Pandey, Shri Vishwa Nath
Partap Singh, Shri
Parthasarathy, Shri
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Prasad Shri Y. A.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju, Shri D. B,
Raju, Dr. D. S,
Ram Dhan, Shri
Ram Swarup. Shri
Randhir Singh, Shri
Ranga, Shri
Rao, Shri Thirumala
Rao, Dr. V. K. R, V.
Raut, Shri Bhola
Reddy, Shri M. N.
Reddy, Shri R. D.
Saigal, Shri A. S.
Sayeed, Shri P. M.
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sequeira, Shri
Shambhu Nath, Shri
Sharma, Shri Modhoram
Shashi Bhushan, Shri
Shastri, Shri Sheopujan
Sheo Narain, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N.
Snatak, Shri Nar Deo
Somani, Shri N, K.
Sonar, Dr. A. G.
Sonavane, Shri
Supakar, Shri Sradhakar
Suraj Bhan, Shri
Suryanarayana, Shri K.
Swell, Shri
Tiwary, Shri K. N,
Tula Ram, Shri

Verma, Shri Baigovind
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tribunal etc. etc. Bill
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra

NOES
Anirudhan, Shri K.
Badmdduja, Shri
Bamerjee, Shri S. M.
Bharati, Shri Maharaj Singh
Fernandes, Shri George
Gopalan, Shri P.
Joshi, Shri 5. M.
Kalit, Shri Dhireswar
Khan, Shri Latafat Ali
Menon, Shri Vishwanatha
Mulla, Shri A. N.
Nihal Singh, Shri
Rajaram, Shri
Ray, Shri Rabi
Reddy, Shri Eswara
Roy, Shri Bishwanath
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Subravalu, Shri

MR. SPEAKER : The result of the
division is : Ayes 84; Noes. 19,

The motion was adopred

SHRI P. L. BARUPAL : Sir, [ intro-
duce the Bill...... (Interruptions).

16.32 hrs.

ENLARGEMENT OF THE APPEL-
ATE (CRIMINAL) JURISDICTION
OF THE SUPREME COURT BILL

MR. SPEAKER : We shall now take
up Shri Mulla’s Bill. Shri Mulla may
continue his speech.

16.32% hrs.

[MR. DEPUTY SPEAKER in.the
chair.]

SHRI A. N. MULLA (Lucknow) :
Mr, Deputy Speaker, Sir, 1 had just
opened my lips on the last day when this
House adjourn:d. 1 consider it a privilege
to move this Bill for in its scope and im-
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port it is an attempt to give to the citi-
zens of this country that liberty which
they were promised under the Constitution
but which was unfortunately snatched
away from them perhaps under the press-
ure of those who dominated the Home
Ministry. It was snatched away by the
ruling group within a few years of the
passing of our Constitution. It is a privi-
lege to move this Bill not only because
it will to a certian extent ggstore the civi-
lised rule of law but also because it is a
crusade to fight for the rights of the dumb
millions of this country. When 1 say
6 millions, I mean millions; I am not
using a figure of speech—those dumb
millions who cannot coherently voice their
pain or fight their battles. To the hon.
Members I wish to say that this Bill is a
test for them also—whether they believe
in liberty or not.

Because liberty is not endangered only
on our frontiers. System of law which
leads to the curtailment of our liberties
is also and perbaps a great danger to our
liberty. We all understand when the
danger comes from the frontiers.-We
face that danger. But when insiduously
the rights of the people are taken away,
then you are taking away their liberty in
a manner which is very difficult for the
citizens to find unless they are very vigi-
lant.

Before 1 enter into the merits of this
Bill and the points of grievance. I would
like to place the existing state of law so
that Members may get themselves acqu-
ainted as to what is the system of law
under which we are living at the moment.
In 1947, when we became independent,
then, in the Criminal Procedure Code,
there was a section which was known as
section 417 of the Criminal Procedure
Code, under which a right of appeal against
acquittal was given to the State, but in
practice, that right was very scldom
exercised. I can say it from my own per-
sonal expericnce at least in my province,
I cannot say about what was hapenning
in other provinces. It was a wvery rare
occurrence that an appeal against acquittal
was brought forward by the State. But
although our first elections under the

Consititution were held in the year 1952,
within three years, in 1955, we amended
section 417 to the extent that we added
the words “in any case™ to the emtmg
words of the which emp

the State to file an appeal agamsr. -the
order of acquittal in all cases, wherever
and whenever case they felt inclined to do
so. Obviously, either of these words are
redundant, but one of the axioms of inter-
preting the statutes is that no word is
uselessly used and therefore the addition
of the words “in any case” by itself
indicates that the existing words of the
law were not enough to give that scope
to the State to file appeals which they
wanted by adding the words “in any
case.”

I wanted to collect the figures ' of the
number of appeals that were filed before
1965 and what was the rising spiral of
filing these apeals against acquittals after
1965, but I was not given this information
Therefore, it is for the Members want to
satisfy themselves whether they would like
to secure this information or not, as to
what was the rise in the spiral of appeals
and as to how this addition of these words
“in any case” bas changed the aspect of
our criminal procedure.

I believe after this addition was made,
almost in every case of acquittal appeals
bigan to filed. There are always two parties
to a case there is the complainant and
there is the accused—if the accused has
been acquitted, then the complainant
either through real grievance or through
vindictiveness wants that the matter should
be taken to a higher court, whatever the
reason might be. After the insertion of
these words, when the State instead of
taking up this action, only in extremely
rare cases, where real, grave injustice has
been committed, directed a large number
of appeals to be filed. There is very
frequently a deal between the complainant
and the police. After this deal is reached,
the police succeeds in persuading the re-
presentatives of the Home Ministry to
take up the case and file an appeal on
their behalf. 1 do not koow when the
State exercises its mind and discretion
whether this is a case in which an appeal
should be filed or not, I have hardly come
across & case in which the State has exer-
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cised its mind and refused to file an apeal
where the prosecuting counsel or the pro-
secuting inspectors have managed to app-
roach the State through their higher autho-
rities that an appeal should be filed in that
case. The procedure to day has become
such that almost in every case of acquittal
there is a move that an appeal should be
filed against the order of acquittal,

Formerly an acquittal was supposed
to be a final order so far as the prosecu-
tion was concerned.

If you look up the English law, the
American law or the law of any European
country, there is very little scope for
filing an appeal against an order of acqu-
ittal. In English law, there is no provision.
But through a curious lipe of reasoning,
I am sorry to say that even the eminent
members of our Law Commission ignored
two basic facts and they thought there is
nothing wrong with this approach, that
what is prevalent in the Privy Council
should be aplied to the procedure which
is prevalent here. They forgot that in
English law, the findings on facts are rea-
ched by a jury and not by a judge. When
a jury gives a particular finding, a fair
trial is assured for the accused. Again,
they forgot that when the Privy Council
does not accept any appeal on facts against
the judgment of a lower court, it is also
conscious of the fact that there is no appeal
against an order of acquittal in the English
Law.

In our case, only two wvery learned
High Court junges sit together and decide
that the finding reached by perhaps an
equally eminent mind, because that judge
may become a High Court judge within
a few months, is wrong. The exercise of
these two minds is supposed to be sufficient
to inspire confidence that on facts, a fair
trial has been given to the accused person
and the chances of error have been elimi-
nated. I believe that all of you would
agree that it is one of the postulates of a
democratic State that a fair trial should
be d for the d. Otherwise, we
are not functioning as a civilised State,

What is the scope of a fair trial 7 I
received some months ago a copy of a
book in which were incorporated the
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lectures given by a judge of the Supreme
Court of America, Mr. William W. Dou-
glas, who came to give lectures in the
Tagore scries at Calcutta. He has said
about what man has been fighting for
since the dawn of creation :

“I think that man's struggle to be
free is in a large degree a struggle to
be free from oppressive procedures
the right to be free from torture, the
right to know the charge and to have
a fair opportunity to defend, the right
to have a system of laws that is not
a pitfall for the innocent.”

A full opportunity to defend onself is
one of the basic human rights, When
the United Nations adopted the Charter
of Human Rights in 1950, the right to
defend was one of the basic rights consi-
dered to be a human right. Therfore, we
have to see whether under the existing
law of this country, we have been given
this right to defend ourselves or not.

The right to defend includes the right
to defend at the appellate stage also. The
definition of trial is not only trial in the
trial court but it includes the appellate
court. The appellate court is only an ex-
tension of the trial and the facts are there-
fore heard in appeal also.

Therefore, where the right to defend
is given the night to defend is given
not only in the trial courtbut also in
the appellate court. It is a legal axiom, I
think, which cannot be challenged. If the
right extends up to the appellate stage, let
us see what provisions have been made in
our laws. For a person who for the first
time is sentenced, not only sentenced, to
a small imprisonment but to imprisonment
for life, it is extraordinary that even in
those cases where a person is convicted
for the first time and sentenced to impri-
sonment for life by setting aside the orders
passed in his favour by the trial court he
is debarred from claiming that as a matter
of right he has a right to go to a superior
court to be heard in appeal. Iam very
much concious of the fact that many of
the restrictions placed on the rights of
an accused person are explained away by
saying that the Supreme Court is over-
worked and it is not right that we should
add to the labours of the Supreme Court
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by sending more cases when they are
already over-worked. But it seems to me
that, at the same time, when this argument
is advanced, those persons who advance
this argument scem to forget that when
the High Courts are also suffering under
extreme pressure of work they are adding
burd:n to the work of the High Courts
by filing so many appeals against erders
of acquittal passed by trial courts. Why
are they doing that ? Are they not adding
and unnxcessarily adding more work to
the already over-worked High Courts 7
But under the old law this was very
seldom exercised (Inverruption).

There are two reasons given by the
Law Commission as to why an enlarge-
ment of the appellate right of an accused
person should not bc made. One I have
already discussed, namely, that it is pro-
cedure of the Privy Council which has
been followed by the Supreme Court.
The other reason given by them was that
we have to protect the importance of the
High courts and we should not do any-
thing which would reducs the image of
the High Courts in the people’s minds as
if they are likely to err and their findings
are questionable. 1 place it before the
hon. Members of this House what type of
reasoning is this. Does it speak high of
those eminent men who have advanced
this reasoning ? They are out to protect
the image of the High Court. At what
cost do they want to do it ? Such prote-
ction cannot be given and such an edifice
cannot be created on the grave-yard of the
rights of the people. Therefore, if there is
a conflict between the rights of the peo-
ple and the image of the High Court which
should be protected 7 It is extraordinary
that we should sacrifice the rights of the
people so that the image of the High
Courts should be protected.

Sir, 1 have been a Judge. I have
functioned as a lawyer also. Therefore, I
have a soft corner for the Judges. But at
the same time, there is a responsibility
cast on all of us who are here as repre-
sentatives of the people to s2e that where
such a conflict arises the priority is for
the rights of the people and the priority
is not for the reputation of the jndges.
Therefore those learned members of the
Law Commission who were so much con-
cerned with protecting the prestege of the

-
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High Court have to quote in the words of
Burke—*“they pitied the plumage but they
forgot the dying bird™. It is for the dying
bird that we are most concerned. We
cannot permit the dying bird to die be-
cause it has not been given a right to %o
against a decision given by two judges of
the High Court. who are as much prove
to human error as any other trial court.

There is another point which I would
like to place b:fore you. There are two
articles in our Constitution—articles 133
and 134, Article 133 deals with the rights
of appeal in civil cases. Article 134 deals
with the right of appeal in criminal cases.
Under the provisions of article 133, wher-
ever there is a disputc of Rs. 20,000 IPSO
EACTO the right of apeal arises in favour-
of the aggrieved party. He can immediat.
tely take the case to the Supreme Court,
Here again, we only talk of liberty, but
we seem to be property concious
and mnot liberty conscious, Where a
question of Rs. 20,000 comes in a right
of apeal is given by our lawmakers in
their wisdom, but where a sentance of
20 years is given, Do right is given. Asa
matter of right, he could not go in appeal.
I suppose if we judge it from the point of
human values, if we come to brass tacks
as to what system of law we want to live
under, we must protest against this un-
called for and quite ununderstandable
discrimination that a person whose,
Rs. 20000 is in few poverty has an
unfettered might to you in appeal and
a person whose 20 years of lifs
are being teken away from him has
no such right to go in appeal.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : May I ask whether he has
given a fair meaning of article 133 ? It is
only in a case of reversal in a civil case...

SHRI A. N.MULLA: Am I not
arguing a case of reversal in a criminal case
here ?

SHRI GOVINDA MENON : In a
case of reversal it will lie.

SHRI A. N. MULLA: AmI not
arguing a reversal case ?

SHRI GOVINDA MENON: You
did not say that.
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SHRI A. N. MULLA : I think I
am arguing a case of reversal against acqui-
ttal. Therefore, they are exactly at parity.
Recad the two articles together and you
cannat but come to the conclusion that we
want to protect a person if his property
is involved but we do not care where the
High Court might have committed a
mistake.

SHRI GOVINDA MENON: In a
case of acquittal by the High court, there
is an appeal from the High Court to the
Supreme Court.

SHRI A. N. MULLA : The prose-
cution cannot make an appeal in a case of
that nature to the Supreme Court because
under the criminal law the benefit of
doubt has to be given to the accused. It
is one of the cardinal principles of crimi-
nal law and, therefore, where the High
Court has come to that conclusion it
would be going against the basic principles
of criminal jurisprudence if the State goes
in appeal.

SHRI GOVINDA MENON : When
the High Court acquits......

SHRI PILOO MODY (Geodhra):
If the Law Minister wishes to learn some
law, he can have private tuition outside.

SHRI GOVINDA MENON: I am
not learning; I am only teaching.

SHRI RANDHIR SINGH (Rchtak) :
When partinent questions are put, why
should he object ?

SHRI GOVIADA MENON : Because
section 417 speaks of appeal from a order
of acquittal to the High Court, not to the
Supreme Court. So any reference to sec-
tion 417 was absolutely irrelevant,

SHRI A, N, MULLA : 1 think the
two cases which are sought to be equated
by the law Minister cannot possibly be
equated. 'When the High Court passes
an order of conviction, there are to ways—
one, when it confirms the order of the
lower court; the other when it setes aside
the order of aquittal. But where the
High Court acuites the accused person, as
1 said before, it shows that the trial court,
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even if it had convicted him by making
one assessment of evidemce, the High
Court can assess the evidence in a diffe-
rent manner. Therefore, the legal posi-
tion is that two assessments are possible
of the same evidence. The judge at the
trial court may be a little less experienced
but he exercises his independent mind in
assesfing that evidence and, well, he may
come to the conclusion that the accused
is guilty. The High Court being more
experienced and two Judges sitting together
exercise their mind and they think that
reasonable doubt has to be given to the
accused and he should be acquittd.

Therefore what the law Minpister is
saying is that even this giving of the bene-
fit of the doubt should not be considered
as final and even in those cases an appeal
should be given.

SHRI GOVINDA MENON: No;
I said, it is final. What I said, is that
the reference to section 417 of the Code
of Criminal Procedure was not relevant to
the matter before us because under sec-
tion 417 there will be an appeal to the
High Court in matters of acquittal, not
to the Supreme Court.

SHRI A. N. MULLA : It seems
that we cannot agree or understand each
other on this point.

SHRI RABI RAY (Puri) : There is
a qualitative difference.

SHRI A. N. MULLA : Now I
would place another point as two how the
dice is heavily loaded against an accused
person. Normally where two courts come
to a particular conclusion it is supposed
to close that case because the juristic con-
cept is that there is a likelihood of error
by one court and if the conclusions are
confirmed by another court then reason-
ably that likelihood of error is elimina-
ted. But under section 417—I1 come to
it again—the right to the State to go in
appeal is not only against the trial court’s
order but also against the appellate court's
order, Therefore, so far as the State is
concerned, even where two courts come to
a conclusion that the case is not proved
against an accused person, the State is the
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plr-ticuhr favourite. of the Law and for
it can challange even that case.

And look at the gross incquality in
the two positions, In thosc cases in which
to the High Court it goes in appeal the
maximum sentance that can be given is
only four years because it is only, those
cases which are tried by the assistant
sessions judge which would come up in
appeal before the sessions judge.

MR. DEPUTY-SPEAKER : The
hon. Member's time is up.

SHRI A, N. MULLA : What about
those days, those months, those years of
my silence ?

Therefore, as I said, you find that an
assistant session judge can give a sentance
of only four years. Now the State has
been given a right to go in appeal even
against these trivial cases if it feels that
the judgement must be set aside. But
even in a sentance of imprisonment for
life an accused person is not given this
chance and the only plea that the Law
Minister is taking is that the High Court’s
decision is final. Those decisions were
given by the lower courts ; they were not
given by the High Court. Therefore,
there is a distinction, that what the
High Court does is infallible and we can-
not to challange what the High Court
has done. I have already said that that was
a pitfall into which the Law Commission
fell when it said that we have to protect
the image of the High Courts.

I have already placed the English law
before you. Now I will place the Americ-
an law before you. It varies from State
to State, Normally there are States
where there is no right of appeal against
acquittal but there area few States in
which this right of appeal is given against
the order of acquittal. If you collect the
figures, you will find that very rarely such
appeals are filed. The right exists in the
statute to file an appeal but very rarely
such appeals are filed.

As 1 said, it has become a common
occurrence, so far as we are concerned,
that such appeals are being filed again
and again. 1 put this argument both
ways. Ir.ihcn: are very few appealsin
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which this interference is being made by
the High Court, it does not matter at all;
the present strength of the Supreme Court
can safely deal with these added appeals
because there would be only a few gd-
ditiona] appeals. It would only be be-
cause a lagre number of cases are being
disturbed by the High Court that an
occasion would arise to say that work in
the Supreme Court would increase. What
an alarming situation that in such a large
number of cases our High Courts are dis-
turbing the orders of acquittal. Is our
liberty worth having when the High
Courts are disturbing it in such a large
measure ?

As I have said, I have also a regard
for the High Courts. But I cannot in-
fallibly place reliance on the correctness
infalliblity of the findings reached by the
Hingh Court. Anybody who says that
the High Courts are infallible is pleading
a point which cannot be intamed. In
the interests of the liberties of the peoplea,
it is necessary that there should be
higher tribunal. Where there are two
different judgments which are conflicting
with each other, there should be a third
court which should hear all facts and
decide whether the case is there or not.

17 hrs.

MR. DEPUTY-SPEAKER : Motion
Moved :

“That the Bill to enlarge the appel-
late jurisdiction of the Supreme Court
in regard to criminal matters, be taken
into consideration,”

There is a motion for circulation by
Shri Vishwa Nath Pandey—he is not
here.

SHRI N. C. CHATTERIJEE (Burd-
wan) : Mr. Deputy-Speaker, Sir, if yoa
look at article 134, it says :

“An appeal shall lie to the Supreme
Court from any judgment, final order
or sentence in a criminal proceeding
of a High Court in the territory of
India if the High Court—
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(a) has on appeal reversed an order
of acquittal of an accused person
" and sentenced him to death ; or

(b) has withdrawn for trial before
itself any case from any court
subordinate to its authority and
has in such trial convicted the
accused person and sentenced
him to death ; or

(c) certifies that the case is a fit one
for appeal to the Supreme
Court :"

Now, my learned friend, Mr. Mulla,
is pointing out that clause (c) is really
inconsistent with the principles of justice.
Grant of an eppeal under article 134(c) is
nota matter of course. About article
136, 1 must also say, that article has
practically reached the vanishing point of
jurisprudence. That is practically wiped
out in criminal cases. This is what
the Supreme Court had said, in 1950.
AIR 1950 5. C. on p. 169 :

*“Generally speaking, Supreme Court
will not grant special leave to appeal
in criminal cases unless it is shown
that exceptional and special circum-
stances exist,t hat substantial and grave
injustice has heen done and that the
case in question presents features of
sufficient gravity to warrant a review
of the decision” dppealed against.”

If says, firstly, exceptional and special
circumstances must exist ; secondly, it
must be substantial and grave injustance
and, thirdly, there must be features of
sufficient gravity to warrant an appeal.

Sir, the House should consider it
carefully. When a trial judge has heard the
witness 3, has seen the witnesses and heard
the facts and acquits him, should we be
content only with one appeal if that
appellate court who has not heard the
witnesses, has not seen the witnesses and
has not direct touch with the witnesses,
comes to a differcnt conclusion 7 Then, as
a matter of course, there should be an
appeal to the highest Court in the country.
I think that is only proper. I do not
know why the Law Minister intervened
in regard to that. Section 417 of the
Criminal Procedure Code says :
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“The State Goveinment may direct
the public prosecutor to present an
appeal to the High Court from original
or appellate order of acquittal passed
by any court other than 2 High
Court™.

Eyen after two courts’ findings, the
public prosccutor may lodge an appeal
against acquittal. If that is so, I think,
there is a good deal of force in what my '
learned friend savs.

In England, you know, there is no
appeal against acguittal that is in the
Colonies and in the Dominions. Unfortu-
nately, we have got it. I think, the time
has come to seriously think over it.

We have given so many elections cases
to the Supreme Court. The Supreme
Court is burdened, to some extent, with
them. But that does not mean the
Supreme Court should be relieved of all
the responsibility in regard to election
cases. If you can do that, why don’t
you admit this ? The only thing he has
asked is that clause (c) should be altered
and certificates should be granted when-
ever there is an imprisonment for life or
imprisonment which extends to ten years
or more than ten years.

I think, it is a very good suggestion
and we will be justified in accepting ...
The House should consider it very care-
fully. Even if it goes to any Select
Committee, I do not mind ; it should be
thoroughly delt with...

SHRI PILOO MODY : Pass it here
and now.

SHRI N, C. CHATTERIJEE : Yes;
it will be very good.

My friend has pointeb out that against
acquittal, there should not be only one
appeal. If that appellate court reverses
that, the Supreme Court should, as the
highest court in the country, review it.

SHRI HANUMANTHAIYA (Ben-
galore) : Two learned members who are
well-versed in matters relating to law have
spoken. Personally 1 have got great res-
pect for them. What 1 want to place



345 Enlargement of CHAITRA 28, 1891 (SAKA)

before the House is not the point of view
of the profession of law or the jurisdiction
of the judges, but the position of the
litigant,

My learned friend, Mr. Mulla, quoted
the famous phrase about sympathy more
for the plumage than for the bird. Fol-
lowing the implication of this phrasg, let
us analyse who is the bird and who is

Jthe plumage.

When one comes to the Supreme
Court, please consider the procedure that
we have to follow. I have got great res-
pect for the independence of the judges
whether of the High Court or of the
Supreme Court. I have no evidence to
contradict the position that our judges
and our courts are discharging their func-
tions with commendable impartiality.
Therefore, 1 am not quarrelling with the
judges personally, either of the High Court
or of the Supreme Court. But I want to
present the position of the diets. We have
such a system of judicature that one has
to com= here to Delhi all the way from
every corner of India. How much the
travelling and staying here cost, any one
of you can imagine. To live in Delhi for
a day costs a considerable sum of money.
Then we have to engage two sets of law-
yers the senior lawyers and the advocate
on record. We have to pay two sets of
fees, Nowadays fees in the Supreme Court
are so high that the minimum is Rs. 1,000
par day......

SHRI §. M. KRISHNA (Mandya):
The barest minimum.

SHRI HANUMANTHAIYA : Yes.

SHRI M. N. REDDY (Nizamabad) :
He can keep quiet, if he cannot afford.

SHRI HANUMANTHAIYA : Then
the records have to be printed. Even if
it is a case of not much consequence, the
amount involved in a case comes to a
high figure. The client cannot afford it; he
will have to pledge, borrow or sell his
propsrty in order to have recourse to
these legal procedures. This is the position.
There is a famous saying in my language
about a man who goes to court of law, in
this system of delay and expenses “he who

Appelate Tribunal etc. eic. Bill 346

succeeds is as good as defeated and he
who is defeated is as good as dead™,

AN HON. MEMBER : Say that in
your lauguage.

SHRI HANUMANTHAIYA : In 1:13
language they say (Spoke a few words in
Kannada).

I am speaking with full knowledge, as
I have myself been in the profession and
I know the condition of the clientele.
Now if you extend the jurisdiction of
the Supreme Court, I do not question the
wisdom of the court in doing justice, but,
in actual practice, who is benefited 7 It is
the legal profession that gets more employ
ment or engagement. And the Judges
will have better satisfaction of having
bigger jurisdiction. Therefore, the plumage
in this case is the Bench and the Bar, and
the bird is the clientele.

MR. DEPUTY-SPEAKER : Apart
from the cost of litigation and other
factors, as Mr. Chatterjee put it very
succintly as a matter of principle where
the State is permitted a right of appeal
straightaway, the private citizen in such
cases is debarred. That principle is invol-
ved. I am putting it in brief,

SHRI HANUMANTHAIYA : I am
putting forward a new point of view. I
am not concerned with the technicali-
ties. The question is jurisdiction of the
Supreme Court. Here whether the State
has the right or some other person has the
right, that is a question which relates to
only jurisdiction. It is not thatI am so
much interested in the legal niceties as in
seeing that the poor man is protected, The
extension of the jurisdiction on any matter
under the present system of judicial
system means that more birds will have
to die for the sake of plumages.

We are so much immersed in the
existing systems. If you begin to live in
a fish market, you begin to relish the
smell of even the rotten fish, There is
much to be done in the judicial system
in order to protect the bird and fix the
plumage in it proper place. The reverse
process of limiting the jurisdiction, and
limiting the number of appeals has to be
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devised and adopted. Justice cannot be
done in isolation. Justice can only be
done effectively and properly if there
ise great speed in the disposal of
cases and if it is as near the spot as
possible. Ifyou remove the judicature
more and more away from the spot, the-
oretical considerations will weight more
and more in judgments.

The extension of the jurisdiction of
the Supreme Court is a formality which
may satisfy the requirements of niceties.
I am sceing how it will profit the client.
In fact we have to devise a judicial system
where there is only one trial and one
appeal, not a series of appeals. I would
say perchance, as some people used to
ask in the olden days, if we had allowed
the jurisdiction of the Privy Council in
London to continue, 1 am sure there
would have been any number of appeals
from the Supreme Court to the Privy
Council. This spirit of litigation knows
no end. I want this spirit of litigation
to be limited as far as possible (lnterrup-
tions) at the level of the High Court, If
at all if there is any imbalance in favour
of the State, as you have pointed out, it
should rather be curtailment and not
extension of the jurisdiction of the
Superme Court. The client has to be
saved from ruination.

ot wrwg wae (aterta) @@ A
gfeesiy g wwe fro ¥ w1 A
& gy ot ad gferw @@ ?

MR. DEPUTY SPEAKER : As I
tried to put it, a basic principle is involv-
ed, There isa certain amount of dis-
crimination between the State’s right and
the citizen's right to go to the Supreme
Court. The cost of litigation and other
things are extraneous matters. I would
like the hon. Member to stick to the
principle only.

SHRI K. M. KOUSHIK (Chanda) :
1 rise to support the Bill introduced by
my honourable colleague, Mr. Mulla and
Tam in agreement with the arguments
advanced by Shri N. C. Chatterjec and
Shri Mulla. But the only point that I
wish to say is this,
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As you said, with apologies to Mr,
Hanumanthaiya, the question we are
considering is not as to what would be
the cost and whether the man would be
able to bear the cost and all that, We
are not here to consider that aspect. I
would only say this: You give the
right of appeal only in a particular case
under, Act. 134 of constitution. You
have fixed it arbitrarily in the case of
death sentence. But, why cannot it be
for 10 years' imprisonment 7 After all,
10 years’ punishment means the person
will be confined in jail for such a long
time and it is slow death, for that fellow.
It is wrose than being condemned.

Therefore, this arbitrary limit should
be relaxed in favour of a sentence like
transportation for life or for 10 years
punishment or more. This is what I
have to submit. This arbitrariness has
to be removed and it should be liberalised
I see that Mr. Mulla’s Bill is a little
conservative and it should have been a
little more liberal,

That is all that I want to submit on
this Bill,

SHRI RANDHIR SINGH (Rohtak) :
My hon. friend Mr. Mulla has*dons
yeoman service to the Bench and the Bar
and to the litigent public by bringing for-
ward this Bill and 1 support it whole-
heartedly.

To me it appears to be a denial of
equality of opportunity. Under Ssaction
323 1.P.C. one can be convicted for
Rs. 51 by a petty magistrate. He can go
on appeal to the session judge and get
the orders rescinded. So is the case
under Section 427 I.LP.C. If the execu-
tive magistrate ponds, under Secti
107, 109 or 110 ther is right of appeal to
the session judge. Then the orders can
be rescinded or can be set aside. But
there is absolutely no right of appeal for
a sentence of transportation for life or
in regard to rigorous imprisonment of
10 years etc. by a High Court. This is a
very serious lacuna,

We are a progressive society. How
could we apply the British law to our
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condition in India ? Here the sessions
judge is there; he is the boss of the whole

situation. The analogy of the Hritish.

law to the situation in India is most
untenable. They are having trial by jury,
the judge being the presiding court.

Another point is this. It is not in
keeping with the principles of natural
justice, equity and good conscience,

There is a right of defending oneself
or by counsel which is enshrined in the
Constitution itself. The accused person
can defend either by himself or by his
counsel. If the case is withdrawn from
the session court or if the case is acquit-
ted by the session court and an appeal is
filed to the High Court, and conviction
is made by the High Court while trying
such a case, there is no appeal from such
a case to the Supreme Court when the
sentence is transportation for life or
imprisonment for life. We have to take
note of this situation.

Shri Mulla has very rightly stated
that people manipulate, They conspire
with the agency of investigation with the
staff in the States. Somehow they con-
trive or manipulate to get the appeal
filed in the High Court. The cases are
multiplied. They go on multiplying. By
the time they go on multiplying, what
would be the number of people who are
to be denied justice 7 That also gets
multiplied. But, if a person is innocently
convicted, if one person is acquitted who
should not be acquitted, it is worse than
one thousand prisoners released from jail.
That is what a Persian quotation says. If
a man is given certain right under the
Constitution, it is a breach of Funda-
mental Right as such not to provide such
opportunity.

This is how I putit. There are
certain remedies and solutions given to a
citizen in the Constitution itself. They
are being denied to him. What I feel is
that Justice Mulla has raised a pertinent
point in saying that property is more
important than liberty. A person may be
sentenced for life and he has no right of
appeal. This power is exercised only
very sparingly., Within five minutes his
special appeal is thrown out. How humbly

the lawyer may feel when moving a
special leave application ? There is no
intention to cast any reflection on
Supreme Court Judges. Certainly the
idea is that the Supreme Court cannot be
converted into an ordinary appeal coutt.
Why ? The fundamental liberty and
freedom of people is much more impor-
tant than the Supreme Court itself, We
may have to employ any number of
Supreme Court Judges. But justice should

" not be denied to the citizens.

I, therefore, fully endorse the views
expressed by Justice Mulla, If you feel
necessary, you can send it to the Select
Committee.  Otherwise, eliciting public
opinion is a prolonged and long pro-
cedure. That will mean delay in passing
the Bill and to that extent demial of
justice to citizens.

I would appeal to the Treasury
Ben ches and the Law Minister himself to
give a second thought to this. This is a
lacuna not only in the Constitution itself
but in the procedure of the Supreme
Court itself. This is something which
affects the very fundamental rights of the
citizens of this country,

SHRI HUMAYUN KABIR (Basir-
hat) : I also wholeheartedly support
Shri Mulla's Bill. I would say that he
bas made two points very clear. First,
that there is a distinction between the
right given to the State and the right
given to an individual. The State can
appeal even when there have been two
appeals already. In spite of that, the
State can go to the Supreme Court. But
in the case of an individual, this right is
denied to him. This is a very clear
distinction. Secondly, there seems to be
greater concern for property than liberty.
These two points Shri Mulla has esta-
blished wery clearly.

My Hon. friend Shri Hanumanthaiya
who is  usually wvery  persuasive
and logical has not been able to
meet any one of these arguments. The
analogy of plumage and bird got mixed
up. We want to safeguard the life of the
bird. In order to save expenditure on
plumage, he wants to have the person
condemned and sentenced for life. If a
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man is condemned to 10 years or 14
years of imprisonment, what is it but life
in death ? In order to save the plumage
a ¥ew rupees he has condemned the bird.
1 thiok there is a very simple answer to
that.

I am reminded of a gentleman from
the city where my hon. friend Shri Mulla
comes from and he, Mirza Abu Talib
Khan, about 170 years ago—he was not a
lawyer himself—made one of the remark-
able anticipations of the findings of
Marx. As early as 1793 he said that all
over the world at one time Judges used
to be paid by litigants. Very often it
was so. In Shakespears references are
found as to how the Judges used to join
this side or that side and therefore State
realised that Judges should be paid by
the State and the State started paying
Judges. In 1793 Mirza Abu Talib
suggested that Advocates must be paid by
the State and not by the parties. This
would meet to a wvery large extenl the
point made by my hon. friend, Shri
Hanumanthaiya. But the final and clin-
ching argumeént is this that nobody is
compelling anybody to go to the Supreme
Court. After all it is only a right you
are giving that if a man feels aggrieved,
if he feels that injustice has been dome to
him, he should have the right to go to
the Supreme Court of the land. T think
it would be travesty of justice to deny
him that right. I would appeal to the
Hon. Law Minister, even at this late
stage, if possible to accept a motion for
Select Committee. I am not in favour of
passing an Important Bill like this on the
spur of the moment. It is always better
to have a small Select Committee for a
brief period to examine the actual impli-
cations of the wording. But I would
request him to accept the principle.
The moment the Bill is referred to a
Select Committee, it means that the
Government has accepted the principle.
My hon. friend who spoke last has very
eloquently supported this Bill, and the
temper of the House is that the principle
should be accepted, 1 hope the hon.
Minister will support it. The actual words
and phrases can be examined by the
Select Committee. I am sure that my
hon. friend, Shri Mulla, will accept the
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Motion for reference to Select Committee,
il you permit it.

&t <fa T (70) : ITeTm AT,
ot gear ot & gra o fadaw AW
fem a1 8, & Sgwr ST g
v ¥l wer gur 1 T ey
T 9 o1 Y w9 qF qET §Y
R, g A g0 At a3 faw--
fremd ot g9uge # & §IFT STt
Ny @, AT T AT o aw
Tl T |

qedAT W@IgE A wF = Afaw
AT AT §, Tg OF JIF TST WX
A aTh AWIH &7 9919 & | USA
s mafw a7 § afed) & wrer
ST A7 @I R 9K 98 wsy @Y Am-
fawt & stfas sfawd 1 wn s@r
g I w9gw AT wst g,
TOATfS TST § | GooT A8 A HI
e & ¢t wrAaar & 919 F1 FIAT
g ¥ 47 AR e w1 dhw <
aar g1 ¥ g9% faq gear ggad w
71X AT ATGATE |

fre gma gamor d@fagm aamar
a7 91, I9 gUY wfaarw aaA qrel
¥ faam T—gfF ¥ o @ ==
9, gafae o= fgum § wwfa &
Tt A faaam s I a1, A #
AT W1 ATAEY F T AT oA
& fewmr & A€Y wrf 4 1 & gd@ifag
HENT ATRA W W@ AT ATEAT §
f dfaam % &Y w=dt 47, WA FT
wafF Teq FT qOT FIA FT ATGFLC
fea wrran &, arfew 71 7 fear smar
2—=® Wy 7 IR e fear
2 oz wiwr wre frar &1

Iqreqe wEEy, & @Y g @ -
a1 FHgT 1 o FeE @1, 99 foE
#ag a% fem m ar—gfF giftw
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FIE & FAY Iga 97 JAN, FAA Y
amEre ag A, gafau gitg #12
® 59 aIg & wda Ag ¥ =rfgo--
fraeT gofig @& &1 &1 wHEw W)
geE & fammr & amfet & wfasrd
&t T & &1 A=t amr =nfgo 97,
afFT et 3 ar &Y feam
# a1 fafreet aga & ust s 5
Fg o fam § w@¥ At & g A9
Ig w39 F 9gd "wendt W) 9§
witfes afgwrdf &1 7aw &1 gafag
ST 7g 9! fadee W #1 Yo
FT g W AEEr a@ @ omsar

g |

SHRI TENNETI VISWANATHAM
( Visakhapatnam ) : Sir, in offences the
State is supposed to be the aggricved party
and that is the reason why the Criminal
Law is weighted in favour of the State.
That is the reason why the States are
given certain rights of appeal, which are
denied to the private party. That is why
Section 117 of the Criminal Procedure
Code is worded in the way it has been
worded. The most important thing is that
the right of appeal isa very valuable
right enshrined in our Constitution. So far
as criminal matters are concerned, we just
copied simply the old Government of
India Act and the previous procedures
and the essence of certain  judgments
given by the Privy Council. The Privy
Council did not entertain criminal appe-
als and it is sepsrated here that the
Supreme Court shall not be made a court
of criminal appeal.

As has been pointed out by Shri
Mulla, the reason offered is that it would
appear that the image of the High Court
would be spoiled if the right of appeal
to the Supreme Court is given. Its image
is not going to be spoiled in matter invo-
Iving Rs. 20,000, if its judgment is ap-
pealed against. In several matters it will
be 20,000 in these days of devaluation
and in these days of currency deprecia-
tion, even two acres of land either in
Malabar or in Andhra will now cost
Rs. 20,000.
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I shall read out the particular clause
in the Canstitution because there seems 1o
be some confusion :

“An appzal shall lie to the Supreme
Court from any judgment, decreee or
final order in a civil procedure of
a High Court in the territory of India
if the High Court certifies that the
amount or value of the subject matter
of the dispute in the court of first
instance and still of dispute on appeal
was and is not less than twenty thou-
sand rupees...”

And where the judgment is a confi-
rming judgment, there should be a substa-
ntial question of law involved, ifitis a
reversing judgment, it automatically goes
But in this case, where the right of appea .
isa valuable right of the citizen, it ils
denied in criminal matters. There was
no substantial principle involved in the
provision here excepting that the St ate
should have suprior rights over th:
private citizen. Therefore, the law was
overweighted in criminal matters in favour
of the state. The previous society was
overweighted in favour of property. The
property concept has becn there. But now
things are changing and we are evolving a
new concept of society. Property may be
there; but liberty is also valuable.

Then art. 134 (1) (a) says :

“...if the High Court has on
appeal reversed an order of acquittal
of an accused and sentenced him 1o
death™.

That is only in case of a sentence of
death can the private citizen have the
right to go to the Supreme Court. It is
this that Shri Mulla seeks to enlarge.
It is really enlarging the right of the
accused, nat the jurisdiction of the Supreme
Court. Even ten years imprisonment, as
Shri Kabir has said, becomes a living death,
if not sentence of death altogether.

Therefore, 1 suggest there is nothing
here which the Law Minister can with
conscience object. He may object bscause
the Bill is sponsored by the Opposition,
by a private Member. It has been sugge-
sted to us that on the spur of the
moment we should not pass legislation.
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I say on the spur of the moment we
should not also reject legislation. There-
fore, let us have a select committee, [
haye no objection. But the principle is
quite clear. In these days, when the right
of appeal is one of the valued rights of
the citizen, to deny him this right except
when he is sentenced to death, is
something which does not appeal to
civilised conscience. Therefore, 1 heartily
support the Bill.

SHRI SHIVAJI RAOS, DESHMUKH
( Parbhani ) : 1 propose to add my
humble voice in support of the Bill moved
by the senior jurist and respected lawyer
of this House. The Mover has done
literally yeoman service to the criminal
law of the country.

If T may say so, our Constitution
suffers from a little basic deformity. On
the one hand, it has been most liberal in
conferring fundamental rights and enshri-
ning them in a special chapter therein. It
has even provisions for the enforcement
of fundamental rights against the State.
The same chapter has got a series of
articles on proprietory rights also. Further
freedom of man has been upheld, freedom
from imprisonment has been safeguarded,
freedom from exploitation has been
granted. Mo citizen can be deprived of
movement and certain basic human free-
doms except under the authority of
law. The same Constitution, when it comes
to the appellate jurisdiction of the court,
is a littie bit conservative., And as has
been pointed out by a series of Members
here, the Constitution has been interpreted
more in favour of proprietory classes and
landlords that in favour of those who may
be faced with a charge of criminal
offence. 1 think, Sir, that it is time to
consider libarally the sense ofthe term
of jurisprudence. A most innocent person
can be charged with a most heinous
offence and under the law, the most
respected, the most considerate and the
most liberal court can come to a conclu-
sion to convict an innocent person of the
offence charged with. The law ordinarily
should prescribe protection against such

unlawful convictions. So, is it not strange *

that under the Indian Penal Code when a

High Court is supposed to be empowmd_
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to confirm the sentence of death passed
by a Sessions Court, the same High Court
hears the appeal against conviction and
also confirms the death sentence 7 Under
what law can it be supposed that the
original court, in any case, passed the
sentence of death ? Even within the
limited sphere, the High Court ordinarily
should,.be expected to be an ordinary
court of appeal under the criminal
jurisprudence of the term. And yet we
find that even in cases of death seatences,
the Supreme Court may come to a conclu-
sion that it is a case of grave injustice or
as error of law,

Now, thanks to the legal profession
that what ever may be the judgment of
the trial court, the least injustice that can
be attributed is to the errors of law. Even
there an innocent man who has no
recourse to learning of law is presumed to
go in appeal. Is it not therefore strange
that even if the law courts convict the
person, the law prescribes that on the
basis of error of judgment, there can be
no right of appeal ?

Right of appeal is a fundamental
right and under Article 134 as has been
pointed out by Shri Mulla, even in cases
falling under sub-clauses (a) and (b),
sub-clause (c) becomes operative and the
High courts in India are unanimous,
this, even though they are conservatives,
in awarding the certificate of leave. Under
the rules followed by various high courts,
it is a fact that the litigant has to
approach the same Bench for a certificate
of leave to app=al to the Supreme Court.
Is it not humane that the sameé eminent
judge who, according to his own cons-
cience, if he passes a certain judgment,
would see the light of the day one day
and would say that his judgment was
wrong-there was a grave error of law and
he did not bring the facts properly.

Even allowing for liberal interpreta-
tions that our judges are eminent enough
to concede that if there is any error
pointed outto them, they are humane
enough not to resist stubbornly that they
bave committed the error. Unless the
jurisdiction of the Supreme Court is
enlarged, on the basis of the present Bill,

"
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I think that the litigant on the criminal
side would stand to lose. They stand to
lose some fundamental freedoms which
our Constitution has conferred on
them.

So, I support Shri Mulla’s Bill which
secks to correct the sort of imbalance
which is inherent in the present alrange-
ment of articles of the Constitution.
Therefore, Sir, while wholeheartedly
supporting this Bill, I beg of Shri Mulla
to specifically bring forward an amend-
ment at the appropriate time that in
cases where a death sentence has been
passed, ipso facro the right to go in for
a certificate for leave to appeal should
be given to the person.

With these words, 1 support this
Bill.

SHRI M. N. REDDY (Nizamabad) :
Mr. Deputy Speaker, Sir, 1 heartily
welcome and support this Bill moved by
Shri Mulla who has becn an experienced
judge and jurist. No less a person than
Shri N. C. Chatterjee himself supported
this Bill. All the other hon. Membzrs
supported this Bill except Shri Hanuman-
thaiya, whose speech was a little amusing
to me because he has subsituted econo-
mic argument for a legal proposition.
That was the point I took exception
to. Only rarely such occasions arise in
the High Courts. But even for the
rarest occasion we should have provision
in the Constitution under criminal juris-
prudence. It is time we had a salutary
provision in our constitution. The evo-
lution of law takes place only by
experience and wherever there is a lacuna
it should be corrected. Since this matter
had been raised by an experienced jurist
who had dealt with such cases, it is wel-
come heartily. The addition of work to
the Supreme Court consequent upon the
passing of this Bill could not be a ground
for the refusal of this amendment. The
late Pandit Nehru had said in this Parlia-
ment when referring to the retirement
age of Judges of the Supreme Court that
the mumber of 11 Judges fixed for the
Supreme Court could be increased when
there was more work ; there is @ Cons-
titutional provision for the appointment

of ad hoe judges. Luckily they retire at
65 and some Judges are always available
for work after retirement.

Section 417 of the Cr.P. C. was
substantially amended in 1955 by Partia-
ment. A complainant has been given the
additional right of appeal against acquittal
before a High Court. Normally under
criminal jurisprudence whether a complaint
is filed by a private party or by the
Government, the moment conviction takes
place and the sentence is given by way of
fine or imprisonment, that becomes the
responsibility of the Government. But
an additional right had been given to the
complainant. In non-cognizable petty
offences, normally the sentence would not
be more than a few days of imprisonment
or Rs. 50 fine. Even in such cases this
Parliament has considered it proper to
amend s=ction 417 in 1955. As a trial
court lawyer still practising, not like Mr.
Hanumanthaiya who gave up practice
long ago, I submit this. In a casel
defended the accused was acquitted of
the charges under section 302 IPC.
But an appzal was filed against him and
he was convicted and sentenced by the
High Court. No appeal should have
been filed in this case and the appeal
would have been untenable. Normally
where poor people become accused and
they are acquitted by the Sessions Court,
appeals are filed by the Government.
What type of amicus curiae is appointed
and what type of assistance is given to
the High Court we all know ; depending
upon the pressure of work sometimes,
justice is not dome. Therefore, as a
matter of right there should be appeal to
the Supreme Court and the criteria should
not be the amount of work. We can
add some more judges but we cannot do
away with a valuable right of a citizen,
I support this Bill and I hope in all fair-
ness the hon. Minister of Law would
accept at least the motion for reference
to the Select Committee.

SHRI S. M. KRISHNA (Mandya) :
Mr. Deputy-Speaker, Sir, Mr. Mulla has
made a very convincing case for the Bill,
He has also made a very forceful case in
favour of the liberties of the persons who
are involved. The only note of dissent
came from Shri Hanumanthaiya. When
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he was speaking, even though he was
throwing considerable force in the argu-
ments that he advanced, about the cost
of- litigation in this country which is be-
coming increasingly high, whereby we are
reaching a stage or a situation wherein
a man without the proper means cannot
get justice, and that would be a dangerous
situation if it goes uncheked, n spite of
it, I am sure that even Shri Hanuman-
thiya, if the cost of litigation is redoced
and if the accused is not forced to pay
so much money to an advocate or a
lawyer, would in principle agree with this
Bill. Afier all, what are we conferring
upon the accused or anybody in this case ?
It is yet another chance for him either
to get justice or to go scot-free,

The point has been made out by
more than one speaker in the debate that
some of the present laws are more pro-
perty—oricnted rather than freedom—
oriented or liberty—oriented. Even in
the face of two concurrent judgments by
two courts below, the right of appeal
lies to the Supreme Court when the sub-
ject-matter is prop2rty. But whereas
the subject-matter—

SHRI GOVINDA MENON : Under
what article, when there is a concurrent
judgment ?

SHRI 5. M. KRISHNA : 133 (a) and
(b). Ewven where there are two decisions
then there is a right of appeal,—

SHRI GOVINDA MENON : If the
two decisions are concurrent, there is n
appeal. .

SHRI S. M. KRISHNA If the
amount is Rs. 20,000 or more. In this
country we have to treat the libertics of
the people as much more precious than
even the property rights of the peaple.
The Supreme Court is rather allergic and
many of the high courts are rather aller-
gic to grant the special leave certificate
and in more than one case it has been
said that the Supreme Court has also
held that the conditions pre-requisite for
the exercise of the discretionary power
to grant a certificate under article 134
(1) (¢) cannot be precisely formulated
but it should be exercised saparingly and
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not to convert the Supreme Court into
an ordinary court of criminal appeal. 1
do not see anything wrong if in the
ultimate analysis the Supreme Court were
to be the ultimate court for criminal
appeal in this country.

If the image of the high court has
to be maintained or has to be restored,
naturally; there should not be any miscar-
riage of justice also. If there is for |
some reason some miscarriage of justice,
then the image of the high court stands
shattered. So, we will have to guard
ourselves against this also. So, [ see no
cason why the hon. Law Minister should
be hesitant to look at the whole thing.

SHRI GOVINDA MENON : 1 only
corrected your statement regarding civil
appeals.

SHRI S. M. KRISHNA : de noveo,
with an open mind and, therefore, I
earnestly appeal to him that he should
agree that the whole matter should be
entrusted to a small Sclect Committee
which should go thorouhgly into every
aspect of the matter,

SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Mr. Deputy-Sp=aker Sir,
I shall neither appear at the Bar nor
sit on the Bench. My only potential
is as adefundant. Please allow me there-
fore to add the voice of the layman in
support of the considerable legal exper-
tise that has been on display in this
House today.

Two points have been made repeate-
dly, logically, and emphatically. The
first point is that a difference exists
between the State and the individual in
the matter of an appeal from judicial
decision. This needs correction.

The State may be considered the
aggrieved party in a criminal case, but
unfortunately the State cannot rot in
jail, and the defendant can,

Secondly, Mr. Mulla has said that
there is more respect for property than
for liberty. This unfortunately is very
true in this country. If the principle of
this Bill is to help to reverse this,—I am
sure it will help—I would like to congra-
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tulate Mr. Mulla for bringing this Bill
forward, and knock myself on the head,
for not having done it myself.

1 support the motion for referring the

Bill to a Select Committee, if you allow

it. I would say that I would like to see

the juriediction of the Supreme ,Court

considerably liberaliscd. For example,
o Clause 2 (b) could say—

“If the High Court has withdrawn
for trial before itself any case from any
court subordinate to its authority...™

I think the jurisdiction of the Supreme
Court should include this, because a case
may arise where the High Court’s decision
is the only and the final decision at the
same time, and it may not be a fair
decision.

Mr. Hanumanthaiya raised the que-
stion of our justice being expcnsive, I
agree justice is very expensive and that
the expenditure should be reduced, so
that the jurisdiction of the Supreme
Court is enlarged and people are able to
take advantage of it.

With kEse words, I support the Bill.

AN wEAET (TvaE afe) ¢
IuTeqe wEe, Ja1 fw g fadas &
FHEA A I F Aar A frar g & o
FEHT U THAT FWIE | §F HqET
9T & ¥, €1 q) & FOC AA AgEY
#1 e s fommr =g £

T l g frmami o @
HEA & A UF WG § g agd «H
w & fF et § a9l av gegd
o2 1ga § W fomat fF gw s #
I AT At g T fag s
FY g 9T AN I T8 G A
w1 € § W AR A w wd A
NEHIE AT § ¥ qq F1 @F
foge 7§ a9l & Towr 9T @Al
Tgt ox I=T @ Al 99 wTrEE)
#ogweged o W awd oy wh

# 3% Fgra7 § : wfeew frde 1= afew
fearee, ag @t g ST W@
& qrgar § wr Ao wgRy g9 WAl
9T @ 9W & 1§ T & 6N
61T T A€ OF GEAT A4 FT FTH
FT1

gadt aig faasr & fas s
STEaT § 98 91 ¥ gearg ¥ ar
21w gag agt 9= % wfew s
dre dto famgr ¥ Wy 't ¥FT 99
varar mar fawd fF fggeam & s
wfew qgt & feme @ & am At
gfem gz &t @& Fvt § gy
TAFT T T | 99 g fAE IHr @
1T &7 g0 AE) afer A R W
=AY Y A7 [AT I AT A Ag
g 1wy Arew gy R o v gs
AT & TF I ST THo HTTo TEer
} g9 919 FY IIHY g K gErwT
2 faar f¥ 378 adlT a9 & A gEg
fraeret & ag #7 faedt 0 & a7 79
wgaT J1gar § fF i #1 ag 3000 av
5000 FY qTEIIE F9 §, ag T A AL
g, ofew rewiam ¥ #1277 ¥ aw@
form fFem #71 it %Y T=T QAT
g smard SN # FEET @E S
#Y FeaTg F AU H Fraw A7 A°RW
faiiy #< femdz #ifez & av ¥
™ & & @ wifge 5 awl &
femt 7 & R o I # A=
Fig @A T STETT T 9% |

o X & g & wgan W §
& weE) # o S vt 3 &%
@19 gt 9¢ AEAY geE T WiH-
dR g g3 1 @ IW WX waw
o e 9w wifge ) § i
WEEE ¥ Y A9 T 9T F q™
argx wmar g1 avaf st wIea §
TIE F AT F GEY A AR F
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fag o, st c@e Fo wifem ¥ o
ST e fa an, s o o
T EAT & FAT T2 W Grw w1
# % 50,000 T &F F T 1w
TH I o ¥ fag oifs @k 9t
HEFT 9T AFT AT ¥ GH7 RN gRAT
AR X Rt ¥ faw o=
|9 @ we gHw 23 A dAT @
AT FIF & TR T FIGT G F
HIAAT FTAT T2 &) AT WEAET HY
& ama & 7av @ ? wmew e gy
gl 9% aaT § ¥ famesr
ag U g afadl & o g & SR
gFEw § s W G dr oA g
I waTed § ¥ arFe ggwr g a)
FATZ F /I T8 FA #1517 fvar
arar @ 1 ey ag aga asd g f5
ag Y FF A0 AIAAT § ¥ 9T A
T ¥ g1 919

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir, I have to admit at the
very outset that there is a very good deal
of weight principle in the amendment
brought by Shri Mulla, When I interrup-
ted him once or twice it was thought that
I am going to say that there is nothing
good in what he has brought. That was
not my intention in interrupting. For
example, one hon. friend said with respect
to appeal in civil matters that even when
two courts have concurred there is an
appeal to the Supreme Court where the
subject matter is Rs. 20,000 or more.
I interrupted only to say that is not
the correct position. That is all that I
wanted to do.

I will put Shri Mulla's case—I cannot
do it better than he has done—this way.
He referred to Section 417 of the Criminal
Procedure Code I think for this purpose.
Suppose there is a sessions case, say, for
a capital offence-murder and the accused
is acquitted by the sessions court, then
it is open under Section 417 of the Code
of Criminal Procedure—not under an
amendment made in 1955 as pointed by
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Shri Reddy because it was there all
along......

SHRI M. N. REDDY : I pointed out
only in the case of the complainant, a pri-
vate person.

.

SHRT GOVINDA MENON : There
is a provision in the Code under which
the State may go in app=al to the High
Court from the order of acquittal by the
Sessions Judge, and hon. friend Shri
Viswanatham reached the crux of the
matter when he said that in every matter,
in every criminal matter the State is pre-
sumed to be the complainant and if there
is aberration of justice or failure of jus-
tice in a case of acquittal the State is
given a residuary power to appeal to
the Supreme Court under S:ction 417.
That is what Shri Viswanatham rightly
pointed out. It may be there are occa-
sional abuse of the power vested with the
State in filing appeal. As a result of an
appeal under Section 417 if in a case of
acquittal by the Sessions Court in a
murder case the High Court convicts him,
say, for imprisonment for life, under the
Constitution as it is, there is no right of
appeal to the Supreme Court. In a case
like that the accused has to take recourse
to two provisions, either under article
134 (c) seek a certificate from the High
Court and, if that is not available go to
the Supreme Court under article 136. It
may be in many cases they may get justice.
But should there not be a right of appeal
in a case where the accused is sentenced
for life by the High Court in reversal of
an acquittal order by the Ssssions Court
when right of appeal is there ? If the
High Court had cared to pass a sentence
of death on the accused then thereis a
right of appeal. If anybody had said that
the Supreme Court is not a court of
criminal appeal, whether it be the Law
Commission or anybody I would not have
agreed with them, The Supreme Court
is also a court of criminal appeal because
in cases falling under article 133 where
there is a reversal etc., there is a right of
appeal and the Supreme Court is exer-
cising powers as a court of criminal appeal.
In other cases they make a special leave to
appeal and that,
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Shri Mulla’s amendment would come
to this. Where there is a right of appeal
today, when the High Court as an original
court after with drawing from the Sessions
Court or in appeal, for the first time
gives a sentence of ten years or more,
should there not also be a right of
appeal ? That is the question raised by him.
1 think there is considerable weight in what
he has said. What I objected to was re-
garding the interpretation of section 417
Cr. P. C. which provides for an appeal
to the High Court. There no distinction
is made between a State and an individual,
Because, the State is supposed to lock
into the matter and where in the opinion
of the State an offence has been committed
against the community and there has been
acquittal wnich was wrong, there should
be an appeal to the High Court.

18 hrs.

But I would request Shri Mulla and
other members of this House to remember
this. I see that all sections of the House
have supported this Bill. What wvested
interest have I in this matter ? Government
have no vested interest in this matter,
All the same, I wish to tell him that the
present Law C ission has been req
ted by me to completely amend the
existing Code of Criminal Procedure. I
had a talk with the Chairman two days
back and he was telling me that the re-
port would be in my hands in the naxt
few days. This is a matter which can
fall under the amendment of the Code
of Criminal Procedure, because under
article 138 the Code of Criminal Proce-
dure will be a parliamentary legislation.
Articale 138 says that other jurisdiction
can be conferred on the Supreme Court
than what is contained in articles 132 and
133. If the hon. Members think that they
can wait till I introduce a new Code of
Criminal Procedure in amendment of the
existing Code of Criminal Procedure, if
the House thinks so—I would put it that
way—I would request him not to press
it now. But if the House thinks that it
is important enough meriting immediate
consideration, I would not stand in the
way of the matter being referred to the
Select Committee, That is my position.

SHRI RANDHIR SINGH : Sir, under
rule 388 I beg to move :

“That rule 75 (2) (a) of the Rules
of Procedure and Conduct of Busimess
in Lok Sabha in so far as it requires the
moving of the amendment that the Enlarg-
ment of the Appellate (Criminal) Juris-
diction of the Supreme Court Bill, 1968
by Shri Anand Narain Mulla be referred
to a Sz=lect Committee at an earlier stage,
be suspended.”

MR. DEPUTY-SPEAKER The
question is :

“That rule 75 (2) (a) of the Rules
of Procedure and Conduct of Busin=ss
in Lok Sabha in so far as it requires
the moving of the amendment that
the Enlargement of the Appellate
(Criminal) Jurisdiction of the Supreme
Court Bill, 1968 by Shri Anand
Narain Mulla be referred to a Select
Committee at an earlier stage, be
suspended.”

* The motion was adopted.

SHRI RANDHIR SINGH :
to move :

I beg

“That the Bill to enlarge the appe-
llate jurisdiction of the Supreme
Court in regard to criminal matters
by Shri Anand Narain Mulla, be
referred to a Select Committee consis-
ting of 22 members, namely, Shri N,
C. Chatterjee. Shri Krishna Kumar
Chatterjee, Shri C, C. Desai, Shri
Shivajirao S. Deshmukh, Shri Shri-
Chand Goyal, Shri K. Hanumanthaiya,
Shri S. M. Jhoshi. Shri S. M. Kri-
shona, Shri Krishnan Manoharan, Shri
Vikram Chand Mahajan, Shri Bhola
Nath Master, Shri P. Govinda Menon,
Shri Bakar Ali Mirza, Shri H. N.
Mukarjee, Shrimati Sharda Mukerjee,
Shri Anand Narain Mulla, Shri K,
Ananda Nambiar. Shri Mrityunjay
Prasad, Shri K. Narayana Rao, Shri
Sheo Narain. Shri Tenneti Viswana-
tham, and Chaudburi Randhir Singh,
with instructions to report by the
first day of next session.”
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SHRI SONAVANE (Pandharpur) :
On a point of order, Sir. I whould like to
know whether the hon. Mover of the
motion for reference of the Bill to the
Select Committee has obtain:d the con-
scnt of Members who are included in
this. Under the rule their consent is
necessary.

MR. DEPUTY-SPEAKER : Will
the hon. Member resume his seat 7 T am
mysell going to ask that quistion. 1 pre-
sume that he has obtained the consent of
all the Members concerned.

SHRI RANDHIR SINGH : The
names are included with the comsent of
the different party leaders and of the
Minister of Parliamentary Affairs. .

SHRI SONAVANE : Individual con-
sent is necessary.

MR. DEPUTY-SPEAKER : That is
all right. I shall now put the motion to
the vote of the House.

The question is :

“That the Bill to enlarge the appe-
llate jurisdiction of the Supreme Court
in regard to criminal matters by Shri
Anand Narayan Mulla, be referred
to a Sclect Committee consisting of
22 members, namely, Shri N. C. Cha-
tterjee, Shri Krishna Kumar Cha-
tterjee, Shri C. C. Desai, Shri Shivaji-
rao S. Deshmukh, Shri Shri Chand
Goyal, Shri K. Hanumanthaiya, Shri
S. M. Joshi, Shri S. M. Krishna, Shri
Krishnan Manoharan, Shri Vikram
Chand Mahajan, Shri Bhola Nath
Master, Shri P. Govinda Menon, Shri
Bakar Ali Mirza. Shri H. N. Muker-
jee, Shrimati Sharda Mukerjee, Shri
Anand Narain Mulla, Shri K. Ananda
Nambiar, Shri Mrityunjay Prasad,
Shri K. Narayana Rao, Shri Sheo
Marain, Shri Tennetti Viswanatham,
and Chaudhuri Randhir Singh, with
instructions to report by the first day
of next session.”

The motion was adopted.
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18.07 1 hrs.
CONSTITUTION (AMENDMENT) BILL

(Amendment of articles 75, 164 etc.)

st s fay (sfan) @ 9or-
s7e7 vEYed, & 3@ e § fgw #Y
g1 75, 164, 336 & §eAl & fag
FEE WA g Fgg v F
9EN TEH ¥ Y WW A @A g
fa= & gmfes:

“In articles 75 of the Constitution,
in clause (1), for the words “The
Prime Minister shall be appointed”
the words “The Prime Minister, who
shall be an elected member of the

House of the people, shall be appoin-
ted” shall be substituted.”

F8U & THH AT 164 F ge

“In article 164 of the Constitu-
tion in clause (1), for the words “The
Chief Minister shall be appointed”
the words “The Chief Minister, who
shall be an elected member of the
Legislative Assembly, shall be appoin-
ted” shall be substituted.”

18.08 § hrs.
[SHRI THIRUMALA RAO in the Chair]

oY dtaT o # @se o faar
qagaga & wgAg@ @ W F &
fafs @ & swwr qEa g &
g W WHFGAATE ¢

“In article 326 of the constitution.

for the word ““twenty-one”, the word
““eighteen” shall be substituted.™

AT ggd ! a & we-
#2 uT% wawweE oE d9w § 89
W asE s femrg ) ag N ¥ @
FCGAT AT ¢

“It 4s highly undemocratic that

persons not directly elected by the
suffrage of the people should head the
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popular Governments in the country.
Therefore the Prime minister and
Chief Ministers should always be elec-
ted Members of the lower Houses.™

FUHETE

“Discontentment prevails among
youth in the country that they are mot
entitled to vote in the elections to the
House of the people and to the Lagis-
lative Assemblies of State before 21
years of age, Reduction in the ege
of adult suffrage from 21 years to
18 years will inculcate the spirit of
discipline and responsibility among
them.™

# g3 dareT § qg 4=y 75 /%
164 1 #ar § 1 § 7 F7 e &fa-
g1 & grEffes 164 91T 175 4%
HemAgAr g A 758 ¥ ¥
e ot 164 & Tt & foq 1 9i=p 9%
g0 &N ®T @9, W aF S A
FR A9 WA gU ¥ IEH NS aga
SqTT g9 wAY At 4G g & 9
e ot ft @ FwEaw # g8
qeAT T gt AT, R ST Al ART
g, 737 U Fg T B, IN T
€ qgar & | ST o W9 gew At
At I wAT oA A 9
g aga s g ez da & w=<
areaT< i@ Turd, afew gk
¥ faay wdr fax 3 gu § @
A Afr i@ g fE T
ZAFT FLETL @ oy fadas @ faw
¥ rgsT 9 fgaerd ofar @
g # 99 &%

garafa AgEa, WU W HEIT
§ wag § a=r IArAfew Tl g
gfrar w3 At frmg fergeara 9T s
gt & fF T8l qxowasT § | g
& | o= g 9% g g §, ghw
gard we dadt ¢ fe agt o few
aE ¥ TwT g & | Mg Am

ZETY TAFeT #1 d@ o & 1 Afew
TAFN F 17 F7 2T —AT gL
fret T @aw &1 weew Ad g g,
TAFT [EATAT aATET ATAT &, AT
araT AT g | tET usEt & O§r Ag
& § o @t gET E, foamsr §FF oo
fa= foFar & 1| oHY feafa & &0 qow
Fagi mar g & gard g 3w
fadas #1 41 747 7@ Fat | AP AT
fedhae ST F71 719 @, TH FHA
7 oY fawrfen 1 § 5 geg 7ot
faur a9 &1 ggew WY g9 WAt
Sl awr F1 g6 g Trfgm o ...

=t gEAwR woEm (I59A) :
it A7t I FT 7 MG

St emmaT fag: I8 FAE A
ot mifzdt & saw ¥, zafag @@
qifea} 1 W & 917 @ TR aR
T« & 919 FgT qgar ¢ & o=@
Fma § weqEfy e ¥ Qg Wt
fag 7§ fafwe &1 757 gwr @, =@
7 Wtows & ofw 1wt
T § WY fEEY At W w geen Ad
& o7 o'l ¥ §u% ¥ 9A qEl
e feymm st farsw § f&
g wAY Frwaeq gev Irfge, Ffw
o7 AT 7GR F @ TRA gAr
@ ¥y v | gafae s 2 fF
@ fem &t A9l #1457 F fAm
dfaam & @wew @1 =9fge w1
wfsaea gaT Tifgd |

gt aF AR A9 &7 gvaew
¢, fora awa gard siediqure g@va«t
Fogw dfaaA FtaT @ F, a7 ¢
am & fag ¥ &0 fader & dfqam =1
1T gaw 4 | agt a% fF @ ga9 A
wfaar Ft aga & aat & fag AT-
it AR gw W E T 39w
o] & gEew, afer staA @eem o,
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[ wrirsaT fag)
Fo-aifaridt Sfea A Fe s §)
mfecagdr g ? g8 fa7 fadw &
I I §, TIW MG FA
Fargaw 2 €, Ffew sud W o asy
a1g € 9u% fag g = o G @
FERa T A §—_rSW Ww FTw
Magg g AT A@E

1902 ¥ =1¥ &femadt F arr-ax
F ar gaa 1 W safw ot 5 grew
W% W1 FT 967 @AY, TGS F}T
ST qA AT gAT 1 1923 K @
@ A TEE T A TG FTAAE AT
™Y | W AT AWE SNE A NG
oot 7% d1 A ot Y Agw ¥ @ w
72 ¥ | I guy Afaew @EgE I
Fagr 4m :

Humes does not belong to any House.
‘Humes’ is homeless.

TeE WS T A A afeard
4t s safs g7 g f g am &
Tt ¥ U EE g ¥ [WE A
fsz 3w & 7Y wan e 9@ afe-
qré #t 7@t qT AT ¥ W@ AT
g9 W% FTA-R & FIAI A I¥ qHA
¥ arz aga W q% ot oo e
I HIFA FAfeTA qe e § W
gar | fedwaia w78 1 o fordidww
# ga¥ 1 @ fF a1 g g
arfgu | Afew ag w A §E W)@
ara 1 agr o< o Wt feelt feame-
wz % g feae @R & ot A
99 W% FAE FT A€ QTR0
ot Fo fagree DiEwfad §F § 9
HIC ZIEE & W qEE g oA g |
#3e1 § naET AAAE A W A @
weaT § | 7@ T 0% & a1 g
§g @dy g §94 § (F T
aga et 455 g afeT T @R W
a2 g% 1 AT AL G| A AR Y
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#t g} afeaat 5 o wegt ofeardr @,
ST Y ard guiR 3 & fan wsaE g, wr
grer 3 ot afy g7 i M s g
Ht 37 Al FoAgEw FW O ogH
FrE s 7 g arfgn 1 awEe
R A § fededs a § Afew
g Awfagl & foamr # w9 @g @
T A frady s g & s
F1 FTETW A9 TR X wFATE |
agi >t A FtwET Har @ 7@ g
AR W qgT ¥ I|WE,
Sgt W AT & ggt ax AW A g
g o i ¥ syl A ¥ W FT Q@
g smwT ¥ W e ofaEr &)
e wew & wzem & wrew fafaex
A3 gfadee degg 9X 919 g A
% | AgT wrar & =y gAra §fa-
o1 T, 26 SHEd, 1950 § ATy gw
AfET wft % ST A T A 9T A
= 72 fagr | |d @ afg gar
g s gt wrfuel & @=n g f
§8 T fggra-feamm s e ST
f& e F1E ArwEwT FT AT AW
gt fee oft gEwr gem AR T &
wrer fas &% 1| & g9 T A
afre, mft 7% @ Tk § w1 A
afar 7 Fme A oA 6K
g% @1 7@ 5 oa e fadas ®1 AW
FO ¥ a1z Wt @l @ 9 qg@ A
&, GET T 797 '@ o0 | AfFA F
R g T g § frafe &
wrr gafasier fadas T& @@ @
gaq # aY ¥ F FEFIT A ST
A = A=A gE W & T § AR
fee feafc o% gra & e w<
aft gE A FR F Ak H g
arz ¥ 59 e & 6w
wgt % Tl 1§99 &, T87 I

w3 o @ & ) 97 T A AT W
grar & 1 gad % afeaat fwrear a5

wTET e &, # o gadt A 8 afeaat
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TATAFATE | T FE g=ar ara AE1 & |
# ag wgar "rgar @ & 9z & o O
TrareTaTd fEdl off 959 & age A
¥ 79 f ga9) Teqarw § faam afe-
§3 ¥ #AIfa fiwar, gror g @=aw aEf
& qF qAT §, W AAE ST gFEr
7 3% w9q fa=ed | 4T 93 Hw\w
,F1 faar ? & g § e ot gwmst
# gfy g @0 21wy w@fags
# |TEqT T At qg FHT A [ o
®1 Uy fewamar AR T8 F | 0
TH W aF FE o JaT qerwr @A
# gt wmar @ foma fgwma & oo @
g1 g1 5 ¥ 9@ aonfs +t ger 5=
& fan a9g y@W T FEZAT A
safin fdl it 929 F1 F769 TG
wifex qfwrEr @t S« widq A
wzrg ¥ | wFad ¥ 3 Y UHT qEAd
g€ 1T T T F A9 FAT 93T &
& ¥ weaTd 99 OF QI YE & A
§ o g w6 &ar T8 g1

s A s (T gfew) ¢
ATt darE gEET H g g AR
Jeb FAF1 Afx wew # & faar
g7 |

SHRI ERASMODE SEQUEIRA (Mas-
magoa) : I have to make a request. 1 have
a motion for reference to the Select commi-
ttee. Before you pass on to the next item,
1 want just to speak for a minute.

MR. CHAIRMAN : It would not be
completed 1o-day. You can speak next
time.

ot w1 fag : & A ad {0
srgar ar afea g fF At g &1
17 AT ST w4 faar
&Y % Fgar IEq & 1 5 oF A
Tt & 9o WAl aAw] gfaae w
wou fear 5% faad fAaq @t a5

I ATy Y qfit & 1 99 wgq@ fE
gfger &1 wqmT oA fFq A T
far ? sfaam & Agswg 164 (2) &
ggats g

“The Council of Ministers shall bz
collectively responsible to the Legis-
lative Assembly of the State,”

o4 |79 £ Fa1ey {5 9= /v faar
g & f& wrafae mw fafres
Forfeea«t eaifafas ghr ez v a+-
Tafer gRvaat F1 99 @7 Aafe g
w4 g7 o fF faviare &1 S grew
& ufa o7 ag fordt @27 71 9z @t
&, 7= Farse f& #a1 ag sHfqem
&1 999 A€ g P

MR. CHAIRMAN : Do:s the Consti-
tution provide for that ?

SHRI KAMESHWAR SINGH : Yes,
Sir.

wréa & ¥ WO Ay ) g
qrg 7 mil a% ATt TEE A

TR Th a8 & fF wF A
awag & ged WA @ 9 § A wh
a® wrer g Aidy w1972 § 99
FIF TAT FT GATT FIAA AT SAFT A
g ¥ 95 81T A, AL IWHY g9
T+ A IAT4 FT qarq fHar A0dar | gw-
far & gas7 § f5 d77am & qgargq
@ AEEs

q T AIAE F17 FT a7 § A1
fre Y G2 i, orw A § g7 g
U ¥ #91 Powdd ?

§ wa fagr & sa aman § 11967
# gATal & AT 9« gl sfag 7 ax-
FIT FAT, 3T AW FT G 47 4T
IHF arg Hrafadt & fa § e qar
gHT | 99 X ST 7 g gE
fr ag gaETd &, T2 T A
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g7 §, ST FT GG @A § W] AT
St= FHIEA FT & g e ar gar
¥ g v fremy man faawr
miT 7% 9% A2 1 3EF AT gew
For FF & T ot faeeieEd A
Hed, dze@ #F g | mifa ag
Teq gAY % 37 ! I gEr wAr a9
FT Ty T FIGTT EATL T T F&
g [SAUTH KT 9T | FR-F-FH Y
FAAM FT qrEAT Aifge 41 oA
=T WHTE 7 AT OF TAGT FI gART AE
Y AEY AT Arfgw 1 FH-F-HH AT
FATN FY Fgar wrfge ar fs & ¥aw
AL FT qHATE TCY A
ot 9w ¥ WA F IR IR
fareimmdy wuTR WEA w1 w9w wEW
F@EE | U9 W FEAW F AR
stifax T A &% wmar ? oI
g far | g e am #)
oAt ? ST A geT qA AT g
Tifgr a1 fareiead wa@ wEw
HET FT ATZAT E, ITH FIA FT AT
& | 3u% fau 72 5 F for v ger
T 1 9T FRA FETET T | IH
72 W& # 99 g7 {A A ;I-HT FW
fbaT ? et a® W W gew wR A
wEga wE wfga & fog &9 &
s #Y &t F fau v § 9wy o=-
g7 & sfogm ¥ fage § o 29 aw@
& geg HAY awvar aar AfE gdar
yatgim ar AR F g FaT g o
T FYE TAT gEy A G g A
7 Fgr 72l AT gE WA @ AR
fas zafeg f& a7 fasimad wore
T F ATH FT A F qF fAE-
foor #% ol a1z § g9 3§ FI
T3 | 99% ag &Y g 5 amg =t
farezat wa1g Hew FY 721 39 7=
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¥ Fr @1 g3 & o gwit |
ot ATaarE 3 oft W AT ¥ 92 W
Foré oY 1T A ar fw wmme @
F faarn &1 719 & @ I g
g% 78 @ET weAm gar f& da
T g s s@d &
weqTafy g gu § SEF wgar A
F1 7ar feafy § ? et [ oA,
FY 7AY A qar | & e oordf o
AT Agi TEN I wAgAT g 5 ag few
It £t § Afew gt @l & oo
T8l 43 a9a § it a8 WA 2,
7g W ¥ "fagm ¥ qrg o ST F
g w=ard g & s =g g f&
St 39 qTEt & wzew fedwma A ¥
¥ A7 37 S} § HO qSgArT I
T FT & AEY faeETn ?ogFeEa
wREF =7 g wmRr F1ogEE
Saar g @ gt 4@ F @ W@ &
T fedt orfadied =3O & #rd
e @ W g wHET garg
ST FTH F F AT Efqam § @
T Y Ay gw & Wy F fag dar
& 9T #3 § WAy sutwg g f
agw g0 @rr feft ot & safs § Wi
a9 9% a1 g fegemr ¥ g%
TgT AT & qTT Ag FAT 74T
fr gt wrgfree wd agt ox ad-ad
I Fga §, TE-ad T @ § 9wy
TR 9 w9 W e A wefew
H &1 ot FI9 FT & | WAC IAH
1€t W T wrEAT gEr oar ¥
wafga wT dfaaw & fag 9
%7 Frgfree il & i & gew ¥
dl ag O §1 qfeww T & We
aret & AarAl #1 ag wR= £ B S
X At wfaea switer )

MR. CHAIRMAN : The Hon. Mem-

ber will continue his speech on the next
non-official day for Bills.
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18.3 3 hrs.
HALF-AN-HOUR DISCUSSION
PER CAPITA AVAILABILITY OF
POWER IN BIHAR

MR. CHAIRMAN : I will now take
up Half-an-Hour Discussion. Shri Bhogen-
dra Jha who is to raise the discussion is

not present in the House. I, therefore,
adjourn the House to meet at 11 A. M.
on Monday.

18.31 hrs. .

The Lok Sabha then adjourned rtill
Eleven of the Clock on Monday, April
21, 1969 Vaisakha 1, 1891 (Saka).



